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Addresses and Speeches

SECOND CONFERENCE OF COMMONWEALTH SPEAKERS
AND PRESIDING OFFICERS

THE INAUGURAL FUNCTION

{The Second Conference of Commonwealth Speakers and Presiding
Officers was held in New Delhi from December 28, 1970 to
January -1, 1971. The Conference was inaugurated by the
President of India, Shri V. V. Giri, in the Central Hall of
Parliament on December 28. The delegates to the Conference
wtre welcomed by the Vice-President of India, Shri G. S. Pathak
and the Vote of Thanks was proposed by the Speaker of Lok
Sabha, Dr. G. S. Dhillon. Reproduced below are the texts of the
speeches delivered at the inaugural ceremony—Editor].

WELCOME ADDRESS BY SHRI G. 8. PATHAK

Respected Rashtrapatiji. Madam Prime Minister, Mr.  Speaker,
Distinguished Delegates. Ladies and Gentlemen,

I deem it a great privilege and pleasure as Chairman of the Rajya
Sabha to extend a warm and hearty welcome to the distinguished dele-
gates from the countries of the Commonwealth to the Second
Conference of Speakers and Presiding Officers which is being inaugu-
rated here today by our Rashtrapatiji.

It is a matter of signiticance that this inaugural function is being
held in this Hall. [t was here that our Constituent Assembly sat to
frame our Constitution. This fact has invested this Hall with a pecu-
liar importance for us. Since the Constituent Assembly was convened
here, this Hall has witnessed a number of solemn ceremonies.

About a year ago we had the honour of playing host to the delegates
of the 57th Inter-Parliamentary Conference: We are happy to have
an opportunity once again of receiving eminent Parliamentarians
gathering for another important Conference. 1In agreeing to hold their
Second Conference in New Delhi. the Honourable Speakers and Presid-
ing Officers of Commonwealth countries have conferred a great honour
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on our country for which we arc indeed most grateful. Your gon:u]ta-
tion, deliberations and exchange of views will doubtless be of immense
value in the development of correct norms of Parliamentary practice

and procedure.

When our Constitution was framed, we chose the British Parlia-
mentary form of Government. We selected this system, as we felt that
it created greater responsibility in governance than any o_lher systen.
Indeed for many years we had become accustomed to think that this.
system, which had been in operation in the United Kingdom for about
700 years, was the best suited in the conditions prevailing here and.wc
had in fact adopted its rudiments in actual practice before the Constitu-
tion was framed. 1 am sure you are all aware of the provisions of the
Constitution of India relating to the powers, privileges and immunities
of Parliament and its members. In addition to certain special provi-
sions on the subject made therein, the Constitution lays down: “in other
respects, the powers, privileges and immunities of each House of Par-
liament and of the members, and the committees of each House, shall
be such as may from time to time be defined by Parliament by law, and.
until so defined, shall be those of the House of Commons of the Parlia-
ment of the United Kingdom, and of its members and committees at
the commencement of this Constitution.” During these twenty ycars
since our Constitution came into force Parliament has not passed any
Act on the subject and on matters on which the Constitution is silent
we continue to follow the practice of the British House of Commons.
So far there has been no insistent demand to substitute the British prac-
tice by a Parliamentary statute, and that practice has not been found to
be inconvenient. Even if a Statute law on the subject is framed at
some future date, therc is no doubt that the precedents established
through these twenty years will form the basis of such law. The simila-
rity of our procedures constitutes the bond between Commonwealth
Parliaments. The practice and procedure of Parliament being the chief
concern of Speakers and Presiding Officers, the interests of the delegates
to this Conference may be said to be identical. The Conference is the
most suitable forgs:n for pooling experience, for discussion of difficulties
and problems arising in‘ the present-day world and for reaching solu-
tions for the more effective functioning and strengthening of the system
we are working in our respective countries. One may ponder whether
the task' of the Speakers and Presiding lOfﬁcers of this generation is not
B L s P
countries and opiniors on th circumstances prevailing in different

* 1003 ¢ subject may vary. A study of common
problems however in the Conference will, T ho ake th :
easicr, whatever the condit; ining in vorions <o the task of alf

’ nditions obtaining in various countries.
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Each one of you is the official representative of his Parliament and
a Conference like this not only brings together on one platform the
official representatives of Parliaments of Commonwealth countries but
it may be said that through them contact is also established and
maintained between the people of the respective countries who become
associated in our common goal. Their interests are the same, the
common goal being to preserve all those liberties which this Parliamen-
tary system was designed to preserve and protect, and which are the
underlying basis of our democracies. The role of the Speakers and
Presiding Officers is of a very special and onerous character, They
excrcise a judicial function. Perhaps their office possesses more dig-
nity than powers. Even so, members’ cooperation sustains and en-
hances the dignity and can remedy the lack of powers if any, wherever
pecessary.  Sometimes Speakers and Presiding Officers have to func-
tion in an atmosphere of highly charged emotions. Proverbial impar-
tiality and coolness of judgment. however, are the hall-marks of their
decisions and determine the success of the system. They are the
guardians of the privileges of Parliament and its members and are
responsible for the due cnforcement of its rights.  Maintenance of
the dignity of the Housc and the smooth running of the Parliamentary
machinery are their special responsibility. Tt is natural that in the
growing complexity of the affairs of the modern world new problems
arise and sometimes old problems acquire a new urgency. Consulta-
tions between the official representatives of our Parliaments can thus
produce most fruitful results,

The agenda of this Conference covers some of the most vital issucs
before us. The relations between the Executive. the judiciary and the
Legislature which is a subject of considerable discussion in the Press and
public platform will be considered at this Conference. This is a most
important subject, crucial to the preservation and development of our
democratic set-up. The Executive, Judiciary and Legislature which
are the three main parts of our Constitutional machinery, have to work
in harmony in order that the State may be able to achieve the grand
purpose, namely, the happiness and the walfare of the people. Clashes
have sometimes—though now rarely—occurred between the judiciary
and the Legislature, here as elsewhere. Self-restraint, however, has
preserved the balance and prevented conflicts and in course of time, the
limits of action become a part of settled practice.



' Journal of Parliamentary Information

In a country like India where there is a written Constitution defin-
ing the limits of the powers of these three branches of government, and
where the judiciary has the power to pronounce upon the constitutional
validity of Acts of the Legislature and also the legality of executive
actions, it may sometimes happen that pronouncements of the courts
do not give satisfaction to all. 1In such cases the task of Speakers and
Presiding Officers becomes both difficult and delicate. While giving
full latitude to the legislators to express their minds freely, they have
to enforce the constitutional rule that no discussion shall take place in
Parliament with respect to the conduct of judges. On the other hand
they have also to defend the privileges and immunities of Parliament
and its members against any unconstitutional action. Thus a grave
responsibility devolves on the Speakers and Presiding Officers in the
matter of the maintenance of the constitutional balance between these
three departments of government. Our constitutional rule, no doubt,
is a salutary safeguard. According to it the Speakers and Presiding
Officers enjoy an immunity from the jurisdiction of courts, and the
validity of any proceedings in Parliament cannot be called in question
on the ground of any alleged irregularity of procedure.

Tt is well that you propose to examine the impact of public opinion
polls on election campaigns. As guardians of the privileges of legisla-
tors it is only natural that you should discuss some aspects of this sub-
ject in this Conference. The duties and responsibilities of Speakers and
Presiding Officers are becoming increasingly complex and your discus-
sions on the problems of Parliamentary Procedure, control of debate
and similar matters should be of the utmost value and help to all of us.

Friends, your time is precious and I do not wish to take any more
of it. 1 conclude with best wishes for the success of your valuable
deliberations and endeavours to ensure the healthy development of
Parliamentary democracy.

I welcome you all once again and wish you a happy sojourn in our
country-

I would now request our Rashtrapatiji to kindly inaugurate this
Conference.
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INAUGURAL ADDRESS BY THE PRESIDENT OF INDIA,
SHRI V. V. GIRI

Esteemed Mr. Vice-President, Respected Mr. Speaker, Honourable
Speakers from Commonwealth Countries Comrades, Friends, Ladies
and Gentlemen,

1 have great pleasure in inaugurating this Conference of Speakers
and Presiding Officers of Commonwealth countries. The delegates
assembled here have a representative capacity which is unique and
which symbolises the struggle of man for orderly government.

The parliamentary system, it has been demonstrated, if properly
worked, is the surest guarantee against  authoritarianism and self-
aggrandisement- It enables people not merely to have the right to
choose their governments but to have a direct, powerful and effective
voice in the governance of their affairs. The representatives who sit
in Parliaments come there with a mandate from the electors who have
chosen them and are committed to the service not merely of their
parties or their respective constituencies but the people of the country
as a whole. You Hon'ble Speakers, are the custodians and the pre-
servers of this most durable system of government. Your authority
though not derived from law, is yet unquestioned and recognised by
procedures and conventions adopted and followed by consent.

The Speaker is the repository of the power and prestige of a
House of Parliament. The Chair in whose name he functions gives
the Presiding Officer an impersonal character. So long as he holds
that august office, he is expected to be non-political and non-partisan
in all his actions. A gentleness of approach, a liberal view of the
rules and a correct understanding of the mood of the House are
qualities that contribute to the successful functioning of a Presiding
Officer. It should be a good motto for a Speaker to remind himself
often that ‘the voice of reason is more readily heard when it can per-
suade but no longer coerce’. I am aware of the great strain on the
mind of a Presiding Officer when he conducts the deliberations of his
House. 1 have been one myself for two years and can speak with
some personal knowledge and experience. The question hour, the
‘calling attention’ procedure—a procedure which, T am told, owed its
origin in its present form to the Indian Parliament—and sometimes
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also a ‘point of order’ may all put to test the mettic of a Presiding
Officer. Our members here also give unto themselves, sometimes
through the courtesy of the Presiding Officer and sometimes without
it, a ‘zero hour’ when some matter which, in the opinion of the mem-
bér, iy of such vital concern and so urgent that it will not brook delay
may be raised. Here, the Government  benches are often put to
embarrassment because they have had no notice; but the member is
satisfied that hc has had his say- The poor Presiding Officer prefers
to pretend that his voice has failed and secks refuge in the cosy cushion
of the Chair, that great symbol of the authority and majesty of Par-
liament. We are often told that we should formulate codes of con-
duct. But of what value will these codes be, unless the conduct is
self-imposed? A discipline of the mind, a desire to understand the other
man’s point of view and, above all, 2 sense of mutual respect will
alone help in preserving standards. 1 venturc to suggest that these are
basic qualities for any individual to function in any capacity; and even
more important for a legislator.

In our parliaments, we attach the greatest importance to freedom
of speech. In India’'s Constitution this  is guaranteed by specific
provision—and 1 believe that is the case in all the Commonwealth
countries, This is so because a representative chosen on the free vote
of the people owes it to his constitucnts, no less than to the country
as a whole, that he should place himself in the service of his Parlia-
ment without any fear and without impediments of any sort being
placed in his way. He cannot be influenced by any inducements,
official or otherwise. The right of free speech and freedom of conduct,
therefore, impose upon him a duty and a responsibility to observe the
highest standards of conduct himself. A show of ill-temper or bad
manners can be no substitute for reasoned debate or a well-argued
point. No member can hope to impress his constituents by some act
of his or some sensation that he throws up which may provide head-
line news to the press gallery man; they will judge him on the basis
of his work in terms of the solid results it leads to. Decorum and
decency are qualities which enrich human society. Let it not be said
even of a single legislator that he did something which lowered the
prestige, the dignity and the authority of Parliament, the only institu-
tion which can sustain and constantly strengthen the democratic way
of life and a truly democratic form of government.

A nation’s parliament reflects the hopes and aspirations of the
common man whom it seeks to serve: In spite of the great advance-
ments, scientific as well as technological, which we witness today, we
have to remember that there are still in this tormented world vast num-
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ber of people to whom life is a continuous struggle for existence. Food,
<lothing and shelter, the barest requirements to make life worth living
are still not within the capacity of every individual. The right to
work and the right to live should be inalienable rights of every citizen
in any democratic society. We still talk of the privileged and the
under-privileged sections of the community, and when we talk of
nations we refer to them as the developed and the developing countries.
"There are areas which are said to be backward and which continue
to remain as such, sometimes for geographical reasons and sometimes
also, we are told, on grounds of race to which their inhabitants belong.
All these distinctions should cuause us the deepest concern. Com-
partmentalisation in relation to finding solution of human problems
will not help the growth of a harmonious society. What is needed
is an earnest desire to help one another and a willingness tempered
with generosity to give more where the need is greater. The talk of
the rich nations and the poor nations should have validity only in
terms of sharing of the riches for the common good of all.

We often discuss the concept of ‘one-world’. T am one of those
who sincerely looks forward to its attainment. But what is that world
going to be unless we can devise a mechanism—a powerful soul force
—through which every child born and every man and woman can be.
assured a life of minimum comfort, reasonable opportunities of self-
development and a right to claim an equal share in the  benefits of
scientific and technological progress? If we want abiding peace among
nations and among the vast millions of peoples who comprise them,
it should not be beyond man’s ingenuity to discover this mechanism.

This assembly is an indicator of the sincere desire of those participat-
ing in this Conference to build and foster better and closer under-
standing among their national Parliaments. By discussion we touch
each other’s heart, and by debate and free exchange of views a con-
sensus evolves. 1 have no doubt that in your deliberations this is the
spirit that is going to prevail.

Some of you, the distinguished delegates to this Conference, must
have come to our country before; for others, this may be their first
visit. We have been engaged since our Republic was born twenty-
one years ago in the task of reconstruction and in building up an ega-
litarian society where every individual will have the fullest opportu-
nities of self-development, where the nation’s resources will be at the
disposal of all its people equally and where a government’s most pres-
sing commitment is to assist the common man to raise himself to a
better life and a fuller life. We have achieved a measure of progress,
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though in a vast country like ours, with its numerous problems, ) it
has been somewhat slow. Indeed, in the present day fast-moving
economy and social changes, any process of reconstruction has to be
contim.igus. I am sure Mr. Dhillon, who presides over our Lok
Sabha with such distinction, will enable you to see and understand
India—at any rate some facets of our life—first-hand and that when
you return home you will carry with you pleasant and lasting impres-
sions.

T extend to every one of you my warm good wishes and 1 wish
your deliberations every success.

THANKS-GIVING ADDRESS BY Dr. G. S. DHILLON

Rashtrapatiji, Mr. Chairman, Madam Prime Minister, distinguish-
ed delcgates, Your Excellencies, Honourable Presiding Officers
from the Indian States, Ladies and Gentlemen,

1t is indeed a very pleasant duty for me now to thank Rashtra-
patiji for having kindly inaugurated the Second Conference of
Speakers and Presiding Officers of the Commonwealth countries and
the Vice President and the Madam Prime Minister for having parti-
cipated in the inaugural function today. Need 1 say how happy 1
feel at having all the distinguished Presiding Officers gathered here
at New Delhi for attending this Conference. This is an occasion to
which I have been personally looking forward to, rather keenly, al-
most from the day I suggested and all of you were good enough to
accept the invitation to have this Conference here. 1 think it is but
proper that after Canada had hosted the first Conference, we as the

largest democracy in the world should have been extended this privi-
lege.

T am sure we are all happy to have in our midst Presiding Officers
from Fiji and Western Samoa—recent entrants into the Common-
wealth family since we met last year in Ottawa. I am happy that the
Hon’ble Ronald Graham Quayle Kermode, Speaker of the House of
Representatives from Fiji, whom I had the occasion to personally in-
vite to this Conference at the time I had the honour of representing
India at Fiji's Independence day cclebrations, has found it possible
to respond to the invitation and be with us here today. We are like-
wise very glad that Hon’ble Magele Ate, Speaker from Western Samoa,

is also with us. On behalf of all of you I extend to them our-
welcome.
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As many of you might be aware, when the possibility of an insti-
tution of this nature at the international level was first considered, we
were amongst those who welcomed the idea with enthusiasm. We
welcomed the proposal not only as one obviously good in itself but,
more so, as confirmed believers in the practical utility of the institu-
tion from our own personal knowledge and experience of a similar
forum of some standing here at the national level—I mean, the
Conference of Presiding Officers of Legislative Bodies in India, now
nearly half a century old. Over the years since inception, and parti-
cularly after Independence when the legislatures in the country came
into their own, this institution has served us well, during the crucial
formative years of our Republic, when numerous new-problems and’
situations had to be faced and satisfactorily resolved. The Ottawa
Conference too has brought out the usefulness of this meet for cx-
change of ideas and experience amongst the Presiding Officers of
Commonwealth countries.

Some of us may have been meeting off and on at international
forums under one auspices or the other, but our gathering here is of
a different character altogether. We meet here as members of, may
1 say. a unique brotherhood—of individuals that share a special com-
mitment and faith in the destiny of free institutions.

Free institutions are the hall-mark of civilized existence; they are
the natural corollaries of an age of reason. They are as relevant to-
day as at any time in the past. Our deep faith in them stems from
their continuing validity. The awesome advances in science and
technology during our life time, should, if anything. only serve to
reinforce our reverence for the majesty of the human mind and its
wondrous, near-limitless power for good or evil. True democracy.
again, reaffirms the dignity of the human mind: If ideas are to govern
human progress, if civilized ordering is to mark the conduct of man’s
affairs on earth, it can only be on the basis of a faith in the sanctity
and worth of the human individual, which free institutions symbolize.

As men called to preside over the deliberations and fortunes of
these institutions, ours is a burdensome trust. For, Parliaments all
the world over are facing new challenges today. We are passing
through cataclysmic times. Science has annihilated distance and re-
volutionised means of communication. We are poised for a big leap
into the beyond—into the awesome spaces of an ever-expanding uni-
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werse. Sweeping changes have been taking place almost in every dirce-
tion familiar frontiers of human knowledge are fast receding; accept-
.ed norms and values no longer hold their sway. Some of the n.ewly
emergent nations, like India, the late arrivals on the international
political scene, have their own additional problcrlns. They are cfaughl
up in the throes of development and change and in these counlnf:s, as
our Prime Minister Shrimati Indira Gandhi aptly reminded
recently, several revolutions—political, economic, social, intellecl‘nal
and technological-—are taking place simultaneously, not always with-
<out confrontation and crises. The giant strides in science and tcchqo-
logy, the increasing complexity of modern economic organization with
the growing inter-dependence of nations, and the problems of growth
and modernisation in developing societies have all been affecting—
and affecting profoundly— lives of individuals and nations, and im-
posing new burdens and responsibilities on governments and repre-
sentative institutions everywhere.

Legislatures everywhere today have to face up to new demands and
it dcvolves on us as presiding officers to see how best the ancient
machinery of Parliament could be geared to meet these demands—
how best it could be refurbished and rendered apposite to the new
-ends and purposes.

The key questions that we as presiding officers constantly ask our-
selves, to my mind. are how best to ensure (i) that Parliament retains
its pivotal role in national affairs: (i) that it functions as a forum
“where all views are expressed freely; (iii) that it commands the con-
fidence of the people as an instrument for bringing about all desirable
social and economic changes by consent; and (iv) that its forms and
procedures are adequate to its tasks,

As the silent arbiter in the political drama, it becomes the Chair’s
duty to sec that the national debates go on, fully and fairly, and the
-disciplines and freedoms of democracy are cherished within the legis-
‘lature as values worth preserving in themselves. His central concern
at all times, in my view, has to be to see that the corporate image of
Parliament is allowed to grow as a distinct entity, and its voice does
not merely get lost in, or become indistinguishably merged with, that
of the party for the time being in power. Unless this is done it is vain

‘to h‘opc that the primacy of the popular will in national affairs will be
realised in practice,

To say this, as ‘all of you know, implies many things (i) protection
and fair opportunity to all sections of the House, on the one hand
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and, on the other, adequate safeguard to ensure that the transaction of
government business goes on, without let, smoothly; (ii) ample oppor-
tunities under the rules for timely raising of public issues by the pri-
vate Member and requisi £ scope for his active participation, so as to
render lis parliamentary life worthwhile and fulfilling; (iii) meaning-
ful institutional arrangements for the effective oversight of administra-
tion without impairing at the same time executive flexibility and initia-
tive.

All these call for building up of sound conventions, a constant and
continuing review of the adequacy of existing procedures, an imagina-
tive anticipation of developing needs and. not the least, considerable
wisdom and caution. When 1 say ‘caution’, 1 am reminded of our first
Speaker of the Indian Parliament, Shri G, V. Mavalankar, who attach-
ed great importance to stability of procedure which, he insisted, was
“cssential for the best and most democratic functioning of the House’
and saw in it the surest safeguard to individual members of the House
in respect of the exercise by them of their rights as such members.
The difficult problem, often, for us is to reconcile the resilience needed
to meet utterly new situations with the concern for stability so that the
process of change shares the character of organic growth, instead of
being merely expedient solutions.

We face this and many other problems for which we would need
answers from time to time. In our individual Parliaments, problems
might vary—as indeed they should, considering that a political institu-
tion has to be related to the surrounding political facts and social
milien. But we are, happily, a large family of diverse races, colours,
nationalities and cultures, at different stages of political evolution-
Between us, we represent a spectrum of human experience wide
enough, T think, to furnish guidance, if not direct answers, to our indi-
vidual problems and situations. I have, thereforc, no doubt— and I
am sure all of you who attended the Ottawa Conference will share my
feelings—that this Conference of ours which we have now established,
is one whose practical utility and potential are immense.

In all that we do. here in the Indian Parliament, we often turn
to our President Shri V., V. Giri, a great parliamentarian and presid-
ing officer himself, for his mature counsel and guidance, and it is in—
deed very much like him that he readily consented to grace this occa-
sion with his presence and inaugurate the Conference. I am sure, all
:of us are much beholden to him.
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We are also indecd fortunate to have with us today a great legal
luminary, our Chairman Shri G. S. Pathak, whom | am privileged to
have as my valued colleague in the other House in our Parliament.

May I once again say how welcome you are and express the hope
. that you find your deliberations fruitful and your stay here enjoyable.

Thank you, very much.

In free countries, every man is entitled to
express his opinions—and every other man is en-
titled not to listen,

G. NorMAN COLLEGE



The Late Shri M. Thirumala Rao
Chairman, Estimates Committee



TRIBUTES TO M. THIRUMALA RAO
Chairman, Estimates Committee

Shri Mosalikanti Thirumala Rao, Chairman of the Estimates Com-
mittee of Lok Sabha, passed away in New Delhi on November 29,
1970.

Glowing tributes were paid to Shri Thirumala Rao by the leaders
of all parties and groups in Lok Sabha when it met on November
30. The House later adjourned without transacting any business on
that day as a mark of respect to his memory.

Breaking the sad news to the House, the Speaker, Dr. G. S. Dhi-
llon, said:

He was, as I personally knew him, very hardworking, mature
and experienced, and a very active parliamentarian, and served on
a number of parliamentary committees and guided the deliberations
of some of them as their Chairman. His contribution as Chairman
of the Estimates Committee was praiseworthy. He was also a mem-
ber of the panel of chairmen for a number of years. He also served
on a number of Enquiry Committees appointed by the Government.

Shri Rav was a versatile genius. He was an intellectual, a
journalist, und fond of religious and spiritual studies. He was
amiable and always had a cheerful disposition. He was loved and
respected by all. He was with us, hale and hearty during the
major part of the current session, and we could never imagine
that he would be snatched away from us so soon.

We deeply mourn the loss of this distinguished friend.

Referring movingly to Shri Rao as an “old comrade and friend”,
the Prime Minister, Shrimati Indira Gandhi, paid her tributes in the
following words:

It is always sad when an old comrade and friend dies. One by
one, the old stalwarts are leaving us. It is hard to believe that Shri
Thirumala Rao is no more. He was busy only a couple of weeks
ago, and cven during his illness, I am told, he kept up his interest
i parliamentary and other national affairs.

Shri Thirumala Rao was one of the veterans of our struggle for
freedom, and one of the seniormost Members of Parliament. He
was a very active Member, and in a career of more than 30 years,
he made distinctive contributions to the debates in the House and
to committee work. Conscientious about his responsibilities, he
always upheld the proprieties of this House,

) 13
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He was a fine representative of our tradition, soft-spoken, yet
firm, knowledgeable, cheerful and always placing national interests
above the sectional. That was why he was so greatly liked aud
deeply respected by all sections of the House. His interests were
wide-ranging, and outside the House, he guided a large number of
institutions.

We all mourn his passing away, May I request you, Mr.
Speaker, to convey our sincere condolences to his family ?

The Leader of the Opposition, Dr, Ram Subhag Singh joining in

the tributes, said:

Mr. Speaker, Sir, on behalf of the Opposition, I express deep
sorrow on the sad demise of Shri M. Thirumala Rao.

As you said, Shri Rao was a senior Member of this House and
wherever he worked, it was always his desire to promote the
national well.being. His services to the country as a Member of the
Central Assembly, the Provisiona]l Parliament, the Lok Sabha and as
Lt. Governor of the erstwhile Vindhya Pradesh have been praised
by one and all. He was one of those Members who had equal affec-
tion for all and maintained friendly relations with everybody
throughout, It is difficult to believe that Shri Rao is no more. He
has been snatched away from us by the cruel hands of death at a
time when he was needed most.

Shri M. R. Masani, associating himself and the Swatantra Party

with the sentiments expressed, feelingly recalled his association with
‘Shri Thirumala Rao and said:

There is not very much that one can add to what you have sli
said, but it is with some personal sadness that I say these few words.
As the Prime Minister has just observed, one by one, the old
familiar faces are disappearing, and those of us who belong to the
pre-Independence generation naturally feel forlorn at this develop-
ment.

My association with Shri Thirumala Rao was way back 23 years
when he joined the Constituent Assembly. From that day till now,
although we did cross swords on more than one occasion on the floor
of the House, we had the most cordial and friendly personal rela-
tions, That was something that marked his behaviour with all of
us wherever we might be sitting in this House,

Shri Bal Raj Madhok, who was speaking on behalf of the Jan

Sangh Group, bemoaning the death of the old leader and senior Mem-
ber, said:

When a Member like him leaves, not only the House becomes
poorer, but the whole country suffers, Only last week, I was in
Kakinada, the constituency of Shrj Rao, I was so happy to find that
Shri Rao was respected there by all shades of people. We have
been associated with him for the Tast many years. He was always
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cheerful, expressed his views with great sobriety and also gave us
guidance. In fact, he was a guide to the younger Members.

The leaders of other Groups in the House—Shri Era Sezhiyan-
(DMK), Shri Umanath (CPI—M), Shri Rabi Ray (SSP), Shri Ishak
Sambhli (CPI), Shri Surendranath Dwivedi (PSP), Shri D. K. Kunte
(BKD), Shri M., Muhammed Ismail (Unattached) and Shri Krishna
Kumar Chatterjee (Congress—R )—all made feeling references to the
contributions made by the veteran leader during the freedom struggle
and his role as a parliamentarian.

The Estimates Committee held a condolence meeting on Novem-
ber 30, 1970, The acting Chairman and Members of the Committee
present and the officers of the Lok Sabha Secretariat connected with
the Committee, expressed their deep sense of sorrow on the death of
Shri Rao and paid glowing tributes to the services rendered by him as
a Member of Parliament and the Chairman of the Estimates Commit-
tee.

Thereatter the Committee adopted the following resolution con-
veying their sense of loss and sorrow to the family of the deceascd
Chairman:

The Estimates Committee expresses its deep sense of sorrow,
at the sudden demise of Shri M. Thirumala Rao, sitting Chairman
of the Estimates Committee. He died In harness as it was only on
the 12th November i.e., the last working day before the holidays
and the day when he was admitted to the hospital on the 14th
the 12th November i.e., the last working day before the holidays
Committee of Andhra Pradesh. In the year 1957-58 and 1958-09,
he was actively associated as a Member of the Estimates Committee.
He was appointed Chairman of the Committee for the terms 196Y-
70 and 1970-71. He was also Chairman of the Railway Convention
Committee. As Chairman, Shri Thirumala Rao, ably guided the
deliberations of the Committee and maintained its reputation as an
effective instrument of Parliamentary control over Government
expenditure thereby enhancing the prestige of the Committee, In
this work, he commanded the respect and cooperation of all con-
cerned.

He was a gentleman par excelleice, a man of great talent.
administrative ability and organisational skill, all of which were 10
be seen at work in his role as an organiser of people’s freedom
movement, Deputy Minister in the Central Government, Lt. Governor-
of Vindhya Pradesh and lastly as Chairman of the Estimates Com-
mittee. He was a staunch patriot and national leader and served
the country throughout with unremitting devotion. He suffercd-
imprisonment several times during the freedom struggle.
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.

The Committee and Secretariat place on record their apprecia-
tion of the valuable services rendered by him as Member and as
Chairman of the Estimates Committee.

A condolence resolution was adopted on December 19, 1970 by
the Railway Convention Committee of which Shri Rao had been ap-
pointed Chairman in 1968 when the Committee was constll}lted. The
resolution expressed the Committee’s “deep sense of grief at the
sudden passing away of Shri Rao”, who, as its Chairman, “ably guid-
ed the work of the Committce and commanded the respect and co-
operation of all concerned™.

The resolution laid emphasis on “his great qualities of head and
‘heart, administrative ability and organisational skill”. It said, inrer
-alias:

He was a staunch patriot and a national leader and suffered
imprisonment several times during, the freedom struggle. He served
the country till the end with great devotion.

The Committee and Secretariat place on record their apprecia-
tion of the valuable services rendered by him as Chairman of the
Railway Convention Committee.

LIFE SKETCH

Born at Pithapuram in Andhra Pradesh on January 29, 1801,
Mnsalikanti Thirumala Rao, gave up his studies in 1921 and joined
the Non-Cooperation Movement. He was imprisoned the following
year and was jailed five times during the freedom movement, Elect-
ed to the AICC in 1926, he remained its Member for nearly 25 years
and was also successively President of the East Godavari District
Congress Committee twice, member of the Pradesh Congress Execu-
tive and of the Congress Parliamentary Party Executive.

Shri Thirumala Rao's parliamentary career begsn with his elec-
tion to the Central Assembly in 1837, After serving in the Assem-
bly till 1940, he became a member of the Council of States from
1945 to 1947 and was later elected to the Constituent Assembly in
1948. As a Member of the Provisional Parliament, he was appoinl-
el Deputy Minister of Food and Agriculture from 1950—52. He
unsuccessfully contested the First General Election. but was subsec-
quantly elected member of the Second, Third and Fourth Lok Sabha.
He served briefly as Lieutenant.Governor of erstwhile Vindhya
Pradesh in 1956. He headed the Foodgrains Enquiry Committee in
1930 and 1857, and was also a member of the Health Survey Com-
mittee in 1857 and of the Standing Committees on External Affairs,
Food and Agriculture, Transport and Shipping. and Steel and Minos.
From 1961 to 1866, he served as Leader of the Minor Irrization Team
of the Committee on Plan Projects, Planning Commission.
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Shri Tirumala Rav was elected a Deputy Leader of the Congress
Parliementary Party in 1968. Following the split of the party he
stayed with the Congress(R). He became Chairman of the Esti-
mates Committee early in 1870,

Journalism and spiritual studies were his special interests. For
some time he was the Editor of an Englich daily at Madras, He also
translated into Telugu a work of Meher Baba.

Maintaining a majority is never a simple
and straightforward matter; the discipline of fol-
lowers is not the obedience of private soldiers to
their commanders.

HaroLp J. Lasgx



DR. C. V. RAMAN
Parliament’s homage to Doyen of Indian Scientists

On November 23, 1970 both Houses of Parliament paid glowing
tributes to the doyen of Indian scientists, Dr C. V. Raman, who passed
away in Bangalore on November 21 following a heart attack. He was

The Prime Minister, Shrimati Indira Gandhi, conveyed to Lok
Sabha the sad news of the death of Dr. C. V. Raman, whom she des-
cribed as “the greatest scientist of Modern India and one of the great-
est intellects our country has produced in its long history.” In a touch-
ing reference to the great scientist, she said:

His mind was like the diamond, which he studied and explained.
Hig life's work consisted in throwing light upon the nature of light,
and the world honoured him in many ways for the new knowledge
which he won for science.

Dr. Raman was a great teacher, who believed that learning is
not for hoarding but to be shared with sll. He had an unsurpassed
enthusiasm for explaining the phenomena of Nature in a manner
that the most uninitiated could understand. . . .

Dr. Raman inspired successive generations of young scientists in
our country to new achievement. His immediate circle of students
was almost as able as he himself.

Dr. Raman was an individualist who kept away from govern-
mental committees and from mass politics. Yet he yielded to none
in his love of his country and in his pride in being an Indian. His
own vast learning had not come from study abroad and he did not
think that foreign education by itself was a mark of ability. He
encouraged foreign scholars to come to India, and indeed many did
come to study in the institution which he had founded and which
he directed.

He was a grest representative of integrated culture: his inte-
rest in music, in literature end in gardening is well known. It will
be difficult for Nature to produce another combination of so much
intellectual power, simplicity of manner and enthusiasm.

A Bharat Ratna has gone from our midst, leaving us a great
example of achievement to cherish and to emuluate,

Joining in the homage to the eminent physicist, the Leader of the
Opposition, Dr. Ram Subhag Singh (speaking on behalf of the Oppo-
sition, said*:

By his unique example, Dr. C. V. Raman had raised the stature,
honour and prestige of India in the world. India has produced a
*Translated from the original speech in Hindi,
18




Dr. C. V. Raman— Parliament’s homage 1o Doyen of 19
Indian Scientists

number of eminent personages in the fleld of science, but it is very
difficult to find equal of him . . . His greatest achievement . . .
the principle of ‘Raman Effect’ for which he received the Nobel Prize
. . . has enhanced not only his prestige but also the prestige of the

country.

He is not in our midst to-day, but the Indian Institute of Science
founded by him, which attracts scholars not only from India, but also
from abroad, will serve as a monument to his memory. His is &
great example which should be cherished and emulated by others.

Associating himself with the sentiments expressed by the Leader
of the House and the Leader of the Opposition, the Speaker, Dr. G- S.
Dhillon referred to his personal meetings with the late scientist to
recall how ‘very unassuming, very amiable and very humble in his
nature’ Dr. Raman was. Regarding Dr. Raman’s devotion to science,
the Speaker said:

Dr. C. V. Raman's contributions in the field of science have been
universally recognised....According to Dr. Raman himself, science
was his religion and he pursued it till his end. By his researches
and earning international honours, including the coveted Nobel
Prize, he had brought a great name for this country. At home also
he was awarded the highest honour, Bharat Ratna. He was so
devoted to his task that he used his own earnings in advancing the
cause of science. Though he is gone, his career will always remain
a shining example for the young scientists in the times to come.

In Rajya Sabha, the Chairman, Shri G. S. Pathak, dwelling on
the work and achievements of the great scientist, observed:

For over six decades Dr. Raman had devoted himself to work
and research in the fields of light, sound, colour, vision, crystal, etc...
Many and varied were the honours showered on him in recognition
of his valuable contributions to knowledge. ..

Apart from being a great man of science, Dr. Raman was gifted
with endearing qualities of head and heart. His death is an irrepar-
able loss to India and the world.

LIFE SKETCH

Born on November 7, 1888 at Tiruchirapalli in Tamil Nadu,
Chandrasekhara Venkata Raman, achieved fame in the scientific
world at a very young age. Even as an undergraduate at the
Presidency College, Madras, he undertook original investigations in
acoustics and optics and his reports were published in Nature and
Philosophical Magazine in 1908 when he was barely 18. After tak-
ing his Bachelor's and Master's degrees with highest distinctions, he
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entered in 1907 through a competitive examination, the Indan Finance
Department, which he served for the next ten years. Even, when
he was in Government service, he continued his scientific investiga.
tions and contributed several original papers to Nature, Philosophical
Magazine, and Physical Review.

Academic circles in India took notice of his talents when in
1917 he was offered the Palit Professorship in Physics, which he held
for the next sixteen years. As Palit Professor he made his first
visit to Europe to attend the Congress uf Universities of the British
Empire at Oxford in 1921 and it was during that year that Dr. Raman
began his work on the scattering, of light which was to lead to the
discovery of the phenomenon that bears his name—the Raman
Effect. This discovery—the Raman Effect and the Raman lines
which are now part of the central body of physical theory—brought
him world-wide fame and several international honours, including
the coveted Nobel Prize in Physics in the year 1830. At home, he
was among the first three to be decorated with the highest national
award—the Bharat Ratna in 1854.

The degrees and honours conferred upon Dr. Raman, both by
Indian and foreign universities, were numerous. Some of the out-
standing honours were the Huges Medal of the Royal Society; the
Franklin Society Medal by the Franklin Institute of Philadelphia;
Foreign Associate, Paris Academy of Sciences (1948), International
Lenin Prize (1957), Foreign Member, Soviet Academy of Sciences
(1957). He was nominated member, Pontifical Academy of Sciences
by Pope John in 19681.

In 1933, Dr. Reman resigned from the Calcutta University to
become the Director of the India Institute of Science at Bangalore.
Later he founded the Indian Academy of Sciences to which was
attached the Raman Research Institute where all his subsequent
work lay.

Dr. Raman's was a life dedicated to the pursuit of knowledge
with single-minded devotion and energy. The corpus of his work
was so large and varied—it ranged over acoustics, optics, theory of
musical instruments, crystallography, magnetism, diffraction of light,
liquid hypersonics, structure of diamonds, flowers and the phenom-
enon of their colours and several others—that it is quite inadequate
to remember him solely by his first major discovery that won him
the Nobe]l Prize. This Titan in Science was a full man, “essentially
an aesthete” as he was fond of calling himself. In his death the
country has lost, as has been aptly remarked, ‘the most distinguished
symbol of an austere and noble tradition.’
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THE LIGHTER SIDE OF PARLIAMENTARY PROCEEDINGS—1

A. Shanker Reddy,
Secretary, Andhra Pradesh Legislature

The arduous nature of work turned out in modern Legislative
bodies will be obvious if we take into account the fact that during the
five-year term of Third Lok Sabha, the House met for 3732 hours
spread over 578 meetings. In spite of the keen interest which members
of the Parliamentary bodies naturally evince in their work, sitting for
such long periods is bound to be a little monotonous. A parliamentary
institution is a place where fierce controversies, heated discussions,
hair-splitting arguments and counter arguments and at times even
merciless mud-slingings and mutual recriminations do arise fairly
frequently. What keeps away monotony and heat from the proceed-
ings is humour. A famous psychiatrist has stated that with the help
of humour “we are able to deprive the unpalatable experience of some
of its real bitterness and significance.” A timely joke at times brings
down the heat by several degrees. Recently Members of Lok Sabha
were indeed annoyed about the action on the part of a newspaper that
published the picture of a retired Inspector General of Police and
captioned the same as the new Speaker. The Speaker who remained:
unperturbed about this dereliction coolly remarked amidst laughter,
“My wife should be the first person who should be worried about it.
Why should members worry?” Sometime ago when mutual accusa-
tions were prevailing in the House, the Speaker remarked that there
should be a quarrel hour besides the question-hour to dispose of all
the quarrels before the House could attend to the proceedings in peace.
This remark from the Chair had a very salutary effect.

In the course of the proceedings of a Legislative body some intricate
issues pertaining to procedure and others relating to national policies
are bound to crop up. Sometimes unusual and unexpected issues not
strictly connected with either arise which impart a lighter touch to the
proceedings. In 1967 there was a lively discussion on the question as
to what the correct name of the Prime Minister is, whether her name
is Indira Nehru Gandhi. Again, interesting controversies took place
on whether members could recite poetry on the floor of the House, whe-
ther expressions like Khopri were parliamentary and whether the Chair
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had any gender, On the last issue, the Lady member who was then
in the Chair, ruled that the Chair had no gender and members could
use either masculine or feminine gender.

Repartees and Exchanges

Brilliant repartees always add liveliness to the proceedings and a
really neat and masterly repartee is admired not only by a Member's
own party but also by his opponents. The late Shri Satyamurty's
repartees won the admiration of even hard-boiled European Members.
In the old Central Assembly his seat was opposite to that of Sir James
Grigg, the then Finance Member. One day when Shri Satyamurty was
inflicting his onslaughts on the bureaucracy with his usual eloquence,
Sir, James interrupted him saying, “The Hon. Member must face ugly
facts.” Pointing out his hands in the direction of the Finance Member,
Shri Satyamurty hit back “That is what I am doing sitting here day
after day.”

. Years after when the old Central Assembly was replaced by Lok
Sabha, Dr. Shyama Pradsad Mukherjee was confronted with a
similar situation. When he was asked to face the truth, he retorted,
“How can I when I face the treasury benches?”. Another repartee of
Shri Satyamurty is equally memorable. When he was speaking in the
9ld Madras Legislative Council (under Montford Scheme), a donkey
brayed outside the Council Chamber and Sir A. Ramaswami
Mudaliar, then a member of the House, quipped “Once at a time
please”. After the lunch interval it was Sir Ramaswamy’s turn to
speak, when the donkey brayed again. Utilising this opportunity to
the best advantage for retaliation, Shri Satyamurty asked: “Mr. Presi-
dent, dom’t-you hear a remarkable echo?” The whole House includ-
ing Members of the Justice Party to which Sir A. Rmaswamy be-
longed, cheered Shri Satyamurty.

On another occasion, a Member of the Central Assembly obtained
permission to speak sitting. Thereupon another Member interposed
saying, “Then he must stand at the close of his speech so that we may
know that ‘he has finished.” A joke attributed to Sheridan, an emi-
nent writer, evidences his ready wit, though not a refined taste.
Sheridan, who was a member of the House of Commons, said openly
on the floor of the House that one-half of the Members were asses.
This highly objectionable observation was taken note of immediately
and he was asked to withdraw the same. He thereupon stated, “I
apologise. Half the Members in this House are not asses.”

3 4
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In the American Senate when Mr. Calvin Coolidge was presiding,
one Senator asked another to go to hell. The Senator who was the
victim of this abuse told the Chair, “Mr. President, did you hear what
he told me?” Pretending to go through the Senate Rules book,
Coolidge replied, “You know I have been looking through the Rules
book. It says you do not have to go to hell.”

In Lok Sabha when a member was mentioning where his father
and grandfather were born, another member famous for his ready
wit, retorted, “Sir, there should be no talk here about fathers and
grandfathers. This is Lok Sabha, not Parlok Sabha.”

The exchanges between Ministers and the Opposition Benches are
only natural and fairly usual. Such exchanges, when meant in
good humour, will be a delight to the hearers on the spot and make
an interesting reading when they are reported in the Press and in the
official proceedings. An extract from a dialogue between a former
Finance Minister and a member in Rajya Sabha is reproduced below:

Member : Even before the budget, the price of a cup of tea
had been increased. This is pick-pocket mentality.

Minister : I do not deny. I do pick the pocket.

Member: I am glad you have admitted that you are a pick-
pocket.

Minister: IL is legally done with consent. If I am pick-
pocket, I may call you a dacoit.

Member: A dacoit is a more honourable person than a pick-
pocket,

In another Legislature, a Minister had the honour of being com-
pared to an Ayyavaru (Priest) instead of to a pickpocket. When the
Minister was replying to the debate on his demands, a Member got
up and quipped that the Minister's reply was like the chanting of
mantras by Ayyavaru.

Sometimes Members do not stop at making remarks but express
their resentment even in action. Once on the fioor of a Legislative
Assembly, a member presented a pair of bangles to a Minister.

Not long ago when a Member suggested that a particular Minister
should be given at least a six-month grace period to enable him to
answer all the supplementaries on a particular subject newly allotted
to him, because otherwise the time of the House would be wasted, the
Minister thereupon retorted:

.
i
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“Mr...... is speaking about a six-month grace period. We
gave a five-year grace period to Mr..... to understand things, but
he does not understand any thing.”

Not only the Ministers but their party organisation too may be tar-
gets of humourous comment. An Opposition Member described the
head office of a ruling party as the Principal Employment Exchanges
in the whole Country.

It need not always be a repartee that can cause laughter in the
House. Sometimes even a quotation may be equally interesting.
A Member quoted a passage from a text book used in a School at
Delhi which read “God delegated powers to the School Principal, the
School Principal delegated powers to the teachers and the teachers
delegated powers to the monitors.” A quotation like Disraeli's famous
saying “Well, if Gladstone fell into the Thames that would be a misfor-
tune, and if anybody pulled him out, that I suppose would be a
calamity,” is sure to evoke laughter, though this statement was made
several years ago.

Sometimes anecdotes are cited by Members to drive home their
point. When Shri Govind Ballabh Pant was in the Opposition in
the Old Central Assembly, he quoted an anecdote of a Finance Mem-
ber of his Province who rang up to the Exchange to connect him
with a particular number. As there was delay, the exasperated
Finance Member asked, “why this delay, are you a non-cooperator?”
The man replied, “I am neither a non-cooperator nor a cooperator
but a plain operator.” A Member in another Legislature made his
speech very spicy by making two interesting suggestions. One was
that a bar should be opened for the legislators because Churchill had
made the best speeches in the British Parliament after emerging from
the Bar. The second suggestion was that there should be a slab
system of salaries for three categories of legislators—married, un-
married and those who have children.

Another Parliamentary body in the country was quite recently amus-
ed to hear from the Home Minister that two Members had written
to the Government asking for strong action against Bankim
Chandra Chattopadhyaya, the celebrated Bengali writer (and author
of Vandemataram), not knowing that he was dead. The Minister,
however, refused to divulge the identity of those Members.

Use of Words

. Apart from content, skilful use or misuse of certain words may
give rise to fun. A question on shortage of fish in West Bengal caused
a brief verbal clash between members of two Political Parties. A
Member thereupon interjected; “Should a question on fish convert
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the House into a fish market?” In another instance, a Member said
just the opposite of what he intended. While desiring to say that
the Minister was misled by his unworthy son, he actually said, “This
is not the first time when an unworthy father had been misled by
a worthy son.” The Member noticed his mistake and corrected
himself only when the whole House burst into laughter.

In another Legislature a Member sent the whole House into
laughter when he referred to the plainclothes policemen, as “un-
dressed men”.

Misuse of words is understandable particularly when a foreign
language is used. But it is indeed a painful thing when members ques-
tion each other’s command of the language. Such instances too have
occurred in our parliamentary history: When a Member was putting
a question, another commented “ungrammatical English”. The other
retorted, “This gentleman speaks English in Punjabi accent and why
should he make such remarks?” The Speaker thereupon observed:

“l am not going to judge whether the English spoken here is
correct or not, whether it is Queen's English or not. I want the
Members to understand each other.”

Llyod George's capacity to coin new phrases was infinite, It was
he that coined the term “unearned income”. A person named Hicks,
an unsuccessful lawyer by profession and a member of Parliament,
happened to have married an heiress by name Joyson and prefixed her
name to that of his own, thereby becoming Jyson-Hicks. Mr.
Joyson-Hicks, while speaking on the Budget of 1909-1910 denounced
the term “unearned income” and demanded a definition of the same.
Mr. Lloyd George immediately retorted, “On the spur of the moment
I can think of no better example of unearned income than the hyphen
in the right honourable gentleman’s name.”

It was against he (Llyod George) that described the Indian Civil
Service as “Steel frame” and the House of Lords as a “lumber room
of mustry prejudice” and "an “asylum of hereditary delusions”. Equ-
ally interesting was Churchill’s description of Ramsay Macdonald as
“the boneless wonder.” In coining brilliant phrases our leaders in
India do not lag behind because no less a man than Bapuji described
Miss Mayo’s book “Mother India” as “the drain Inspector’s report”
and the Cripps Plan as “a post-dated cheque on a crashing bank",
though these were not uttered on the floor of a parliamentary body.
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Unusaal Events

Not only utterances but also anything of an unusual nature may
create a humorous scene. On one occasion the little baby of a
lady Member crept into the House, which could not but have a funny
touch. Funnier still was the arrival of another unauthorised visitor
of a different kind—a plump cat which kept running hither and thi-
ther between the rows. Two other things which gave a comic touch
to the proceedings require special mention viz. the comedy of errors
and the sleep.

Comedy of Errors

The Legislature of a State, on being wrongly informed of the
demise of one of its members, was on the verge of passing a condolence
motion. But truth came to be known before it was too late and saved
the House from a very embarrassing situation. But an individual
member of a Legislative body was not so lucky because he came to
know the facts only when it was impossible to retrace. That mem-
ber who was representing the leader of his party to associate himself
with the sentiments expressed in the condolence motion over the
demise of a member, mistook the deceased for another member who
was sitting in one of the rear rows. When the Member on his legs
started paying a tribute to his qualities of head and heart, the con-
cerned Member got up and protested. On another occasion, a
Member who was eagerly waiting for his chance to speak, hoping that
his predecessor would make use of the full quota of time allotted to
him, went out for a cup of tea. The predecessor, for some reason
or the other, concluded the speech much earlier than expected. The
member of the Panel of Chairmen, who was in the Chair, called
upon another Member to speak, with the impression that the chance
to speak was due to him. If it was a gross surprise to the member
who was invited to speak unwittingly impersonating for another, it was

equally a shocking disappointment to the person who missed his
chance.

Sleep

Sleep leads to very interesting situations in the House. Once
during a long tedious speech in the House of Commons, Mr.
Churchill fell asleep in the House. When the Speaker protested,
the veteran Parliamentarian suddenly raising his head and blinking
open his eyes, snapped “I wish to God, I were”. Recently, the Gov-
ernment of New Zealand had to face a defeat in the Parliament as
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two members, of whom one was a Minister, dropped to sleep in their
private rooms.

Two things pertaining to American parliamentary life may
seem to have a comic touch, for the outsiders. One is the Filibuster
in the American Senate. This device was used to tie up the entire
business of the House until a controversial Bill is withdrawn, by
telling stories from the Bible, or Aesop’s Fables or reading from the
Webster’s Dictionary or Washington Telephone books or giving out
recipes for cooking turnips green, taking advantage of the want of
provision for time limit in the rules of the Senate, When there was
Filibuster, though the floor was empty, the galleries were full. It is
alien to the rest of the world. The other unique thing in American
Parliamentary life which needs special mention is the free hair cut
which is one of the perquisities of legislators in the U.S.A.

Anecdotes of this kind are a légion. As the present writer
was pointing out in the course of an earlier article* they are scattered
in the pages of the old proceedings, old newspapers and autobiogra-
phical narratives. The rich feast of humour in them is not within
the reach of all, though it makes very interesting reading. What is
needed is painstaking research into the old volumes and files. It is
hoped that some competent agency will take up a research project in

this field.

We must keep in the forefront of our minds
the fact thar whenever we take away the liberties
of those whom we hate, we are opening the way to
loss of liberty for those we love.

WENDELL L. WILKIE

*The Journal of Parliamentary Information, Vol XVI No. 2, July 1870
Asadha-Sravana 1882 (S).



FINANCIAL COMMITTEES IN STATE LEGISLATURES
H. G. Paranjpe

Secretary, Nagaland Legislative Assembly

Article 202 of the Constitution provides that the Governor shall in
respect of every financial year cause to be laid before the House or
Houses of the Legislature of the State a statement of estimated receipts
and expenditure for that year, usually called the Annual Financial
Statement. Estimates of expenditure show separately the sums re-
quired to meet expenditure charged upon the Consolidated Fund of
the State and amounts required to meet other expenditure proposed to
be made from the Consolidated Fund. The estimates of expenditure
which are not charged upon the Consolidated Fund are submitted to
the vote of the Assembly in the form of Demands for Grants and the
Assembly has the power to assent or refuse to assent to any Demand.
Government cannot incur any expenditure (exccpting charged expen-
diture) unless it gets the approval of the Assembly. Thus, theoretical-
ly, the control of the Assembly over expenditure is complete. In prac-
tice, however, the control exercised by Legislature is limited, because
seldom the majority in any Assembly is prepared to throw out of power
its own government, and secondly once the Assembly passes the Budget
it goes out of its hand and the Government is then free to incur expen-
diture any way it likes, subject only to the rules in Account Code and
the Appropriation Act passed by the Assembly. In order to compen-
sate this loss of opportunity on the floor of the House, all Assemblies
in India following the Centre have devised control mechanisms called
the Financial Committees. These Committees are (i) Estimates Com-
mittee and (ii) the Public Accounts Committee. In the case of some
States which have a Jarge number of public undertakings, a third Com-
mittee has also been recently constituted viz., the Committee on Pubhlic
Undertakings. The two Financial Committees mentioned above exer-
cise control over Government finances through different methods. The
Estimates Committee examines current estimates while the Public
Accounts Committee examines the Appropriation Accounts of the
State placed on the Table of the Assembly and the report of the Comp-
troller and Auditor General of India thereon. The Estimates Com-
n?it(ee basically seeks to find out what economies consistent with effi-
ciency can be achieved within the estimates approved by the Legisla-
ture; the Public Accounts Committee endeavours to see that money has
been spent as Legislature intended and in the manner prescribed in the

28
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Financial rules. The Estimates Committee and the Public Accounts
Committee have thus a complementary role. The Public Undertakings
Committee is a specialist Committee combining the functions of both
viz., the Estimates Committee and the Public Accounts Committee in
relation to public undertakings.

While the functioning of financial committees of Parliament at the
Centre is better known due to the wide publicity they have received and
the longer time they have existed, the functioning of these Committees
in the State Assemblies is not so well known. An attempt has been
made in -this article to present an impressionistic survey of their com-
parative procedures and to evaluate their achievements, based on the
study of their last few years’ reports.

ESTIMATES COMMITTEE

The Estimates Committee in the Union Parliament and the State
Legislatures have been constituted on the pattern of the Estimates
Committee of the House of Commons of the United Kingdom, Of
course there is one difference that whereas the UK. Select Com-
mittee on Estimates cannot suggest alternative policies, the Lok Sabha
Estimates Committee and most of the State Legislature Estimates Com-
mittees can. The United Kingdom Select Committee on Estimates was
first constituted in 1912 and thereafter it has been constituted annually
(excepting during the war years). The Estimates Committee of Union
Parliament was set up on the 10th April, 1950. The State Estimates
Committees have been set up in years varying from 1951 (Mysore) to
1964-65 (West Bengal).

(a) Functions

Excepting in Maharashtra and Gujarat, the functions of the Esti-
mates Committees in the States are as follows:—

(a) to report what economies, improvements in organisation,
efficiency or administrative reform, consistent with the policy
underlying the estimates, may be effected;

(b) to suggest alternative policies in order to bring about efficiency
and economy in administration ;

(c) to examine whether the money is well-laid out within the Jimits
of the policy implied in the estimates; and

(d) to suggest the form in which the estimates shall be presented
to Assembly.
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While the function (d) above is a somewhat distincti}fe. function,
other functions are all usually inter-linked. While examining a De-
partment or Undertaking, the State Estimates Committees like the
Lok Sabha Estimates Committee, have by and large condt}cted at!n_u-
nistrative reviews, where efficiency, economy and alternative policies

are all rolled into one.

In all State Assemblies the preamble to the rule regm-ding. func-
tion of the Estimates Committee says that “there shall be an Estimates
Committee to examine such of the estimates as it may deem fit”. C9n-
sequently the Estimates Committees of Assam, Kerala and Punjab
still continue to aver in their reports that they examined such and such
Demand. But most of the State Estimates Committees do not h.avc
such inhibition and plainly say that they have taken up the examina-
tion of this Department or that.

The usual function of the Estimates Committees is to examine one
or the other or more than one complete Department, but some of the
State Estimates Committees have been rather selective, as is evident
from the examination of “some Multipurpose and Major Irrigation
Schemes in Gujarat State” by the Gujarat Estimates Committee and
“Personnel Policies and Purchase Procedures in Police Department” by
the Nagaland Estimates Committee.

As stated above, one of the functions of the Estimates Committee
is to suggest the form in which the Estimates shall be presented to
Assembly. In UK. also that is not excluded from the scope of the
Estimates Committee whose terms of reference read as follows:

To examine such of the estimates presented to the House as
may seem fit to the Committee and report how if at all the policies
implied in those estimates may be carried out more economically
and if the Committee think fit to consider the principal variations
between the estimates and those relating to previous financial year
and the form in which the Estimates are presented to the House.

In Lok Sabha, in 1950-51 the Estimates Committee had presented
a report on Demands for Grants. Thereafter in 1956 the Lok Sabha
Estimates Committee presented another report on Budgetary Reform.
Subsequently seldom has the question of form of budget been examined
by the Estimates Committee. The State Estimates Committees have
also sparingly undertaken the examination of estimates or budget form
as such. There are a few important examples though, such as the
f}ujarat Estimates Committee’s reports on “The Question of enhanc-
ing the monetary limits for new services and new instruments of
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services” and “Exhibiting in the budget books the figures of detailed
accounts and estimates contained in the financial appendices regarding
public works” and Himachal Pradesh Estimates Committee’s report
on “Revised arrangements of the Demands for Grants of the Himachal
Pradesh Government”. The latter Committee examined the issue on
the suggestion of the Government of Himachal Pradesh (Finance
Department). The Speaker is also understood to have recently sug-
gested to the Committee to examine the form of Estimates. On the
other hand, the Estimates Committee of Haryana is excluded from
examining the form of budget estimates—there being no such term of
reference for the Estimates Committee under the Haryana Rules of
Procedure. Similar is understood to be the case of Punjab.

Under the Assembly procedures, the Supplementary Demands for
Grants stand on the same footing as the main Demands for Grants.
Usually the Estimates Committee does not separately take up the
Supplementary Demands or any part thereof for examination. If the
Industry Department is under examination, the Estimates Committee
will also keep in view the supplementary provision made during the
year for the Industries Department. Punjab and Haryana Estimates
Committees have however the distinction of examinting the entire Sup-
plementary Demands as such, and only after the Committee has consi-
dered them, the Supplementary Demands are passed by the Assembly.
It will be worthwhile to recall the provision in this regard in the Inter-
nal Working Rules of the Punjab Estimates Committee, which is as
follows:—

Before the Demands for Supplementary Grants are presented
to the House, they will be brought before the Estimates Committee
and be presented to the House only after the Estimates Committee
have considered them. The Demands for Supplementary Grants
will be brought before the Committee with information as follows: —

(i) Amount of Supplementary Grant.

(ii) Broad details on which Demands of the Supplementary
Grant is based.

(iii) Concise statement of the item or items for which the Supple-
mentary Grant is required.

(iv) Whether it is intended to find the amount by resppropria-
tion within the grant or by asking for fresh sanction.

(v) Whether the proposals have been approved by the Standing
Committec attached to the Department, if any, and if so,
with what result,
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(vi) Whether the Supplementary Grant is in the nature of recurr-
ing expenditure or non-recurring expenditure confined only to
the ycar under review; if the former, full details of the
recurring expenditure and other financial implications should
be given.

(vii) Any other information that the Department may think it
necessary or proper to give.

Haryana Estimates Committee has not laid down such provisions
in its Internal Rules but in the Memo on Supplementary Demands
submitted by the Finance Department, the above information is more
or less covered. Actually neither the Punjab Estimates Committee
nor the Haryana Estimates Committee has ever withheld any Supple-
mentary Demands. On submission of such Supplenmentary Demands,
the Committee calls the Finance Department representative for evi-
dence and after clarifying some information, approves the Demands
which are then presented in the shape of a report to the Assembly.
This is more of an informal examination reminiscentof the Standing
Finance Committee’s examination of estimates in the past at the Cen-
tre. In Haryana, on one occasion, the Committee objected to certain
estimates being not included in the original budget, the Government
therefore dropped those estimates from the Supplementary Dmands.

In the Rules of Procedure of Gujarat Assembly, in regard to the
function of Estimates Committee, the following item has been omitted:
to suggest alternative policies in order to bring about efficieny
and economy in administration,
1?1e Rules of Procedure of Maharashtra Assembly enumerate the
function of the Committee altogether differently omitting ‘alternative
policies’ from its scope as follows:
It shall be the duty of the Committee on Estimates :

(a) to scrutinise the budget estimate of expenditure in such detail
as it may consider necessary and tender advice so as to ensure
that government’s objectives are carried out in the most
economical and efficient manner ;

(c) to advise Government on any Financial questions that may be
manner ; and

(¢) to advise Gov i i i
reterr:l - itt.erm'mml. on any Financial questions that may be
It has been a difficult task for the Estimates Committees all over
to steer clear of the policy matters although occasions of involvement
with pplicy matters are few. Kerala Estimates Committee, for inst-
ance, in its report (1968-69) on Coir Industry recommended that
State Government should take initiative to have the Coir industry
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included in the Industrial Development and Regulation Act and there-
by regulate and control the licensing of Coir industrial units. The
Himachal Pradesh Estimates Committee has also in one of its reports
recommended that the work of the P.W.D. should be organised on
functional basis instead of present territorial basis. In another report
it has suggested that two Government Industrial Companies should be
amalgamated.

Mysore Estimates Committee has also in its report on Irrigation
Department suggested that plan provision for irrigation schemes should
be increased so that spill-over schemes may be reduced. If this cannot
be done it is essential to fix priorities so that too many works without
benefits accruing in a reasonable time may not lead to infructuous
expenditure. No State Estimates Committee has however had any con-
frontation with the Government on the ‘alternative policies’ issue.

Usually the Estimates Committees take up one or two Departments
for examination in a year. But in Punjab and Haryana the practice is
to take a very large number of Departments at a time notwithstanding
that the same Department has been examined in previous year. That
is due to the fact that the entire Demands for grants are scrutinized by
the Committee and the approach is that whichever Department offers
scope for improvement is commented upon. The Punjab and Haryana
pattern is unique in this respect and is laudable, because it puts every
Department to scrutiny every year. In the selective examinations fol-
lowed by other States some of the Departments escape the scrutiny.
This loophole has been plugged by some States like Maharashtra by
the decision of Estimates Committee that within the life span of an
Assembly all Departments must be examined. But this cannot be
said of other States.

(b) Tenure

In all States, the term of the Estimates Committee is one year. But
in Mysore the term is two years. Although the term of the Committee
is one year, in some of the States by convention one third of the Mem-
bers are allowed to continue for next year. In Himachal Pradesh the
«<onvention is that the Chairman continues for two years.

(c) Composition
In all State Assemblies the members of the Estimates Committee
are elected by the Assembly from amongst its Members according to
the principle of proportional representation by means of single trans-
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ferable vote. The Rules of all State Assemblies excepting that of
Jammu and Kashmir and Tamil Nadu also provide that a Minister
shall not be elected as a member of the Committee and that if a Mem-
ber after election tp the Committee, is appointed Minister, he shall
cease to be a member from the date of such appointment. In the
Rules of Procedure of Jammu and Kashmir there is no prahibition for
Ministers being elected to the Committee. In the initial two years of
the Committee’s life the Finance Minister was also appointed member
ex-officio.

Membership of the Committee varies from State to State, In all
the States excepting Andhra Pradesh, Maharashtra and Tamil Nadu
only Members of the Assembly are elected to the Estimates Committee.
In Andhra Pradesh, the Committee consists of 19 members out of
which four members are elected by the Council from amongst its mem-
bers. In Tamil Nadu the Rules provide that such number of members
of the Legislative Council as may be fixed by a resolution passed by
the Assembly and nominated by the Council in pursuance thereon may
be associated with the Committee. - The composition of the Com:mt(ee
in the different States is as follows:—

Name of the State _ Strength of the Committee

Andhra Pradesh ) ) 18 Assembly Members 8 Council
Members.

Assam 10 .

Bihar ‘e

Gujarat 1

Haryana 9 ¢

Himachal Pradesh 11

Jammu & Kashmir 15

Kerala T ‘

Madhya Pradesh 15

Maharashtra Assembly Members, & Council
Members

Mysore 15

Nagaland 9

Orissa 9

Punjab 12 Nine elecfed By Punjab Assembly
a;d 3 nominated by Punjab

Rajasthan 5 egislative Council.

Tamil Nadu 16 Assembly Members plus Council
Members 28 may be fixed by a
:e:;lu;i;m passed by the

ml y
Utter Pradesh - a 4

West Bengal . T
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The Rules of Procedure of Tamil Nadu Legislative Assembly
provide that in addition to the 16 members elected to the Committee,
the Finance Minister and the Chairman of the Committee on Public
Accounts shall be Ex-officio Members of the Committee. Likewise, in
Maharashtra the Chairman of the Public Accounts Committee and the
Chairman of the Committee on Public Undertakings are associated by
special invitation. In Kerala and Goa also, the Chairman of the Public
Accounts Committee attends the Estimates Committee meetings occa-
sionally by convention.

(d) Chairman

In all the States the Chairman of the Committee is appointed by
the Speaker from amongst the Members of the Committee and gene-
rally belongs to the Ruling Party. If the Chairman is absent from any
sitting, the Committee chooses another Member to act as Chairman for
that sitting. In Gujarat, the Finance Minister used to be the Chairman
of the Estimates Committee formerly but Gujarat has also now fallen
in line with other States and the Chairman is now one of the Members
elected to the Committee. In Punjab the practice is that if Deputy
Speaker is elected to the Committee he is appointed as the Chairman.

(e) Quorum

The quorum at a meeting of the Committee varies from State to
State. In Gujarat and Maharashtra the quorum is 1/4 of the mem-
bership of the Committee. In Assam, Kerala, Nagaland, Rajasthan
and West Bengal the quorum is 1/3 of the membership- In Haryana,
Orissa and Punjab the quorum is 3. In Himachal Pradesh and Jammu
and Kashmir quorum is 4, in Mysore and Madras 5; Madhya Pradesh
6 and Andhra Pradesh 7.

(f) Appointment of Sub-Committees

The Estimates Committees in all the States are empowered to ap-
point one or more sub-Committees, each having the powers of the
undivided Committee to examine any matters that may be referred to
it and the reports of such Sub-Committees are deemed to be the reports
of the whole Committee if they are approved by the whole Committee.
This power is not, however, uniformly resorted to by Estimates Com-
mittees in all the States. While Committees in States like Maharashtra
have used this power frequently, those in States like Himachal Pradesh
and Rajasthan have used it sparingly. In Haryana, the system of Sub-
Comnmittees is altogether not followed. In Punjab, on the other hand,
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one Drafting Sub-Committee and one Implementation Sub-Committee
are regularly formed.

Another variant of the Sub-Committee system is the Study Groups.
These are like Sub-Committees sharing the Committee’s work but they
do not have the formal powers as the Sub-Committees have. In Maha-
rashtra, Study Groups have been appointed regularly to examine the
materials supplied and frame questions at regular sittings. In West
Bengal, sometimes the full Committee has worked as Study Group for
the sake of informality.

= (g) Written Materials

At the beginning of each financial year, the Committee makes a
selection of Department/Departments or subjects concerning any parti-
cular Department for examination during that year. Thereafter the
Department or Departments are asked sufficiently in advance to collect
all the relevant information relating to the Department for submission
to the Committee. Generally the Departments are asked to submit in-
formation on the following lines:

) (1) Organisation of the Department and its attached and subordinate
offices. (The detailed figures of the total of each class of
gazetted and non-gazetted and Class IV staff are to be given).

(2) Figures of amount of income and expenditure of warious
Demands for Grants (including Supplementary Demands) with
which the Department is concerned (full references are ta be

made to the volume of the budget and statements for supplemen-
tary demands).

(3) The functions of the Departments and its attached and sub-
ordinate offices.

(4) Broad details on which the estimates are based.

(5) Volume of work in the Department and its attached and sub-
ordinate offices covering the period of estimates and giving for

the purpose of comparison corresponding figures for the previous
three years.

(6) Schemes of projects including those in the five year plan vwhich
the Department has undertaken. (The name and details of the

scheme, the estimates of expenditure, period within which likely
to be completed, progress up-to-date etc., are to be supplied),

. The Members after going through the papers frame questions elicit-
ing fusther information required by them: These questions or points
are sent to the Secretary of the Committee. The Secretary consolidates
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these questions and also frames further questions on which information
is required by the Committee. After approval of the Chairman or by
the Committee (as in the case of West Bengal or Rajasthan), the conso-
lidated questionnaire is sent to the Department for preparing answers
for submission to the Committee. In Maharashtra, as pointed out
earlier, the framing of questions is done by the Study Group by going
through the materials at regular sittings. Similar is the practice in
Himachal Pradesh. Sometimes it becomes necessary to call for further
information. A supplementary questionnaire is then prepared and sent
to the Department following the procedure similar to the one followed
in the case.of the first questionnaire,

The work of the Estimates Committee depends to a large extent on
the cooperation of the Departments in furnishing information to the
Committee. In Assam, the Estimates Committee took 3 years to
report on the Public Health Engineering Sector of the Health Depart-
ment, primarily because of the failure of the Department to send infor-
mation in time. Similar complaints have been made by the Orissa
Estimates Committee in their reports.

The Estimates Committees have been empowered to send for any
papers or records. In case any question arises whether the evidence of
a person or the production of a document is relevant for the purpose
of the Committee it is referred to the Speaker for final decision. How-
ever the Government may decline to produce a document before the
Committee on the ground that its disclosure would be prejudicial to
the safety and interest of the State. In Andhra Pradesh while the
Estimates Committee was examining the working of the Industries
Department in 1964-65, an interesting situation arose: The Commit-
tee wanted to know the details of the offers received by the Industrial
Development Corporation, Andhra Pradesh for collaboration in the
promotion of the Integrated Glass Project and the reasons that weighed
with the Corporation in its choice. The Corporation and the Govern-
ment held the view that it would not be desirable to disclose such infor-
mation to the Committee. The Committee did not agree with the
Government's view and recommended that the information be placed
before the Speaker to satisfy him that the disclosure of the information
would be against the interest of the public or Corporation. In Haryana
also a similar situation arose when the Committee wanted to know
about the posting of various police officers. The Department had dec-
lined to furnish information in the first instance. Eventually on the
insistence of the Committee the Department had to yield and the infor-
mation was furnished.
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The Estimates Committee have also insisted that the information
Le supplied to them through the Secretaries, as it is supposed to repre-
sent the considered views of the Department as a whole. Maharashtra
Estimates Committee had on one occasion to censure the Government
because the material was supplied to the Committee directly by a
Superintending Engineer and subsequently during discussion, the Sec-
retary of the Department did not agree with the views of the Superin-
tending Engineer. The Secretary of the Department realising the
mistake quickly came out with an unqualified regret and assured the
Committee that such mistakes would not recur.

(h) On-the-spot studies

It is common practice now with the State Estimates Committees to
undertake tours for on-the-spot study. In most of the States such
visits are entrusted to Study Groups or Sub-Committees appointed for
the purpose. But in Gujarat the entire Committee has been going on
tour. The intention behind these tours is to gather visual impression.
In some States the tour notes are appended to the report. Strictly
speaking, it is not necessary for the Estimates Committees of State
Assemblies to go outside their States but a convention has been deve-
loped in several States permitting their Estimates Committees to under-
take such tours. To quote a few examples, the Andhra Pradesh Esti-
mates Committee while examining the Agriculture Department in the
yoar 1968-69 visited the Pusa Institute, Delhi, the Punjad University
etc. The justification given for these tours is that they widen the
mental horizon of the Members and enable them to view the working
of the Departments or schemes under examination vis-a-vis the working
of similar Departmentsjschemes in other States. This is the practice
in State Assemblies in the case of Public Accounts Committee as well.

(i) Evilence

Afu_u: going through the written information and sometimes seeing
the projects/sites personally, the Committee decides as %o whether oral
evidence of the representatives of the Departmests should be taken.
Usually the Secretaries of the Departmeats appear before the Com-
mittee. They are, however, allowed to bring Heads of the Departments
or other officers to assist them in giving evidence. In some of the
States viz., Andhra Pradesh, Gujarat, Punjab, Maharashtra and West
Bengal, the Secretary or a senior officer of the Finamce Depattment is

als9i,nviwdto attend the meetings of the Committee 10 assist them in
their deliberations.
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The Cominittee expects Departdiental representatives to come
prepared for all questions. THe Punjab Estimates Committee, in their
répott on 1967-68 Budget Estimates, régretted that a large number of
departmental representatives who appearéd before the Committee had
not come fully prepated despite amplé notice and often asked for fur-
ther opportunities. The Committee also took exception to the fact
that answers given by some of the Departmental representatives were
inadequate or superficial. Although several other Estimates Commit-
tees have not specifically recorded their displeasure in this matter in
their reports, it is believed similar is the reaction of those Committees.

Some Estimates Committees like those of Maharashtra and Andhra
seem to be devoting considerable time to taking of evidence in contrast
to others. For their 10th Report on Agriculture Department presented
in 1968-69, the Andhra Estimates Committee held 36 meetings—most
-of which were devoted to taking of evidence. For report on Pancha-
yati Raj Department also the Committee held as many as 41 sittings.
‘The Himachal Pradesh Estimates Committee also devoted 11 sittings
to oral evidence while examining P.W.D. In Andhra there is one
more peculiar system i.e., that the Minister is summoned to explain the
working of the Department before the evidence of the officials. But
this practice is not to be found elsewhere.

Evidence of non-officials is also taken in some of the States such
-as Gujarat, Maharashtra and Punjab. In Gujarat the fion-official is-
first asked to give a memorandum. In some other States like Bengal
the hoti-officials are asked to indicaté their views through memoranda

A verbatim tecord of the procesdifips of the Committees is usually
kept in ali States Assémblies. Relevant portions of the speeches aré
forwarded to the Mémbers and officials who have tendered evidence
Defore thé Committee for Vetting anid feturr. Minutes of thé rhéetings
are ales récorded which in Sowie States afe appetided to the reports.
Bat the pactice of printing verbafim procsedings does fiot seem to be
in vogue in sny State.

(§) Reports
. After fhe évidence is over and the information on the point pro-
iiised during fhe evidence by the Departmental witnesses is received,
4 draft réport is prepared. In most of the States the draft report is
prépared by the Assembly Secretariat. But in some States like Punjab
and Atndhra Pradesh a Sub-Committee or Study Group is formed to
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draft the report. In Punjab during 1969-70 the Drafting Sub-Comn!it-
tee of the Estimates Committee held as many as 8 meetings at which
it drafted reports on seven departments which is indeed a remarkable
job for the Members who constituted the Study Group. After .thc
1eport is drafted it is considered at the meeting of the full Committee
und it embodies the decision of the majority of the Members present
and voting.

Ordinarily in the Reports of the Estimates Committee no Member:
is permitted to give a Minute of dissent. In the Rules of Procedure
of Tamil Nadu and Rajasthan there is a specific provision in this regard
while in the Internal Rules of the Estimates Committees of Orissa,.
Madhya Pradesh and West Bengal there is provision that no Minute of
dissent is permissible. In other States there is no specific mention
about Minutes of dissent either in the Rules or in the Internal Rules of
the Committee.

The report is generally sent to the concerned Department for
factual verification but some States do not strictly follow it e.g., the
Haryana Estimates Committee. The report is presented to the Assem-~
bly by the Chairman or in his absence by any other Member. Reports.
of the Committee are not discussed in the Assembly; however in some
States (e.g. Himachal Pradesh) the Members are known to make pro-
fuse reference to the Reports while discussing the Departmental acti-
vities in the House.

The pattern of report is found to be everywhere similar, but some
State Estimates Committees have gone into minute details whereas.
others (e.g., Punjab and Haryana) seem to believe in small, concise
reports focussing their attention on only major issues. In Maharashtra,
if a Committee is not able to finish its examination, it presents an
Interim Report. Under the Rules of Procedure, the Committees have
to report to the House about the unfinished work, but the Maharashtra
system seems to have formalized it through presentation of Interim
Repor}s. Although all Estimates Committee reports generally include:
some important statements as Appendices, the Andhra Estimates Com-
Mittee reports can be said to be the most well-documented. An inter-
esting event took place in Maharashtra some years back. The Maha-
rashtra Estimates Committee had presented a report on General
Administration Department in 1965. One sentence in that report led
to some misunderstanding.: There was reference to the report in the
Assembly. The Committee re-examined the recommendation and pre-
sented a “Further Report on General Administration Department”.
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Following the pattern of the Lok Sabha Estimates Committee in.
the initial years, the Orissa Estimates Committee in the beginning
attempted to give at the end of the report a statement showing the
economy likely to accrue as a result of the Committee’s recommenda-
tions. But this did not find favour in subsequent years in Orissa and
is not in vogue in any other State.

(k) Implementation of recommendations

In the initial years the Estimates Committee in the States did not
have either a method or a machinery to watch the implementation of
their recommendations.

In the Lok Sabha itself the procedure regarding watch over
implementation of recommendations was devised 5 years after the
Estimates Committee came into being. But in most of the States the
Estimates Committees now keep a watch on the implementation of
their recommendations. The Gujarat Estimates Committee’s Internal
Rules of Working specifically lay down that Government will furnish
replies to the recommendation of the Estimates Committee to the
Assembly Secretariat as early as possible. Even in other States now
the action taken on the recommendations is reported to the Committee.

Maharashtra has the practice of appointing a Study Group to
scrutinize the action taken statements. The Andhra and Assam Com-

mittees appoint Sub-Committees to scrutinize the replies received from
Government departments.

Although at this follow-up stage the Committee does not go very
deep into the questions, of late it is noticed in some States (e.g., Hima-
chal Pradesh) that the Committee examines witnesses and even under-
takes on-the-spot inspections. The Maharashtra and West Bengal
Estimates Committees for instance, summoned officials to seek clari-
fication on those replies which were not satisfactory. The West Bengal
Estimates Committee a few years ago went to inspect the Salt Lake

Reclamation and City Extension Projects in connection with the imple-
mentation of recommendations.

The action taken reports have a common pattern designed more or
less on the Lok Sabha pattern viz.—

(a) Recommendations accepted by Government.

() Recommendations not accepted by Government but replies
accepted by Committee or on which Committee has no observa-
tions to make,
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(¢) Recommendations not accepted by Gevernment.
{d) Recommendations not finally implemented by Government.

Generally in the third category there are few recommendations
because by convention although the recommendations are not manda-
tory, they are accepted by Government. The few exceptions that are
there provide the occasion for the Committee to make a further report
in which it either reiterates the old recommendation or makes a fresh
recommendation. Normally on such further recommendations there
is no further action taken report. But in Maharashtra there ate a few
instances where the Committee has presented an Action Taken on
Action Taken Report. Following the Lok Sabha convention some
States like Himachal Pradesh lay on the Table of the Assembly further
replies received on Action Taken Reports. Such réplies are also con-
sidered at the time of taking that subject afresh for examination.

One fact is inescapable, viz., that the Committee does not allow
the Government to get away with a vague or ititerim reply. In Maha-
rashtra and Gujarat the Committee invariably wants the Department
to furnish a further reply to the Committee in such cases. In Ardhra,
in case of unsatisfactory replies, the Committee wants that further
actiont taken statement should be placed on the Table of the House.

Not only have the Government to take action en the recommenda-
tions of the Committee, they have to furnish timely reply to that eéffect
to the Committee. Delays in reporting have been severely criticized in
most of the Action Taken Reports of the Maharashtra Committee. The
Assam Estimates Committee hiave also besti very critical in their réport
of the delays in replying to the fesomriendations. ‘The Mihatdshtra
Estimates Comsmittoe has set up a time lithit of six months for imple-
mentation of recommendations. The Himachal Pradesh Estifates
Committee also allows 3 to 6 months’ period for impletitentatiofi.

The eartier practice with some State Estimates Committaes was t0
Teport oft the action taken along with a fresh report on thet subjeot.
But tiow fhie practice everywhiere is to present separate Action Taken
GRCPO‘ rt: disBut cmef variant is that some States like Maharashtra and

ujarat dispose of several action taken statements im one eomposite
Teport Whdrers offiers present ore action taken report on ofe ériginal
report. In Haryana and Punjab a different procedure is followed in
that not all action taken reptios are submitted to the Assembly through
action t‘aket_t reports. If the Committeo is satisfied with fhie replies, the
matter is dropped. Only those recommendations on which the replies
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are not satisfactory are again reported to the House with the Commit-
1ce’s comments. The remaining recommendations are pursued with
Departments concerned at the Assembly Secretariat level,

What is the extent of implementation of recommendations? It is
futile to assess any exact percentage, the Government stretching the
meaning of replies in their own favour and the Committee in their own.
The Committee itself keeps an open mind on the action taken on re-
commendation and where it is feasible to accept a recommendation
with modification only, the Committee has been treating such recom-
mendations as accepted- Notwithstanding this it can be safely said
that majority of the recommendations are accepted. At least the
‘Gujarat Estimates Committee has recorded in its report that most of
its recommendations had been accepted by Government. It would
have been useful for the State Estimates Committees to give at the end
of their Action Taken Reports an analysis of recommendations accept-
ed by Government; but unfortunately with the exception of Pondi-
<herry and Rajasthan which give the percentages at the beginning in
an Action Taken Report, no other Estimates Committee has tried it.

A Government must perpetually look over
its shoulder to see whether it is being followed.
If it is not, it must alter direction. For in this
sense only, is it true that a democracy is Govern-
ment of people by the people.

- ' IvorR JENNINGS



IMPACT OF FINANCIAL COMMITTEES' RECOMMENDATIONS
ON ADMINISTRATION

REPORTS OF THE COMMITTEE ON PUBLIC UNDERTAKINGS
(Fourth Lok Sabha)

[A new series of articles highlighting the impact of recommendations
of the Financial Committees of Parliament on the Administration,
was started with the April, 1970 issue of the Journal.

In the present issue, we are publishing articles dealing with the recom-
mendations of the Committee on Public Undertakings (Fourth
Lok Sabha) on:—

1. Financial Management in Public Undertakings;
I1. Import of Sulphur; and

IIl. Contracts entered into by Rourkela Steel Plant for the
supply of Iron Ore and Manganese Ore.

—Editor]

1. FINANCIAL MANAGEMENT IN PUBLIC UNDERTAKINGS
(i) Consultation with Finance

It was brought to the notice of the Committee on Public Under-
takings (1967-68) that while the majority of the public undertakings
had laid down that Finance should be consulted on various matters in
one way or the other, there were still a few undertakings which were
not obliged to hold such consultations. In some other undertakings,
discretion had been given to the Chief Executive to determine the cases
which would be referred to Finance.

It was found, for instance, that satisfactory arrangements for con-
sultation with Finance had not been made in as important an under-
taking as the Hindustan Steel Ltd. The Financial Adviser and Chief
Accounts Officer, H.SL. had expressed the view before the Public
Undertakings Committee that while the Chief Executive should have
the right to over-rule the Financial Adviser, it should nevertheless be
obligatory for the former to consult the Financial Adviser. The Vice-
Chairman, Hindustan Steel Ltd., on the other hand, argued that when
the functional board was in vogue, the functional directors were “more
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or less like ‘warlords’, each having his own little private army in the
Plant”. The Chairman was then not given any special power and all
directors were almost equal. A decision was, therefore, taken by the
Minister to make the Chief Executive fully responsible and do away
with the system of functional directors. The Committee, however, felt
that a situation where the Financial Adviser was consulted only when
it was required was by no means a happy one. The corporate form
envisaged management by a committee or group rather than decision
by one individual, particularly when important decisions had far-
reaching financial implications. As there was also a growing tendency
for corporations to expand in size, the Committee felt that steps should
be taken to see that consultation with finance on prescribed matters
was made obligatory.

The Committee were pained to find that even though the Financial
Adviser had brought to the notice of the Hindustan Steel Ltd. and the
then Secretary, Ministry of Iron and Steel, the fact that he had not been
consulted on various matters, no remedial action was taken by the
‘Government. The Committee observed that the Government had
overall responsibility for the efficient working of public undertakings
and certain powers had been vested in them for this purpose. If such
matters were not set right “effectively and immediately”, they would
work to the detriment of the undertakings, and hence the Committee
recommended that appropriate action should be initiated to ensure that
there was no recurrence of such instances.

Following the recommendation, the Government proceeded to re-
organise the management of Hindustan Steel Ltd- In the reorganised
set-up, provision was being made for three functional directors includ-
ing the Director (Finance) whose financial responsibilities were to be
detailed by the Board of Directors as soon as the post was filled. A
suitable procedure was also to be prescribed by the Board of Directors
regarding consultation with the Director (Finance)®.

(ii) Imvestment
A. Approval of Parliament

According to the practice, certain details regarding the capital
outlay, objects and achievements relating to the existing public under-
takings were given as ‘Notes on Important Schemes’ appended to each

1C.P.U., 15th Report (1967-68), paras 83, 87 & 88.
2C.P.U., 56th Report (1969-70), page 13.
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volume of the Demands for Grant. In respect of the new undertaking,
these details were given along with the Supplementary Demands for
Grant.

It was, however, admitted by the Government during evidence that
there was no procedure for placing before Parliament for approval full
details relating to a public undertaking, before it was set up. It was
also admitted that the absence of such a procedure “raised certain
questions of policy which would have to be considered at the highest
level”. The two main practical difficulties worth considering in this
regard were stated to be that (i) Parliament did not sit throughout the
year, and (ii) with continuous increase in the number of public under-
takings, Parliament had little time to have “full-dress discussion” on
each proposal. The Government representative, however, agreed that
pending a decision on this question it would be desirable to give more
details in the Budget documents. He also referred in this connection
to the Administrative Reforms Commission’s recommendation that
some document, like the White Paper in the UK., should be laid
before Parliament, giving in detail the objects and functions of the pro-
posed undertaking, expected profitability and its financial and other
objectives: The recommendation, he added, was before the Cabinet.

The Committee observed that the investment by Government in
public undertakings in the form of share capital and loans had assumed
huge proportions and was more than Rs. 3,000 crores. The provisions,
by way of equity and loans, for the years 1967-68 (revised estimates)
and 1968-69 (budget estimates) amounted to Rs. 386 crores and
Rs. 404 crores, respectively. “Where such large sums are involved”,
the Committee added, “it is necessary that Parliament be provided
ample time and opportunity to examine the Dernands and accord ap-
proval”. According to the Committee, these Demands had so far been
treated as part of the Demands of the administrative Ministries and
had been discussed and voted as sach.

The Committee suggested that whenever Demands for additionat
investment in public undertakings, either by way of loan or of equity,
were placed before Parliament, detailed anl up-to-date information
about the past investment in such undertakings, their achievements and
working results should be made available, so that Parliament could
exercise more effective scrutimy before approving the Demands.’

SC.P.U., 15th Report (1967-68), paras 98 to 102,
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While accepting the recommendation, the Government stated that.
in future up-to-date information on the working of the existing under-
takings would, as far as possible, be incorporated in the Budget docu-
ments, whenever Demands for additional investment in public under-
taking were placed before Parliament.’

So far as new undertakings were concerned, the Committee were:
of the view that prior approval of Parliament should, as far as possible,
be obtained before a company was registered.®

The setting up of a new public undertaking, according to the
Government, was treated as a “New Service”, which meant that invest-
ment therein was made after obtaining Parliament’s approval thereto,
either through the annual Budget for the coming year or through a
Supplementary Demand for Grant during the course of the year. In
urgent cases, however, advances from the Contingency Fund were
taken, but these were recouped by presenting Supplementary Demands.
to Parliament in accordance with the Contingency Fund Rules,

With a view to complying with the Committee’s recommendations,
instructions were issued as follows:

(i) While obtaining approval of Parliament through the annual
Budget or Supplementary Demands, detailed information, as
far as possible, on the objectives, scope, capital cost, foreign
participation, if any, profilability and other financial obliga~
tions should be incorporated in the “Notes on Importiant
Schemes”, which were appended to the volumes of Demunds
for Grant: of the Ministries concerned, or in the Explana-
tion below the Supplementary Demands, as the case might
be.

(ii) In each volume of the Demands for Grants of the Ministries
concerned, a separate section should be added, which would
specifically contain the list of all “New Service” and “New
Instruments of Service” items included in the Budget docu-
ments relating to public undertakings. This section would
inter alia show the details of investment, either by way of
loan or equity, im public undectakings."t

4C.P.U,, 56th Report (1069-70), page 14.
5C.P.U., 15th Report (1967-68), para 103.
OC.P.U., 56th Report (1968-70), page 15,
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B. Egquity-Debt Ratio

The question of equity-debt ratio for financing the projects in
public sector undertakings had been engaging the attention of Gov-
ernment for quite some time in the past. In June, 1961, the Minis-
tries concerned with public sector undertakings were advised that un-
less there were exceptional reasons to the contrary the equity-debt ratio
should be 1:1.

This question was later examined by the Committee on Public
Undertakings (1967-68), who observed that there was a marked diver-
gence of opinion on this issue between the undertakings and the Minis-
tries. After considering their views, the Committee were inclined to
think that there could not be one common ratio applicable to all the
undertakings. They, therefore, recommended that rigidity might be
avoided in applying the ratio of 1:1 to all public undertakings. If
some undertakings did make out a strong case for altering the ratio,
the Committee observed, the Government should give it due conside-
ration. The Committee also commended for consideration the sug-
gestion that the first half of the total investment should be in the form
of equity and the other half in the form of loan.”

The Government accordingly advised the public undertakings that
"there need be no rigidity about the prescribed equity-debt ratio of 1:1
und that each case should be considered on merits. The Government
also informed the Committee that the latter's suggestion that the first
half of the total investment should be kept in the form of equity and
‘the other half in the form of loan would be kept in view at the time
of the release of funds to the undertakings.

C. Revision of Capital Cost Estimates and Over-Capitalisation

# common feature in public undertakings noticed by the Commit-
tee was that the capital cost estimates were reviewed many times,
"Some of the main factors responsible for this were stated to be that
(i) detailed project report estimates did not take into account the
-apital cost of certain items such as township, customs duty, etc.; and
(ii) the initial estimates were only rough approximations, because the
project was a new one and adequate data was not available. The
-Committee were also informed that each revision of cost estimates
‘was preceded by a study by the undertakings.

7C.P.U., 15th Report (1967-68), para 112,
*C.P.U, 56th Report (1969-70), pages 16 & P£0.
°CP.U, 15th Report (1967-88), paras 114 to 118.
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The Committee were of the view that the Bureau of Public Enter-
prises, preferably co-opting a few officers of the administrative Minis-
tries, should carry out an ind#hsive study into reasoms for revision of
capital estimates. To begin with, the Committee suggested, a few
undertakings might be selected for such a study and, in the light ot
experience gained, it might later on be decided whether these would
be sufficient for drawing guidelines for the preparation of capital cost
estimates, or some further studies were still necessary.'

The Committee noted that over-capitalisation in many public
undertakings was mainly due to (i) the practice of providing at the
first stage itself in-built capacity for bringing about expansion at a
later stage; (ii) provision of township and attendant amenities to staff;
and (iii) interest of loan. While agreeing that “to a certain extent
it would be in the economic interest of a plant to provide for in-built
capacity”, the Committee observed that this practice should not be
resorted to as a matter of course.

During the examination of the various undertakings, the Commit-
tee had come across several cases of wrong assessment of demand of
steel, coal, heavy electrical equipment, etc., which they had duly point-
ed out in the relevant Reports. The Committee wanted utmost care
to be exercised in assessing the demand for such items. They sug-
gested that only persons with “proven ability and experience” should be
drafted for such work.!

The extent of under-utilisation of capacity in public undertakings
was also referred to by the Committee who urged that every under-
taking should devote all attention to the early achievement of optimum
output. The Committee thought that demand was not changing so
fast as to render difficult a fairly accurate assessment and that if the
assessment of the demand was correctly made, there would be no need
for changing the product-mix at a later stage. They therefore, recom-
mended that greater care should be exercised in determining the pro-

duct-mix which should be based on a thorough assessment of the de-
mand.’3

The Government informed the Committee in reply that in order to
ensure that proper capital cost estimates were prepared, the procedure

19ibid., para 117.
11{bid., para 117,
13bid., para 138,
3493(C) L8—4
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had been rationalised, and necessary instructions issued in this be-
half. These instructions envisaged three broad stages prior to plant
construction, viz.—

(a) Project Formulation Stage.

(b) Preparation of a Preliminary Project Report or Feasibility
Study.

(c) Preparation of Detailed Project Reports.

It was stated that the Feasibility Studies and the Detailed Project
Reports were also examined by the Bureau of Public Enterprises be-
fore the investment decisions were taken by the Government. The
Government informed the Committee that the quality of both capital
cost estimates and operating cost estimates had shown an improvement
after the above instructions had been issued.

These instructions, the Committee were informed, covered two as-
pects, namely, (i) a realistic and close assessment of demand so as to
avoid under-utilisation of capacities; and (ii) careful preparation of
project estimates so as to avoid subsequent revisions, etc.

The Bureau of Public Enterprises was stated to have undertaken
also a case-study of some enterprises where there had been frequent
large-scale revisions of original estimates.!

D. Working Capital

The Committee on Public Undertakings were informed by a num-
ber of public undertakings that the latter had experienced considerable
difficulties in raising working capital. Their complaints were mainly
directed against the State Bank of India. It was alleged that there
was delay in getting cash credit and that the State Bank of India was
not only not providing such facilities at competitive rates, but was in-
sisting on Government guarantees in addition to security of assets.
In some cases, the Bank was reported to have expressed its inability to
provide funds to the required extent. It was brought to the Commit-
tee’s notice that although there was no specific ban on the under-
takings having dealings with other scheduled banks, there had been
carlier instructions to the effect that the undertakings should keep
their deposits with the State Bank of India.

1CP.U, 56th Report (1869-70), pages 18 and 19,
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The Committee found that the public undertakings were being put
to unnecessary difficulties on account of inadequate working capital,
with the result that their efforts and time had to be diverted from the
important objectives of maximising production and keeping the costs
Jow. “It is regrettable”, the Committee observed, “that Government
have not taken adequate steps to resolve these difficulties for the under-
takings”. They desired the Government to find out whether the State
Bank of India would be able to mect the working capital requirements
of all undertakings on suitable terms. If it was not possible, the Com-
mittce recommended,’* the undertakings should be free to raise cash
sredit from other banks.

The Committee were later informed by the Govermment that the
vuidelines prescribed in this behalf envisaged that the enterprises should
approach the State Bank of India for cash credit facilities for their
working capital requirements on the security of their current assets
in the first instance, failing which they might approach the Government
for counter guarantecs on the sccurity of which additional cash cre-
dit facilities could be sccured from the Bank. The Government added
in their reply to the Committee that the entire question of affording
cash credit facilitics to public sector undertakings for meeting their
working capital requirements was being reviewed in the context of
the nationalisation of major Banks.'

(iti) Return on Investment

The Committee on Public Undertakings felt that it was in the
interest of each undertaking to show the capital outlay on first phase
and on expansion, separately, so that it could find out the investment
and return from each of its projects and phases thereof. “If this in-
formation was not available™, the Committee observed. “adverse trends
in the working of the first phase would go unnoticed”. The Commit-
tee, therefore, desired that even if separate accounts were not main-
tained, the undertaking should allocate the expenditure to the respec-
tive projects and in the case of common expenditure distribute it on a
percentage basis. so as to get a clear picture of the profitability of
<cach phase.’

MC.P.U., 15th Report (1967-68), paras 126 to 128.
15C.P.U, 56th Reovort (1969-70), pages 21 and 22.
18C.P.U.. 15th Report (1967-68), para 140.
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In pursuance of the Committee’s recommendations, the Govern-
ment decided that in respect of multi-unit undertakings, Profit and
Loss Accounts and Balance Sheets should be prepared separartely for
each unit, by allocating the common expenditure on equitable basis.'*

(iv) Budget

Almost all public undertakings prepare annual budget and ana-
lyse reasons for variations with estimates. However, the Committee
on Public Undertakings came across one or two instances where no
detailed budget estimates had been prepared in the first few years,
The representatives of undertakings agreed before the Committee that
preparation of such estimates should be obligatory. A view was ex-
pressed that there should be a specific instruction or provision in the
Articles of Association to the effect that no work should be undertaken
without a budget. The Committee desired it to be made obligatory
for undertakings to prepare detailed budget estimates.’

Accepting the above recommendation, the Government informed
the Committee that while the need for preparing detailed budget esti-
mates had been impressed upon undertakings—and most of them did
prepare such budget estimates every year for all the items of work
to be undertaken in that year—it was now being made obligatory on
the public undertakings to ensure that such detailed budget estimates
were prepared. The undertakings had been advised, the Government
stated, that they should ensure that these obligations were carried out
either by amending the Articles of Association of the company or by
such other method as might be deemed necessary.!®

_ (v) Costing

The Committee on Public Undertakings learnt that as many as 24
public undertakings did not have a costing system. The economic
success of any project, the Committee felt, depended on an efficient
‘and accurate system of cost control. The Committee, therefore, want-
ed a proper costing system to be introduced in all public undertakings,
without which, they observed, it would not be possible either to fix
the prices correctly or to exercise adequate control over various ele-
ments of cost. The Committee noted that integrated system of cost
and financial accounts had been adopted by 31 undertakings, while

17C.P.U., 56th Report (1969-70), pages 29, 98 and 100,
"C.P.U., 15th Report (1067-88), para 151,

WCP.U., 56th Report (1869-70). pages 29 and 105.
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20 were not in favour of such a system. The advantage of the sys-
tem was stated to be that it avoided the necessity of frequently recon-
ciling the figures between the two accounts. The disadvantage, on the
other hand, was stated to be due to the difference in costing and ac-
count heads which led to delays.

In the Committee’s opinion, undertakings themselves were in the
best position to decide whether or not the integrated system of cost
and financial accounts would suit them. The Committee were, how-
ever, emphatic that whatever the system, collection of cost data should
be compléted as speedily as possible. It was brought to the Commit-
tee’s notice that in a number of undertakings, the compilation of cost
data took more than a month’s time, and in some cases it took as long
as three months. Prompt steps for cost reduction could be taken,
the Committee observed, only if full data for cost analysis was readily
available. They recommended that the undertakings should gear up
their costing organisations, so that cost data was compiled by each
undertaking within the shortest possible time.

The Committee emphasised the need to introduce standard cost
with a view to exercising effective cost control. While admitting that
there might be some difficulty in expressing the standard cost in mone-
tary terms, as due to the all-round increase in price, standard cost was
likely to become out of date very often, the Committee suggested that
“it would be advantageous to lay down physical norms for determining
standard cost, i.e., the quantity of materials that should be consumed
per unit of end product, labour hours, machine hours, etc. per unit
of end product”.?®

Accepting the above recommendations, the Government recognis-
ed the need to have an efficient cost accounting system in the public
undertakings. Apprising the undertakings of the observations made
by the Committee the Government asked them to develop an integrat-
ed system of cost and financial accounts, so that the necessity of fre-
quent reconciliation of figures between financial and cost accounts was
avoided. The Governmeht also asked the undertakings to recognise
standard costing as an “essential management tool” for the purpose of
cost control. They admitted that standard cost provided the neces-
sary data against which actual performance could be compared and
variation determined for initiating necessary remedial measures.™

20C.P.U., 15th Report (1887-68) paras 170 to 177.
21C P.U.. 56th Report (1960-70), pages 35 and 118 to 121
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(vi) Pricing Policy

The Committee on Public Undertakings were informed that while
24 public undertakings enjoyed freedom of determining their pricing
policy, in respect of others it was the Government who fixed the prices
of their products. The reasons for Government having this responsi-
bility were different in the case of different undertakings. In some
cases, the prices to be charged were governed by the need for earning
foreign exchange, and in others by considerations of making essential
commodities, like life saving drugs, available to consumers at reason-
able prices. Agreeing that Government should be the ultimate autho-
rity to decide which are the items whose prices should be fixed by them,
the Committee felt that it would be in the fitness of things if the method
of price fixation was fair to the undertaking concerned.

The Committee were of the view that while it was not possible to
lay down any uniform method on the basis of which the public under-
takings could be asked to determine the prices of their products, such
undertakings should nevertheless not lose sight of the basic fact that
they must prove to be economically viable units and earn a reasonable
return on capital employed, so that they could contribute to general
revenues. Quite often public undertakings were given partial or total
monopoly in producing certain items as an import substitution mea-
sure o~ for boosting exports. “It is but right”, the Committee obser-
ved, “that when undertakings discharge such responsibilitiecs, they
should not be asked to run at a loss by being compelled to sell at
prices lower than their cost of production”. In such cases, the Com-
mittee added, the cost of production and a reasonable amount of mar-
gin should be allowed to them. But to counter any apprehension that
it might lead to laxity on the part of the undertaking in controlling the
costs, the Committee recommended that the cost of production should
be determined by a body of persons which might include some “impar-
tial outsiders”. The same considerations would apply, when the
undertakings were required to sell something in public interest at a
price lower than the cost of production. Tn cases where the only
buyer was a Government department, the price should not be allowed
to exceed “the cost of production plus a reasonable margin.”?

The Government informed the Committee in reply that in formula-
ting ‘the guidelines for pricing policies, it had been recognised that
public undertakings should be economically viable units and all-out

22C.P.U,, 15th Report (1987-68), paras 178 to 186,
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effort should be made to increase their efficiency and establish their
profitability at the earliest. 1t had accordingly been decided that:

(i) it would not be necessary or advantageous to lay down
guidelines in regard to pricing policies to be followed by
enterprises which produced goods in respect of which the
prices were subject to regulations of a binding type either
voluntarily by mutual agreements or due to domestic or
international regulations;

(ii) it would not be necessary to prescribe any guidelines for
trading organisations like the State Trading Corporation,
the Minerals and Metals Trading Corporation, etc; and

(iii) in respect of the enterprises producing goods and services
in open competition with other domestic private sector
producers, the normal market forces of demand and sup-
ply would operate and their products would be governed,
by and large, by the competitive prices prevailing in the
market.

The Government added that suitable guidelines for the enterprises
operating under monopolistic or semi-monopolistic conditions had
been prescribed. These included (i) that the pricing of their products
should be on the basis of the landed cost of comparable imported goods
which would be the normal ceiling (and not on the basis of c.if.
prices); and (ii) that within the ceiling of the landed cost, it would
be open to the enterprises to have price negotiations and fixed prices
at suitable levels for their products, which would give them a reason-
able return on the capital invested.*®

While, in pursuance of the Committee’s recommendations, the
Government issued guidelines for enterprises which operated under
monopolistic or semi-monopolistic conditions, they did not prescribe
any such guidelines for trading organisations like S.T.C., MM.T.C,
etc. The Committee, therefore, emphasised that in so far as trading
organisations were concerned, Government should keep in view the
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Committee’s earlier recommendations* on S.T.C. in which they had

stated that the criterion for fixing prices should not be oaly the mop-
ping up of surplus profit by a government agency.?

(vii) Audit

The Committee on Public Undertakings were informed that all the
government companies were subject to audit by chartered accountants,
generally called ‘statutory auditors Their appointment was made
by the Central Government on the advice of the Comptroller and Audi-
tor General, who was authorised to give directives to the auditors re-
garding the manner in which the company’s accounts should be audited
and also instructions in regard to any matter relating to the discharge
of their functions. The statutory auditors also submitted copies of
the Audit Reports to the C. & A. G., who had the right to comment
upon or supplement, such Audit Reports. Any such comments upon
and supplement to the Audit Report were required to be placed before
the Annual General Meeting of the Company at the same time and
in the same manner as the Audit Report itself. In addition, the
C. & A.G. had authority to conduct a supplementary or test audit of
the accounts of these concerns. The results of such audit were re-

ported by him to Parliament through the Audit Report (Commercial)
every year.

The Committee were convinced that the supplementary or test
audit by the C. & A, G., in some form or the other, was essential to
ensure their accountability to Government and Parliament. They
felt that the existing arrangements had been working, by and large,
satisfactorily. If some undertakings had experienced procedural diffi-
culties in attending to two audit parties—statutory auditors and the
C. & A. G.s audit team—at one and the same time, the Committee ob-
served, these could be solved by greater coordination between the
C. & A. G’s office and the statutory auditors.

The Committee were, however, of the view that the supplementary
audit by the C. & A. G. should concentrate more on effciency-cum-

24The Committee had observed in their Fifty-first Report (1968-69), on
the State Trading Corporation that since one of the objects of canalising
imports through S.T.C. was to ensure supply of raw materials at reasonable
prices 5o that the consumer was not adversely affected, the Government
8.T.C. should keep its pricing policy pf imported items under periodical
review “with a view to avoid overburdening of the concerned industry and
consumer” (vide para 3.138, ibid.).

25C.P.U,, 56th Report (1969-70), page 2.
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propriety audit, so that his reports to Parliament gave an overall ap-
praisal of the financial working of the undertakings.

While abstaining from expressing any opinion on the recommenda-
tions of the Administrative Reforms Commission regarding the consti-
tution of Audit Boards dealing with specified sectors of public eater-
prises, the Committee expressed the hope that before taking a decision
in the matter, the Government would ensure that “any new system
will not only make audit more purposeful, but also go a step further in
making Parliament’s control over the public undertakings more effec-
tive."*

Recognising the need for having efficiency-cum-propriety audit, as
impressed upon by the Committee, the Government stated that it had
been decided to set up Audit Boards for public undertakings in accor-
dance with the A.R.C.’s recommendations. The Audit Boards, the
Government explained, would be under the jurisdiction and control of
the C. & A. G. and would form part of his organisation. The system
of audit by statutory auditors would, however, continue. These audi-
tors would work under the directions of the Audit Boards. The
C. & A. G- would continue to give directives on the methods of con-
ducting audit. The statutory auditors would do their normal regularity
audit plus any other items under the directives given to them. The
Audit Boards would also conduct, with the help of their own staff, effi-
ciency-cum-propriety audit, which was earlier being done by the Di-
rector of Commercial Audit.

In addition to the annual audits by the statutory auditors, the Audit
Boards would conduct a periodical appraisal. The A.R.C. had re-
commended that such appraisals should be made once in every five
years, but the Government thought that these could be done at more
frequent intervals, if necessary.

The Government, however, made it clear in their reply to the Com-
mittee that the arrangements under the new system would not detract
the C. & A. G. from his right to undertake any special or supplemen-
tary audit, if he considered it necessary. The comments of the Audit
Boards on the audit of public enterprises would be incorporated in the
Audit Report (Commercial) placed before Parliament.*

26C.P.U., 15th Report (1967-88), paras 189 to 201.
27C.P.U., 56th Report (1969-70), pages 37 and 38,
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(vii) Financial Powers

The Committee on Public Undertakings learnt that the limit up to
which a public undertaking could sanction capital expenditure varied
from undertaking to undertaking. While smaller undertakings had
the authority to incur capital expenditure up to a higher limit, the
limits fixed in respect of bigger undertakings were comparatively lower.
The Committee recommended that “the powers enjoyed by all the
undertakings should be reviewed and refixed in such a manner as to
bear relationship to the total capital outlay and annual capital expendi-
ture incurred by an undertaking”. Such limits, the Committee added,
should be reviewed periodically with a view to making suitable adjust-
ments.*®

In pursuance of the Committee’s recommendations, the Govern-
ment, after conducting a review of the limit of capital expenditure,
decided to rationalise the delegation of financial powers to Boards of
Managements of Public Undertakings on the basis of the following

guidelines.®

Total Capital investment Powers to sanction capital
of the Undertaking Expenditure without prior
reference to Government
Rs. Rs.
100 crores or more 1 crore
50-100 crores 50 lakhs
20-50 crores 40 lakhs
5-20 crores 15 lakhs
below 5 crores 15 lakhs

(ix) Training of Financial Advisers etc.

The Committee on Public Undertakings learnt that only a small
number of public undertakings had made arrangements for importing
training in financial management. Tn this regard, the Committee ob-
served that existing arrangements for the training of Financial Advi-
sers were inadequate. They recommended the setting up of a Cen-
tral Training Organisation for that purpose.®

#C.P.U,, 15th Report (1967-88), para 212.
#C.P.U,, 56th Report, 1069, pages 41, 134 and 135.
WC.P.U, 15th Report (1967-68), pages 70 to 73.
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In their reply to the Committee, the Government stated that the
need for training the Financial Advisers, officers and staff of the Finan-
cial Division in the modern techniques of financial management and
intricacies of commercial accounts was fully recognised. It was indi--
cated by the Government that arrangements were being made to see
that the public undertakings took advantage of the facilities and train-.
ing courses presently available in the management and training insti-
tutes. In the circumstances, Government did not consider it neces-
sary to establish a separate Central Training Organisation for im-
parting training to the financial staff of public undertakings.

The Committee, however, were not convinced by the Government’s
reply and reiterated their earlier recommendation for the setting up of

a Centra! Training Organisation.*,
II. IMPORT OF SULPHUR

Introductory

In July, 1967 a question®® was raised in Lok Sabha in respect of a
contract entered into by the State Trading Corporation of India with
an American firm for the import of over three lakh tons of sulphur.
Subsequently, several members of Parliament suggested that one of
the Financial Committees should be asked to examine this transaction.
The Speaker accordingly, on 25th July, 1967, referred the matter to-
the Committee on Public Undertakings for examination and report at
an early date.

In their Fifth Report (Fourth Lok Sabha) the Committee dealt
with this subject viz- the contract entered into by the S.T.C. with M|s.
Oval Industries for the import of sulphur as well as the policy of Gov-
ermnment regarding the import of this commodity.

(i) Contract with M/s, Oval Industries
Background to Firm's Officer

In the beginning of 1965, a world shortage of sulphur occurred,
and imports by established importers were found to be inadequate to-
meet the full requirements of consuming industries. The matter was.

81ICP.U, 56th Report (1969-70), page 45.
21bid., page 1.
#3S. Q. No. 1291, dated 21-7-1067.
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considered at an inter-Ministerial meeting in February 1966, _vfrl_len the
State Trading Corporation was asked to examine the possibilities of
augmenting the imports of sulphur. Thereafter the S.T.C. started con-
tacting firms for the supply of sulphur.

On 20th August, 1966, an offer was received by the S.T.C. from
M|s Oval Industries Inc. of U.S-A. through an Indian firm for the
supply of 360,000 tonnes of sulphur at the rate of 55 per tonne FOB
California. The offer was considered at an inter-Ministerial meeting of
officers of the Ministries of Finance, Industry and Agriculture and the
S.T.C. On 23rd August, a note was put up to the Finance Minister,
who, after observing that he was not given sufficient time to consider
the proposal, approved the firm's offer the same day. The acceptance
of the offer was also communicated to the firm on the same date,

The Committee on Public Undertakings learnt that M|s Oval In-
dustries had been functioning as a private firm since 1963 and were
incorporated in January 1966. The chief executives of the firm (Mus-
kat Bros.) who were also incharge of a sister company (Dunbar Boot
Company) had entered into a contract with the S.T.C. for the first
time in April 1966 for the export of Indian leather goods to U.S.A.
The Committee were informed that in the course of his discussions
with Muskat Brothers in April 1966, the Chairman, S.T.C. had
made a casual mention that India was interested in importing sulphur.
In his evidence before the Committee, the Chairman, S.T.C. was asked
whether Muskat Bros. were doing any business in sulphur. He stated
that at that time he did not go into this aspect. The Committee came
to the conclusion that the firm had not done any business in sulphur
prior to the time of their discussion with the Chairman, S. T. C., and
that it was only as a result of this discussion that they took interest in
the sulphur trade and made an offer in August 1966. As events proved,
the supplies envisaged in the offer did not materialise.™ There were

“no comments” from the Government on these observations of the
Committee.3s

Inadequate scrutiny before acceptance of offer

As regards the scrutiny of the firm’s offer by tl;e Ministries, the
Committee notec_l that the Secretaries of the Ministries of Finance, In-
dustry and Agriculture knew that M|s Oval Industries themselves

MCP.U., 5th Report (4th Lok Sabha), para 14.
3C.P.U., 53rd Report (4th Lok Sabha), page 2.
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were neither mining sulphur nor engaged in the sulphur trade. An offer
of any such firm to supply 360,000 tonnes of sulphur in 12 months
could, therefore, raise doubts about the possibility of such supplies
materialising.

The Committee felt that the officials of the Ministries had relied
solely on the judgement of the S.T.C. and enquiries were not made by
them about the genuineness of the parties and the sources of supplies.

The Committee also came to the conclusion that very little scrutiny
was exercised by the S.T.C. and the officers of the Ministries concern-
ed on the merits of the offer at $55 per tonne which was higher than
the rate at which purchases had been made previously.®

The Government stated in reply that the S.T.C. was fully aware
that the firm was new to sulphur trade; but in view of the acute short-
age of sulphur, it had to try the chances of tapping even such sources,
subject of course to taking reasonable financial precautions and safe-
guards. As for the part played by other Ministries, it was stated by the
Government that the Secretaries did not presumably go into the gen-
uineness of the offer or the competence of the firm to effect supplies.
It was said that “the S-T.C. had exercised the scrutiny as appeared to
have been practicable”, ensuring at the same time that it did not take
any liability as might expose it to financial burdens till the supplies
started materialising. Since the firm had agreed to satisfy the S.T.C.
with regard to the sources and availability of sulphur and suitable gua-
rantees were to be obtained in regard to its performance, the Secretari-
es of the Ministries had no objection to the S.T.C. trying a new chan-
nel of import.

In view of the Government’s reply, the Committee did not pursue
the matter further.*

Firm's antecedents and sources of supply not verified

Two days after communicating the acceptance of the firm's offer,
the S.T.C. addressed cables to the Indian Embassy, Washington and
the General Manager, Handlooms and Handicrafts Exports Corpora-
tion, a subsidiary of S.T.C. at New York, calling for Dun and Brad-
street Report on the credentials of the firm. The first reports received

38ibid., page 26.
31C.P.U,, 53rd Report (4th Lok Sabha), page 14.
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_gave suspicious details and unsatisfactory position of the firm. In the
meanwhile, however, the contract was signed with the firm on the 7th
September, i.e. three days before the first reports were received. The
Committee, therefore, observed that serious efforts had not been made
to expedite the receipt of reports on the firm's credentials before the
signing of the contract. They also expressed the view that the S.T.C.
should not have entered into such a big contract running into several
crores of rupees with a firm hardly known to it and which was propos-
ing to enter a new line of business whose supply position was very
difficult.?®

From the facts placed before them the Committee came to the con-
clusion that the effort of the firm (Oval Industries) was in the nature
of a speculation in the new line selected, because the Chairman, S.T.C.
had indicated that India was searching for sulphur supplies. “Being
aware of the background”, the Committee felt “the S.T.C. might have
made proper investigation and enquiries from other sulphur suppliers
and producers”.®

In reply, the Government explained that the S.T.C. had made
earnest efforts to expedite the Dun and Bradstreet Reports before sign-
ing the contract. A cable reminder was sent on 31st August and a
trunk call was also made by the concerned officer in the S.T.C. to the
General Manager, Handloom and Handicrafts Exports Corporation on
7th September, 1966. It was added:

“STC's eagerness to sign the contract in anticipation of the
status report appears to have been motivated by the
anxiety on the part of the S.T.C. to the effect that a pos-
sible source of supply might withdraw its offer, if the con-
tract was not signed sufficiently early”.

As regards the signing of the contract with a firm which was new
1o the trade, it was stated:

“STC had no reason to doubt that Oval Industries, which had
been formed to enter into import and export business,
were not sincere about the offer made by them, or that un-
der reasonably favourable conditions, they would not be
able to procure the quantity of sulphur for which the con-
tract was entered into with them”.

C.P.U. 5th Report (4th Lok Sabha) paras 32 and 37.
Wibid., 56.
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The Committee accepted the explanation given by Government
and did not pursue the matter further.*

As regards the sources of supply, the Committee were informed
that limitation of time and other surrounding circumstances did not
permit S.T.C.’s involvement into the question of verification of the
sources of production. In another reply it was stated that the repre-
sentatives of the firm who came to negotiate the contract regretted their
inability to disclose the particulars of sources of supply until the deal
was well on its way to implementation. Subsequently, when delays
were noticed on the part of the firm, the official of the S.T.C. who hap-
pened to be in the U.S.A. tried to verify the arrangements made by
the firm for the supply of sulphur, but no satisfactory information was
made available to him by the firm. The Committee commented that
the S.T.C. had no clear idea of the sulphur trade and relied too much
on the representation of the firm than on its own judgement about the
availability of sulphur in the world market and the capacity of the party
to fulfil the contract.** The S.T.C. was advised by Government to keep
a note of the Committee’s observations for future guidance in dealing
with large contracts.*?

Letter of Credit

In clause 9 of the contract, it was provided that the S. T. C. should
open a letter of credit for the full quantity of 360,000 tonnes. Clause
13 further provided that in the case of failure to fulfil any of the
terms of the contract the firm should be liable to pay for all damages
up to 5 per cent of the value of the contract and that the S. T. C.
should further be free to terminate the contract or make purchases at
sellers’ cost and risks from alternative sources.

According to clause 15 of the contract, the firm was required to
furnish a performance bond in the form of a bank guarantee for the
performance of the contract in the amount of 5 per cent of the total
amount of the contract. The Committee learnt that even though the
firm failed to furnish the requisite performance bond, the S. T. C.
opened a letter of credit for the total supplies, with the condition that
li:o would be operative only on the firm’s furnishing the performance

nd.

4°C.P.U., 53rd Report (4th Lok Sabha), pages 18 & 17.
41C.P.U., 5th Report (4th Lok Sabha), para 42
43C.P.U., 53rd Report (4th Lok Sabha), page 9.



64 Journal of Parliamentary Informacion

The Committee felt that the stipulation of the above condition by
the S.T.C. was not enough, as, in the event of a default such a per-
formance bond would not have cnabled the S.T-C. to recover the
sum indemnified. Since the S.T.C. had not done any business with
the firm earlier, the Committee felt that by opening the letter of credit,
it had taken graver risk than was warranted by the circumstances of
the case. In fact, had the contract not been cancelled in time, the
S.T.C. might have involved itself in litigation and loss of money.*

In reply, it was reiterated that the action of the S.T.C., in
opening the letter of credit before the performance bond was furnished,
was motivated by the fear that the offer of supply might be withdrawn
if this course of action was not resorted to. Later, when the perfor-
mance bond was not forthcoming, the S, T- C. cancelled the letter of
credit and the State Bank of India did not charge any commission for
the infructuous letter of credit.

The Committee’s observations were, however, conveyed by the
Government to the S.T.C. for guidance in their future transaction-*

(i) Import Policy
Imports through S.T.C.—By-passing of Cabinet deprecated

In view of the overall shortage of sulphur, experienced in the world
from the beginning of 1965, the available quantities of sulphur were
being distributed by the Government on the basis of the relative impor-
tance of different industries. Subsequently in 1966, Government
further examined the possibilities of augmenting the supplies of sul-
phur and the S.T.C. was asked to put up proposals in this regard.

At an inter-ministerial meeting of Secretaries held on 5th August,
1966, it was decided to obtain approval of the Industries Sub-Com-
mittee of the Cabinet to the following general scheme:

(i) The STC should be the centralised authority for procuring
sulphur, and will be allowed to buy sulphur at reasonable

prices depending upon the international sulphur market situa-
tion.

" WCP.U., 5th Report (4th Lok Sabha), para 30.
MCP.U., 53nd Report (4th Lok Sabha), page 9.



Impact of Financial Committees’ Recommendations 65
on Administration

(ii) So far as the purchase from SULEXCO is concerned it can be
arranged through theit sole agenhts or if possible by the STC.

(ili) The STC would charge an average price to the fertiliser industry,

(iv) Any private sector fertiliser unit desiring to make a bulk con-
tract for sulphur for not less than six months’ requirements
of the unit, subject to a minimum of 10,000 tonnes at reasona-
b'e price, may be permitted to enter into such a contract and
be given an import licence for the purpose. :

Before the above proposals could be considered by the Cabinet
Sub-Committee, a notification was issued by the Ministry of Com-
merce, on 27th August, 1966 whereby all imports of sulphur were
canalised through the S.T.C.

Subsequently, when the matter was placed before the Cabinet Sub-
Committee, it took the following decisions on 15th November, 1966:

(a) that the STC should be made the sole agency for imports of
sulphur;

(b) that the STC be given the flexibility in deciding upon quantities
to be procured and the prices at which purchases are to be made;
and

(c) that direct purchases by fertiliser producers (or any other
large users) be permitted under specified conditions.

The Committee of Public Undertakings expressed surprise as to
how a matter which was considered at length by the Committee of
Secretaries and their recommendations which were to be placed before
the Cabinet Sub-Committee could be by-passed by the Ministry of
Commerce by issuing a Notification canalising all imports through
the S.T.C. The Committee felt that the proper course for the Minister
was to have placed the matter before the Cabinet Sub-Commiltee at the
earliest possible opportunity, instead of taking an ad hoc decision
overruling the recommendations of the Committee of Secretaries.

It was stated that the decision regarding canalisation of imports
through the S.T.C. was taken on the basis of oral representations
received by the Minister of Commerce about the acute scarcity of
sulphur, The Committee observed that the decision of the Minister
was “ill-advised and not justified in the circumstances, especially in
view of the fact that the policy regarding import of sulphur was
discussed by the Committee of Secretaries only three weeks earlier and
3403 (c)—LS.—S5.
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the matter was pending before the Cabinet Sub-Committee for deci-
sion”. The Committee desided the Government to consider whether
as a safeguard it would not be proper to evolve a proc.edure whereby
no final orders are notified in such matters in future without the con-
currence of the Cabinet.

The Committee also desired that Government should lay down a
procedure making it incumbent on a Minister to record the reasons
where he orders reversal of a policy.*®

The Government accepted the recommendation of the Committee
and the following instructions were issued by the Cabinet Secretariat:

“Where a matter affects more than one Department, orders
thereon should issue only after obtaining the concurrence of those
Departments. The responsibility for ensuring compliance with
these Rules is laid on the Secretary of the Ministry, as its adminis-
trative head. The Prime Minister has directed that the Secretary
should ensure that the Minister's attention is appropriately drawn
to the procedural requirements of the consultation with the con-
cerned Departments”

As regards the suggestion of the Committee that Ministers should
record reasons at the time of issuing orders involving change in policy,
the Committee were informed as follows:—

“The Prime Minister has directed that the reasons for any order
passed by the Minister, even if some of them happen to he political,
would have to be briefly stated. To this end, it shall be {he duty
of the Secretary of the administrative Ministry to ensure that all
previous papers are properly linked to establish the sequence before
the issue of the orders. In case the sequence is not clear or the
order passed by the Minister is contrary to any previous order on
the subject, the Secretary should bring the position to the notice
of his Minister to facilitate resclution of any conflict which might
have arisen and the issue of such further directions as the Minister
may give'.48

Written Directions to Public Undertakings preferred

The Committee further noticed that although in pursuance of the
orders of the Minister of Commerce all imports of sulphur were to
be canalised through the S.T.C., no written directions were issued
to the ST.C. to exclusively undertake this work. The Committee

4C.P.U., 5th Report (4th Lok Sabha), paras 111 and 113.
#CP.U, 53rd Report (4th Lok Sabha), page 7.
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were of the opinion that the proper course for the Ministry would
have been to issue a written direction to the S.T.C. to undertake all

future imports of sulphur. They suggested:

“Whenever Government desire a public undertaking to accept
any responsibility or pursue any course of action which is beyond
its normal course of business, they should issue written directons.
This would enable a clear appreciation of the functions of &n
undeftaking carried out in its own commercial judgement and
those undertaken in accordance with the specific policy or direc-
tion of Government.47

In reply, Government stated that the Administrative Reforms Com-
mission in their report on Public Undertakings had also made an
almost identical recommendation and the Cabinet had since given the
following decisions which had been circulated to all the ministries by
the Bureau of Public Enterprises on 28th September, 1968.

“When Government considered it necessary to issue a direc.
tive to a public enterprise, it should be in writing; the issuance of
the directive should also find a mention in the annual report of the
enterprise concerned."48

Reversal of Import Policy for Sulphur

Prior to the adoption of the policy of canalising the imports of
sulphur through the S.T.C., the country was depending for the imports
of sulphur upon monopoly suppliers in America acting through their
two Indian agents. When orders for the canalisation of imports
through the S.T.C. were issued in August 1966, the S.T.C. took initia-
tive in contacting various foreign parties for the supply of sulphur, but
it could not break the ring of monopoly-suppliers in USA[Canada, who
wanted to deal with their Indian agents directly and not through a
State Trading Organisation in India. Thus, the advantage that was
thought to accrue as a result of canalisation did not materialise, and
the expectations of supply of sulphur during the year 1967 became
so uncertain that the policy of canalisation had to be reversed in
January, 1967. According to the Committee, “this change of policy
brought about under the pressure of foreign monopolists and their
Indian agents did “no credit to Government”. They suggested that

$71C.P.U.,, 6th Report (4th Lok Sabha), para 114,
48CP.U,, 53rd Report (4th Lok Sabha), pages 8-9.
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“while adopting any such policy, proper steps and suﬂicien.t precautions
should be taken to meet the challenge of Indian and‘ foreign monopo-
lists who might try to frustrate the efforts of a public undertaking™.**

While noting the Committee’s observation, Government stated that
the changes in the import policy of sulphur were made, as Govern-
ment were satisfied that the changes were necessary to ensure adequate
supplies to actual users at a time when the world supply position was
becoming increasingly tight.®

Long term contracts preferred

The Committee noticed that there had been a general rise in the
export price of sulphur from the year 1965 onwards. The devalua-
tion of the Indian rupee in June 1966 also adversely affected the
import costs. Thus the STC’s landed cost of sulphur had
steeply increased from an average of Rs. 280 per tonne
in 1965-66 to Rs. 537.18 per tonne in February 1967. It was also
noted that commercial imports from non-traditional suppliers of sul-
phur cost much more than imports from traditional suppliers. The
Committee, therefore, recommended that the country’s dependence on
“spot” purchases, which cost more, should be reduced to the minimum.
They advised the Government to enter into long-term contracts with
foreign suppliers to ensure regular flow of imports at economical prices,
until such time as the indigenous sources of supply of sulphur as also
the use of alternative raw materials for fertiliser and other sulphur-
using industries were adequately developed. “In choosing suppliers,
dependence on-one supplier or one group of suppliers should be avoid-
ed”, the Committee suggested.™

" The Committee’s observations were noted by the Government.
It was stated that the STC had already been instructed to enter into
long-term commitments for the supply of sulphur,??

Future Imports of Sulphur through Government agency preferred
As regards future policy regarding the import of sulphur, the
Committee suggested that “ in the interests of the country canalisation
through a Government agency will be a desirable objective, as it can
result in purchases being made at economic prices. It would also
avoid unhealthy competition among Indian buyers which is likely to

#C.P.U,, 5th Report (4th Lok Sabha), para 129.
S°C.P.U., 53rd Report (4th Lok Sabha), pages 10-11,
S1C.P.U,, 6th Report (4th Lok Sabha), para 139,
52C.P.U, 53rd Report (4th Lok Sabha), page 11.
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arise in times of shortage and in a market where there are few sellers
and too many buyers”. “However” the Committee observed that
“canalisation by STC should be resorted to only when it proves its
capacity of importing sulphur regularly and in sufficient quantities at
reasonable prices and wins the confidence of importers and actual users
in India as also of foreign suppliers.”® The Committee’s observations
were noted by Government.™ '

.JIL. CONTRACTS ENTERED INTO BY ROURKENA STEEL PLANT FOR
THE SUPPLY OF IRON ORE AND MANGANESE ORE

The facts regarding contracts entered into by the Rourkela Steel
Plant of the Hindustan Steel Ltd. (HSL) with M|s. B. Patnaik Mines
(P) Ltd- and M|s, Mishrilal Jain and Sons for the supply of iron ore
and manganese ore first came to the notice of Parliament on the 18th
August, 1966, when a question® on the subject was asked by a Member
in Rajya Sabha. The Rourkela Steel Plant entered into two ad hoc
contracts with M|s. Patnaik and M|s. Mishrilal Jain for supply of
139,000 tonnes and 100,000 tonnes of iron ore and 28,000 tonnes and
22,000 tonnes of manganese ore, respectively. The cotracts stipulted
supplies at the base price of Rs. 16 per tonne of iron ore and Rs. 25
per tonne of manganese ore.*

It was stated by Government in the Rajya Sabha.that although no
formal notifications were issued before entering into contracts with
these firms, a number of firms in the Barajamda area had been con-
tacted. The Government explained that very few mine-owners were in
a position to supply high grade iron ore as well as manganese ore, and
that many did not show even a slight interest in the matter. Giving
justification for entering into the ad hoc contracts, the Government
informed the Rajya Sabha that “as the stocks of iron ore with Hindus-
tan Steel Ltd. had come down to only two days’ consumption, there
was no alternative but to arrange for supplies immediately to keep the
plant running without necessarily completing the formalities of issuing
final notification etc.”

83C.P.U., 5th Report (4th Lok Sabha), para 147.
8C.P.U., 53rd Report (4th Lok Sabha), page 12.
8R.S. S. Q. No, 506, dt. 18-8-1966,

88C.P.U.,, 6th Report (1967-68), para 2.
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It was inter alia alleged by Members in the House that:

(i) Contrary to the general policy of the Government and public
sector undertakings, in this particular case no tenders had
been called for and quotations were obtained only from
a few persons. This was objected to by the Mine Owners’
Association who had also made representations t othe HSL.

(ii) This procedure had been adopted with a view to benefit Shri
Biju Patnaik and his business associates, overlooking the
fact that Shri Patnaik had come to adverse notice of Gov-
ernment.

(iij) The Minerals and Metals Trading Corporation of India
Ltd. MMTC), a public sector undertaking had been
neglected.

(iv) The MMTC was purchasing iron ore at the rate of Rs. 15.50
per tonne from small mine-owners and supplying it to HSL
at the rate of Rs. 16.50. HSL could have purchased the
ore directly from small mine-owners at the rate of Rs.
15.00 had it so desired. Had tenders been invited the
correct prices could have also been known.

(v) No proper precautions had been taken by HSL to acquire
the raw materials in time and the stocks had been allowed
to dwindle down to as low as two days’ supplies.®

It was inter alia stated in reply on behalf of the Government that:

(i) As the Eastern Zone Minec Owners’ Association, with
whom discussions were held, was not a trading body, it
was not possible to enier into any contracts with them and,
therefore, contract was placed with these two firms.

(ii) The price at which the contracts were placed with the firm
was lower than offered by MMTC. The price quoted by
MMTC was Rs. 17 per tonne, besides Rs. 0.30 per tonne
as tommission, whereas that paid to the parties was only
Rs. 16 per tonne. This clearly showed that no favour
was shown, nor was any high price charged.

(iii) The stocks had depleted due to pressure of export obligations.

57Ibid, para 5.
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There was also a half-an-hour discussion in the Rajya Sabha on
this matter on the 29th August, 1966 when an appreciable number of
Members raised questions.

The Committee on Public Undertakings (Third Lok Sabha) decided
in September, 1966 to call for detailed information from the Govern-
ment on various points arising out of this matter. The information
received from the Ministries of Iron and Steel, and Commerce was
examined by that Committee who could not, however, pursue the
matter further on account of dissolution of the Third Lok Sabha.®®

The Committee on Public Undertakings (Fourth Lok Sabha)
examined the matter de novo and decided on the 14th August, 1967 to
take it up for detailed examination.®

Failure to Make Purchases from Open Market

The Committee on Public Undertakings (1967-68) were informed
that there was a total shortfall of 44,992 tonnes of iron ore and
19,279.9 tonnes of manganese ore in the supplies to the Rourkela
Steel Plant during the period January to April, 1965. The Committee
expressed their surprise to learn that the Plant authorities had taken
this shortfall as only a “temporary imbalance”, because it had become
“increasingly clear” to the authorities that the position of supplies
through MMTC was not likely to improve till the question of price
was finally settled. The Committee felt that the failure of the Plant
authorities to make purchase from open market earlier was a “gross
neglect and disservice to the cause of public sector”.®® The observation
of the Committee was noted by the Government.®!

Very Few Parties Contracted for Quotations

The Committee learnt that whereas as many as 43 firms had sup-
lied iron and manganese ores to the Rourkela Steel Plant through
MMTC during 1965-66, the Plant contacted informally only ten of
them, including the two parties in question. Further all of these ten

88]bid., para 5.

&Ibid., para 6.

90Ibid., paras 30, 38 and 41.

$1C.P.U., 52nd Report (1969-70), page 5.
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parties were not the largest suppliers of ores. Calling for offers thus
appeared to the Committee to have been done in an “unplanned and
arbitrary” manner. Their view was that had the Plant authorities con-
tacted a larger number of suppliers, a more definite trend of market
prices would have become apparent and the contracts for ores could
have been placed on a more rational basis.*® This observation of the
Committee was duly brought to the notice of HSL by the Government
for future guidance.®

Tenders Not Called For

The Committee on Public Undertakings were informed that no
approved list of suppliers in respect of raw materials was being main-
tained by the Plant, but such a list was in the process of preparation.
Non-maintenance of such list was noted with surprise by the Com-
mittee who emphasised the need for quick preparation thereof.®* The
Committee’s recommendation was brought to the notice of HSL who
were stated to have initiated steps to prepare the required list.%

Explaining the reasons for not calling for tenders in these deals,
the representatives of the Rourkela Steel Plant stated that the practice
in this regard was not to call for tenders—either open or limited—
for the puﬁ‘;hasc of ores. They entered into long-term contracts only
on the basis of negotiations. Open advertised tenders were issued
only when either the market was not known or new parties were sought
to be encouraged or there was a fierce competition in the market. In
the case of iron and manganese ores, it was explained, all the suppliers
were fairly known to the Plant authorities, who were also aware as
to which parties were in the best position to make suppliess The
prime objective of the Plant, it was stated, was not only to obtain the
supplies of the right type, but also at the most competitive rates and
within the stipulated period.®

Another argument advanced for not having called for tenders in
this case was that as the HSL was discussing the question of price with
MMTC, the latter would not have liked any such move en the part of

82CP.U., 6th Report (1867-68), para 59,
8C.P.U., 52nd Report (1969-70), page 8.

84C.P.U, 6th Report (1987-68), para 63.
¢C.P.U., 52nd Report (1988-70), page 8.

eCP.U., 6th Report (1967-88), para 64.
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the Rourkela Steel Plant. This argument was, however, not consider-
ed valid by the Committee who felt that, from the point of view ot
MMTC, both the methods, namely, calling for open tenders and
calling for informal offers, would have had the same effect on the
market.

The Committee also did not accept the claim that the capacity of
various suppliers was fully known to HSL. As far as the Committee
could see, the HSL knew the potentialities of only those firms which had
supplied the ores to them through MMTC. As regards other suppliers,
the Committee observed that the HSL did not have full information
about them. The Plant did not have a list of approved suppliers
either. The Committee thought it would have been in the interest of
HSL themselves that they should have encouraged new parties and
located all sources of supplies.®® The observation was noted by Gov-
ernment who informed the Committee that the same had been btought
to the notice of HSL for future guidance.*®

Ad hoc Contracts

Out of the ten parties contacted by HSL for the supply of iron and
managanese ores, M/s. Mishrilal Jain and two others had given offers
in writing. The remaining seven parties including M/s. B. Patnaik
Mines had given quotations verbally. On the basis of these written
and verbal offers, contracts were given, after negotiations, to M/s.
B. Patnaik Mines and M/s. Mishrilal Jain. The initial ad hoc con-
tracts were for 1 lakh tonnes of iron ore and 20,000 tonnes of mang-
anese ore.

M/s. B. Patnaik Mines and M/s. Mishrilal Jain had originally
offered iron ore at Rs, 16.50 and Rs. 17.00 per tonne and manganese
ore at Rs. 26 and Rs. 27 per tonne, respectively. Later on, following
negotiations with them they agreed to supply iron ore at Rs. 16 per
tonne and manganese ore at Rs. 25 per tonne. respectively.

On the other hand, another party had offered iron ore at Rs. 16.50
per tonne and had indicated that if an order for one lakh tonnes of ore
was placed, they would further reduce the price to Rs. 16.00 per tonne.
Similarly, yet another firm had offered manganese ore at Rs. 25 per

87]bid., para 65.
88]bid., para 66.
®C. P. U, 52nd Report (1989-70), page 9.
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tonne, although they could not make any definite commitment due
to prior engagement with MMTC.

The Committee saw no reason why it could not be possible for the
Rourkela Plant to consider the offer for 1,00,000 tonnes of iron ore by
the firm who offered to supply it at Rs. 16 per tonne, Similarly, the
Committee observed, the matter could have been pursued with other
firms who had quoted low prices:

The Committee added:

“Instead of following this straightforward line of action, the
Plant authorities preferred the procedures of negotiating with
parties who had quoted higher prices for these raw materials. If
negotiations with M/s. B. Patnaik Mines and M/s. Misnrilal Jain
could bring down the rates quoted by them for these ores, there is
every reason to believe that similar negotiations with others would
have brought down their rates. Thus, the likelihood of further
lowering of prices was ruled out by negoiating with certain chosen
parties.”

The Committee were not convinced that the Rourkela Steel Plant
“were not unreasonably inclined to favour some mine-owners.” “It is
difficult to believe,” they observed, “that the management of Rourkela
Steel Plant and other concerned offices were not aware of the C.B.I.
report on B. Patnaik etc.” It appeared strange to the Committee that
contracts were given to this firm when it was not in a position to raise
the required quantities of ores from its own mines, as was evident from
the fact that it had to associate other mine-owners for supplies against
the long-term contracts.™

The Ministry of Steel and Heavy Engincering in their reply to the
Committee stated that there was no official intimation concerning the
CBI Report referred to by the Committee. According to the estab-
lished procedure, the Committee were informed, the names of firms
which were black-listed by Government were circulated and the under-
takings did not deal with such firms. The Ministry stated that no
instructions in regard to black-listing of M/s. B. Patnaik Mines (P)
Ltd. were received by them.

The Committee re-affirmed that the Rourkela Steel Plant ought to
have taken into account all these facts before entering into any con-
tracts. While observing that it was a lapse on the part of the Govern-
ment not to have circulated a list of firms which were black-listed, the

70C.P.U., 6th Report (1967-88), paras 72, 73 and 78 to 80,
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Committee suggested that, in future, Government should circu!atc such
lists to all public undertakings as soon as a firm was black-listed so-
that the underakings did not enter into contracts with such firms™

Question of Prices

The request of MMTC for enhancing the prices of iron and man-
ganese ores was first discussed at a meeting between the representatives
of the Rourkela Steel Plant and MMTC in May, 1965. This was fol-
lowed by a series of talks between HSL and MMTC. The negotiations,
however, finally broke down on the issue of a package deal. Whereas
the MMTC had agreed to the price of Rs. 16 per tonne being charged
for iron ore to be supplied to the Rourkela Steel Plant, they had
demanded the same price for iron ore to be supplied to the Durgapur
Steel Plant also, which was higher than the price of Rs. 15.50 already
under negotiation between the Durgapur Plant and certain other firms.

The Committee in the circumstances felt that the insistence of the
MMTC on a package deal for both the Rourkela and Durgapur Plants
was not only unreasonable but largely responsible for the further dete-
rioration of relations between the two undertakings.”™ The Committee’s
observations were noted by Government,™

Long-term Contracts

The Rourkela Steel Plant entered into further long-term contracts
for supply of iron and manganese ores in July, 1966 with M/s. Mishri-
lal Jain, M/s. B. Patnaik Mines and M/s. Rungta and Sons. The
ad hoc contracts given to M/s. B. Patnaik Mines and M/s. Mishrilal Jain
were to have run up to June, 1966. The Committee felt that from
March, 1966 to June. 1966, there was ample time for the Rourkela
Steel Plant to have called for open or limited tenders for making long-
term contract. The Plant’s contention, on the other hand, was that
they did not take any action for concluding long-term contracts in the
hope that a permanent arrangement would soon be reached with
MMTC. However, as stated earlier, negotiations with MMTC had
finally broken down on the 30th May, 1966, because they had insisted
on a package deal for both the Durgapur and Rourkela Steel Plants.

UIC.P.U., 52nd Report (1969-70), pages 1 and 22.
72C.P.U,, 6th Report (1867-68), paras 84 to 102.
18C.P.U., 52nd Report (1969-70), page 11.
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At a meeting held between the representatives of mine-owners and
MMTC in May 1966 an understanding was reached that mine-owners
making direct supplies to HSL would be debarred from claiming any
busines; through MMTC. The H.S.L''s apprehension, therefore, was
that in view of the above understanding mine-owners would be unwill-
ing to submit quotations against tender enquiries made by them as “in
the event of orders not coming through with HSL, they would be
faced with loss of business with MMTC as well as uncertain future
contracts with HSL.” Issue of limited tender enquiries was, therefore,
not considered advisable by HSL, since, according to them, they want-
ed to ensure regular supplies at reasonable price.

The above argument of HSL, however, did not appear to be con-
vincing to the Committee as, according to them, M|s- Mishrilal Jain,
M|s. B. Patnaik Mines and M|s. Rungta and Sons, who were signatories
to the minutes of the aforesaid meeting held in May, 1966, had agreed
to enter into long-term contracts with the Rourkela Steel Plant in
spite of the “self-imposed ban.” *“In fact,” the Committee observed,
“a number of mine-owners are now sharing the supplies with M/s.
B. Patnaik Mines and M/s. Mishrilal Jain against the direct contract.”

Considering all the circumstances, the Committee felt that in view
of the known attitude of MMTC there was no apparent justification
for HSL to have waited till July, 1966 for making firm arrangements
for the supply of these “vital ores”™ The observations of the Com-
mittee were noted by the Government who also brought them to
the notice of HSL for future guidance.”

Relations between HSL and MMTC

Since 1967 the State Trading Corporation had been the sole pur-
chaser of iron ore from the mines in Orissa and Bihar, commonly
known as the Barajamda sector, for export through the port of Cal-
cutta. The procurement of iron ore and manganese ore from the
private sector mines in the Barajamda sector for supply to steel mills
of HSL at Durgapur and Rourkela was also entrusted to STC in 1958.
From 1st October, 1963 this work was taken over by the MMTC which
was formed out of STC for handling the trade on mineral ores etc.

The monopoly for export of iron ore vested in MMTC enabled
them to have control over pricing and supplies. On the basis of
demands placed by HSL from time to time, MMTC negotiated prices

TC.P.U, 6th Report (1087-68), parag 103 to 108,
"SC.P.U., 52nd Report (1969-70), page 12.
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for the iron ore with the suppliers and finalised the same with the
approval of HSL. MMTC received a commission on the iron ore
supplies made to HSL. In the case of manganese ore, however,
contracts were entered into by HSL directly with the suppliers on the
basis of offers collected from mine-owners by MMTC.

Throughout the period, from July, 1965 to May, 1966, MMTC
und HSL entered into lengthy and repetitive correspondence with
each other regarding fixation of prices. According to the Com-
mittee on Public Undertakings, upto May, 1966 no efforts were
made by MMTC to convene a meeting of the mine-owners for settling
the price issue. The Committee felt that the meeting which was
at long last held in May, 1966 been held in August, 1965, the entire
matter could have been settled earlier. In their opinion, the MMTC,
except for sending complaints and counter complaints to HSL, the
Ministries of Commerce, Iron and Steel etc., did not initiate any posi-
tive steps to resolve the differences.™

In reply, the Ministry of Commerce informed the Committee that
MMTC had since been advised to take note of the Committee’s obser-
vations and to take steps to ensure that difference between the Corpora-
tion and other public sector undertakings were resolved within a reason-
ably short time, failing which the assistance of the concerned Ministries
should be obtained to ensure that inter-undertaking disputes were not
unduly prolonged and did not adversely affect public interest.”

The Committee felt that when there was acute shortage of supplies
of ores to the steel plants, it should not have been left by Government
to MMTC to decide whether supplies to HSL should be curtailed
in the interest of exports.” The Ministries of Steel and Heavy En-
gineering, and Commerce later assured the Committee that if such
situation arose in future, they would take necessary action to overcome
the difficulty.™

Finally, the Committee commented with regret that both MMTC
and HSL (Rourkela Plants) had failed to realise that they were public
sector organisations. They should not have done anything, the Com-
mittee added, which would in any way act prejudicially to the interest

76C.P.U., 6th Report (1967-68), paras 129, 130 and 163.
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of cither of them, because ultimately their failure harms the interest
of the people and casts a bad image of public enterprises®® The
-observations of the Committee were noted by the Government.?!

Liaison and Coordi~ation between Public Undertakings

The Committee on Public Undertakings (1969-70) found that in
most cases the Ministry of Steel and Heavy Engineering had only
brought the Committee’s recommendations/observations contained in
their Sixth Report (1967-68) dealing with the contracts entered into
by the Rourkela Steel Plant for the supply of iron and manganese ores
to the notice of HSL for “future guidance.” The Committee desired
(vide their Fifty-second Report, 1969-70) that the Ministry should
ensure that in future the undertakings work in closer liaison and co-
ordination with each other, and in case of disputes involving delay
in settlement, such as between HSL and MMTC, the Government
should step in to resolve the difficulty.®

The freedom we should seek is not the right to

oppress others, but the right to live as we choose

and think as we choose where our doing so does not
rrevent others from doing likewise,

—BERTRAND RUSSEL

®C.P.U., 6th Report (1967-68), para 182,
81C.P.U, 52nd Report (1069-70), page 19,
82Ibid., pages 1 and 2.



Short Notes

(a) PARLIAMENTARY EVENTS AND ACTIVITIES
VISITING DELEGATIONS

Turkish Parliamentary Delegation

In response to an invitation by India, a 9-member Turkish Par-
liamentary Delegation led by H.E. Mr. Ferruh Bozbeyli, President of
the Grand National Assembly of Turkey, visited India in August, 1970.
Besides Delhi, the delegates were taken to Agra. They watched the
proceedings of Lok Sabha and Rajya Sabha on August 25, 1970 and
had discussion with members of Parliament. The same day, the
Speaker of Lok Sabha hosted a dinner in honour of the delegation.

Visit of Mr. Mh. Isnaeni, Deputy Chairman of the Indonesian
Parliament

In response to an invitation by India, Mr, Mh. Isnaeni, Deputy
Chairman of the Indonesian Parliament and Mrs. Isnaeni visited India
in September, 1970, Besides Delhi, they were taken to some places of
cultural interest viz. Jaipur and Agra. The Deputy Speaker, Lok Sabha,
hosted a Lunch in their honour on September 24, 1970.

Ghana Parliamentary Delegation

In response to an invitation by India, a 4-member Ghana Parlia-
mentary Delegation led by the Hon. Mr. B- K. Adama, M.P., Minister
of State for Parliamentary Affairs of Ghana, visited India in October,
1970. Besides Delhi, the delegates were taken to some places of cultu-
ral and industrial interest viz., Agra, Chandigarh, Bangalore and Bom-
bay.

A lunch was hosted in honour of the delegation by the Deputy
Speaker, Lok Sabha on October 21, 1970.

Visit of Senator Wilfred Krichefski, Chairman of Jersey Branch of
Commonwealth Parliamentary Association

In response to an invitation by India, Senator Wilfred Krichefski,
Chairman of Jersey Branch of Commonwealth Parliamentary Associa-
tion and Mrs. Krichefski visited India in October, 1970. Besides Delhi,
they were taken to some places of cultural interest viz. Srinagar and
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Agra. The Deputy Speaker, Lok Sabha and Vice-President of the
India Branch of the Commonwealth Parliamentary Association hosted
a dinner in their honour on October 26, 1970.

British Parliamen:aiy Delegation

In response to an invitation by India, a 6-member British Pariia-
Mentary Delegation led by Dame Joan Vickers, M.P., visited India in
November, 1970.

Besides Delhi, the delegates were taken to some places of cultural
and industrial interest viz. Chandigarh, Bhkra-Nangal, Agra, Calcutta,
Madras, Bangalore, Mysore and Bombay.

They also watched the proceedings of Lok Sabha and Rajya Sabha
on November 9, 1970 and had discussions with members of Parlia-
ment on the following day.

The Speaker, Lok Sabha hosied a dinner in their honour on
November 9, 1970.

Parliamentary Delegation from the Federal Republic of Germany

In response to an invitation by India. a 10-member Parliamentary
Delegation form the Federal Republic of Germany led by Mr. Kai-
Uwe Von Hassel, President of the German Bundestag, visited India in
November, 1970.

Besides Delhi, the delegates were taken to some places of cultural
and industrial interest viz. Agra, Chandigarh. Madras, Bangalore
Bandipur, Mysore, They watched the proceedings of Lok Sabha and
Rajya Sabha on November 16, 1970 and had discussions with members
of Parliament on November 18.

The Speaker, Lok Sabha hosted a dinner in honiovr of the delega-
tion on November 16, 1970.

Visit of Hon'ble Lucien Lamoureux, Speaker, House of Commons
Canada

After attending the Second Conference of the Commonwealth
Speakers and Presiding Officers held in New Delhi in December, 1970-
January, 1971, Hon'ble Lucien Lamoureuvx, Speaker, House of Com-
mons, Canada, accompanied by Mrs. Lamoureux, visited Jaipur,
Chandigarh and Patiala as our guests in January, 1971,
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Visit of Senator, the Hon'ble Sir Alister Mcmullin, President of the
Senate, Australia

After attending the Second Conference of Commonwealth Speakers
and Presiding Officers held in New Delhi in December, 1970-January,
1971, Senator the Honble Sir Alister McMullin, President of the
Australian Senate, visited some places of cultural and industrial interest
viz. Madras, Cochin, Thekkedy, Trivandrum, Bangalore and Mysore
as our guest in January, 1971,

Indian Delegations Abroad

Visit of Indian Parliamentary Delegation to Indonesia

In pursuance of an invitation received from Indonesia, an Indian
Parliamentary Delegation, led by Dr. G. S. Dhillon, Speaker, I.ok
Sabha, visited Indonesia in September, 1970. The other members of
the delegation were: Shri R. K. Amin, M.P., Shri Mushir Ahmad Khan,
M.P., Dr. Bhai Mahavir, M.P., and Shri B. N. Banerjee, Secretary,
Rajya Sabha.

Visit of Speaker, Lok Sabha to Fiji

In pursuance of an invitation from the Government of Fiji, Dr. G.
S. Dhillon, Speaker, Lok Sabha, accompanied by Shri B. N. Banerjee,
Secretary, Rajya Sabha, visited Fiji and represented India at Fiji's
Independence Celebrations in October, 1970.

As the guests of Government of Fiji, they were cordially received
and hospitably entertained.

Visit of Indian Parliamentary Delegation to the U.S-A.

In pursuance of an invitation received from the USA, an Indian
Parliamentary Delegation led by Dr. G. S. Dhiilon, Speaker. Lok
Sabha, visited the USA in October-November, 1970. The other mem-
bers of the delegation were: Shri K. Raghuramaiah, M.P., Shri B. D.
Khobragade, M.P., Shri D. Basumatari, M. P., Shri Era Semiygn.
M.P., Shri R. P Sinha, M.P., and Shri B. N. Banerjee, Secretary, Rajya
Sabha. .

3493 LS—6.
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CONFERENCES

Sixteenth Commonwealth Parliamentary Conference (Australia)
September-October, 1970

The Sixteenth Commonwealth Parliamentary Conference was held
in Canberra (Australia) in September-October, 1970. The Indian
delegation to the Conference was led by Dr. G. S. Dhillon, Speaker,
Lok Sabha. The other members of the delegation were Shri P. Par-
thasarathy, Deputy Minister of Parliamentary Affairs, Dr. Debiprasad
Chattopadhyaya, M.P., Shri Benoy Krishan Daschowdhary, M.P., Smt.
Sushila Rohatgi, M.P., Shri Ram Sahai, M.P. and Shri B. N. Banerijee,
Secretary, Rajya Sabha, who acted as Secretary to the Delegation, Shri
Bejoy Kumar Banerjee, Speaker, West Bengal Legislative Assembly,
Shri Shyamkant More, MLA (Maharashtra), Shri Thiru C. P. Chitra-
rasu, Chairman, Tamil Nadu Legislative Council, Sardar Darbara Singh,
Speaker, Punjab Vidhan Sabha, Shrj K. Pullaswamy, Minister for Law,
Labour and Parliamentary Affairs (Mysore), Shri Mathurdas Mathur,
Minister of Finance (Rajasthan), Shri Indubhai Chaturbhai Patel,
Chief Whip of Congress Party of Gujarat Legislative Assembly, also
attended as delegates of their respective State Branches of the CPA.
Shri D- G. Desai, Secretary, Gujarat Legislative Assembly, attended
the Conference as Secretary from State Branches.

The following subjects were discussed:—
(i) International Affairs and Defence
! (ii) The Parliamentarian
(iii) Partners in Development
(iv) Conservation and Pollution
(v) Trade and Economic Development
(vi) Population Growth

(vii) Parliamentary Democracy

Pre-Conference tours of 12 days had been arranged by the Aus-
tralia Branch of the Commonwealth Parliamentary Association.
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ity -cightts Inter-Paribauentary Conference—The Hague (Netheriands)
September-October, 1970 '

The Fifty-eighth Inter-Parliamentary Conference was held in The
Hague (Netherlands) in September-October, 1970, The delegation
to the Conference from India was composed of—

1. Shri G. G. Swell, Deputy Speaker, Lok Sabha—Leader
2. Dr. N. Sanjiva Reddy, M.P.

3. Shri M. V. Bhadram, M.P.

4. Shri Bijoy Modak, M.P.

5. Chaudhuri Randhir Singh, M.P.

6. Shri P. K. Patnaik, Deputy Secretary, Lok Sabha—Secre-
tary to the Delegation:

The following subjects were discussed 1t the Conferance:—

(1) Peaceful Uses of the Sea-Bed and Ocean Floor and tbe
Subsoil thereof

(2) Regional Co-operation

(a) Contribution of Parliamerits to the Strengthening of
Security at the Regional and World Levels

(b) Parliament and Regional Economic Co-operation

(3) Ways to put an End to Colonialism and Neo-Colonial-
ism in the World

(4) Parliament and Social, Economic and Cultural Forces

(5) Contribution of Co-operative Systems towards the Pm-
gress of Developing Countries

Dl{ring the Conference period, meetings of the Inter-Parliamentary
Council, Standing Study Committees and Executive Committee of the
Inter-Parliamentary Union were also held.

The Association of Secretaries-General of Parliaments also met in
The Hague during this period.
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Second Conference of Commonwealth Speaker’s and Presiding Offi-
cers: New Delhi, December, 1970—January, 1971

The Second Conference of Commonwealth Speakers and Presiding
Officers was held in New Delhi from Monday, December 28, 1970
to Friday, January 1, 1971 (both inclusive}. The first Conferenca
was held in Ottawa (Canada) in 1969.

The Speakers and Presiding Officers (i.e. Presidents of Upper
Houses) of national Parliaments of the Commonwealth countries had
been invited by the Speaker of Lok Sabha to attend the Conference,
Speakers and Presiding Officers of Australia, Botswana, Britain,
Canada, Cyprus, Fiji, Ghana, Jamaica, Kenya, Mauritjus, Trinidad &
Tobago, Uganda, Western Samoa and Zambia attended the Conference.

Shri V. V. Giri, President of India, inaugurated the Conference in
the Central Hall, Parliament House on Monday. the 28th December,
1970.* The main Conference was held in the Conference Room (First
Floor), Parliament House.

The following subjects were discussed at the Conference:—
(1) Relations between the Executive, the Judiciary and the
Legislature-

(2) The domination of Election Campaigns by Public Opi-
nion Polls as a Threat to Democracy.

(3) The Preservation of Parlinmentary Powers, Privileges and
Immunities, with particular reference to offences affecting
the security of the State.

(4) Problems of Parliamentary Procedure
(5) The operation of the sub-judice rule
(6) The Speaker’s Control of Debate
(7) The Administrative Responsibilities of the Speaker
(8) Conflict of Interest
The delegates were taken to Agra on January 2, 1971 and treat-

ed as our guests for the purpose. All arrangements for and in con-
nection with the Conference were made by the Lok Sabha Secretariat.

*For the proceedings of the Inaugural Function, see pp. 5-12 Supra.
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The Presiding Officers of the State Legislatures in India were in-
vited to watch the proceedings of the Conierence. They also had a
discussion with the delegates at the Conference session held on De-
cember 30, 1970.

The Conference was open to the Press and thc proceedings of the
Conference got wide publicity.

Man does not live by bread alone. Freedom
of intellect, of thought, expression and associa-
tion is an essential, element of a free life. If we
are to be able to cope with the changing condi-
tions of life, we must have full freedom to think
new ideas, make experiments and correct cur-
rent errors,

—S. RADHAKRISHNAN



(b) PRIVILEGE ISS8UES

Giving false evidence before Public Accounis Cemmittee by a Gov-
emment officer

In Lok Sabha

On March 6, 1969 Shri Madhu Limaye, a member, moved' the
following motion in the House:

That the question of privilege against Shri N. N. Wanchoo,
former Secretary, Department of Iron and Steel, and Shri S. C.
Mukherjee, then Deputy Iron and Steel Controller, for allegedly
giving false evidence before the Public Accounts Committee, be
referred to the Committee of Privileges.

While raising the question of privilege, Shri Madhu Limaye stated
inter alia as follows:*

On the basis of irrefutable evidence, I accuse the former
Secretary of the Steel Ministry, Shri Wanchoo, and Shri S. C.
Mukherjee, former Deputy Controller of Iron and Steel, of fabri-
cating false and misleading briefs and giving false evidence before
the most important Committee of Parliament, namely, the Public
Accounts Committee.

It was during the hearing by the Public Accounts Committee
in the notorious Steel Barter and pre-import cases involving
Aminchand Pyarelal Ramkrishna Kulwantrai and other allied
firms, that Shri Wanchoo, in the presence of Shri Mukherjee, gave
false evidence.

The Sub-Committee of the Public Accounts Committee en-
quired of the Ministry of Finance as to what conditions they
had laid down for the Ministry of Iron and Steel while agreeing
to the proposa] for the issue of pre-import licences.

The Joint Secretary of the Ministry of Finance said that they had

laid down two conditions:

(a) There should be a firm export contract and the Bank should
ensure that foreign exchange realised would be actually
remitted to India; and

(b) the firms should provide 15 per cent bank guarantee.
Clarifying the expression ‘firm export contract’ the Joint
Secretary, Finance, said that the Ministry meant ‘contract with
a foreign buyer’.

On the basis of thig information, the Sub-Committee of the
Public Accounts Committee asked Shri Wanchoo  whether the

1L,. S. Deb., 6-3-1969, cc. 219—226.
20riginal in Hindi.

86



Privilege Issues 87

Steel Controller understoéd the above conditions and their impli-
cations correctly. Shri Wanchoo replied:

‘The instructions of the Ministry left some room for different
interpretations.... I feel the instructions of the Ministry were not
as clear as they ought to have been on this particular point viz.,
what wag intended’.

(In reply to another question), Shri Wanchoo stated:

LA The Ministry of Iron and Steel do not seem to have
translated the instructions of the Economic Affairs Department in
clear and unambiguous terms.’

It was because of this evidence that the Public Accounts Com-
mittee was misled into making the following observation in its
50th Report (para 4. 35 at page 62):

‘The Sub-Committee regret to observe that these views of
Ministry of Finance were not communicated in clear and unambi-
guous terms by the Department of Iron and Steel..... The Sub-
Committee cannot but deprecate in strongest words this failure,
on the part of the Iron and Steel Ministry.’

Now my contention is that the whole story weaved by Shri
Wanchoo about amblguity, about two possible interpretations as
also about not translating and conveying properly the Finance
Ministry’s instructions to the Steel Controller is a concoction pure
and simple....Shri Wanchoo knew that there was no basis for
making this observation. And yet Shri Wanchoo, in the presence
of the then Deputy Steel Controller, Shri S. C. Mukherjee, and
many other officers from the Ministries of Finance, Iron and Steel
and Home Affairs and Additional Auditor-Generd] of India, dbli-
berately gave false evidente, suppressed the true facts, and misled
the Public Accounts Committee and the Parliament.

[ ] . » L] L] L]

Now having sought the clarification and got it in the most
unambiguous and clearest possible terms, the Steel Controller
violated the instructions of the Finance Ministry, properly trans-
lated and conveyed by the Steel Ministry to the Steel Controller.

Not only this. While appeering before the Public Accounts
Committee they deliberately suppressed this evidence on the files
and successfully misled the Public Accounts Committee into

absolving the Stee! Controller of all responsibility in the matter...

The Minister of Steel and Heavy Engineering (Shri C. M. Poona-
cha) speakirg on the mbtion, statéd as follows:—

Shri N. N. Wanchoo, I€8, former Steel Secretary, appears te
have committed certain errors in furnishing information to the
Publis Accounty Committes about eertain matbors of 1980, five o
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six years later. It has, however, to be pointed out that Shri Wan-
choo took an early opportunity to bring the error to the notice of
the Public Accounts Committee when the first Action Taken Report
on the recommendations of the Public Accounts Committee was
sent to that Committee. During the investigation by the Com-
mittee of Enquiry on Steel Transactions, headed by Shri A. K.
Sarkar, Shri Wanchoo referred again to the errors and made no
attempt to conceal them. The Sarkar Committee did not draw any
adverse inference against Shri Wanchoo, One of the members of
the Committee, however, in his dissenting not expressed the view
that Shri Wanchoo had been misled by Shri Mukherjee but even
that dissenting member did not make any observation against Shri
‘Wanchoo.

Adverse observation having been made by a dissenting mem-
ber of the Sarkar Committee against Shri Mukherjee and the matter
raised being one of privilege, it is in the interest of all concerned
that possible doubts about Shri Mukherjee's conduct should be
looked into by the Privileges Committee. The case of Shri Wan-
choo does not contain even this element of doubt but since his
case in closely interlinked with that of Shri Mukherjee, Govern-
ment would have no objection to the cases against both of them
being referred to the Committee of Privileges.

The motion moved by Shri Madhu Limaye was then adopted by the
House and the matter referred to the Committee of Privileges.

Subsequently, on March 22, 1969, Shri Madhu Limaye submitted
to the Speaker, Lok Sabha, another notice on the same subject in res-
pect of other cognate matters, which was also referred by the Speaker
(Dr. G. S. Dhillon) to, and considered by the Committee of Privileges
along with the previous reference made to the Committee by the House
earlier. In that notice, Shri Madhu Limaye had pointed out that false
evidence had been given before the Committee on Public Accounts on
the following additional counts:—

(i) The date on which the Iron and Steel Controller became
aware of the omission that occurred in the matter of issue of pre-
import licence to M/s, Ram Krishan Kulwant Rai, without their
fulfilling the condition of having an export contract.

According to Shri Madhu Limaye, the Public Accounts Com-
mittee had asked Shri S. C. Mukherjee as to when he came to
know that M/s. Ram Krishan Kulwant Rai had been given
import licences without their having any export contract. Shri
S. C. Mukherjee’s reply was that the ‘mistake’ was brought
to his notice by the Hindustan Steel Limited sometime in the month
of November 1860. Shri Madhu Limaye alleged that the ‘mistake’
was in fact pointed out by Hindustan Steel Limited in their two
letters dated the 26th August and the 25th October, 1960, addressed
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to Shri S. C. Mukherjee. Thus the information given to the Public
Accounts Committee by Shri 8. C. Mukherjee that the ‘mistake”
ceme to his notice sometime in November, 1960 was absolutely false.

(ii) The figures about the imports allowed after the discovery
of the mistake

According to Shri Madhu Limaye, Shri S. C. Mukherjee had told
the Public Accounts Committee that Rs. §5 lakhs worth of steel
had already been imported when the ‘mistake’ was brought to his
notice and that only Rs. 3.0 lakhs worth of steel had been imported
after the ‘mistake’ was detected. But taking 26th August, 1860 as
the correct date on which the ‘mistake’ wag pointed out by Hindus-
tan Steel Limited, the value of import of steel subsequent to this
date was Rs. 8084605/-. Even the value of import after 25th Octo-
ber, 1960 was Rs. 2604768/-. Thus, Shri Mukherjee deliberately
misled the Public Accounts Committee by saying that the imports
cleared after the ‘mistake’ was discovered amounted to only
Rs. 3.9 lakhs.

(iii) Revision of the form of guarantee bond

According to Shri Madhu Limaye, Shri S. C. Mukherjee, during
his evidence had informed the Public Accounts Committee that:—

(a) the Central Government Solicitor at Calcutta in draft-
ing the Bank Guarantee Form took the view that no bank would
agree to give an absolute guarantee in the manner outlined by
the Ministry of Steel, Mineg & Fuel's letter dated the 16th
February, 1960;

(b) the form of the guarantee bond as actually drafted by
the Solicitor was adopted by the Deputy Chief Controller,

The truth however, was that the Central Government Solicitor
never took the view attributed at (a) above because the form of
the guarantee bond as drafted by him completely fulfilled the sti-
pulation of the Minisiry stated in their said letter,

The form of the guarantee bond as drafted by the Solicitor made
the guarantee amount forfeitable simply on failure to export the
specified quantity of Semis within a specified number of months
from the date of the execution of the bond. It was Shri 8. C.
Mukherjee who made alterations in the form of the guarantee bond
secretly. The effect of these alterations was to make the guaran-
teed amount forfeitable only if there was failure to export within 3
months from the date of delivery of the Semis by Hindustan Steel
Limited. Thus, Shri 8. C. Mukherjee made the guarantee of for-
feiture dependent on settlement of all disputes concerning delivery
of the quantities of requisite, quality by the Hindustan Steel Limit-
ed to thie barterer.

Pursuant to a decision taken by the Committee of Privileges on July
16, 1969, the Chairman of the Public Accounts Committee was ad-
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dressed by the then Chairman of the Committee of Privileges for the
views of the Public Accounts Committee on the question whether any
false evidence had been given before the Public Accounts Committee ag
alleged by Shri Limaye, and if so, by whom and in what respect. The
Public Accounts Committee decided to remit this matter for detailed
examination by a Sub-Committee of that Committee. The said Sub-
Committee examined Sarvashri N. N. Wanchoo and S. C. Mukherjee at
their sitting held on October 22, 1969 and submitted their Report to
the Public Accounts Committee, who approved the report. A copy of
that Report was then forwarded by the Chairman, Public Accounts
Committee to the Chairman, Committee of Privileges.

Findings and conclusions of the Committee

The Committee of Privileges, in their Twelfth Report, presented to
the House on November 24, 1970 after considering the Report of the
Public Accounts Committee on the question of privilege and the evi-
dence, both oral and written. given before the Sub-Committee of that
Committee by Sarvashri N. N. Wanchoo and S. C. Mukherjee, report-
ed inter alia as follows:—

“In their Report,..... the Public Accounts Committee have
examined in detail the following three issues raised by Shri Madhu
Limaye, M. P.:—

(i) That Shri N. N. Wanchoo, the then Secretary, Ministry of
Steel and Shri 8. C. Mukherjee, the then Deputy Iron and
Steel Controller ‘gave false evidence’ before the P. A. C. by
not apprising the Committee of the existence of certain
instructions issued by the Department of Steel about the con-
ditions on which pre-import licences could be issued under
barter deals;

(ii) That in regard to a barter deal involving M/s, Ram Krishan
Kulwant Rai, where the import licences were Issued by
mistake even though there was no  export contract, Shri
Mukherjee gave ‘misleading’ evidence befiore the Committee
by telling them that the mistake came to notice sometime in
November and that the bulk of the imports had taken
place by that time. Subsequently, in certain notes, which
were submitted to the Committee, Shri N. P. Mathur, the
then Joint Secretary, Shri T. Swaminathan, the then Secre-
tary, Department of Stee] and Shri §. Sahay, the then Iron
and Stee] Controller also failed to place the full facts in
this regard, before the Committee; and

(i) That in regard to guarantee bonds to be taken from firms
which undertook barter deals, the P. A. C. was incorrectly
informed during evidence that the Central Government's Sol-
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citor at Calcutta took the view that these bonds could not be
made absolute and drafted them in a conditional manner.'

. . . . . - .

After a carefu] consideration of the documents made available
to the Committee and the oral as well ag written evidence given
by Sarvashri N. N. Wanchoo and S. C. Mukherjee before the Sub-
Committee of the Public Accounts Committee, the Committee
fully agree with the findings and observations of the Public
Accounts Committee contained in their Report on the matter, fur-
nished to the Chairman of the Committee of Privileges. The

_conclusions of the Commitiee on the specific issues raised by Shri
Madhu Limaye, M. P, are given in the succeeding paragraphs.

L] [ ] - - L L] L]

(i) Omission to bring to the notice of the Public Accounts Com-
mittee certain instructions issued by the Ministry of Steel,
Mines and Fuel about the econditions on which pre-import
licenoes could be issued under barter deals

The Committee agree with the findings of the Public Accounts
Committee that although ‘there was an omission on the part of
Shri Wanchoo to bring to the notice of the Public Accounts Com-
mittee during his evidence before the Committee on the 10th
March, 1968, certain instructions issued by the Ministry of Steel,
Mines and Fuel in March, 1960, about the conditions on which pre-
import licences could be issued under barter deals’, yet it cannot
be concluded that ‘Shri Wanchoo had intended to mislead the Pub-
lic Acoounts Committee’ in view of the circumstances of the case
stated in the Report of the Public Accounts Committee in this

respect.

The Committee also agree with the Public  Accounts Com-
mittee that as Shri S. C. Mukherjee had not himself given evidence
on this point before the Public Accounts Committee, Shri S. C.
Mukherjee cannot be held directly responsible for the Public
Accounts Committee having been misled on this point, although
he could have, ‘it he had been alert, corrected Shri Wanchoo when
he was giving evidence before the Public Accounts Commitiee’.

The Committee are, therefore, of the view that no _turther
action is called for in go for as this aspect of the matter is con-

cerned.

(ii) Issue of pre-import licence in the absence of an exrport con-
tract.

As regards the question if misleading the Public Accou_nta
Committee by Sarvashri N. N. Wanchoo and S. C. Mukherjee during
their evidence on the 10th March and 19th August, 1966 bef?re that
Committee, about the date on which the mistake in issuing five
pre-import licemces in June, 1960 in favour of M/s. Ram Krishan
Kulwatrai, under a barter transaction, in the absence of an export
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contract, came to the notice of the Deputy Iron and Steel Con-
troller (Shri 8. C. Mukherjee) and the Ministry of Steel, Mines and
Fuel, the Committee agree with the finding of the Public Accounts
Committee that in the circumstances of the case, Shri S. C. Mukher-
jee should be given the benefit of doubt and that, it cannot, there-
fore, be held that Shri S. C. Mukherjee misled the Public Accounts
Committee in regard to the date on which the mistake came to
his notice. The question of Shri N. N. Wanchoo having misled
the Public Accounts Committee in regard to the date on which the
mistake came to the notice of the Ministry of Steel, Mines and Fuel,
and the question of the other three officers, namely, Shri T.
Swaminathan, formerly Secretary, Ministry of Steel, Shri S. Sahay,
Iron and Steel Controller and Shri N. P. Mathur, Joint Secretary,
Ministry of Steel, having misled the Public Accounts Committee

on this point, does not arise, as concluded by the Public Accounts
Committee.

As regard the question whether the Public Accounts Com-
mittee was misled about the quantum and value of imports which
had taken place by the time the mistake in issuing the pre-import
licence in the absence of an export contract came to notice, the
Committee agree with the view of the Public Accounts Committee
that though ‘there was a factual inaccuracy in the statement given
to the P.A.C, about the guantum and value of imports made by
the party in this case after the mistake in issue of import licence
came to the notice in November, 1960, and the witness (Shri S. C.
Mukherjee) should have informed the Committee that goods valued
at Rs. 26.94 lakhs were still to come into the country in November,
1960, when the mistake came to notice, this did not tantamount
to misleading the Committee, in view of the reasons given by the
Public Accounts Committee.

The Committee are, accordingly, of the opinion that no further
action is called for in the matter on this issue.

(ili) Changes in Bank Guarantee Form

The Committee agree with the finding of the Public Accounts
Committee that a material change in the form of the bank guarantee
was made by Shri Mukherjee and not by the Government Solicitor,
and that, therefore, a misrepresentation of the position to this
extent wag made by Shri S. C. Mukherjee when he gave evidence
before the Public Accounts Committee in March, 1968.

The Committee have, accordingly, reached the conclusion that
Shri S. C. Mukherjee did not correctly present the facts to the
Public Accounts Committee during the course of his ora] evidence
on the question of changes made in the bank guarantee form. The
Committee are, therefore, of the opinion that Shri S. C. Mukherjee
has committed a breach of privilege and contempt of the House
by misrepresenting the position in the matter and thereby mis-
leading the Public Accounts Committee. The fact that such con-
tempt has been committed by a responsible public servant of Shri
S. C. Mukherjee's position, has increased the gravity of the offence.
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The Committee do not, howewer, consider that Shri N, N.
Wanchoo, who had also given evidence on this point before the
Public Accounts Committee, can be held responsible for mislead-
ing the Public Accounts Committee, in view of the reasons stated
by the Public Accounts Committee,

Recommendationg of the Committee
The Committee of Privileges recommended that:

Shri 5. C. Mukherjee deserves to be censured for the con-
tempt of the House committed by him in misleading the Public
Accounts Committee in the matter of changes made in the

-bank guarantee form. The Committee, however, feel that the
requirements of the case would be fulfilled if the disapproval
and displeasure of the House in respect of the contempt of the
House committed by Shri §. C. Mukherjee is conveyed to him
(Shri 5. C. Mukherjee) and also to the Government of India
for such disciplinary action against him as they deemed fit.

Action taken by the House

On December 2, 1970, Shri Madhu Limaye moved,? ard the
House adopted, the following motion:

That this House do consia.. the Twelfth Report of the Com-
mittee of Privileges presented to the House on the 24th November,
1970,

After the above motion was adopted, Shri Madhu Limaye moved*
the following motion:

That this House having considered the Twelfth Report of the
Committee of Privileges presented to the House on the 24th Nov-
ember, 1970, in which Shri S. C. Mukherjee, the then Deputy Iron
and Steel Controller, has been held to have deliberately misrepre-
sented facts and given false evidence before the Committee on
Public Accounts and committed contempt of this House, do resolve
that he be committed to jail custody for a week.

Dr. Ram Subhag Singh, the Leader of the Opposition, however,
moved® an amendment to the above motion moved by Shri Madhu
Limaye to the effect that instead of committing Shri S. C. Mukherjee
to jail custody for a week, he be summoned before the Bar of the
House and reprimanded and that the House might further recommend
that the Government in the light of the gravity of the offence should
administer to Shri S. C. Mukherjee maximum punishment under the law
and report the same to the House.

SL.S. Deb., 2-12-1870.
4Ibid,,
sbid,,



94 Journal of Parliamentary Information

After some discussion, the above amendment moved by Dr. Ram
Subhag Singh was agreed to and the motion was adopted by the House
in the following amended form:—

That this House having considered the Twelfth Report of the
Committee of Privileges presented to the House on the 24th Nov-
ember, 1970, in which Shri S. C. Mukherjee, the then Deputy Iron
and Stee] Controller, has been held to have deliberately misrepre-
sented facts and given falge evidence before the Committee on
Public Accounts and committed contempt of this House, do resolve
that he be summoned before the Bar of the House and be repri-
manded and the House do further recommend that the Government
in the light of gravity of the offence, administer to Shri 8. C.
Mukherjee maximum punishment under the law and report the
same to this House.

In pursuance of the above decision of the House on December 2,
1970, a Summons was issued by the Speaker, Dr. G. S. Dhillon, on De-
cember 3, 1970, to Shri S. C. Mukherjee to appear in person at the Bar
of the Lok Sabha on December 9, 1970 to receive the reprimand.*

®The Summons was issued in the following form:—
“LOK SABHA

SUMMONS TO RECEIVE REPRIMAND

WHEREAS the Lok Sabha has on-the 2nd December, 1970, adopted the
following motion:—

That this House having considered the Twelfth Report of the Com-
mittee of Privileges presented to the House on the 24th Nov-
ember, 1870 in which Shri S. C. Mukherjee, the then Deputy Iron
and Steel Controller has been held to have deliberately mis-
represented facts and given false evidence before the Com-
mittee on Public Accounts and committed contempt of this
House, do resolve that he be summoned before the Bar of the
House and be reprimanded and the House do further recom-
mend that the Government in the light of gravity of the offence
administer to Shri S. C. Mukherjee maximum punishment under
the law and report the same to this House.

NOW, THEREFORE, in pursuance of the above decision of Lok Sabha,
you, Shri S. C. Mukherjee, formerly Deputy Iron and Steel
Controller (at present Executive Secretary, Joint Plant Com-
mittee, Calcutta), are hereby summoned to appear in person
to receive the reprimand at the Bar of Lok Sabha in the
Parliament House, New Delhi, on Wednesday, the 9th Decem-
ber, 1970, at 12.00 hours.

Herein fail not.

Given under my hand and seal at New Delhi, this 3rd day of December,
1970."

Sd/-
Speaker, Lok Sabha
SEAL
New Delhi, dated the 3rd December, 1870."
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On December 9, 1970, immediately after the Question Hour, the
Speaker mede the following observations:—

We will now take up the item regarding the reprimand, to Shri
S. C. Mukherjee, who in pursuance of the decision taken by the
House on the 2nd December, 1870 has been summoned by me
to appear at the Bar of this House, today, to receive the reprimand.

I need hardly remind the House that when Shri S. C. Mukherjee
is being reprimanded, there should be silence, so that the digmity
and authority of the House is maintained and the significance of
the reprimand and the golemnity of it is emphasized.

Immediately thereafter, the Speaker asked the Watch and Ward
Officer if Shri S. C. Mukherjee was in attendance. The Watch and.
Ward Officer replied in the affirmative. The Speaker then. directed the
Watch and Ward Officer to bring him in, Shri S. C. Mukherjee was
then brought to the Bar of the House by the Watch and Ward Officer,
where he bowed to the Speaker. The Speaker (seated in the Chair)
then reprimanded’ Shri S. C. Mukherjee as follows:—

S. C. Mukherjee, this House having considered the Twelfth
Report of the Committee of Privileges presented to the House on
the 24th November, 1870 has adjudged you guilty of committing
contempt of the House for having deliberately misrepresented facts
and given false evidence before the Committee on Public Accounts.
The House resolved on the 2nd December, 1970 that you be sum-
moned before the Bar of the House and be reprimanded therefor.

Accordingly, in the name of the House, I reprimand you for
having committed contempt of this House.

1 now direct you to withdraw.

Shri S. C. Mukherjee then bowed to the Speaker and withdrew
as directed by him.

Contd.

The summons was served on Shri S, C. Mukherjee through the Ministry
of Iron and Steel who were also asked to take action on.the recommenda-
tion of the House that the Government in the light of gravity of the offence
might administer to Shri S. C. Mukherjee maximum punishment under the
law and report the same to the House.

TL.S, Deb,, dt, 9-12-1970.
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MANHANDLING AND REMOVAL OF A MEMBER OF
PARLIAMENT BY POLICE OFFICERS

In Lok Sabha

On November 18, 1970, Shri K. M. Koushik, a member raised® a
4question of privilege regarding his alleged manhandling and removal by
police at Nagpur railway station on May 27, 1970. While raising the
question of privilege, Shri K. M, Koushik stated inter alia as follows:—

On the 27th May, 1970, I was at Nagpur. When I read in the
papers that the President of India was passing through Nagpur,

I went to the railway station. By that time the train was about
to steam in.

When 1 went to the first class reservation hall I found that
the police officers were actually necking, pushing and manhandling
people and taking them into the van. [ asked the police officers
why they were manhandling those persons. One of the police
officers said that they had decided in the first instance that when
the President's train arrived there, they would allow only MPs
and MLAs and no other person to go inside and that since those
people were neither MPs nor MLAs, they did not allow them. As
I had seen that there were so many persons who were neither
MPs nor MLAs, I asked them how they allowed them. The police
officer asked me if I wag an MP. I told him that I was an MP
and showed my identity card to him. He said that I could go
in. But I said that it was not a question of my going in; the ques-
tion was why they were discriminating between one person and
another; when the Nagar Congress Committee President, who was
neither an MP nor an MLA, was allowed, why were they not allow=-
ing others and were necking and pushing them out. On that the
Deputy Commissioner of Police, Nagpur, said that I was challeng-
ing his authority and that even though I was an MP, he was not
going to allow me. He put his hand on my neck and pushed me.
He actually put his hand on my neck, pushed me out and asked
the constable to take me into the van. The constable caught my
hand and began dragging me. [ said, “I am an old man; I am
not going to run away; I shall come with you".

When I went out to the portico, following the constable, of
the two police officers who were there, the one who necked me
out came to the portico and said, ‘Scoundrel, you deserved this
treatment’. I could have kicked him but did not want to create
any scene because the President's train was steaming in. I did
not want to do anything and I simply followed them.

They took me into the van, detained me for one hour and then
let me out. When they let me out, they took my name and all
that. I asked them, what was the offence that I had committed
for which they had detained me. They were not able to explain

8L.S. Deb., dt. 18-11-1870.
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it. He said that it was too big a thing for him to explain but I
had disobeyed orders. I asked him, what was the disobedience;

he had asked me to go in; because I did not go in, was that dis-
obedience; were they detaining me for that?

Action taken by the House

After some discussion, the following motion was moved by Shri

Atal Behari Vajpayee, a member, but was withdrawn subsequently by
leave of the House:—

That the question of privilege arising out of the alleged man-
handling and removal of Shri K. M. Koushik, M.P,, by the police
at Nagpur Railway Station on the 27th May, 1970 be referred to
the Committee of Privileges.

Thereafter the following motion moved by Shri Nath Pai, another
member, was adopted by the House:

That this House resolves that Shri Padmanabhan, Deputy Com-
missioner of Police, and Shri Choube, Sub-Inspector of Police, of
the State of Maharashtra, be summoned to appear at the Bar of
this House on Thursday, the 3rd December, 1970, at 12.00 hours
to answer the charge of breach of privilege and contempt of this
House for allegedly assaulting and abusing Shri K. M. Koushik,

a Member of this House, at the Nagpur Railway Station on the
27th Mav 1870.

In pursuance of the above decision of the House, two separate sum-
monses were issued by the Speaker, Dr. G. S. Dhillon, on November 19,

1970, to Sarvashri K. Padmanabhan, Deputy Commissioner of Police
and M. P, Choube, Sub-Inspector of Police’.

9The summonses which were served, through the Chief Secretary, Govt,
of Maharashtra, Bombay, were in the following form:—

SPEAKER,
LOK SABHA,
PARLIAMENT HOUSE,
‘NEW DELHI-1.
Dated: 19th November, 1870.

28th Kartika, 1892 (S)
SUMMONS

WHEREAS the Lok Sabha has on the 18th November, 1070, adopted the
Tollowing meotion:

“That this House resolves that Shri Padmanabhan, Deputy Commis-
sioner of Police, and Shri Choube, Sub-Inspector of Police of
the State of Maharashtra, be summoned to appear at the Bar
of thix House on Thursday, the 3rd December, 1970, at 12.00 hrs.

2493 (C) LS—7.
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On December 3, 1970, immediately after the Question Hour, the
Speaker made the following observations:—

We will now take up the item regarding the examination of
Shri K. Padmanabhan, Deputy Commissioner of Police, and Shri
M. P. Choube, Sub-Inspector of Police, of the State of Maharashtra,
who, in pursuance of the decision of the House of the 18th November,
1970, have been summoned to appear at the Bar of this House,
today, to answer the charge of breach of privilege and contempt.
of this House for allegedly assaulting and abusing Shri K. M.
Koushik, a Member of this House, at the Nagpur Railway Station
on the 27th May, 1970.

In this connection, I may remind the House that when dealing
with matterg involving breaches of its privileges and ocontempts,
the House in a sense functions as the High Court of Parliament. It
is, therefore, profoundly important that particularly on such
occasions, we should be judicious, fair and scrupulous and should
maintain the solemnity, dignity and authority of the House. 1
need hardly emphasise that when Sarvashri K. Padmanabhan and
M. P. Choube are being examined at the Bar, there should be pin-
drop silence. According to the practice in such matters, it will
be my duty to ask questions from these two witnesses when they
appear at the Bar one by one, and after both of them have giver
their evidence and withdrawn, the House can deliberate and arrive
at a decision in the matter. No member ghal] ask any question or-
interrupt, whatever be the answers or statements of these two
witnesses in reply to the questions asked by me and there shall
be no observation or expression of any opinion on the matter, till
the examination of the witnesses is over and they have withdrawn
from the Bar.

Immediately thereafter, the Speaker asked the Watch and Ward
Officer if Shri K. Padmanabhan was in attendance. The Watch and
Ward Officer replied in the affirmative. The Speaker then directed the-

to answer the charge of breach of privilege and contempt of
this House for allegedly assaulting and abusing Shri K. M.
Koushik, a Member of this House, at the Nagpur Railway
Station on the 27th May, 1870.

Now, therefore, in pursuance of the above decision of the House, you,
Shri Padmanabhan, Deputy Commissioner of Police/Shri Choube, Sub-
Inspector of Police, are herebv summoned to appear in person to answer
the above mentioned charge at the Bar of Lok Sabha in the Parliament
House, New Delhi, on Thursday, the 3rd December. 1970, at 12.00 hours.

Herein fail no.
Given under my hand and seal at New Delhi, this 19th day of Novem~
ber, 1970.
Sd/-
Speaker, Lok Sabha.
SEAL”
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Watch and Ward Officer to bring him in. Shri K. Padmanabhan was
accordingly brought to the Bar of the House, where he bowed to the
Speaker and stood. The Speaker (seated in the Chair) then addressed
Shri K. Padmanabhan as follows'®:—

Shri K. Padmanabhan, you have been summoned here to answer
a charge of breach of privilege and contempt of this House for
allegedly assaulting and abusing Shri K. M. Koushik, a Member
of this House, at the Nagpur Railway Station on the 27th May,
1870. Now, I have to ask you a few questions to which you will
give specific and truthful replies.
—t e e me v e — I ]
T —— Were you on duty at the Nagpur Railway Station on the 27th
May, 1870, when Shri K. M. Koushik, M. P., was restrained and
removed by the police from the Railway Station?

Shri K. Padmanabhan replied in the affirmative,

Thereupon, the Speaker asked him whether he wished to say any-
thing in that connection. In reply, Shri K. Padmanabhan offered his
“profound apologies to the hon. Member (K. M. Koushik) and to the
House for whatever had happened on that day.”

The Speaker then directed him to withdraw.

Shri K. Padmanabhan then bowed to the Speaker and withdrew as
directed by him.

Thereafter, the Speaker asked the Watch and Ward Officer if Shri
M. P. Choube was in attendance. The Watch and Ward Officer re-
plied in the affirmative. The Speaker then directed the Watch and
Ward Officer to bring him in. Shri M. P. Choube was accordingly
brought to the Bar of the House where he bowed to the Speaker and
stood. The Speaker (seated in the Chair) then addressed Shri M.P.
Choube as follows'':—

Shri M. P. Choube, you have been summoned here to answer
a charge of breach of privilege and contempt of this House for
allegedly assaulting and abusing Shri K. M. Koushik, a Member
of this House, at the Nagpur Railway Station on the 27th May,
1870. Now, I have to ask you a few questions to which you will
give specific and truthful replies. -

R
Were you on duty at the Nagpur Railway Station on the 27th
May, 1970, when Shri K. M. Koushik, M. P. was restrained and
removed by the police from the Railway Station?
WL.S. Deb,, dt. 3.12-1870.
1]bid.
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Shri M. P. Choube replied in the affirmative.

Thereupon, the Speaker asked him whether he wished to say any-
thing in that connection. In reply, Shri M. P. Choube offered his pro-
found apologies to the House, the Speaker and the Member concerned
(Shri K. M. Koushik) for whatever had happened on that day. There-
after the Speaker directed him to withdraw.

Shri M. P. Choube then bowed ot the Speaker and withdrew as
directed by him.
The Speaker then observed as follows:—
In view of the apologies tendered by Shri K. Padmanabhan,
Deputy Commissioner of Police and Shri M. P. Choube, Sub-

Inspector of Police, of the State of Maharashtra, at the Bar of the
House today, I suggest that the matter may be treated as closed.

The House agreed and the matter was closed,



Suspension of members from the service of the House for committing
breach of privilege and contempt of House

In Haryana Vidhan Sabha

On February 4, 1969, the Speaker (Brig. Ran Singh) named' four
members viz., Sarvashri Jai Singh Rathi, Mahant Ganga Sagar, Ganpat
Rai and Fateh Chand Vij, and asked them to withdraw from the House
for obstructing the proceedings of the House, defying the orders of the
Chair and for causing obstructions in the performance of duties by the
Marshal in carrying out the orders of the Speaker, but in spite of re-
jpeated directions by the Chair, none of these members withdrew from
the House.

On the following day, the Speaker informed'? the House that he had
received the following notice of a question of privilege from two mem-
bers (Shri Banarasi Das Gupta and Shrimati Chandravati) against cer-
tain members for defying the orders of the Chair, raising slogans and
creating disorder in the House on the previous day:—

Yesterday, the 4th February, 1869 g the sitting of the
Haryana Vidhan Sabha, Sarvashri Jai Singh Rathi, M.L.A., Fateh
Chand Vij, M.L.A, Ganpat Rai, M.L.A, Mahant Ganga Sagar,
M.L.A, Chand Ram, M.L.A, Rao Birender Singh, ‘M.L.A. and Dr.
Mangal Sein, M.L.A., raised slogans in the House and created dis-
order and defied the orders of the Hon'ble Speaker. They have
committed breach of privilege of the House. Appropriate action
may by taken against them.

The Speaker held’* the motion in order and said ‘that he was ad-
mitting it and referring the question to the Committee of Privileges

for .examining it in all its implications and submitting report by March
3, 1969.

Later, a member, Shri Banarasi Das Gupta, moved™ the following
result of consultations between the Leader of the House and o‘thers, the
the House, who had been named by the Speaker on the previous day:

That yesterday, the 4th February, 1069, four members of the
House, namely, Sarvashri Jai Singh Rathi, Mahant Ganga Sagar,
Fateh Chand ond Ganpat Rai, having been named by the Hon'ble
Speaker, did not withdrew from the House and continued to defy

12Haryana Vidhan Sabha Deb. 4-2-1969 p. (5) 87.

13]bid, 5-2-1069 p. (6) 17.
14]bid.

151bid., p. (6)24.
I0I
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his orders. They committed gross contempt of the House and
breach of privilege. This House suspends them for the rest of the
session and directs the aforesaid members to absent themselves
from the meetings of this House for the remainder of the present
session.

The House after adopting the motion for suspension of Rule 104
of its Rules of Procedure and Conduct of Business, adopted the above-
mentioned motion,

On February 6, 1969, the Speaker informed'” the House that as a
result of consultations between the Leader of the House and others, the
question of privilege against the seven members, referred to the Com-
mittee of Privileges on the previous day had been withdrawn and that
the matter was being treated as closed.

Petition to the High Court

Subsequently, the four suspended members filed a writ petition in
the High Court of gunjab and Haryana, Chandigarh, praying for
quashing the proceeihgs of the Haryana Vidhan Sabha of February 5,
1969 relating to the suspension of the petitioners and also for declaring
as invalid and unconstitutional the subsequent proceedings held on the
6th, 7th, 10th, 11th and 12th of February, 1969.

18Rule 104 of the Rules of Procedure and Conduct of Business of Haryana
Vidhan Sabha provides:—

“104. (1) The Speaker shall preserve order and have all powers

necessary for the purpose of enforcing his decisions on all points
of order,

(2) He may direct any member whose conduct is, in his
opinion, grossly disorderly to withdraw immediately, from the
Asgembly and any member so ordered to withdraw shall do so
forthwith and shall absent himself during the remainder of the
day’s meeting. If any member is ordered to withdraw a second
time in the session, the Speaker may direct the member to absent
himself from the meetings of the Assembly for any period not
longer than the remainder of the session and the member so dir-
ected shall absent himself accordingly. Such member shall be
deemed to be absent from the meetings of the Assembly for pur-
poses of section 3(2)(a) of the Punjab Legislative Assembly
(Allowances of Members) Act, 1842, but shall not be deemed to be
absent for the purposes of Article 190(4) of the Constitution”.

1"Haryana Vidhan Sabha Deb., 6-2-1969, p. (7)12.
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“The grounds mentioned in the petition were:—

(a)

(b)

(c)

{d)

(e)

L¢3]

according to sub-rule (2) of Rule 104 the power to order a
member to withdraw immediately from the Assembly for dis.
orderly conduct and to suspend him has been given to Mr.
Speaker, and so the power to suspend a member having been
vested in Mr. Speaker by law could not be exercised by the
House; !
surpension of Rule 104 could not revest the power of suspension
in the House;

the motion of suspension of Rule 104 was itself illegal being
contrary to Rule 121 as when that motion was moved, the motion
for suspension of the petitioners was not before the House;

the Haryana State Legislature cannot claim the power to suspend
a member under Article 184(3) of the Constitution as such power
i3 inconsistent with the rights of the members given to them hy
Articles 189 and 194(1) and the basic concepts of parliamentary
government recognised by the Constitution;

even if the Haryena Legislative Assembly had such a power, its
exercise in the present case has been mala fide and amounted to
an abuse of power and bad faith as that was done with the
ulterior object of ensuring a majority for the ruling party during
the discussion and voting on the budget estimates and appropria-
tion bill for the year 1969-70; and

the suspension of the petitioners from the session amounted to
a fraud on the Constitution.

In reply the respondents had stated that—

(a) apart from the power of Mr, Speaker under Rule 104, the House

itself possessed the power under Article 194(3) of the Constitu-
tion to take appropriate action, including an action to suspend its
members, in the event of the breach of its privileges, and that
it is a breach of the privilege of the House...... if a member
thereof indulged in disorderly conduct, defled the authority of
the Chair, disobeyed the lawful command of the Chair and thus
committed contempt of the House;

{b) that the House possessed its own inherent power, apart from

Rule 104, and there was no question of any revesting of the
power in it on the suspension of that rule;

(c) that both the motions (i.e, the motion for suspension of Rule

104 as well as the motion for suspension of the p:etitionem) were
with Mr. Speaker when the motion for suspension of Rule 104
was moved and the opposition members were aware cf the
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second motion because of reference to the suspension of petilioners
in the first motion and because of the reference of the substance
of the second motion by members of the opposition during the dis-
cussion on the first motion;

(d) that the operation of Article 194(3) wag independent of any-

thing said in any other article of the Constitution in so far as its
operation had not been made subject to the provisions of the
Constitution;

(e) that the allegation of the petitioners that the powers exercised by

the House in suspending them was mala fide and amounted to
abuse of power, bad faith or fraud was baseless and so was the
allegation of ulterior object attributed by the petitioners; and

(f) that the suspension of the petitioners did not amount to a fraud

on the Constitution.

The respondents had also 'rhised the following preliminary objec-

tions;—

(a) that Article 227 of the Constitution was not attractéd 'evén on the

averments and allegations of the petitioners because the Haryana
Legislative Assembly was not a Court or fribunal inferior to the
Punjab and Haryana High Court;

(b) that Mr. Speaker ardd the Seémary of the Haryana Legislature
were not amenable to the jurisdiction of the Court because of
Article 212¢2) of ‘the Constitiitidn, and;

(c) that the Haryana Legislative Assembly was supreme snd had
exclusive control and jurisdiction in all its interna] affairs and
was the sole judge of the lawfulness of its own proceedings, so
that no 'part of its proceedings concerning the suspension of the
petitioners was justiciable.

The Punjab'and Haryana High Court dismissed the writ petition by

its judgmeént dated August 28, 1969, which inter-alia was as'follows: —

Courts have no powers of superintendeénce over House.

Article 227 gives superintendence to this court oveér all Courts
and tribunals within its territorial jurisdiction, but the Haryana
Legislative Assembly is neither a Court nor a tribuna] subordinate
to this Court over which it has jurisdiction of superintendence
according to that article. The power of Mr. Speaker to regulate
the procedure or the conduct of business in the House or for main-
taining order in it is immune from the jurisdiction of this Cuurt
under clause (2) of Article 212, Same or sirnilar immunity is alse

available to other officers of a State Legislature, such as its
Secretary.
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Court cannot inquire into procedural ‘irregularities of House

In Rule 121 it is provided that there may be suspension of any
rule in its application to a particular motion before the House; and
if the motion is carried the rule in question shall be suspended for
the time being...... Even having regerd to all the facts, there still
was no motion of suspension of the petitioners before the House
when the motion for suspension of rule 104 in its application to the
suspension of the petitioners was moved and strictly and literally
there was no compliance with rule 121. It js, however, apparent
that this is no more than a mere procedural irregularity in the
proceedings of the House, and the validity of those proceedings on

" this account is not open to question in view of clause (1) of Article-
212, So this argument on the side of the petitioners that the motion
for suspension of rule 104 and the passine of the resolution to that
effect by the House were attended by ilicgality does not prevail

House has power to punish a Member for his conduct in House

The '‘powers and privileges of a State Legislature as given and
gueranteed by sub.article (3) of Article 194 are to be those o the-
British House of Commong on the date of the coming into force of
The Constitution 1950, Unlike sub-article (1) of Article 194, sub-
‘article (3) is not subject to the provisions of the -Constitution.
The ‘powers and privileges so far given are complete and cannot be
controlled by any rules made under Article 208(1). It has been
shown from May's Parliamentary Practice, page 60, that there is
‘the right of the House to punish its own members for their conduct
in the Legislature, and, at page 62, that such a privilege in spite
of standihg order or rule relating to it is not depéndent upon the
rame for its existence.

It is appdrent that in the British House of Commons suspension
‘from the service of the House may be made under Standing Order
No. 24 or otherwise than by that standing order........ It clearly
meang that in spite of that Standing order the House of Commons
retainis 'the power and privilege to suspend a member as a measure
of punishment for its contempt for the member disobeying the
Chair and for disorderly conduct in the House. So the argument
on the side of the peétitioriers that by making rule 104 the Haryana
Legislative Assembly for ever lost the power of suspension of a
meamber of it as a measure of punishment for its contempt because
‘of his disorderly conduct or disobedience of the Chair is
untenable, The approach urged on the side of the peti-
tioners cannot be correct because unless the Haryama Legisla-
tive Assembly had the power to suspend a member of it in the
circumstances as explained above, it could not confer such power-
upon its Speaker, and, it having conferred that power on him in
the shape of rule 104, once it suspends that rule, it retains to itself
that power as it is inherent in this behalf. An argument is accep-
table that although it had this power which it conferred upon its
Speaker under rule 104, but by making that rule it lost that power
for ever and after the making of the rule the power can only be
"éxercised by Mr. Speaker or not at all. Rule 104 is one of the
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Business Rules, and rule 121 within the same contains a provision
for suspension of any rule made by the House, There is nothing
referred to either in the Business Rules or in any provision of the
Constitution which justifies the argument that by making rule 104
the Haryana Legislative Assembly lost its power and privilege to
punish a member of it for its contempt ag explained above. So
this argument does not prevail on the gide of the petitioners.

Effect of Suspension

Sub-article (1) of Article 189 gives a right to vote to o member
in determination of questions before the House of Legislature of
a State, but the suspension of a member from the House in exercise
of its power and privilege under Article 194(3) is not causing any
vacancy in the House in the sense in which the same is used in the
remaining sub-articles of Article 189 and in Article 180. Suspension
does nut cause a vacancy in the House of Legislature, and it merely
enforces absence from service of the House as a measura of
punishment for contempt of the House, as in this case, on account
of a member's disobedience and defiance of the Chair and for dis-
orderly conduct. When such absence is enforccd by the House in
exercise of its power, and privilege under Article 194(3), then the
right of vote is not taken away from that member but he iz only
placed in the same position as if he was not present in the House.
‘What is guaranteed as a right of vote js to a member present in
the House.

So far as the right of freedom of speech in the House as
referred to in sub-article (1) of Article 194 is concerned, in that
very sub-article it is clearly stated that such a right is subject not
only to the provisions of the Constitution but also to the Business
Rules of a House of Legislature, and it has already been pointed out
that the Business Rules of the Haryana Legislative Assembly
require a member to obey the Chair and to conduct himself in
the House in an orderly manner. Apart from the rules, there in-
heres in the Haryana Legislative Assembly power which is neces-
sary for its own functioning to punish its members for its contempt
on account of their disorderly conduct or disobedience and deflance
of the Chair. So the right of freedom of speech in the House as
in sub-article (1) of Article 194 iz not unrestricted and uncon-
trolled. The suspension of the petitioners was thus not illegal and
so the jurisdiction of this Court with regard to the proceedings of
the House on February 5, 1869, is expressly barred by Article
212(1).

Decision of House cannot be gaid to be mala-fide.

If, as has been found to be the power and privilege of the
Haryana Legislative Assembly, the House in exercise of such
power and privilege suspended the petitioners from the service of
the House in a lawful and constitutional manner, how could the
vote of the House be described as mala fide. How can any motive
be attributed to the vote in the House? The vote in the House of
Legislature cannot ever be said to be mala-fide. If the House
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surpasses its constitutional limitations, its action will be open to
question on the ground of unconstitutionality, but even then it will
not be described as mala-fide.........

In consequence, this petition of the petitioners is dismissed.
[AIR 1970 Punjab and Haryana 379)

Alleged kidnapping of a member by C.ID. Officials and thereby pre-
venting him from attending the House

In Haryana Vidhan Sabha

On February 4, 1969, Dr. Mangal Sain, a member, sought® to
raise a question of privilege against Sarvashri Zile Singh and Nanak
Chand Chopra, C.L.D. officials who, he alleged, had forcibly kidnap-
ped Shri Joginder Singh, another member, in a closed car on January
31 and thereby prevented him from attending the House. After some
discussion, the Speaker (Brig. Ran Singh) reserved his ruling in the
matter.

Rejerence to the Committee- of Privileges

On February 10, 1969, referring the matter to the Committee of
Privileges, the Speaker inter-alia observed!®:—

“,...0On 5th February, 1869 I reserved my decision on this
notice of privilege motion and called for the comments of the
Government...... The Government have denied that Shri Joginder
Singh, M.L.A. was forcibly kidnapped in a closed car by Inspector
(C.1D.) Zile Singh, and Sub-Inspector Shri Nanak Chand Chopra
with the help of some persons in the afternocon of Friday the 31st
January, 1969. However, a case F.ILR. No. 80, dated the 3rd Feb-
ruary, 1869, under section 365 of the Indian Penal Code has been
registered at Central Police Station, Chandigarh, on a complaint
of Shri Mange Ram, father-in-law of Shri Joginder Singh,
MLA............

I am of the opinion that primafacie a case has been made out
as the member could not participate in the proceedings of the House
and discharge his duties as a member of this august House. I,
therefore, hold this motion in order and refer it to the Privileges
Committee to examine the matter in all its implications subject to
the rule of sub judice and submit its report by 31st March, 1868.”

18Haryana Vidhan Sabha Deb. 4-2-1969.
1%Haryana Vidhan Sabha Deb., 10-2-1868.
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Findings and recommendations of the Committee

The Committee of Privileges, in their Report presented to the
House on August 12, reported as follows:—

After considering the points involved, the Committee decided to-
near Shri Joginder Singh and Chaudhri Partap Singh (Daulatpur)
M.L.As,, in relation to this question of privilege.

Shri Joginder Singh was accordingly requested to appear before
the Committee on the 15th July, 1968. He, however, did not turn up..
The Committee afforded another opportunity to Shri Joginder Singh,
M.L.A. to appear before them on the 20th July, 1989 and to state his.
position. He, however, did not appear before the Committee even
for the Second time. The communications issued by the Maryana
Vidhan Sabha Secretariat asking for his appearance were -duly
acknowledged by him.

The other witness, namely Chaudhri Fartap Singh (Daulatpur)
M.L.A. appeared before the Committee on the 28th July, 1969, as
desired by them.

The Committee decided that no useful purpose would be served
by taking the evidence of Chaudhri Partap Singh, M.L.A. without
first taking the evidence of Shri Joginder Bingh, M.L.A. who is
directly involved in this case.

In view of these circumstances the Committee recommend that
the matter be dropped.

Action taken by the House

The House adopted ‘the report of ‘the Committee on August 12,
1969.

-Alqdmuudlnu(damnhrmdmhﬁluﬂnnoihb
arvest to ‘Chalrman

In the Punjab Vidhan Parishad

‘On December 5, 1967, Master Gurcharan Singh, a Member, sought
to raise a question of privilege against the police authorities concerned
for alleged manhandling and arrest of a Member of the House, Shri
'Gopal Krishan Chatrath, while he was leading a demonstration of tea-
chers towards the Assembly Hall. The Chairman observed that he
would cogsider the matter on receipt of a written notice.*

®Punjab Vidhan Parishad Deb, 3.12-67 (original in Punjabi).
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On December 7, 1967, the Chairman, on receiving a notice of
question of privilege from Shri Krishan Lal, another Member of the
House, referred the matter to the Committee of Privileges.®!

Recommendation of the Committee

The Committee of Privileges heard the oral evidence of Shri Gopal
Krishan Chatrath, who later, on August 6, 1968, sent a communication
to the Committee stating that he did not want to press the issue and
that no further action be taken in the matter. In their Twelfth Report,
presented to the House on April 21, 1969, the Committee reported
inter alia as follows:—

The notice of the privilege motion under examination was from
Sarvashri Krishan Lal, Murari Lal Kapoor, and Hitabhilashi, M.L.Cs.,
but the member whose privileges were allegad to have been
infringed by the police of Chandigarh Administration does not want
to pursue the matter any more. Under the circumstances, the
Committee feels that no further proceedings in this matter are
necessary.

The Committee, having considered the whole matter recommends
that the matter may be dropped.

The House adopted the Report of the Committee of Privileges on
April 21, 1969.%

Freedom of speech and action does not imply an unrestrained licence
of speech within the walls of the House: Chairman’s Ruling

In Mysore Legislative Council

On October 13, 1970, when the House was discussing the Excise
Bill, Shri N. Rachiah, a Member of the Council, made some allegations
against Shri B. Rachiah, Minister for Agriculture. He, inter alia, said
that:

(i) the Minister wag receiving Rs, 8,000 from the people of Alur and
that two nephews of his were running toddy shops in Alur,
Chamarajnagar Taluk, and

(ii) that the Minister misused the imported Russia_n tl.'actors by
employing them first for the improvement of his private farm.

31bid., 7-12-1067.
23bid., 21-4-1968.
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The Minister was not present in the House when Shri N. Rachiah
made the aforesaid allegations. On the next day, Shri B. Rachiah gave
notice of a question of privilege concerning the allegations. There-
upon, the Chairman stated that he would consider the notice before he
gave his consent under the Rules.

The Chairman gave the following ruling on October 22:

“My Secretariat wrote to Shri N. Rachiah on October 17, 1970
requesting him to furnish any material or proof to support the
allegations made against Shri B. Rachiah. I regret to siate that
though five days have elapsed since the letter was received by him,
Shri Rachiah has not sent a reply. It is significant to note that Shri
N. Rachiah himself admits in the course of the speech that the
allegations are based on hearsay. It is therefore clear that Shri N,
Rachiah had no proof to substantiate the allegations.

Speech and action in Parliament are no doubt unquestioned and
free. But this freedom cannot be understood to imply an unres.
trained licence of speech within the walls of the House. Reflections
of a libellous character upon members in their Parliamentary
capacity, have long been held by the House of Commons to he
breaches of privilege or contempts amounting to reflections cn the
House itself. A member is responsible for the statements that he
makes in this House. This would mean that action can be taken
against him for his remarks if they are found to be wrong. This
is intended to see that members do not cast allegations against one
another without verifying the facts themselves beforehand.

Under Rule 261 of our Rules of Procedure, any member intend-
ing to make allegations of a defamatory or incriminatory character
should give previous intimation to the Chairman and the Minister
concerned. Shri N. Rachiah failed to observe this rule, though I
repeatedly cautioned him . not to make allegations without proper
noiice. I Nowever gave another opportunity to Shri N. Rachiah to
prove his allegations and he has failed to bring forward any such
prouf. It is with great pain and anguish that I have to characterise
the allegations of Shri N. Rachiah as baseless and reckless. I
cannot but deprecate in the strongest termg biased and unverifled
allegations offending the personal conduct and character of another
member of the House. It is the bounden duty of every member to
make a thorough investigation and satisfy himself on facts before he
proposes to make allegations against another member, much more so
when that member happens to be a Minister who is vulnerable often
to unfounded suspicion and attack by virtue of the office he holds
and the powers he exercises.

This August House has a great tradition in self dis-ipline, deco-
rum and in the observance of rules. It is my gincere desire that every
member of this House should strive his utmost to uphold and even
improve upon those traditions instead of sullying the fair name of
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this House. I fervently believe that I am reflecting the voice of
everyone in this House when I express the hope that the House will
not witness the recurrence of the events of the 13th instant.

I therefore expunge from the records all the remarks made by
Shri N. Rachiah against the Minister for Agriculture and the dis-
cussion thereon. The notice of privilege against Shri N. Rachiak
is treated as closed.”

Question of privilege against the Governor of Mysore for certain re-.
marks reported to have been made by him in the course of a speech,
disallowed by the Chairman

In the Mysore Legislative Council

Shri G. S. Ullal, a member, gave a notice on October, 17, 1970,
raising a question of privilege against the Governor of Mysore for cer-
tain remarks reported to have been made by him during the course of
his speech at Mangalore. According to Shri Ullal, the Governor was
reported to have stated that ‘the Indian Parliamentary system had be-
come a victim of chaos and disorder and legislatures were being used
as a stage for wrestling’, that ‘no real work was being done and public
money was being wasted,’ and that ‘if people failed to check this ten--
dency, the day when the country would be ruled by goondas, blackmar-
keteers and unsocial elements was not far.’

In a ruling given on October 22, after he had heard submissions
from the members on the admissibility of the motion, the Chairman,
declining to give consent to the motion, observed:

Shri Ullal bases his privilege motion on newspaper reports. He-
has not stated that he was present at the time the Governor was
reported to have made the above statements, nor is it his contention
that he has obtained an authenticated copy of the Governor's
speach.

It is unnecessary for me to go into the question as to whether
the Governor's conduct can be discussed on the floor of this House.
This issue bristles with complications and no final conclusions have-
been arrived at. It would be enough for me to give my ruling on
the basis whether the Governor's speech, if made by a citizen, tenta-
mounts to breach of privilege of the House. It is not the contention
of Shri Ullal that the Governor was giving expression to the official
view of the Government of Mysore which he could do only om.
the basis of advice tendered by the Council of Ministers. Even
though the Governor was addressing a meeting, it is clear that he-
was giving vent to his personal view.
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The House is aware that the privileges of members of the
Legislatures in India are the same as those available for members of
the Parliament of the United Kingdom. The essential purpose of
Parliamentary privilege is to enable the members to speak their
mind without fear or favour. The Members of the Legislature are
ensured freedom of speech and to the extent that any person inside
or outside threatens to curtail or thwart the exercise of such
freedom, a breach of privilege could be said to have ensued. It has
been held by the House of Commons that general remarks coucern-
ing the conduct of members of the House would not amount to in-
fringement of the privileges of the members, gince such remarks do
not tend to influence the privilege of the House. Reflections on the
parliamentary conduct of members, who are even named, have been
held not to be breaches of privilege unless it is proved that such
remarks were made for a mala fide purpose. It has also been held
that the law of parliamentary privileges should not, except in the
clearest case, be invoked so as to inhibit or discourage the formation
and free expression of opinion outside the House hy citizens in
relation to the conduct of the affairs of the Nation. Here I will refer
to the ruling given by the Speaker of the House of Commons in the
United Kingdom in relation to a case of breach of privilege. 1
quote :

........ however grave the charges and imputations made
ir. that article may be, I do not think it is a case of privilege.
It has been the practice of this House to restrain privilege under
great limitations and conditions; and these restrictions and
limitations have been, in my opinion, very wisely imposed by
the House upon itself, The rule is that, when imputations are
made, in order to raise a case of privilege, the imputation must
refer to the action of Honourable members in the discharge of
their duties in the actual transaction of the business of this
House. And though I quite understand the honourable Baronet
having brought this matter to my notice, I cannot rule that this
is a case of privilege. Of course if the honourable members
think themselves aggrieved they have a remedy; and they will
not be precluded from pursuing their remedy elsewhere than in
this House,”

This House i no doubt aware of the case of breach of privilege
alleged against Shri C. Rajagopalachari for his remarks against the
members of the Legislatures. .. .that “they were such people whom
any First Class Magistrate could round up”. The Lok Sabha
declared the statement as not amounting to breach of privilege and
the Andhra Pradesh Legislative Assembly also held that the state-
ment had not been proved and js not a breach of privilege. I would
also draw the attention of the House to a statement appearing in the
Press concerning the ptatement of our President regarding ‘falling
standards and lack of decorum and behaviour inside the Legislative
Chambers’. The former President of India, Babu Rajendra Prasad,
also made some caustic remarks about the functioning of the legis-
latures in this country.



Privilege Issues 113

I am sure the members will realise that we in this House function
under public gaze, Our proceedings are open to the visitors and are
widely published in the newspapers. The members of the public
are entitled to form opinions about our contributions to national
life and our conduct as law-makers.

It might be that occasionally public criticisms and remarks are
unpalatable to us. But as long as those remarks do not impede or
obstruct the course of proceedings in the House and do not reflect
upon the personal conduct of members in their capacity as elected
representatives, I do not think that it would be fair for this House
to ‘stifle public opinion, however strongly expressed. It is better
that we avoid being over-sensitive to our privileges. On the other
hand it will be conductive to the discharge of our responsibility, if
we conduct ourselves as per the dictates of our conscience,
uninfluenced by opinions expressed, right or wrong.

In the instant case, the Governor has not spoken with particular
reference to the Mysore Legislative Council. I do not therefore
think it would be proper for us to take particular notice of his
remarks,

I am sure that the Governor in making the aforesaid remarks
did not have in mind the Mysore Legislative Council which has Leen
known over decades for its sobriety, dignity and decorum—I am
sure the reported remarks of the Governor are totally inapplicable
to the facts and conditions obtaining in this House.

In the circumstances, I decline to give my consent to the motion
being taken up in this House.”

Alleged intimidation and causing obstruction to a Member in the dis-
charge of his duties by an outsider in the precincts of the House

In the Rajasthan Vidhan Sabha

Shri Rameshwar Lal, Pradhan, Panchayat Samiti, Kuchaman, was
alleged to have been involved in an incident in which he was said to
have beaten an Assistant Registrar. The matter was raised in the
Vidhan Sabha through a calling attention notice by Shri Ram Singh
Kuri, a Member.

On August 22, 1969 Shri Ram Singh Kuri, raised a question of
privilege against Shri Rameshwar Lal, alleging that on the previous
day, while he was waiting in the room of the Private Secretary to the
Speaker, Shri Rameshwar Lal came there and threatened him for tab-
ling the calling attention notice. The Member also complained that
Shri Rameshwar Lal behaved as if he was bent upon beating the Mem-

BRajasthan Vidhan Sabha Deb, 22-8-1069, (Original in Hindi).
3493 (C) Ls—s.
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ber and that the situation was saved only by the intervention of some
persons there. He also apprehended that Shri Rameshwar Lal would
beat him any time, he said.

After some discussion, the Deputy Speaker, who was then in the
Chair, observed* that two courses were open to the House—one, for
the House itself to summon the guilty person and punish him; and the
other, to refer the matter to the Committee of Privileges— and since,
in the present case, the incident complained of did not occur before the
House, the matter might be referred to the Committee of Privileges to
find out the facts and report so that the House might take a decision
thereon.

Reference 1o Committee of Privileges

Thereafter, the Speaker (Shri Niranjan Nath Acharya) who had
taken the Chair by then, observed inter alia, as under:

This House is competent to issue summons and warrants and to
direct them (guilty persons) to appear before the House. The
House is also competent to fix a date and time and to authorise the
Committee (of Privileges) to ask the guilty persons to appear before
them. Ag regards the suggestion that the Committee of Privileges
should conduct a preliminary investigation into the matter and
present their report to the House, I think that this procedure will be
far better than summoning them before the House itself. But before
this I would like to have the advice of the Minister of Law, who
may state which procedure would be better, since this is a constitu-
tional and legal point.

The Minister of Law (Shri Barkatulla Khan), giving his views,
stated:—

........ I think that if a member is threatened for his statement for
raising any issue in the House and for giving his vote in favour of
any matter, that will clearly constitute a privilege issue and con-
tempt of the House.

....The whole question should be placed before the Privileges
Committee.......

The matter was, therefore, referred to the Committee of Privileges
by the Speaker with the approval of the House.

The House further decided that the Speaker should issue a warrant
for the arrest of Shri Rameshwar Lal for being produced before the

. o BT TRl |
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House and the Comimttee of Privileges. The Speaker then informed
the House that he was fixing a sitting of the Committee of Privileges on
August 25, 1969 to consider the matter.

Warrant of Arrest

The Speaker, accordingly, issued a warrant of arrest in pursuance
of which Shri Rameshwar Lal was arrested and produced before the
Speaker and the Committee of Privileges on August 25, 1969.*

Recommendations of the Committee

The Committee of Privileges, after hearing the oral evidence,
among others, of Shri Ram Singh Kuri, the concerned member, and
Shri Rameshwar Lal, in their 11th Report presented to the House on
August 26, 1969, reported inter alia as follows:—

It is clear from the evidence tendered by the witnesses before
the Committee that Shri Rameshwar Lal had tried to obstruct Shri
Ram Singh Kuri, M.L.A.,, in the discharge of his duties connected
with the Vidhan Sebha. It is also clear from the evidence of the
Private Secretary to the Hon'ble Speaker and Shri Harji Ram
Burdak, M.L.A., that Shri Rameshwar Lal had insulted Shri Kuri.

The Committee have, accordingly, arrived at the conclusion that
the behaviour of Shri Rameshwar Lal, Pradhan, Panchayat Samiti,
Kuchaman, towards Shri Ram Singh Kuri, ML.A,, in the room of
Private Secretary to the Speaker, on the 21st August, 1969, con-
stitutes a breach of privilege of the Member and the House.

But as Shri Rameshwar Lal has tendered an unconditional
apology, the Committee recommends that Shri Rameshwar Lal be
pardoned and no further action need be taken in the matter.

35The Warrant of AArest was as follows:—
“Niranjan Nath Acharya
No. 3043|PS|LA|HS|69
Dated the 22nd August, 1968.

WARRANT

Whereas it has been decided by the House on 23.8-1969 that Shri
Rameshwar Lal, Pradhan, Panchayat Samiti, Kuchaman, District Nagaur, be
taken into custody and produced before the House on 25-8-1869 before 3
P.M. in connection with a breach of privilege of a member, it is hereby direc-
ted that the abovesaid Shri Rameshwar Lal be arrested and produced
before the House on or before 25-8.1969.

Goven under my hand and seal this 22nd day of August, 1869.
Sd/- N. N. Acharya.

The Inspector General of Police, Rajasthan, Jaipur”.
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The House adopted the Report of the Committee of Privileges on
August 26, 1969.% A

Delay in communicating the arrest of a Member, not sending the com-
munication in the prescribed form, hand-cuffing of Member, and fur.
nishing wrong information about his release on bail

In Uttar Pradesh Vidhan Sabha

On April 3, 1963, the Deputy Speaker (Shri Hoti Lal Agrawal)
informed*’ the House that he had received notice of a question of pri-
vilege from some members (Sarvashri Krishna Pal Singh, Madho Pra-
sad Tripathi, Rajendra Singh, Visvanath Prasad and Tambreshwari
Prasad) regarding the arrest and hand-cuffing of a Member of the
House, Shri Baldev Singh. In the notice it had been alleged that Shri
Baldev Singh had been wrongly arrested and beaten by the police at
Tulsipur Railway Station. On a question from a member, the Deputy
Speaker informed the House that the intimation regarding the arrest of
Shri Baldev Singh had not been received in the proper form.

After some discussion, the Deputy Speaker, referred the matter to
the Committee of Privileges observing inter alia as follows:—

I feel that there is no difference of opinion about the seriousness
of the matter. I consider it to be a prima-facie case of breach of
privilege and, therefore, refer it to the Committee of Privileges
for examination and report. The Committee may consider all the
aspects of the matter after taking the evidence of concerned police
officers.

.......... The Committee will also consider whether the informa-
tion which has been received is in the prescribed form and was sent
in time or not. The Committee...... may also suggest as to what
action should be taken by the House in the matter,

On the next day, the Speaker referred®® to the Committee of Pri-
vileges, another question of privilege, of which he had received notice
from Sarvashri Rajendar Singh and Baldev Singh, which alleged that
while according to the intimation from the authorities concerned Shri
Baldev Singh had been released on bail, actually Shri Baldev Singh
had not signed any papers for his release.

28[bid,, 26-8-1969 (Original in Hindi).
$TUP. Vidhan Sabha Deb., dt. 3-4-1963, (Original in Hindi).
*Ibid., Dt. 4-4-1950.
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Findings of the Committee

The Committee of Privileges, after hearing the evidence of the
District Magistrate and Shri Baldev Singh and others, in their Seventh
Report™ presented to the House on September 23, 1963, reported inter
alia, as follows:—

The two complaints referred to the Committee of Privileges
involved the following questions :—

(1) Wag the arrest of Shri Baldev Singh illegal?

(2) Was there any delay in sending the intimation of the
arrest of Shri Baldev Singh and, if so, whether that involved
a breach of privilege of the House ?

(3) Whether the intii:nntion of arrest received was in the
prescribed form and, if not, whether it involved a breach of
privilege of the House;

(4) Whether the hand-cuffing of Shri Baldev Singh consti-
tuted a breach of privilege;

(5) Whether the reference made in the intimation sent by
the District Magistrate and Superintendent of Pelice, Gonda,
that Shri Baldev Singh had been released on bail was wrong
and if it was wrong, whether furnishing of this wrong intimation
constituted a contempt of the House.

Only Court can decide legality of arrest

In so far as the first question, i.e., whether the arrest of Shri
Baldev Singh was illegal, is concerned, only a court can decide it.
The Committee of Privileges or the House cannot decide whether the
arrest was illegal or not. In the case of Shri Narayan Datt Tiwari,
the report on which was presented to the House on the 19th Septem-
ber, 1954, ..... the decision of the Committee of Privileges on this
question was that the House or the Committee had no power to
give any decision on the legality or illegality of the arrest of Shri
Tiwari. But the House or the Committee was fully empowered to
decide whether or not such arrest involved a breach of privilege
of the House or the Hon, Member.

Shri Baldev Singh was arrested for offences committed under
Section 112, Railway Act and Section 332, LP.C. There is no breach
of privilege when a Member is arrested for a criminal offence or on
a criminal charge.

Intimation necessary only in the event of detention, not when
released on bail soon after arrest—No breach in present case on
account of delay in intimation or its being not in proper form

200riginal in Hindi.



118

Journal of Parliamentary Information

The Committee has particularly considered the question whether
or not it is necessary to intimate the fact of arrest of a member to
the House in case a member is arrested for a criminal offence or on
& criminal charge but where he is not sent to jail and is immediately
released on bail. In this connection, the Committee fined that under
Rule 84, the responsibility of intimating the fact of arrest is that of
the Committing Judge or Magistrate,

In the case of ‘detention’ the responsibility of sending the
intimation is that of the executive authority. But this responsibility
arises only when a Member is imprisoned or detained after being
arrested. If the member concerned, after being arrested, is released
on bail, then there is no need to intimate the fact of arrest or
release on bail to the House,

Shri Baldev Singh was arrested at about 11.20 A.m. on the 1st
April, 1963 and was released at about 12.40 p.™. the same day. It
was, therefore, not necessary to intimate the fact of the arrest, and
if the fact was intimated by the District Magistrate, Gonda, or the
Superintendent of Police, Gonda, then the question of breach of
privilege on account of the delay in sending the intimation or the
intimation not being sent in the prescribed form does not arise. In
addition to this, Shri Baldev Singh stated in his evidence that he was
not coming to the Legislative Assembly at the time of his arrest.
Therefore, the question of depriving him of the service of the

House also does not arise. .
Hand-cuffing of Member—No breach of privilege involved :

The Committee also considered the question of the hon. Member
being hand-cuffed. ‘In the case of Shri Kansari Halder, it was
recommended in the Fourth Report of the Committee of Privileges,
Second Lok Sabha, that in case the law regarding arrest in con-
nection with certain offences empowers that a person arrested on
the charge of committing any of these offences can be hand.cuffed,
then a Member also can be hand-cuffed on being arrested for any
of these offences., No breach of privilege will be involved in that.’

The Speaker, Lok Sabha, had referred the said Report acain to
the Committee of Privileges with the order that the Committee
might reconsider the fact whether it would be desirable that a
Member of Parliament, arrested under a criminal charge, might
ordinarily be exempted from being hand-cuffed.

The Committee, in their Fifth Report, observed that the Com-
mittee could not find any privilege or legal provision in U.K. under
which the Members of Parliament might be specially exempted from
being hand-cuffed. But the Committee expressed the opinion that
there is provision in the Police Manuals of the various States and
the Executive Orders issued by the State Governments, particularly
Circular No. F. 2/18/57-P.IV, dated the 26th July, 1957, issued by
the Union Home Ministry to all the State Governments and Union
Territories that persons under police custody, whether undsririals
or convicts, should not be hand-cuffed as a matter of routine and
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the use of hand-cufts should be confined only to cases where the
person arrested is desperate or where there is a reasonable ground
to believe that he will use force or attempt to run away or where
there are such other circumstances,

The Committee urged that the Home Ministry be requested to
draw the attention of the State Governments to the contents of
its Circular No. F. 2/13/57-1V, dated the 26th July, 1857, again
and to emphasize the desirability of its strict implementation
particularly in regard to the MPs., keeping their high status in
view, \

The Committee also recommended that the Ministry should
also consider, from the view-point of uniformity , that the State
Governments be advised to make similar provisions in regard to
the members of the Legislatures.

The Committee note that the Chief Minister had made the
following announcement in the House in regard to the hand-cuffing
of the M.L.As, : —

T have issued orders to my Officers to the effect that any
policeman or Inspector of Police or any other Officers may not
hand-cuff any member of this House until there is such offence
for which, under the law, there is no provision for that person
to be released on bail. What I mean is that in case any hon.
Member is arrested for a bailable offence, he may not be hand-
cuffed, and if some hon. Member iz arrested for non-beailable
offence such as murder or dacoity, even then the officer will
have to take the decision after considering the entire situation
and looking into the same’.

The Committee is satisfied with this and hope that these orders
would be implemented fully in future and urge that any arrested
person should not be hand-cuffed until he is of a desperate type.

Intimation regarding release on bail cannot be termed wrong—No
contempt of House involved.

In regard to the fifth question, the Committee is of the opinion
that intimation regarding the release on bail furnished by the
District Magistrate and the Superintendent of Police was based on
the information received by him and, therefore, the intimation sent
by him could not be termed to be wrong. It appeared to the
Committee that the legal formalities which had to be completed
regarding the bail were not completed but the Committee did not
feel it necessary to loock into the legality of the bail. The
Committee doubted this also whether Shri Ram Pal Singh, Sub-
Inspector, G.R.P. Tulsipur, had power to accept the bail or not,
but the Committee does not consider it proper to go Into the
technicality of this question as this aspect comes under the
jurisdiction of the Courts.
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The Committee hag arrived at the conclusion that both the
said questions do not involve any breach of privilege or contempt
of the House.

Incident is serious—Government to take adequate action against
persons found guilty.

Finally, the Committee deem it necessary to opine that the
entire incident is very serious but as this matter would go to the
Court, the Committee does not feel it necessary to opine on the
legal merits of this question. After looking into the matter fully,
the Government Department concerned should take adequate
action to ensure that the persons found guilty are awarded
punishment.

Action taken by the House,

On April 14, 1964, the House rejected” the following motion
moved by a Member of the House (Shri Manager Singh):-

“The Seventh Report of the Committee of Privileges of Third
Vidhan Sabha be referred back to the Committee of Privileges to
reconsider the following:—

‘(i) Whether the arrest of Shri Baldev Singh was mala.fide
or illegal;

(ii) Whether any breach of privilege of the House was
committed and was there any delay in intimating the arrest
of Shri Baldev Singh: and

(iii) Whether any breach of privilege was committed by
hand.cuffing of Shri Baldev Singh.”

After some discussion, the House adopted® the following motion
(by 87 votes to 44):—

That this House agrees with the Seventh Report of the
Committee of Privileges of Third Vidhan Sabha that no breach of
privilege or contempt of the House was involved in the matter
of the question of privilege raised on the 1st April, 1968, by
Sarveshri Krishna Pal Singh, Madho Prasad Tripathi, Rajendra
Singh, Viswanath Prasad, Tambreshwar Prasad and on the 4th
April, 1963, by Sarvashri Baldev Singh and Rajendra Singh. This
House agrees with the recommendations of the Committee of
Privileges that the incident connected with Shri Baldev Singh
which took place on the 1st April, 1963, at Tulsipur Railway Station,
is a very serious incident. This House hopes that the Government
will make a detailed enquiry into this incident and will take
necessary action to punish the persons found responsible for it
The Government ghould also inform the House of the findings of
the said inquiry.

80P, Vidhan Sabha Deb. Dt. 14-4-1964, pp. (918-57) (Original in Hindi).
81J.P. Vidhan Sabha Deb.,, Dt, 14-4-1964, pp. 918-57 (Original in Hindi).
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Motion for leave to introduce an Appropriaiion Bill cannot be op-
posed; nor is an Amendment to such Bill in order

In Lok Sabha

Shri Madhu Limaye had tabled an amendment to the Appropriation
(Vote on Account) Bill, 1970 for omission of Demand No. 114 relat-
ing to “Loans and Advances by the Central Government”. On March
18, 1970 the Speaker ruled the amendment out of order on the ground
that the Demand had already been voted by the House.’

Likewise, motion for leave to introduce an Appropriation Bill
cannot be opposed as the Bill is introduced only after the relevant De-
mands have been voted and the money granted by the House. On
March 14, 1969, when Shri Shiva Chandra Jha wanted to oppose the
Appropriation (Vote on Account) Bill 1969 at the introduction stage,
the Speaker did not permit him to do so.?

Demand for a reduced amount moved subsequent to presentation
of the Demands for Grants to the House

In Lok Sabha

During the 10th Session of the Fourth Lok Sabha, Demands for
Grants (Railways), 1970-71, were presented on February 23, 1970.
On March 12, 1970, the Minister of Railways addressed a letter to the
Secretary requesting for Speaker’s permission to move Demand No. 18
relating to Appropriation to Development Fund for a reduced amount,
i.e. for Rs. 574:59 lakhs, instead of Rs. 187:59 lakhs.

The request of the Minister was acceded to. A statement indicating
the reduced amount of Demand No. 18, as proposed by the Minister,
was circulated to Members. On March 25, 1970, when the Demands
were taken up, the Minister explained the position in the House. The
Demands were voted by the House in the modified form on March 28,
1970.2 ’

IL.S. Deb., 18-3-1970, c. 261.
2L.8. Deb., 14-3-1970, cc. 301-02.
3L.S. Deb., 25-3-1970, cc. 357-59; 28.3-1070, c. 135.
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Private Members’ Resolutions included in the agenda of a sitting
adjourned without transacting any business lapse

dn Lok Sabha

On March 20, 1970, the day allotted for the Private Members’
Resolutions the House adjourned without transacting any business on
account of the death of a sitting member. The resolutions included in
the List of Business for that day were treated as lapsed. The ballot
for the next allotted day (April 3, 1970) had already been held on
March 18, 1970 and the members securing the first three places had
also been asked to table their resolutions. Two resolutions were
accordingly received.

Shri N. G. Ranga requested that Shri Viswasrai Uarasimha Rao,
whose resolution was included in the List of Business for March 20,
1970, be allowed to move his resolution on the next allotted day, i.e.,
April 3, 1970. The request was not acceded to and the attention of
Shri Ranga was invited to clause (2) of Direction 9 of the Directions
by the Speaker under the Rules of Procedure and Conduct of Business
in Lok Sabha, which says: “There shall be a separate ballot for each
day allotted for private members’ resolutions.”,

Procedure im the event of amendment by the other House of 3 motion
for reference of a Bill to Joint Committee from Lok Sabha

In Lok Sabha

While concurring in the recommendation of Lok Sabha to refer a
Bill to Joint Committee if Rajya Sabha makes a recommendation
extending the time for the presentation of the Report of the Joint Com-
mittee, then such a recommendation is concurred in by Lok Sabha
through a motion moved by the Member-in-charge of the Bill. After
the motion is adopted, a message to that effect is transmitted to Rajya
Sabha.

On December 24, 1969, Lok Sabha adopted a motion to refer the
Commissions of Inquiry (Amendment) Bill, 1969 to a Joint Commit-
tee with instructions to report by the last day of the first week of the
next session (Tenth Session of Fourth Lok Sabha, 1970). Rajya Sabha
concurred in the motion of Lok Sabha to refer the Bill to a Joint
Committee, on April 2, 1970 (that is, after the expiry of the date
appointed by Lok Sabha for presentation of the report by Joint Com-
mittee), and made a recommendation to Lok Sabha that Joint Com-
mittee be instructed to report in the first week of the Monsoon Session,
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1970. On May 7, 1970, the Minister-in-charge of the Bill moved the
following motion in Lok Sabha:

That this House do concur in the recommendation of Rajya
Sabha that the Joint Committee of the House on the Bill to amend
the Commission of Inquiry Act, 1952, be instructed to report in
the first week of the Monsoon Session, 1970,

After the motion was adopted, it was communicated to Rajya
Sabha through a message.*

A Minister can refute the allegations made in the House against an
outsider but not read the statement furnished by the individual
concerned.

In Lok Sabha

On December 4, 1970, the Minister of Parliamentary Affairs while
refuting the allegations made by a member (Shri Samar Guha) about
an outsider (Chief of West Bengal Ruling Congress), went on to read
a statement furnished by the individual concerned in this regard. On
a point of order being raised by another Member (Shri Ram Sewak
Yadav), the Speaker observed that the Minister should not read any-
body else’s statement. The Minister then refuted the allegation in his

own words.®

In the case of allegations against a person, some details about the alle-
gation should also be given in the notice to the Speaker.

In Lok Sabha
On December 10, 1970, a Member (Shri Jyotirmoy Bosu) wrote to

SL.S. Deb., 7-5-1970, c. 185.

On an earlier occasion also, this procedure was followed in the case of
the Constitution (Tenth Amendment) Bill 1958, —See L.S. Deb., 9-5-1958,
cc. 7825-26 and R.S. Deb 16-5-1956, cc. 2362-63 and L.S. Deb., 17-5-1958 .
8671-72,

SL.S. Deb., 4-12-1970.
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the Speaker that he was giving notice under rule 353° that on the
Calling Attention Notice admitted for that day, he would mention the
name of Shri A. K. Sen, M.P. When the Calling Attention Notice
was taken up, the Speaker observed as under’;—
Now before I take up the Call Attention Notice, Mr. Jyotirmoy
Bosu, I received your chit that you wanted to mention some name
under rule 358. Rule 353 is not so simple. You must give some
details of it as to what the matter is, who the gentleman is and
all that, so that the Speaker could judge the matter beforehand....
And specially when the person is an hon. Member of this House, it
is still more serious.

The Speaker cannot prevent a Minister from laying any document on
the Table and at the laying stage, no detailed discussion on the merits
permissible

In Lok Sabha

On December 18, 1970, when Shri K. C. Pant, Minister of State
in the Ministry of Home Affairs, laid on the Table a statement of facts
relating to the death of the late Prime Minister Shri Lal Bahadur
Shastri, some Members objected to the document being laid on the
Table on the last day of the session and alleged that the Government
had done so to avoid discussion on the subject. One of these Members
even went on to comment on the merits of the document and sought
certain clarifications. The Speaker observed that he could not prevent
a Minister from laying any documents on the Table. At the laying
stage, the Speaker said, only questions regarding delay etc. could be
asked and no detailed discussion on the merits could be held. Members
could always demand a discussion by giving due notice, when time
could be fixed therefor.®

On the same day, when Shri K. C. Pant sought to lay on the Table
a copy of the Report of the Commission on Maharashtra-Mysore-

6Rule 353 of the Rules of Procedure and Conduct of Business in Lok
Sabha reads:

“353. No allegation of a defamatory or incriminatory nature
shall be made by a member against any person unless the member
has given previous intimation to the Speaker and also to the
Minister concerned so that the Minister may be able to make an
investigation into the matter for the purpose of a reply.

Provided that the Speaer may at any time prohibit any
member from making any such allegation if he is of the opinion
that such allegation is derogatory to the dignity of the Hcuse or
that .no public interest is served by making such allegation.”

TL.S. Deb., 10-12-1970.
8L.S. Deb., 18-12-1970.
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Kerala Boundary Disputes—Vol. 1, together with a statement thereon,
a Member raised objection to its being laid on the Table on the ground
that the item was not there on the Order Paper for that day. Another
Member rose on a point of order to point out that under Direction 116
the Speaker could not permit laying of the documents which were not
previously entered in the List of Business for that day unless there were
special circumstances for the same being permitted to be laid at a short
notice. He then proceeded towards the Secretary’s Table and sat on
the floor of the House between the Table and the first row on the oppo-
sition benches, in dharna as a protest. Several other Members also
joined him and sat in dharna on the floor of the House near the Table.
The Speaker, however, allowed Shri Pant to lay the aforesaid docu-
ments on the Table. After sometime the House was adjourned for
lunch. The Members who sat in dharna continued to sit there
throughout the lunch hour. When the House re-assembled after lunch-
break, some Members and the Speaker appealed to the Members sit-
ting in dharna, to go back to their seats. In response to these appeals,
the Members went back to their seats.?

When the House adjourns to meet again at the fixed wusual hour of
reassembly, Speaker need not mention specifically every time the exact
hour

In Lok Sabha.. .

On November 25, 1970 when the House reassembled after lunch
break, a Member (Shri Shri Chand Goyal) raised a point of order that
the Speaker, while adjourning the House for lunch, had not announced
as to when it was to reassemble as required under Rule 15" Shri K.
N. Tiwari, who was in the Chair, referred to the observation made in
this connection by the Speaker on August 14, 1970 and ruled that
when the House was adjourned for lunch, it was to meet after one
rhour and there need be no doubt about it.

9L.S. Deb., 18-12.1970.
19Rule 15 of the Rules of Procedure and Conduct of Business in Lok
Sabha says:

“15. The Speaker shall determine the time when a sitting of
the House shall be adjourned sine die or to a particular day, or to
an hour or part of the same day:

Provided that the Speaker may, if he thinks fit, call a
gitting of the House before the date or time to which it has
been adjourned or at any time after the House has been
adjourned sine die.”
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In the evening, before adjourning the House for the day, the
Speaker made the following observations':—

I have to bring it to the notice of the House that in future,
" when we adjourn, if I say till tomorrow, it means till
11 a.m, tomorrow, as under the rules. Similarly, when
we adjourn for lunch, if I say we adjourn for lunch, it
means, we reassemble after one hour. I can do away with
saying every time that we adjourn to meet again at such

and such time.

Procedure with respect to allegations on the floor of the House against
' ' outsiders

In Lok Sabha

On November 26, 1970, a Member (Shri Shashi Bhushan) made
certain allegations against an outsider (Shri Kantibhai Desai), son of
a Member of the House and former Deputy Prime Minister (Shri
Morarji Desai). On December 11, 1970, Shri Morarji Desai made a
statement denying the allegations made by Shri Shashi Bhushan and
asking the Member to make amends. Shri Shashi Bhushan expressed
regrets for mentioning the name of Shri Morarji Desai but as regards
the allegation made against Shri Kantibhai Desai, he wanted the Gov-
ernment to inquire into the matter. Thereupon, the Speaker observed
that he would examine as to what procedure should be followed to
deal with the allegations made by Members against outsiders. Qn
December 17, 1970, the Speaker gave the following ruling on the
subject:—

On December 11, 1970 after Sarvashri Morarji Desai and
Shashi Bhushan made statements in connection with certain allega.
tions made by Shri Shashi Bhushan in the House on November
26, 1870, I observed that I had to decide this question: When the
names of citizens or officers of Government are brought and allega-
tions made against them on the floor of the House, what procedure
should be adopted to enable them to defend themselves.

2. Under article 105 of the Constitution, Members have com-
plete freedom of speech in the House and no action, civil or
criminal, can be taken against a Member for anything said by him
in the House. This freedom of speech is subject to the other pro-
visions of the Constitution and to the Rules and Standing Orders of
the House. Thus it is left to the House to check the misuse of this
privilege.

1L.S. Deb., 25-11-1870.
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3. Rule 353 of the Rules of Procedure reads as under :

No allegation of a defamatory or incriminatory nature
shall be made by a member against any person unless the
member from making any such allegation if he is of opinion
to the Minister concerned so that the Minister may be able to
make an investigation into the matter for the purpose of a
reply :

Provided that the Speaker may at any time prohibit any
member from making any such allegatian if he is of opinion

. that such allegation is derogatory to the dignity of the House
or that ho public interest is served by making such allegation.

4. The Rules Committee, while considering this rule at its
sitting held on December 22, 1053, observed inter aliz that:

....The House should not be made a forum where the
conduct and character of persons should be brought into dis-
repute as the person against whom allegations were made had
no remedy against a speech made on the floor of the House
which was privileged. In order to safeguard the honour of the
people generally, it was imperative that the members applied
voluntary restraint and resorted to making allegations in cases
of extreme necessity where there was an element of public
interest, Even in such cases, it was necessary that reasonable
opportunity should be given to the Minister concerned to
investigate the matter and to produce if necessary defence on
behalf of the person concerned.......

While a member should be given absolute right to bring
to the notice of the House any matter which on proper investi-
gation he feels should be ventilated even though it involves
the character or reputation of any person, he should in the
inform the Speaker beforehand of his intention to do so and
inform the Speaker before-hand of his intention to do so and
also the Minister concerned. The Minister will then have an
opportunity to look into the matter beforehand and to come
prepared with a reply...

5. The point as to what procedure should be followed when
allegations are made against individuals who are not members of
the House and represent to the Speaker that the allegations are
false, has been discussed in the House in the past also On
February 15, 1968, Shri R. Umanath raised a question of privilege
against one Shri Ram Krishna Bajaj. At that time the sense of
the House was that the individual had a right to clarity his position
through a letter to the Speaker or through the Press but he she-ld
do s0 in temperate and proper language, The Speaker on receipt
of a proper representation from the aggrieved individual may refer
it to the Committee on Petitions for examination and report.

In this connection I may mention an earlier case in 1883 when
certain allegations, on the basis of a photostat copy of a letter, were
made in the House by a Member (Shri Homi F. Daji) against
two outsiders. The Speaker referred to the Committee on
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Petitions the representations from the persons concerned, The
Committee considered the matter and made a report to the House.

The aggrieved person can also write to the Minister and request
that he may explain the position to the House and the Minister may
after such investigation as he thinks fit and after satisfying himself
make a statement in the House.

Normally letters, representations, petitions etc., relating to the
proceedings of the House are not admitted as petitions to the House
but in appropriate cases where the petitions or representations are
supported by documentary evidence or an affidavit and the Speaker
is satisfied prima facie that the matter requires to be looked into,
he may direct that the representation together with the adduced
evidence may be fowarded to the Government for inquiry or placed
before the Committee on Petitions for their consideration.

6. The position of Government officers against whom allega-
tions are made on the floor of the House is somewhat different.
These officers are bound by their service rules and cannot go
direct to the Press or Parliament to refute the allegations. A
public servant who feels aggrieved by anything said in the House
may, through proper channel, bring to the notice of the Minister
concerned (i.e., the Minister in charge of the Ministry under which
the officer is working) whatever he has to say in that regard.
Thereafter, if the Minister considers it necessary, he may, with the
previous permission of the Speaker, make a statemnt in the House,

7. To sum up, the following procedure shall be followed in
dealing with allegations against outsiders:—

(1) No member shall be allowed to make an allegation against
an outsider unless he has obtained the prior permission of
the Speaker after giving advance notice thereof to the
Speaker and the Minister concerned. Such notice shall give
the name of the person concerned, the allegation against
him and some evidence to show that there is a prima facie
case,

(2) Where a member makes an allegation in the House against
an outsider without obtaining the prior permission of the
Speaker, the same will not form part of the record of the
House.

(3) In the case of allegations made against Government
officers, it will be for the Minister concerned to make a
statement in the House, if he so wishes.

(4) Where a representation from an outsider is substantiated
by documentary evidence, the Speaker may in his discretion
refer the matter to the Government or Committee on
Petitions for enquiry and report.
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Upon the above ruling being given, a number of Members made
: submissions that the ruling had imposed further restrictions on the
rights of Members and had gone beyond the provisions of the Rules
and demanded that the matter should be reconsidered by the Rules
+ Committee. On December 18, 1970 when a Member (Shri S. Kundu)
. submitted that the procedure laid down in the ruling would erode the
powers and privileges given to the Members under the Constitution,
: the Speaker observed:—

....There is a lot of misunderstanding about it. At the outset,
I .must assure you that it is much beyond my intention that it
should in any way erode the powers and privileges of members. I
assure you about that. This House had laid down a certain pro-
cedure and I was asked in this House to give some ruling. I just
went into the proceedings of the previous Rules Committee and also
Rule 353, I am told there is objection to the words ‘permission by
the Speaker’. ........ I have only referred to Rule 353 and two
quotations from the proceedings of the Rules Committee. I would
be glad to refer it back to the Rules Committee, ..

The matter was, however, not considered by the Rules Committee
; as Lok Sabha was dissolved on December 27, 1970,

" iiSee LS. Deb, 20-11-1070, 11-12-1970, 17-12.1970 and 18-12-1870,

©3493 (C) LS—9.
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LOK SABHA

TWELFTH SESSION—FOURTH LOK SABHA'

The Twelfth Session which commenced on November 9, 1970
adjourned sine die on December 18, 1970. During the session 28
sittings were held aggregating 180 hours.

Some of the major events that took place during the Session are-
briefly mentioned below.?

Statehood for Meghalaya

Making an announcement regarding Government’s decision for -
accepting Meghalaya’s demand for Statehood in principle on Novem-
ber 10, 1970, the Prime Minister Shrimati Indira Gandhi observed:

Some time ago we reorganised the State of Assam and consti-
tuted the Garo Hills and the Khasi and Jaintia Hills districts into -
the autonomous State of Meghalaya within Assam. This arrange-
ment took into account the need to provide adequate scope for the
political aspirations of the people of this area while preserving the
overall unity of the State of Assam. The decision to grant State-
hood to Manipur and Tripura however necessitated a fresh look at
the status of Meghalaya. The Chief Minister of Meghalaya also
urgad that in the changed situation, Meghalaya should be made a
separate State...... Recently, the Meghalaya Legislative Assembly
had passed a Resolution demanding full Statehood.

In regard to the capital for Assam State, she said:

We shall consider with sympathy the request of the Assam
Government for assistance in building a new Capital.

Referring to the need for a co-ordinated approach to the problems -
of the development and security of the north-eastern region which had
gained further importance in view of the contemplated constitutional
changes, she said:

We are studying these problems to see what further measures
are necessary. I propose to have a discussion with the Governor,
Lt. Governor and Ctief Ministers concerned regarding this and -
other connected matters in the near future.

1Prepared by the Library, Reference and Information Service of the -
Lok Sabha Secretariat.

2This iz only a bric” resume. For details of speeches etc, please refer to -
Lok Sabha Debates.
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Statehood for Delhi

Raising a half-an-hour discussion “on unanimous demand of all
parties for Statehood for Delhi” in the House on November 26, 1970,
Shri Kanwar Lal Gupta® (JS) regretted that the Central Government
was not conceding the demand. H edid not agree with the Govern-
ment’s plea that there “cannot be two Governments at one place.”

Criticising the present administrative set-up, he remarked that
there was rhultiplicity of authorities in Delhi with the New Delhi Muni-
cipal Committee, the Delhi Development Authority, the Metropolitan
Council, the Cantonment Board, the Lieutenant Governor and the
Municipal Corporation in the field. That, he added, was a disease
which could not be cured until full Statehood was granted to Delhi.
Though the Central Government had granted Statehood to Union Ter-
ritories of Manipur, Tripura snd Himachal Pradesh, with far less popu-
lation and revenue receipts in comparison to Delhi, the demand in res-
pect of Delhi was not being conceded on political considerations.

Parliament, he said, which was respensible for legislating for Delhi
did not have sufficient time to devote to its variegated problems.

Replying to the discussion, the Minister of State in the Ministry of
Home Affairs, Shri K. C. Pant rejected the demand for Statehood for
Delhi, the main hurdle being the fact that Delhi was also the capital
of the country.

He argued that Manipur, Tripura and Himachal Pradesh to which
the mover had made reference, “did not offer a proper analogy”,
because in their case it was a question of developing those backward
areas.

He also ruled out the economic viability of Delhi as an argument
for Statehood, as for that reason Bombay and Calcutta could be made
into States.

The Minister stated that the Delhi’s population by 1986 would be
80 lakhs. It was, therefore, not only a question of providing for the
city today but for its future expansion as well.

3The other Members who took part in the discussion were Sarvashri
Frank Anthony, S. Kandappan, Ramavatar Shastri and Janeshwar Misra.
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Mid-term Poll in West Bengal

A Starred Question (SQ No. 331) regarding “mid-term poll in
West Bengal” was asked in the House on November 25, 1970 by
Shri 8. K. Tapuriah (Swa.).

Replying, the Minister of State in the Ministry of Home Affairs,
Shri K. C. Pant stated that the question of holding mid-term poll in
West Bengal could be considered only when normalcy was restored in
the law and order situation and people were able to exercise their
franchise freely and fearlessly.

Answering supplementaries, the Prime Minister reiterated that
there could be no mid-term poll in the State unless and until normalcy
was fully restored and there was a possibility of having fair and free
elections without the fear of voters being terrorised,

Motions seeking repeal of West Bengal (Prevention of Violent Activi-
ties) Act and West Bengal Maintenance of Public Order Act

On December 10, 1970 the House commenced combined discus-
sion on the following two Statutory Resolutions moved by Sarvashri
Jyotirmoy Bosu and Ganesh Ghosh respectively:

1. This House resolves that in pursuance of sub-section (4) of
section 3 of the West Bengal State Legislature (Delegation
of Powers) Act, 1970, the West Bengal (Prevention of
Violent Activities) Act, 1970 laid on the Table on the
23rd November, 1970, be repealed by the President by
enacting a repealing Act.

2. This House resolves that in pursuance of sub-section (4) of
Section 3 of the West Bengal State Legislature (Delegation
of Powers) Act, 1970, the West Bengal Maintenance of
Public Order Act, 1970, laid on the Table on the 3rd
December, 1970 be repealed by the President by enacting
a repealing Act.

Speaking on the Resolutions both Sarvashri Jyotirmoy Bosu and
Ganesh Ghosh* (CPI-M) criticised the Government for adopting a

AThe other Members who participated in the discussion were Shrimati
Ila Palchoudhuri, Shrimati Sucheta Kripalani, Shrimati Sharda Mukerjee
and Sarvashri Bal Raj Madhok, Randhir Singh, R. D. Bhandare, H. N.
Mukerjee, Shiva Chandra Jha, Krishna Kumar Chatterjee, Samar Guha,
Raghuvir Singh Shastri, N. K, P. Salve, V. K. Krishna Menon, K. Narayana
Rao, Syed Badrudduja, Madhu Limaye, Tridib Chaudhuri and K. N.
Tiwari.
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backdoor method in bringing in these measures for the State of West
Bengal. They held that the measure; were intended to crush the
people’s movement in the State and urged the Government to withdraw
them, |

A

Intervening in the discussion, the Minister of State in the Ministry
of Home Affairs, Shri K. C. Pant on December 15, 1970 said that it
was found necessary to have preventive detention law to deal with
extraordinary situation prevailing in the State of Bengal.

W SO

Referring to the main provisions of the Acts, the Minister observed
that they were pointedly directed against the outrageous activities of
the Naxalites and other anti-social elements operating with them in
West Bengal. Recourse to preventive detention could be had only
against persons who were likely to indulge in one or more of the acti-
vities enumerated in section 3 of the Act, he added.

He said that the Government had been accused of not enforcing
the rule of law. The essential ingredient of the rule of law, he said,
was that the people who witnessed incidents should be able to come
forward without a sense of insecurity to depose in courts, If this was
missing, rule of law could not be enforced as was happening in West
Bengal. il

o

.He assured the House that all specific allegations of police excesses
would be looked into.

Referring to the period for which these Acts would apply, he said
that these would be valid for the duration of the President’s Rule and
for one year thereafter, unless repealed by the State Government.

Concluding, the Minister stated that the basic question was that the
people should feel secure and confident before they could be mobilized
to resist the forces of evil. He thus felt that the political climate had
to be revitalised and there could not be any normal political function-
ing so long as those wedded to violence, murder and treason were not
isolated. He declared that the Government were determined to isolate
these lawless elements and put them out of circulation, strictly accord-
ing to law.

After Sarvashri Jyotirmoy Basu and Ganesh Ghosh spoke by way
of reply, both the Resolutions were put to vote and negatived.
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Motion regarding conduct of the Governor of Uitar Pradesh in
handling the constitutional crisis in the State '

On November 19, 1970, the following Motion was moved by
Shri Prakash Vir Shastri (BKD):—

That this House records its disapproval of the conduct of the
Governor of Uttar Pradesh in handling the recent consti-
tutional crisis in that State and recommends that the
Governor be recalled.

Initiating the discussion®, Shri Prakash Vir Shastri said that never
before in the last twenty years had the Constitution passed through
such a crisis as it did in U.P. last September. Assailing the role of the
Governor, he said that the Governor created a peculiar situation when
he declined to dismiss the Congress (R) Ministers in Charan Singh's
Ministry against the explicit wish of the Chief Minister. Shri Charan
Singh’s plea to have his majority tested in the legislature and if neces-
sary, the session for that purpose might be summoned earlier than
scheduled were of no avail, he added.

He contended that the Governor’s action was against the decision
of the Presiding Officers’ Conference, the Governors’ Conference, and
also the recommendations of the Administrative Reforms Commission.
Thus the events in U.P., he remarked, had thrown up new challenges.
Doubts had arisen whether the writ of a duly elected Chief Minister
with majority support would run or that of a Governor nominated by
the President on the advice of the ruling party at the Centre.

Referring to the advice® given by the Attorney General, he said
that it had been condemned by all the leading legal experts of the
country. He demanded that the Attorney General be called before the
House for interrogation.

*Besides Shri Prakash Vir Shastri, the notice of Motion had also been
jointly tabled by Sarvashri Nath Pai, Atal Bihari Vajpayee, Jagannath Rao
Joshi, Raghuvir Singh Shaitri and Shiv Kumar Shastri. But all these
Members had earlier written to the Speaker to allow Shri Prakash Vir
Shastri to move the mnotion,

SBefore the commencement of discussion on the Motion, Shri Atal Bihari
Vajpayee and others demanded laying on the Table a copy of the Attorney
General's advice tenderded to the Governor of U.P. Rejecting the demand,
the Minister of State in the Ministry of Law, Shri Jagannath Rao contended
that according to well-established convention, such documents are not laid

on the Table of the House.
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The discussion on the Motion lasted for more than six hours in
-which as many as 17° Members took part.

Intervening in the debate, the Minister of State in the Ministry of
Home Affairs, Shri K. C. Pant observed that the case of U.P. had
really no precedent and the situation which the Governor faced there
had no parallel. The unique nature of the matter made it all the
more necessary to consider seriously and dispassionately the constitu-
‘tional implications of the various issues that had arisen in U.P., he
added. IRy

The basic question thus, before the Governor, he said, “was
whethcr after the break-up of the coalition, Shri Charan Singh could
continue as Chief Minister consistent with constitutional propriety and
sound principles of Cabinet Government”. The well-recognized prin-
«ciples of parliamentary democracy would not warrant that Shri Charan
Singh should continue after the majority of Members had left him, he
added. In support of his contention. the Minister cited precedents
from the British Constitutional history.

Narrating the various developments which took place in the State
in September, 1970, the Minister felt that it was quite natural on the
part of the Governor to doubt whether the continuance of Shri Charan
Singh as Chief Minister was constitutional and whether the Governor
was bound to accept his advice that a large number of Ministers should
be dismissed. The Governor, in order to satisfy himself, decided to
obtain the opinion of the Attorney General. “The Attorney General”
he said, “stated categorically that after a coalition had broken, Shri
‘Charan Singh had no right to continue as Chief Minister of a coalition
Ministry and that his advice no longer had any binding effect on the
Governor.” Togmm

Referring to the allegations that the “Attorney General's advice
was motivated and that his motive was to help the Central Govern-
ment”, the Minister regretted, that “it was extremely unfortunate that
attempts had been made to draw the office of the highest Law Officer
‘of the Government of India into a partisan controversy.”

*Dr. Ram Subhag, Singh, Sarvashri A, K. Sen, J. B. Kripalani, P, K,
Deo, R. K. Sinha, Atal Bihari Vajpayee, Sant Bux Singh, Murasoli Maran,
R. D. Bhandare, Sarjoo Pandey, Satya Narain Singh, Ram Sewak Yadav,
Nath Pai, Tenneti Viswanatham, Abdul Ghani Dar and Shrimati Sushila

Rohatgi. "
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In regard to questioning by certain Members the authority of the-
Governor in taking advice from the Attorney General, the Minister -
stated that under Article 355, it was the responsibility of the Centre to
see that the functioning of the States was according to the Constitution.
It would have been rather improper on the part of the Central Gov-
ernment to have denied any Governor an access to the Attorney Gene-
ral, if he wanted to consult him, he added.

As regards the guidelines for Governors, the Minister reiterated”
that the then Home Minister, Shri Y. B. Chavan had sometime ago-
obtained the opinion of the jurists on the matter. Later on, he added,
opinions of some opposition parties were also sought, but those opi-
nions were not forthcoming and the matter rested there.

After Shri Prakash Vir Shastri had replied to the discussion, the

House was divided. The Motion was negatived by 208 votes to 98 in.
favour.

Motion for modification of the Nationalized Banks (Management and’
Miscellaneous Provisions) Scheme,

On December 16, 1970 the House commenced deliberation.
on the motions secking modification of the Nationalised Banks (Mana-
gement and Miscellaneous Provisions) Scheme, 1970.%

Initiating the discussion, Shri Tenneti Viswanatham (UIPG) said’
that all the hopes based on the nationalized banks, which induced the-
Members to support their take-over whole-heartedly, had somehow not’
borne fruit. He desired that the Government should issue instructions

to see that the benefits emanating from nationalization of banks were
brought to the masses.

The discussion continued for two days in which as many as 19°
Members® took part.

$Twelve motions were moved by:—Sarvashri Tenneti Viswanatham,
D. N. Patodia, S. M. Banerjee, Murascli Maran, Samarendra Kundu, S, S.

Kothari, Shiva Chandra Jha, Sardar Amjad Ali, J. M. Lobo Prabhu and!
Ramavatar Shastri.

8Sarvashri Tenneti Viswanatham, Meddi Sudarsanam, D. N, Patodia,
S. M. Banerjee, Naval Kishore Sharma, S. S. Kothari, Murasoli Maran,.
N. K. P, Salve, Samarendra Kundu, Kamalnayan Bajaj, Randhir Singh,.
Shiva Chandra Jha, Sardar Amjad Ali, J. M. Lobo Prabhu, Pattiam Gopalan;.

K. Narayana Rao, D. K. Kunte, Ramavatar Shastri and Shrimati Sharda:
Mukerjee.
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Replying to the discussion on December 17, 1970, the Minister
of State in the Ministry of Finance, Shri Vidya Charan Shukla, at the-
outset, assured the House that all the suggestions that had been made
by the Members would be closely and carefully scrutinized by the Gov-
ernment to see what improvements could be made in the Scheme.

Referring to the criticism that after nationalisation, the functioning
of the Reserve Bank had been downgraded and the importance that
the Reserve Bank held in the economic sphere had been wittled down,
the Minister said that there was no question of ignoring the advice of
the Reserve Bank which was entrusted with the responsibility of super-
vising the entire banking system in thz csunir:.

Refuting the allegation that half of the number of Directors on the
Banks were from the Government, he remarked that under the Scheme
only two Directors were from the Government. He ruled out the sug-
gestion to have a workers’ representative on the Board as this practice
had not been adopted in the trade union field of the country so far.

He informed the House that the Government was agreeable to
consider the suggestions regarding annual declaration of assets by the
Custodians or Chairman of the banks and allowing the banks like the
State Bank of India to deal with Government business.

Giving account of the achievements after nationalisation, the Min-
ister stated that the banks had branched out into rural areas and the
areas without banking facilities at a very fast pace. It had opened’
1965 new branches which worked out to an average rate of 135

branches per month, and 67 per cent of these branches were in the-
rural areas,

Concluding, he conceded the demand for setting up a Committee

to review the organisational structure and the internal audit system of
the nationalised banks.

The House then negatived all the motions by a voice vote.
Ceiling on Income

Raising a half-an-hour discussion on “ceiling on income” in the
House on December 2, 1970, Shri Shiva Chandra Jha (SSP) pleaded
for the imposition of ceiling on income in order to remove disparities
in incomes. He demanded fixing of the ratio of 1:10 between the
minimum and meximum incomes and appointment of an expert com-
mittee to go into the question of incomes.
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Replying to the discussion, the Minister of Finance, Shri Y. B.
Chavan, stated that the Government had accepted the principle of
ceiling on income, but the difficulty was in implementing this principle
so as to achieve the objective.

Ruling out the suggestion that the ratio between the minimum and
maximum incomes be fixed at 1:10, the Minister observed that it
would be an “over-simplification of the problem.”

He pointed out that as the inequality of incomes arose from the
basic problem of ownership both of urban and rural properties, the
strategy and direction of economic policy lay in achieving control in
ownership of property in both these areas. In the case of urban in-
come ceilings, he said, the Government had circulated a draft Bill to
the State Governments and some of them were going deep into the
matter, as constitutionally this was within the exclusive sphere of the
State Governments,

Referring to the rural property, the Minister observed, that the
<ffort to have ceiling on it started quite a long time ago, but regretted
that implementation of land legislation was not proper.

In regard to the question of ceiling on expenditure raised by cer-
tain Members, the Minister stated that Expenditure Tax was meant to
arrest ostentatious expenditure. Besides, some new ideas had also been
initiated in the 1970-71 Budget in that direction.

Demand for a New Steel Plant in Orissa during the Fourth Plan

A Calling Attention notice on “reported demand of the Government
and the people of Orissa for a new Steel Plant in the State during the
Fourth Five Year Plan.,” was tabled by Sarvashri Surendranath
Dwivedy, P. K. Deo, Hardayal Devgun and Shri Chand Goyal. The
matter was raised in the House on November 11, 1970 by Shri
Surendranath Dwivedy (PSP).

Replying, the Minister of Steel and Heavy Engineering, Shri B. R,
Bhagat stated that Consultants like Destur and Co. and Kuljians as
well as certain foreign consultants had occasion to study several sites

_in Orissa such as Barakote, Sambalpur, Hirakud and Bonaigarh- It
was, in fact, om the basis of some of these earlier studies he said, that
-Government had decided to set up a steel plant at Rourkela. Since
then, he added, the advantages of locating a steel plant at one of the
other sites in Orissa and also of expanding or duplicating the plant
-at Rourkela had been under consideration of the Gevernment. In
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fact, he said, with the steel programme which Government now en-
visaged of adding to the steel capacity of the country at the rate of at
least 1 million tonnes of ingot steel a year, there would be need both
for expansion of the existing steel plants and for erecting new oncs.

In this process, which would have to be a continuing one, the
Minister stated, the advantages of locating second plant in Orissa
either at Rourkela itself to take advantage of the considerable infra-
structure that had already been created there or at another site would
certainly be considered along with the advantages of alternative sites
in other States. This consideration, the Minister said, would have
10 be accorded during the Fourth Plan itself in order that a decision
could be taken in time for creation of additional capacities for steel
-during the Fifth Plan period.

Replying to a question, he observed that sites had to be selected
on technical and economic considerations, and any commitment by the
Government at this stage, would mean pre-judging the opinion of the
technical committee which would be entrusted with the task of selecting
‘sites. ~iaql

U.P. Government's Demand for Reconsideration of Fourth Plan

A Starred Question (SQ No, 181)'° regarding “demand by U.P.
‘Government for recomsideration of Fourth Plan” was asked in the
House on November 18, 1970 by Shri Raghuvir Singh Shastri (BKD).

Replying to the question, the Prime Minister Shrimati Indira
‘Gandhi expressed Centre’s inability to accede to U.P. Government’s
request for additional assistance to the extent of Rs. 181 crores for
specific programmes, and special accommodation of Rs. 52.47 crores
estimated to cover the shortfall in the State’s resources. She said that
the entire Central assistance for State Plans had already been distribu-
ted among States in accordance with the formula approved by the
National Development Council. As such there was no scope for the
provision of additional assistance to cover estimated shortfall in the
State’s own resources. Special accommodation, she added, had been
made only to those States which had non-Plan gaps in resources. As
U.P. did not have any such deficit, it was not eligible for special ac-

commodation, she said.

“Question received in Hindi,
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Replying to a supplementary, the Prime Minister denied that specia}
favour had been shown to Tamil Nadu and Rajasthan in the allocation
of funds for fighting famine and drought. She observed that all as-
sistance for famine and drought had been provided according to a
formula and according to the needs assessed by Central officials. Where
some advance had been given, it would be adjusted against Plan alloca-
tions, she added.

Backward Areas of U.P.

A discussion under Rule 193 on a matter of urgent public impor--
tance on the “economically backward regions in the country in
general and especially the 14 eastern districts of U.P-” was raised on
December 3, 1970 by Shri Raj Deo Singh (Cong). The motion was.
tabled jointly by Sarvashri Raj Deo Singh and Chandrika Prasad.

The discussion, lasted nearly 3 hours in which as many
as 17 Members' took part.

Replying to the discussion, the Minister of State, Shrimati Nandini’
Satpathy expressed the Government’s concern over the continuance of
backward pockets within the country even after nearly two decades of
planning. She said that the Planning Commission as well as the
Central Government were fully aware of the situation and from the
very beginning it had been the concern of both to see that the regional’
imbalances were removed as quickly as possible. Correction of these:
imbalances was necessarily a long process, but the beginning had al-
ready been made in this direction, she added.

Referring to some of the steps taken by the Government, she in-
formed the House that backward States had been given weightage in'
the allocation of Central assistance, and a separate working group
had been set up by the Planning Commission to discuss the problems
of backward areas in connection with the formulation of the annual
plans of the States for 1971-72.

She added that the States had also been asked to identify their
backward areas and incorporate schemes for their accelerated develop-
ment. Most of the States, she said, had completed the process of
identification of backward districts and that U, P. had identified 27

*:Sarvashri Raj Deo Singh, Sheo Narain, Shambhu Nath, Ranjeet Singh
Janeshwar Misra, K. N. Tiwari, G. Kuchelar, Jharkhande Rai, Nageshwar-
Dwivedi, Umanath, K. Lakkappa, Shiva Chandika Prasad, Avedya Nath A.
Sreedharan, Tulsidas Jadhav and Randhir Singh.
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districts as backward areas needing special attention. Besides, four
districts had been identified each in Bihar and Mysore States while
the proposals from Tamil Nadu and Kerala were under the considera-
tion of the Planning Commission. All these areas, she said, would
be eligible for concessional assistance from public financial institu-
tions so that the growth of industries was fostered.

Recognising the need for the development of an infra-structure, the
Minister of State said that the Government had put forward an in-
tegrated programme for the development of roads, water and power
in these areas.

Referring to the charge about the discriminatory policy adopted
‘by Central Government in distributing Central assistance, the Minister
observed that the assistance was being disbursed according to set
criteria. The charge of giving some States “step-motherly treatment”
was wrong, she added.

In regard to the suggestion that there should be a separate board
for the development of eastern U.P., she said that this matter primarily
‘fell within the purview of the State Government. The Central Gov-
-ernment, however, in its turn had been urging the State Governments
to draw up integrated district-wise plans, she added.

Time Bound Scheme for Improvement of Calcutta Slums

Raising half-an-hour discussion on “Time bound scheme for im-
provement of Calcutta slums” in the House on December 7, 1970, Shri
‘Samar Guha (SSP) asserted that socio-cultural problems of the 35 lakhs
slum dwellers of Calcutta needed immediate attention. Unless that was
«done, these slums would remain as the breeding ground of not only
‘physical diseases but also mental diseases, he said.

He urged the Planning Commission and the Finance Commission
to adopt a special formula for the special development of Calcutta and
solution of its problems. He said that besides utilizing P-L. 480 funds,
other international sources should also be tapped by the Government
for enlisting help to solve the problems of Calcutta.

Replying to the discussion, the Minister of State in the Ministry
of Health, Family Planning and Works, Housing and Urban Develop-
ment, Shri Parimal Ghosh informed the House that an elaborate prog-
ramme of Rs. 150 crores had been drawn up for different improvements
including slum clearance. He said that besides the Plan allocation,
the Centre had allocated a sum of Rs, 8 crores to implement a two-
year programme of environmental improvement of about 1200 slums
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in Calcutta. Of the Rs. 8 crores, a sum of Rs. 3 crores would be made:
available in 1970-71 and the remaining Rs. 5 crores in 1971-72, he
stated.

Referring to the suggestion for tapping foreign sources for the pur-
pose, the Minister stated that certain foreign agencies had shown
willingness to help the Government of West Bengal provided certain
specific programmes were formulated and put up to them. The Gov-
ernment, he said, had already commenced the work of collecting re--

levant data for the purpose.
Governmeni participation in Foreign Oil Companies

A Calling Attention notice on the “reported decision of the Govern-
ment to have majority participation in the foreign oil companies” was
tabled by Sarvashri S. M. Banerjee, Ganesh Ghosh, Tridib Chaudhuri,
Yogendra Sharma and V. Viswanatha Menon. The matter was raised’
in the House on November 25, 1970 by Shri S. M. Banerjee (CPI).

Replying, the Minister of Petroleum and Chemicals and Mines and
Metals, Dr. Triguna Sen informed the House that *“no decision had
been taken by the Government to have majority participation or indeed
any participation in the foreign oil companies”. The discussions with
the Oil Companies, he added, were at an exploratory and tentative:
stage. While it was true that the foreign Oil Companies had sugges-
ted the conversion of their companies to Indian Companies and the
participation of public sector in them to assist in the evolution of satis-
factory arrangements, no decision had been taken, nor even any of the
major details discussed.

Referring to the existing refinery agreements with the Oil Com-
panies, the Minister informed the Housc that their working was
constantly under review by the Government in the background of
progress made in developing self-sufficiency in both the refining of oil
and the distribution of petroleum products. During the last three
months, he said, the Government had been discussing with the Oil
Companies as to hew far the refinery agreements, certain aspects of
which had proved irksome, could be revised in the changed circum-
stances.

Answering questions, the Minister denied that the private Oil
Companies had tried to raise prices of the crude and caused artificial
shortage. He stated that the Oil Companies had in fact agreed to the
Government’s proposed price and the crude was now being imported
at that price.
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As regards the requirements of the petroleum products during the
Fifth Plan period, he informed ‘he House that there was a proposal to-
have another refinery—the 11th refinery—at a suitable place to meet
the demands of north-east India.

Price of Sugarcane

Raising a half-an-hour discussion regarding the “price of sugarcane™
in the House on November 25, 1970, Shri Raghuvir Singh Shastri'*
(BKD) said that the price of sugarcane fixed by the Government at
Rs. 7.37 per quintal was on the lower side. He added that most of the-
State Governments where sugarcane was produced had recommended"
a higher price, but the Government did not accept their plea.

He desired that the basis or formula on which the price of sugar-
cane was fixed by the Government should be such as to work as an
incentive to the farmers. He complained that arrears of payment to
farmers on account of supply of sugarcane had risen to Rs. 35 crores.
in the last season.

Replying to the discussion, the Minister of State in the Ministry of
Food, Agriculture, Community Development and Cooperation, Shri
Annasahib P. Shinde denied that the Government had taken an arbi-
trary view of the matter in determining the price of sugarcane and that
they had not consulted the State Governments in this behalf. Apart
from consultation with the State Governments, by correspondence and
at the Chief Ministers’ Conference, the existing price of sugarcane, he-
said, was fixed in consultation with the Agricultural Prices Commission.

The Minister expressed Government’s concern over the accumula-
tion of arrears to the tune of Rs. 20.82 crores due to cane-growers .
from the Sugar Mills upto September 30, 1970. In this connection,
he informed the House that the Cane Control Order had laid down that
the price for the cane should be paid within 14 days. If it was not
paid, the State Government could have it recovered as land revenue,
he added. The Union Government, he said, had advised the States to
ensure that the farmers were paid interest also.

Referring to the demand for nationalisation of Sugar Industry, the
Minister stated that an Enquiry Committee had already been set up to -
go into the issue.

12The other Members who took part in the discussion were Dr. Ram-
Subhag Singh, Sarvashri S. Kundu, Prakash Vir Shastri and S. M. Banerjee.
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As regards the report of Wage Board on Sugar Industry, the
‘Minister stated that the Government had already accepted the recom-
mendations in regard to workers in the industry and had suggested to
the State Governments and the Industry that the Wage Board’s Award
-should be implemented.

"Demands for Excess Grants (Railways) 1968-69 and Supplementary
Demands for Grants (Railways) 1970-71

On December 8, 1970, the House commenced combined discussion
on (i) Demands for Excess Grants (Railways) 1968-69 and Supplemen-
tary Demands for Grants (Railways) 1970-71. The debate continued

-for three days in which 39 Members'® participated.

Replying to the discussion on December 10, 1970, the Minister of
Railways, Shri Gulzari Lal Nanda conceded that there were deficien-
.cies in the working of the railway administration. He informed the
House that the programme of reform undertaken by them was making
“headway.

Giving some details about the steps taken in this direction, the
‘Minister said that the first plank in the 11-point programme—to step
up efficiency, avoid losses, reduce expenditure, increase earnings and
effect improvement generally—was put into operation in the Jabalpur
Division of the Central Railway, The net saving effect in this division
alone was Rs. 10.37 lakhs in the first 100 days. At this rate, he added,
the savings during the whole year would be about Rs. 37-4 lakhs. He
-said that the expenditure on coal was about Rs. 100 crores during the
last year. A 10 per cent reduction in total consumption in coal would
lead to a saving of Rs. 10 crores. Keeping this eni in view, the
Jabalpur campaign was being extended to other Divisions.

Reporting improvement in respect of thefts and pilferage in
Railways, the Minister informed the House that an experiment recently

13Sarvashri P. D. Himmatsingka, Raghuvir Singh Shastri, J. M. Biswas,
Krishna Kumar Chatterjee, K, M. Koushik, Onkarlal Bohra, P, G. Sen,
' Tavappa Hari Sonavane, B. P. Mandal, V. B. Tarodekar, Murasoli Maran,
Randhir Singh, Beni Shankar Sharma, Chandrika Prasad, Mohammad
Ismail, S. B. Baswant, Molahu Prasad, Bedabrata Barua, Lakhan Lal Kapur
8, N. Mishra, A. Sreedharan, M, Sundarsanam, J. Mohammed Imam, A, G.
erre~ Sheo Narain, Kanwarlal Gupta, S. M. Joshi, Ramavatar Shastri,
Ram Dhan, Janardhan Jagannath Shinkre, Ghulam Mohammad Bakshi, J. N.
Hazarika, Piloo Mody, T, M. Sheth, Ram Charan, E, K. Nayanar, Gunanand
' Thakur, Shrimati Ila Palchauchuri and Shrimati Sharda Mukerjee,
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carried out at Moghalsarai Railway Station—one of the largest mar-
shalling yards in the country dealing with about 7000 wagons a day
had met with remarkable success. The second phase would begin
with the enlistment of educated unemployed youth drawn from the
villages around, a few ex-Servicemen and some social workers.

Referring to the criticism about the top heavy organisation of the
Railway Board, the Minister said that this aspect was being looked into
and if in the course of examination, it was seen that there was any
room for any elimination of posts, certainly it would be done.

At present the major handicap of railways, he said, was that of
resources which came in the way of laying new lines, conversion of
metre-gauge into broad gauge, removing congestion in the movement
of goods and passengers etc. The creation of new facilities which
formed part of the Fourth Plan would have to be heavily curtailed
because of constraint on resources.

Giving justification for the Supplementary Grants for the current
year, he said that largely it was due to the payment of interim relief to
the employees as recommended by the Pay Commission. In addition,
repairs of flood damages in Gujarat, rise in cost of coal and iron and
steel were contributory factors in the depletion of funds provided for
in the Budget 1970-71.

The House then voted in full the Demand for Excess Grant and all
the Demands for Supplementary Grants (Railways)-

Probe into Lal Bahadur Shastri’s Death

A Starred Question (S.Q. No. 68) regarding “doubts raised by
Smt. Lalita Shastri about the death of her husband in Tashkent” was
asked in the House on November 11, 1970 by Sarvashri Ram Charan,
S. M. Krishna and Jageshwar Yadav.

In a written reply, the Minister in the Ministry of Home Affairs,
Shri K. C. Pant, stated that the Minister for External Affairs, Sardar
Swaran Singh and the then Home Minister, Shri Y. B. Chavan had
made a statement in the Lok Sabha in 1966 and in 1970 respectively
on the circumstances relating to the death of Shri Lal Bahadur Shastri.
He added that the Government had seen press reports of a recent inter-
view with Shrimati Lalita Shastri, and proposed to lay on the Table of

3493 (C) LS—I10. b
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the House very shortly a statement setting out the relevant facts in
regard to the points raised in this connection.™ There was, therefore,
no justification for any inquiry as suggested, he said-

Appeal to Government by former revolutionaries and freedom fighters.

A Calling Attention Notice on the “reported appeal made repea-
todly to the Government by former revolutionaries and freedom ﬁghtcrg
to mitigate some aspects of their sufferings” was tabled by Sarvashri
K. N. Tiwari, H. N, Mukherjee, Samar Guha, S. M. Joshi and Smt.
Sucheta Kripalani. The matter was raised in the House on December
14, 1970 by Shri K. N. Tiwari (Cong).

Replying, the Minister of State in the Ministry of Home Affairs,
Shri K. C. Pant stated that rehabilitation of the freedom fighters was
primarily the responsibility of the State Governments which had for-
mulated their own schemes for relief and assistance to former freedom-
fighters in the form of pension, cash grants, loans, and educational
concessions to their children. The Centre has also schemes to help in
certain deserving cases from the Home Minister’s Discretionary Grant,
he said, and life-time pensions were sanctioned in 1957 to the descen-
dants of a few prominent leaders of the 1857 freedom struggle, from
this Grant. From October 2, 1969, the Centre had also implemented
a scheme, he said, for the grant of life-time pension to deserving free-
dom fighters who had suffered imprisonment for not less than five
years, including a period in the Andaman Cellular Jail, and also to
families where the freedom fighters themselves were no longer alive.

Besides, he said, the Government were examining the question of
extending the scheme to those who had not completed five years of
imprisonment including a period in Andaman Cellular Jail and to
those who had been jailed outside India as also those who had suffered
long imprisonment in jails on the mainland,

Answering questions, the Minister said that the Government had
so far received 230 applications from those revolutionaries who had
lived in Andaman Jail. Out of these, in 189 cases pension had been
sanctioned and the remaining cases were under conmsideration. If any
fresh applications were received, these would also be considered.

“The Minister of State in the Ministry of Home Affairs, Shri K. C.
Pt_nt laid on the Table a statement of facts relating to the death of the late
Prime Minister Shri Lal Bahadur Shastri on December 18, 1970
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So far as the question of ex-INA people was concerned, a decision
had been taken, he said, to give pensions to those who had bcen in the
Indian Army and had joined the I.N.A.

Referring to the suggestions regarding preserving of the Andaman
Jail and also for having a proper memorial, the Minister said that a
plaque had already been put up in the Jail with the names of the free-
dom fighters who were in that Jail and added that the question of pre-
servation and beutification of the Jail was under consideration of
Government,

" Reported strike by Jute Workers in West Bengal

A Calling Attention Notice on the “reported strike by Jute workers
in West Bengal” was tabled by Sarvashri H. N. Mukerjee, Jyotirmoy
Bosu, S. K. Tapuriah, Dhireshwar Kalita and Shrimati Ila Palchaudhuri.
The matter was raised in the House on December 9, 1970 by Shri H. N.
Mukerjee (CPI).

Replying, the Minister of Statc in the Ministry of Labour, Employ-
ment and Rehabilitation, Shri Bhagwat Jha Azad informed the House
that the workers in the Jute Mills in West Bengal had gone on strike
from the 7th December, 1970. The strike had been sponsored jointly
by Trade Unions affiliated to various Central Organisations. The strike
notice contained a number of demands but the principal issues related
to the payment of bonus, introduction of a gratuity scheme and pay-
ment of maintenance allowance to “Badli” workers when they were
not given work. Efforts were made by the officers of the State Labour
Department and the Principal Adviser to the Governor of West Bengal
to bring the parties together and evolve a mutually acceptable solution
so that there was no work stoppage. Unfortunately, these efforts did
not succeed. The Minister of Foreign Trade also held discussions with
both the parties but no agreement could be reached, he added.

Answering questions, the Minister said that the Government were
trying to see that the parties should be brought to some agreement and
that would continue to be their endeavour in future too.

Closure of ‘Basumati’

A Calling Attention Notice on the “reported closure of daily ‘Basu-
mati’ and its allied publications resulting in the unemployment of a
large number of workers” was tabled by Sarvashri Indrajit Gupta,
Hardayal Devgun, Jyotirmoy Bosu, Madhu Limays and Shrimati
Sucheta Kripalani. The matter was raised in the House on December
10, 1970 by Shri Indrajit Gupta (CPI).
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Replying, the Deputy Minister in the Ministry of Labour, En_:ploy-
ment and Rehabilitation, Shri Bishwanath Roy said that according to
information made available by the Government of West Bengal, there
was a closure of Basumati Group of Papers by the management 1in
Calcutta from November 16, 1970. The number of workers affected
by the closure was reported to be approximately 550, Reasons for the
closure as stated by the management were indiscipline, acts of insub-
ordination, slow-down and refusal to work on the part of the workers.
As the matter fell in the State sphere, the State authorities were seized
of it and were continuing their efforts to secure re-opening of the es-
tablishment.

Answering supplementaries, Shri Bhagwat Jha Azad, Minister of
State, stated that Government were trying to make efforts to call the
management and to know their points of view. So far as the
Industrial Disputes Act was concerned, it did not say anything about
closure, but it said in Section 25 FFF that wherever an undertaking
was closed down for any reason whatsoever, every workman who
had been in continuous service for not less than one year in that
undertaking immediately before such closure would be entitled to no-
tice and compensation in accordance with the provisions of Sec. 25 F.
It was Government’s desire to talk to the management and bring the
parties together to see if a solution was possible.

Reported Refusal by Pilots to Fly Avros

A Calling Attention Notice on the “reported refusal by Indian Air-
lines pilots to fly Avros from Bombay despite agreement reached bet-
ween the management and the Commercial Pilots Association” was
tabled by Sarvashri B-K. Daschoudhary, Madhu Limaye, Beni Shanker
Sharma, N.K. Sanghi and D.N. Patodia. The matter was raised in the
House on December 17, 1970 by Shri B.K. Daschoudhary (UIP-G).

Replying, the Minister of Tourism and Civil Aviation, Dr. Karan
Singh informed the House that when an agreement between the Ma-
nagement of Indian Airlines and the Indian Commercial Pilots Associa-
tion was signed on the night of 2nd December under which the Asso-
ciation withdrew its directive in regard to Boeing training and under-
took to restore normalcy in the functioning of the air services with
immediate effect, the Management had hoped that the pilots would
resume all their duties without delay. The pilots in the Bombay region,
however, continued to refuse to fly HS-748 dircraft alleging various
deficiencies in them, although pilots in the Madras region were flying
these aircraft. PoreR



Sessional Review—Lok Sabha 149

Of the 14 HS-748 aircraft in the fleet of Indian Airlines, 6 were
based in Bombay. Pilots of the Bombay region initially picked out
two aircraft as having defects but were now refusing to fly any.

Continuing, Dr. Karan Singh said that in consultation with Hindus-
tan Aeronautics Limited, who were the manufacturers of the HS-748
in India, the Management arranged to have the two aircraft in question
test flown by HAL’s test pilot. The tess were completed on the 5th
December and a signed report had been given by the test pilot, coun-
tersigned by the General Manager, HAL, Kanpur, saying that the
safety standards with regard to the aircraft performance were being
met satisfactorily. Subsequently, two more planes were tested and
found to meet the specific requirements.

In these circumstances, there seemed to be no valid reason for the
pilots in the Bombay region refusing to fly the aircraft. In view of the
unequivocal report of the test pilot in regard to safety, the manage-
ment had issued instructions to the pilots to resume normal operations
immediately. '

Answering questions, the Minister said that as far as Avros were
concerned there were complaints about fuel consumption and other
things and certain suggestions with regard to their performance in the
air had been received from time to time, and the Government had
immediately got in touch with the H.A-L. who were the manufacturers.
The Government would do whatever was possible to improve their per-
formance and maintenance.

The Government had brought Civil Aviation within the purview of
the Esscential Services Maintenance Act so that if there were any strikes,
action could be taken against the pilots.

Acute shortage of Truck and Bus Tyres

A Calling Attention Notice on the “reported acute shortage of
truck and bus tyres in the country due to hoarding by dealers” was
tabled by Sarvashri N. K. Somani, Shashi Bhushan, Benoy Krishna
Daschoudhary, Meetha Lal Meena and N. P. C, Naidu. The matter was
raised in the House on December 11, 1970 by Shri Shashi Bhushan
(Cong.).

Replying, the Deputy. Minister in the Ministry of Industrial Develop-
ment and Internal Trade, Shri M. R. Krishna admitted that reports
and representations received by the Ministry had alleged malpractices
and irregularities in the distribution of tyres.



150 Journal of Parlicmentary Information

He informed the House that due to strikes in three manufacturing
factories, a shortage of 1.5 lakh tyres of various categories was anti-
cipated. In regard to the automobile tyres, the Minister said, the
Government had already received an assurance from the manufacturers
to the effect that they would make up the fall in production, caused
by strikes, in the course of one or two months. For certain sizes of
tractor tyres, which were not indigenously manufactured, the Govern-
ment had permitted their import through the S.T.C. and also through
Agro-Industries Corporation of the concerned States.

Referring to the long-term solution to this problem, he felt that it
inevitably necessitated a considerable increase in production of tyres.
particularly of the heavier categories. It was estimated that demand by
the end of the Fourth Plan period would increase to 7.2 million Nos.
and against this, the total capacity which had already been installed
or was in the process of being installed or had been licensed earlier
came to 5.58 million. To cope up with the increased demand, letters
of intent for a further capacity of 2.4 million tyres|tubes had recently
been approved in 8 new units and with this additional capacity it was
expected that the requirements would be adequately met in the coming
years. During the intervening period, he remarked it was essential that
not only should installed capacity be fully utilised but that the distribu-
tion mechanism should function as effectively as possible.

Referring to the various steps taken by Government to check
the malpractices, the Deputy Minister said that powers under the Es-
sential Commodities Act, 1955 had been delegated to State Govern-
ments and Union Territories to regulate the supply and distribution of
tyres and tubes.

Continuing. he assured the House that every effort would be made
to ensure that whatever quantity was currently in distribution or under
manufacture was distributed as equitably as possible,

Answering questions, the Deputy Minister stated that it had * “n
decided to restrict inter-State movement of tyres to combat “manipui2-
tion of market prices.” He added that dealers had been instructed
to sell the tyres by charging about 7% per cent commission over the
prescribed rate.

Disappearance of S. S. Mahajagamitra

A‘Cal.li:!g Attention Notice on the “reported disappearance of §.8.
Mrhajagamitra, a cargo vessel, in the Pakistani waters and steps taken
to recover the same” was tabled by Sarvashri Nath Pai, Bedabrata
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8Barua, Jyotirmoy Bosu, Bal Raj Madhok and R. K. Amin. The matter
was raised in the House on November 20, 1970 by Shri Nath Pai
{PSP).

Making a siatement, the Deputy Minister in the Ministry of Ship-
ping and Transport, Shri Igbal Singh informed the House that the
vessel m.v. “Mahajagmitra” owned by the Great Eastern Shipping
Company and chartered by the South East Asia Shipping Company
proceeded with Cargo from Calcutta for Kuwait and left Sandhcads
on November 11, 1970. He added that the vessel had 49 persons on
board and was proceeding with cargo of 5700 tonnes—comprising
jute, tea and other general cargo and steel. It was presumably caught
in the cyclonic storm which hit East Pakistan recently and was missing
since November 12, 1970.

Referring to the steps taken by the Government, the Deputy
Minister stated that immediately on receipt of S.0.S. message, intensive
and extensive search for and rescue of the vessel was organised. All
the ships in the vicinity were asked to respond to the vessel's S.0.S.
The Indian Navy, Air Force and the Calcutta Port Commissioners were
alerted and asked to assist and carry out acrial and surface search and
rescue. The neighbouring Maritime countries of Pakistan and Burma
had also been requested to intimate to the Government if the vessel was
found on or near their coasts or if any further information reached
them.

Answering questions, the Minister of Parliamentary Affairs, Ship-
ping and Transport, Shri Raghu Ramaiah said that the Director-
General of Shipping was holding an inquiry as to why the ship was al-
fowed to go when the warning of cyclone had been received on the
9th November, 1970.

In reply to another question, the Minister said that the ship was
insured and the employees would get the benefits. They would also
get the benefits under Workmen'’s Compensation Act, he added.

Sports Policy of the Government of India

A discussion under Rule 193 on a matter of urgent public impor-
tance on “Sports Policy of the Government of India” was raised in the
House on December 8, 1970 by Dr. Karni Singh (UIP-G).

Initiating the discussion'®, Dr. Karni Singh held policies of the

1"The other Members who participated in the discussion were Scrvashri
H. N. Mukerjee, Kamalnayan Bajaj, K. P. Singh Deo, Bal Raj Madhok.
Jyotirmoy Bosu, A. Sreedharan, Randhir 8ingh and 8, M. Banerjee.
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Government responsible for low standard of sports in the country.
He demanded that there should be a separate Ministry for Sports and_
the job of that Ministry should be to ensure that sportmen were trained
in the country with the sole objective of raising the physical standards
of the people and to win prestige and glory for our nation in the inter-
national field.

Replying to the discussion, the Minister of State in the Ministry of
Education and Youth Services, Shri Bhakt Darshan ruled out the sug-
gestion regarding creation of a separate Ministry of Sports. He felt that
the recent designation of Ministry of Education to that of the Ministry
of Education and Youth Services, would have partially met the pur-
pose. But at the same time, he maintained that the Government was
only promoter of sports and not controller of sports. The policy
of the Government, he added, was one of non-interference in the in-
ternal matters of all sports organisaions.

He admitted that considering the size and population of the country,
the Government was not spending sufficient money. He, however,
added that there had been a gradual increase in allocations.

The Minister informed the House that with a view to raising the
standard of sports in the country. the Government had introduced a
new scheme called the “Sports Talent Scholarship Scheme” and a sum
of Rs. 16.80 lakhs had been provided for the purpose. Scholarships
would be given to students who would show promise in State and
national level competition. The Government were also working at a
scheme for grants to State Sports Councils, specially for rural sports
centres.

In addition to the All India Council of Sports which had been in
existence for some years and has done some commendable work, the
Government had also decided, he said, to set up a new organisation
called the “National Council of Sports and Physical Education” with
the Union Education Minister as its Chairman. Under this Council
there would be two national standing committees, one for sports and
another for physical education.

Arms supply to Pakistan by USA and USSR

A Calling Attention Notice on “the arms sypply to Pakistan by
US{\ and USSR and Pakistan’s declaration to use the arms against
India” was tabled by Sarvashri Kanwar Lal Gupta. Surendranath
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Dwivedy, D. N. Patodia, N. P. C. Nz2idu and Shrimati Ila Palchaudhuri.

The matter was raised in the House by Shri Kanwar Lal Gupta, (JS) o
November 9, 1970.'®

Replying, the Minister of External Affairs, Shri Swaran Singh ex-
pressed Government’s concern about the latest announcement by
U.S. Government regarding arms supply to Pakistan. He felt that
“the result of this decision might well be that Pakistan, which was
already over-armed, would use this accretion of armed strength to

threaten India instead of trying to settle differences peacefully through
bilateral discussions.”

The Foreign Minister stated that “in 1965 the U.S. Government
had imposed a ban on the supply of lethal weapons to Pakistan and
India. On September 30, 1970 India was officially informed that the
United States Government had decided to make an exception to this

ban and to supply to Pakistan some aircraft and armoured vehicles in
replacement of losses and natural attrition.”

The Government of India lodged protests with U.S. Government
against such a move. In reply, he said, the “U.S. Government had tried
to justify by saying that no great significance need be attached to this
replacement of items of equipment and that this sale was to meet Pakis-
tan’s defence requirements”. India expressed its inability to accept these
arguments in view of Pakistan’s repeated utterances that India was her
only enemy- India, he added, had, “apart from signing the Tashkent
Declaration, made repeated offers of a ‘No War Pact’ to Pakistan and
also taken several initiatives for normalising relations with her. Pakistan
had, therefore, no ground to apprehend any threat from India; on the

other hand, it was Pakistan that had committed aggression against India
thrice since Independence.”

Giving details of American military aid to Pakistan, the Minister
said that according to reliable estimates, it was of the order of 1.5 to 2
billion dollars from 1954 to 1965. He held that “but for American

""As soon as the Speaker called Shri Kanwar Lal Gupta to raise the
matter in the House, Shri S. M, Banerjee (CPI) raising a point of order
said that he alongwith certain other Members had given notice of a motion
merely on one subject namely the supply of arms by USA to Pakistan as
that was of recent nccurrence, He pleaded that the said motion be admitted

separately. In his contention, he was supported by Sarvashri Indrajit Gupta
and H. N. Mukerjee,

Disallowing the point of order, the Speaker observed that as the present
motion covered both the countries, all identical motions had been covered.



154 Journal of Parliamentary Information

arms aid to Pakistan, the sub-continent might have been spared more
than one destructive war.” The Foreign Minister also observed that
“past assurances that U.S. arms to Pakistan would not be used against
India proved worthless, and this time even such an assurance had been
omitted. This showed that U.S. Government itself believed that these
arms would be used against India.,” “Such a step” he said, “would
not only increase tension on the sub-continent and lead to an arms
race, but would also make Pakistan more intransigent towards India
and render normalisation of our relations with Pakistan more difficult.”

In regard to supply of arms by USSR to Pakistan the Minister said
that India had protested to the Soviet Union too in 1968-69 when it
had supplied arms to Pakistan. The Soviet Union had “assured the
Government then that their arms supply to Pakistan was not intended
to hurt India, but might help in persuading Pakistan to normalise re-
lations with India.” He added that though the Government had
not accepted this assessment of the Soviet Union, it was glad to note
that Russia did not “intend to supply any more military hardware to
Pakistan in addition to that already supplied in the past.”

Soviet Union’s reported resistance to corrccl Indian maps.

A Calling Attention Notice on “Soviet Union's reported resistance
to correct the Indian maps in the second volume of the Great Soviet
Encyclopaedia and its having continued to show therein NEFA as part
of Communist China” was tabled by Sarvashri R. K. Amin, Nath Pai,
Deven Sen, N. K. Somani and Kanwar Lal Gupta. The matter was
raised in the House on December 4, 1970 by Shri Nath Pai (PSP).

Replying, the Minister of External Affairs, Shri Swaran Singh ob-
served that the first volume of the Great Soviet Encyclopaedia which
came out in April-May last showed in its political map of Asia, India's
northern boundaries with China with a firm line which implied that
the boundaries were definite and delimited. In the second volume of
the same work which appeared later this year, the Minister added,
boundaries between India and China in the Western Sector were shown
with broken or interrupted lines implying that the border was regarded
as not setded. Besides, the smaller edition of the Atlas Mira which
appeared about the same time, also showed all the India-China bound-
aries with an interrupted or broken line.
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To this extent, the Minister contended that there seemed to be an
improvement in the Soviet position. But at the same time he felt
that this was not still very satisfactory from Indian point of view and
the Government had been pressing the Soviet authorities to “take our
views into account and effect further rectification of their maps.”

Concluding, the Minister invited the attention of the House to the
assurance given by the Soviet Ambassador in New Delhi regarding
issue of a new map of India. He hoped that the proposed new map
would take into account Indian “views more fully”.

Answering supplementaries, the Minister stated that there was no
question of some other East European countries also following the
Soviet stand in this respect. This was, he explained, a legacy of pre-
Independence period when the Soviet Union accepted the Chinese stand
as against the British stand regarding the extent of the Indian territory.
This had continued thereafter, he said.

Foreign Bases in the Indian Ocean

A Calling Attention Notice on the “reported move by the Govern-
ment of USSR, Britain and USA to secure bases in Indian Ocean” was
tabled by Sarvashri Shri Chand Goyal, Tenneti Viswanthan, Kanwar
Lal Gupta, N. K. Somani and J. M. Lobo Prabhu. The matter was
raised in the House on November 19, 1970 by Shri Shri Chand Goyal
9S).

Replying, the Minister of External Affairs, Shri Swaran Singh ex-
pressed Government's concern over the report about the establishment
of military bases by outside powers in the Indian Ocean.

The Minister informed the House that the British Government
had had certain communications and staging facilities in the Indian
Ocean area. The U.K. and U.S. Governments had concluded an agree-
ment in 1966 to create similar facilities on certain islands in the British
Indian Ocean Territory. India, he said, had opposed the creation of
those facilities and communicated it to the Government of both
countries.

Referring to the Lusaka declaration against great powers’ rivalcies
and competition in the Indian Ocean area, the Minister said that it
was subscribed by a large majority of the countries of the Indian Ocean
arca and he felt that it would have a real impact on the super powers.

Replying to a question,the External Affairs Minister emphatically
denied the suggestion that India had anything to do with the agreement
entered into between Mauritius and the USSR Governments about
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certain fishing rights. This was an independent agreement that had
been arrived at between the two Governments, he added.

Referring to the suggestion made by various Members that the de-
fence of the country should be sea-oriented, the Ministe{ observed that
with a view to strengthening the Navy, steps were being taken both
by increasing production of naval equipment and by acquisition from
abroad.

Difficulties experienced by Indians in Ceylon

A Calling Attention Notice on the “reported difficulties experienced,
by the Indians in Ceylon and the steps taken by the Government of
India thereto” was tabled by Sarvashri S. M. Banerjee, Shashi Bhushan
L. Lakappa, N. K. Somani and Raghuvir Singh Shastri- The matter
was raised in the House on November 10, 1970 by Shri S. M. Banerjee
(CPI).

Replying, the Minister of External Affairs, Shri Swaran Singh in-
formed the House that following the formation of a new Government
in Ceylon in May, 1970, the import and export trade there was being
progressively taken over by State trading establishments. The import
licensing procedure had been changed and the import of certain com-
modities permitted under the Open General Licence was now on a quota
system. It had not extended the residence permits of a number of
Indian nationals working in the gem trade. These steps, the Ministar
added, were part of a general policy which was non-discriminatory
and was not directed specially against Indian concerns and nationals.
Ceylon citizens and other foreigners were equally effected by it, he said.

The Exteral Affairs Minister conceded that this policy of Ceylon
Government would result in a certain number of Indian nationals being
displaced from their present employment and it was likely that some
of them would seek to return to India. But at the same time, he as-
sured the House that Government had the situation under constant
review and would render appropriate assistance to those returning to
India, if necessary.

The Minister also affirmed that the implementation of the 1965-
Agreement regarding the grant of citizenship to Stateless persons of
India origin and the repatriation of those who had to come to India
under the Agreement was continuing satisfactorily. The feasibility of
streamlining the procedure under the Agreement was, however, at pre-
sent being discussed betwcen the two Governments, he added.
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Indo-Nepal talks on Trade and Transit

A Calling Attention Notice on “uncertainty prevailing over the
next round of Indo-Nepal talks on trade and transit” was tabled by
Sarvashri E. K. Nayanar, Surendra Kumar Tapuriah, Bhogendra Jha,
Atal Bibari Vajpayee and Rajendra Nath Barua. The matter was raised
in the House on November 12, 1970 by Shri E. K. Nayanar (CPI-M).

Replying, the Minister of Foreign Trade, Shri L. N. Mishra, in-
formed the House that the Treaty of Trade and Transit between India
and Nepal, ‘which was concluded in 1960, expired on October 31,
1970; that there had been some frank and friendly exchange of views
over the past few months on the arrangements to be made beyond Octo-
ber 31, 1970 and that discussions would be resumed shortly on the de-
tails of the new arrangements. Meanwhile, in order to avoid difficulties
to the people on either side of the border, owing to any dislocation in
mutual trade, existing arrangements for mutual trade and transit have
been continued, he said.

He hoped that with the close and friendly relations between India
and Nepal, mutually satisfactory arrangements would be evolved ex-
peditiously.

Answering questions, the Minister stated that there were very few
points of difference on trade matters with Nepal. He maintained that
with the facilities provided over the 60’s by India, Nepal was able to
secure manifold increase in its trade with third countries.

In respect of mutual trade, he said, India had so far been sharing its
goods and services with Nepal on an equal basis. He added that it
was not for the Government of Nepal to consider whether they would
like this position to end.

Resumption of trade between India and Pakistan

Raising a half-an-hour discussion on “resumption of Trade between
India and Pakistan” in the House on December 4, 1970, Shri Bhogendra
Jha (CPI) suggested that Government should take initiative in restoring
trade with Pakistan, as that would be in the interest of both the coun-
tries. If necessary, he added, India should extend an invitation to
Pakistan for the purpose.

Replying to the discussion, the Minister of External Affairs, Shri
Swaran Singh observed that India had always held the view that there
should be restoration of trade between India and Pakistan. With this
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end in view, he said, India, on May 27, 1966, unilaterally lifted the ban
on trade with Pakistan, but Pakistan did not respond. He remarked
that trade could not be handled unilaterally; cooperation of the other
side was needed.

Referring to the suggestion of using the land routes for trade with
Afghanistan and Iran, the Minister informed the House that it could be
feasible only if Pakistan, whose area fell in between these countries,
agreed to it.

Repudiating the allegation that India was showing lack of imterest
in reactivating the trade route across Pakistan under the pressure of
United States or other capitalist countries, the Minister said that there
had been no such pressure, direct or indirect, from the United States.

Concluding, he assured the House that Government would try to
pursue a policy which was to the mutual benefit of the people of India
and Pakistan, because, he felt, that whatever be the attitude of the
Pakistan leaders, the people of both India and Pakistan wanted to live
as good neighbours and in peace. Tensions, he added, were created by
certain groups who wanted to perpetuate their own stronghold.

Cyclone in East Pakistan

Making a statement on November 16, 1970 on the recent cyclone
in East Pakistan, the Prime Minister Shrimati Indira Gandhi observed:

We are shocked and grieved by the news of the natural
calamity which has struck East Pakistan. A cyclone has devastat-
ed vast areas and has taken a heavy toll of lives...... As soon as 1
got the news I sent a message conveying our deep sympathy to the
Government and the people of Pakistan. 1 also announced a con-
tribution of Rs. 5 lakhs as a very small token of our concern.

Joining the Prime Minister, Dr. Ram Subhag Singh (Cong-O) and
Shri H. N. Mukerjee (CPY) desired that the quantum of assistance should
be considerably increased.

Reacting to the suggestion made by the above Members, the Prime
Minister stated:

‘I'nere was a general wish of the House that we should help
to the greatest extent possible. We are in touch with the Pakistan
rign Commissioner here. We will give all that we can give. This

‘was an Initial token grant from the relief fund, It is not Govern.
ment grant,
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Associating himself with the sympathies expressed in the House for
the people affected in East Pakistan cyclone, the Speaker observed:

....I will convey to the Pakistan Government and, through

them, to the people your sympathies in their distress. Whatever

be the political partition, we are the same people and the same

race. We speak the same language. We have been brothers for
centuries and we will continue to be brothers. In their distress

we feel it as our own distress and we will do whatever is pcssible,

Making a statement regarding Government contribution for relief
of East Pakistan Cyclone victims, in the House on November 19, 1970,
the Prime Minister stated:

As an expression of friendship and concern for the people of
East Pakistan in their hour of distress the Government of India
have decided to raise the quantum of relief assistance to Rs. 1
crore. This amount will be utilized broadly for the supply of rice
and sugar and essentia]l commodities such as medicines, baby food,
clothing and coal. The Government have also decided to send two
mobile 50-bed hospitals fitted with X.ray and other facilitles. We
shall also make available the services of river craft with the
requisite strength of crew for operations.

Obituary Reference on the death of Charles De Gaulle

Paying tributes to General Charles De Gaulle, former President of
France, who died on November 10, 1970, the Prime Minister
Shrimati Indira Gandhi said in Lok Sabha on November 11 that in his
passing away an era of history had come to an end.

Referring to his qualities and the role he played in international
affairs, she observed:

....A great soldier and statesman, he exemplified the finest
qualities of French and European civilization. His struggle against
Fascist tyranny symbolised the indomitable spirit of human
freedom: his subsequent role was no less significant. The architect
of new France, he came to power at the most difficult time, but he
brought stability to his country and gave it a new position in
international affairs. In transforming his country’s relations with
Algeria, he displayed the highest statesmanship and a new
awareness of the spirit of the times and of the issues or human
freedom and dignity which his own great country had done so
much to foster.

Associating himself on behalf of the House with the sentiments
expressed by the Prime Minister, the Speaker observed:

....General De Gaulle was not only one of the great leaders
of France; he had made really a great place for himself in the
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World. His opinions were very much respected in the world and
he was always heard with care

Thereafter the members stood in silence for a short while.!
The Question Hour

During the Twelfth Session of Fourth Lok Sabha, an average of 531
notices of questions per day—with the maximum of 940 notices on
October 28, 1970—were received. The following is the break-up of
the 14,872 questions received during the Session:—Starred 13,805;
Unstarred 596; and Short Notice 471,

Admission of Questions

Out of the 14,401 notices of Starred and Unstarred Questions, 838
were admitted as Starred and 5,201 as Unstarred, the number of admit-

ted representing about 41.93 per cent of the total number of notices
received.

Short Notice Questions

Out of a total of 471 Short Notice Questions received, 6 were admit-
ted. Of these 6 put down on the Order Paper, 5 were orally answered
«on the floor of the House. In the case of one Short Notice Question
regarding Government Funds to P.T.1., addressed to the Minister of
Information and Broadcasting and Communications, the reply was laid
on the Table of the House, as both the Members in whose names the
-question appeared in the Question List, were absent. The admitted
Short Notice Questions related to the Ministries of Information and
Broadcasting and Communications; Irrigation and Power; Labour,

Employment and Rehabilitation, Petroleum, Chemicals, Mines and
Metals; and Tourism and Civil Aviation.

Dailv average of Questions

Each Starred List contained 30 questions whereas the average of
<questions in the Unstarred Lists came to 192 as against the maximum
limit of 200 questions. Out of the 30 questions in the Starred List, 5
-questions on an average were orally answered in the House daily,—the
minimum to be orally answered being 1 on November 9, 1970 and the
maximum being 11, on December 11, 1970.

'"An obituary reference was also made by the Chairman, Rajya Sabha,
in that House on November 11 itself whereafter the Members observed a
minute’s silence as a mark of respect to the French leader.
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Half-an-Hour Discussions

Of the 529 notices of Half-an-Hour Discussions received during the
Session, 16 were put down in the List of Business and discussion could
be held only on the following ten:—

(1) Industrial Production in Fourth Plan:

(2) Role of Zoos in Educational, Conservational and Preserva-
tive aspects of wild life;

(3) Views of State Governments for fixing minimum price of
sugarcane;

(4) Shifting of Industrics from West Bengal to Uttar Pradesh;

(5) Ceiling on Income;

(6) Resumption of Trade between India and Pakistan;

(7) Time-bound Schemes for improvement of Calcutta slums;

(8) Production of India Tobacco Company beyond installed
capacity;

(9) Winding up of Central Fisheries Corporation;

(10) Complaints by Members of Parliament about late running
of trains,

The admitted notices concerned the Ministries of Defence; External
Affairs; Finance: Food and Agriculture; Health, Family Planning,
Works, Housing and Urban Development; Industrial Development and
Internal Trade; Petroleum and Chemicals, Mines and Mectals; and
Railways,

Statementlaid on the Table in reply to Half-an-Hour Discussion

An half-an-hour discussion regarding the impact of the Drugs (Prices
Control) Qgder on the prices of drugs, which had been fixed for Novem-
ber 16. 1%70, could not be concluded on that day for want of quorum.
The Minister of Petroleum, Chemicals, Mines and Metals. laid on the
Table of the House. on December 2, 1970, a statement in reply to the
discussion held, following the procedure laid down in Direction 19 by

the Speaker.
Discussion lapsed due to absence of Member

Another half-an-hour discussion, relating to the recommendations
of the Seminar on Nuclearisation, fixed for December 14, 1970 could

3483(C) LS--11
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not be taken up on that day as the Member in whose name it appeared
in the List of Business was not present in the House.

Ballot to determine list of Speakers

Members, as usual, evinced keen interest in participating in the
Half-an-Hour Discussions. As requests from the Members for
participation in the Discussions far exceeded the prescribed limit of 4,
the names of Members were balloted on the dates of Discussions in
order to determine the first four Members who might be permitted to ask
a question each during the Discussion. The results of the ballots, which
were held in the presence of Members, were displayed on Notice Boards
in the Lobby for the information of Members.

RAJYA SABHA
SEVENTY-FOURTH SESSION'

The Seventy-fourth Session of the Rajya Sabha which commenced on
November 9, 1970 adjourned sine die on December 18, 1970. Durirg
‘the Session, the House held 28 sittings aggregating 167 hours and 28
minutes. Some of the important discussions held and other business
transacted by the House during the Session are briefly mentioned
below: —

Decision of the Government of the United States of America to resume
supply of arms to Pakistan'

On November 9, 1970, Shri A. G. Kulkarni called the attention of
-the Minister of External Affairs to the decision of the Government of
the United States of America to resume supply of arms and military
equipment to Pakistan. The Deputy Minister in the Ministry of Exter-
nal Affairs, Shri Surendra Pal Singh, making a statement on the subject,
said, inter alia, that the Government appreciated and shared the concern
of all parties in Parliament about the latest announcement by the United
States Government regarding American supply of arms to Pakistan. The
result of this decision might well be that Pakistan, which was already
over-armed, would use this accretion of armed strength to threaten India

instead of trying to scttle differences peacefully through bilateral
discussions.

"Prepared by the Research Unit, Rajya Sabha Secretariat,
“For an account of the discussion in Lok Sabha, See pp. 151—53 supre
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Replying to the points raised by hon. Members, the Deputy Minister
said that it was very difficult to say how much of the aid was actual
grant and how much of it was actually transaction on a commercial
basis.

He further said that the Government had made it very clear to the
U.S. authorities that their decision had harmed India’s interests and a
protest had already been lodged in Washington as well as with the U.S.
Embassy in New Delhi.

Statehood for Meghalaya

In a statement made in the Rajya Sabha on November 11, 1970, the
Prime Minister, Shrimati Indira Gandhi said that the decision to grant
statehood to Manipur and Tripura necessitated a fresh look at the status
of Mcghalaya®. The Meghalaya Legislative Assembly passed a resolu-
tion demanding full statehood. The Prime Minister said that, taking
these factors into account, the Government decided to accept in prin-
ciple Meghalaya’s demand for statehood.

Replying to the points raised by hon. Members, the Prime Minister
said:

As far as the Article in the Constitution is concerned, naturally,
the last word is with Parliament, All these matters are always
brought to Parliament and the Members have the full opportunity
to discuss all these problems here. Though economic questions
have to be considered, of equal importance are human questions.
And in this strategic area equally important is the fact that all the
people should have a sense of belonging and of working together.
That is why when we brought forward the earlier Bill, and now
also in my statement, I laid special stress on the same integrated
approach to this area with regard to development as well as
security.

Deteriorating law and order situaifon in West Bengal

A discussion under Rule 176 on the deteriorating law and order
situation in West Bengal was raised by Shri M. K. Mohta*! on Novem-
ber 16, 1970. Initiating the discussion, Shri Mohta said that it was

*For the statement in Lok Sabha, see p. 129 supra,

"The other Members who participated were Smt. Purabi Mukhopadhyzy,
Dr. Debiprasad Chattopadhyaya, Dr. Bhai Mahavir, Sarvashri R. S. Doogar,
8. G. Sardesai, P, C. Mitra, Niren Ghosh, N. G. Goray, A. D. Mani, Pranab
Kumar Mukherjee, M. N. Kaul and K. P. Mallikarjunudu.
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well known that the law and order situation in the State of West Bengal
had deteriorated to such an extent that the State seemed to be sitting on
the top of a volcano, a volcano which was so powerful that it could
erupt at any moment and it could engulf the whole nation. He said that
the Central Government could not escape responsibility for the state
of affairs that was prevailing in that part of the country.

The Minister of State in the Ministry of Home Affairs, Shri K. C.
Pant, replying to the discussion, said that the Government had taken
many steps to re-activise the administration and to restore conditions of
normalcy in West Bengal, and there had been a significant decline in
agrarian lawlessness, mass violence, industrial unrest, and so on. He
also said that the food procurement and rationing had been maintained
and vast relief operations following the disastrous floods in September
were successfully organised and carried out. Communal harmony had
not been allowed to be disturbed notwithstanding the difficult situation
created by the larger influx of refugees from East Pakistan. He added
that suitable steps had been taken to strecamline the Intelligence machi-
nery and to achieve better co-ordination of operations at all levels and
the Government was quite confident of handling the situation in an
effective manner.

The Minister further said that the Government had been trying
to see that the developmental problems of West Bengal were tackled
in such a manner that the resources were distributed more or less in
all the sectors that required financing at this moment. And as far as
the development of Calcutta was concerned, the Calcutta Metropolitan
Development Authority had been constituted. The Minister hoped that
it would now function smoothly and speedily and with the co-operation
of all concerned, so that the problems of Calcutta could be tackled
effectively:

Ruling of the Chair challenged in Delhi High Court

On the 16th November, 1970, Shri Lokanath Misra drew the at-
tention of the House to a news-item published in almost all the dailies
that one of the Members of the Rajya Sabha had gone to the Delhi High
Court against the ruling given by the Chairman in coanection with the
motion for the consideration of the Constitution (Twenty Fourth Amend-
ment) Bill, 1970. The Member said that the Chair was the custodian
of the House and all through these twenty years the convention had
been that the Chair’s ruling had never been challenged anywhere, The
Member requested the Chair and the House that when the notice was
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received by the Chair, the House should immediately respond to it in
such a way that the Chairman might not have to represent before a
court of law,

Mr. Deputy Chairman said: “This morning 1 had a discussion with
the Chairman and he told me that he has not received the summons or
any kind of notice so far**. When the notice of summons is received by
our Chairman, the House will be informed of it and perhaps at that
time we can sec what can be done, not at this moment.”

Issue of Letter of Intent for the Manufacture of Small Car

On November 17, 1970, Shri Sasanka Sekhar Sanyal, initiating a
discussion® regarding the letter of intent for the manufacture of small
car, said that the letter of intent granted to the Prime Minister’s son was
a favour shown to her son. There were so many other indigenous en-
trepreneurs. The whole scheme was a shady and shabby deal, the
Member added.

The Minister of Industrial Development and Internal Trade, Shri
Dincsh Singh, replying to the discussion, asserted that the letter of intent
had been granted within the four corners of the existing procedures and
there was no impropriety or irregularity involved in it. He made it
clear that the decision to grant the letter of intent was taken by the
Licensing Committee. The Chairman of the Licensing Committee was

the Secretary of the Ministry of Industrial Development, not the Prime
Minister.

Replying to the points raised by hon. Members, the Minister said
that Mr. Sanjay Gandhi did have training in the United Kingdom in the
Rolls Royce factory and he had considerable experience in this line.

The petition was dismissed by the Delhi High Court on 19-11-1970 on
the ground that the Chairman’s ruling related to the internal proceedings
of the Rajya Sabha and did not, affect any fundamental rights of the
Ppetitioner and as such could not be interfered with by the High Court.

*Half-an.hour discussion on points arising out of the Answers to Starred

Question Nos, 4 and 24 given in the Rajya Sabha on the 9th November,
1970,
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Role Played by ihe Governor of U.P. in the Matter of Issue of Procla-
mation by the President under Article 356

A discussion* under Rule 176 on the role played by the Governor
of U.P. in the matter of issue of proclamation by the President was
raiscd by Shri Shyam Lal Yadav on November 24, 1970. Initiating
the discussion®!, Shri Shyam Lal Yadav said that the role of the Gov-
ernor of U.P- in this matter was unconstitutional. The Government
took decisions according to its own convenience. While the coalition
Governments were not dismissed in Punjab and West Bengal.  the
coalition Government in U.P. was dismissed under the same conditions.

During the debate several members, criticising the imposition of
President’s rule in  U.P., argued that what had happened in Uttar
Pradesh, nobody could approve of. The Governor had not used his
discretion in a fair manner. Mr, Charan Singh should have resigned
once the coalition partner had withdrawn its support.  But if Mr.
Charan Singh thought that he had majority support, the proper course
for the Governor should have been to ask the Chief Minister to test his
strength on the floor of the Assembly. The Governor in Uttar Pra-
desh had acted in utter violation of the constitutional provisions, in
utter disregard of the resolution passed by the Speaker’s Conference
and the recommendations of the Governors’ Conference and the Admi-
nistrative Reforms Commission, all of whom had unequivocally stated
that the majority commanded by the Chief Minister in the Assembly
should be decided on the floor of the House.

An hon. Mcember felt that there should be guidelines for the
President rather than for Governors in respect of Article 356. So far
as the promulgation of the President’s rule in the States was concerned,
it was the President who took the decision, not the Governors.

It was also argued that there was no legal impropriety when the
Chief Minister advised the Governor to dismiss a few ministers. If
they could be appointed on the advice of the Chief Minister, they
could also be dismissed on his advice.

The Minister of State in the Ministry of Home Affairs, Shri K. C.
Pant, replying to the discussion, said that it would be clear from the
Governor's report that, in the opinion of the Attorney-General, in the
situation that had arisen, the Chief Minister had no constitutional right

"sThose who participated in the discussion were Sarvashri A. P, Jain,
L. K. Advani, Nawal Kishore, Triloki Singh, Rajnarain, Hayatullah Ansari,
Mulka Govinda Reddy, K. P. Subramania Menon, V. B. Raju, Chitta Basu,
M. N. Kaul, Pitamber Das, Dr, Z. A, Ahmad and Km. Shanta Vasisht.

For discussion on the subject in Lok Sabha, See pp. 138—85 rupra.
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10 advise the Governor to dismiss the fourteen Ministers, and that the
‘Governor had no constitutional obligation to act on such advice of
the Chief Minister. The Attorney-General had further advised that
the Governor should not permit the Chief Minister or any Minister of
the Coalition Ministry to continue in office and should ask all the
Ministers of the Coalition Ministry including the Chief Minister to
resign.  Continuing, the Minister said that the Governor also came
to the conclusion that the formation of an alternative Ministry was not
possible. Therefore, on 29th September, 1970, he reported to the
President that a situation had arisen in the State in which the Govern-
ment could not be carried on in accordance with the Constitution, The
Governor did not recommend that the Assembly be dissolved  And
this was because, in case an alternative Government could be formed,
the Governor was not interested in keeping that Government out of

power.

So far as the basic question of the Governor's exercise of his dis-
cretionary functions was concerned. the Governor had to exercise and
he did exercise his discretionary functions by himself and not under
the direction of the Central Government,

News Broadcasis by the All India Radio

On November 25, 1970, Shri Rajnarain moved the following
motion*":—
That this House takes into consideration the policy of the All
India Radio in the matter of news broadcasts in the context of
allegations made in some quarters that it broadcasts perverted
Government versions of various matters and indulges in false
propaganda against the parties opposed to the Government and the
demand for appointment of a committee to inquire into such
allegations.

Regarding allotment of time, Shri Rajnarain said that if 12

minutes were allotted for the Prime Minister and her supporters, only
2 minutes were allotted for others.

The member continued that without a multi-channel transmission
arrangement, radio broadcasting programme during the Fourth Plan
would remain incomplete and defective. There should be a decentra-
lisation of the broadcasting systcm The ALR. broadcastmg centres

""Twc amendmems were moved by Shn Ghupesh Gupta and Shri
Shyam Nandan Mishra. The amendment of Shri Bhupesh Gupta was with-
drawn by leave of the House and the other amendment of Shri Shyam
Nandan Mishra was negatived.
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should be spread throughout the country in such a way that every region
and its culture could develop. There was no broadcasting system in the
tribal and backward areas. The A.LR. should have a frequency modu-
lation system.

The member further said that the A.L.R. should be converted i.nlo
a Corporation and there should not be any favouritism or nepotism
in the sclection of artistes.

Intervening in the debate, the Minister of Information and Broad-
casting and Communications, Shri Satya Narain Sinha, said that the
proportion of national news coverage in the two media of news, i.e..
Newspapers and the radio, appeared to be equal. Tt was striking to
pote that within the category of political news, the attention given to
news concerning political parties and Government activities was almost
equal in the two media. Nearly ninety per cent or more of all political
news covered the activities of political parties and those of the Central
and State Governments. Among the political parties, the Congress
Party, both Congress organisations, got nearly 2|3rds of such news in
newspapers and about 55 per cent of such news on the AIR. News-
papers also gave somewhat greater attention than the AIR to the CPI
and the CPM. On the other hand, the AIR English bulletins gave
somewhat greater coverage than the newspapers to the Jan Sangh, the
SSP, the PSP and the Swatantra Party.

S6 far as the question of converting the AIR into a Corporation
was concerned, the Minister said that the Government had examined
all recommendations made by the Chanda Committee, most carefully.
Many of them had been accepted. The Government could not, how-
ever, agree to the Committee’s conclusion about the AIR’s alleged
failures and the remedy which was prescribed.

The Minister further said that the House would appreciate that
the greatest safeguard of the AIR’s impartiality and objectivity was
that the Government was accountable to this august body for its func-

tioning.  That would not be the case once ATR was converted into
a Corporation.

The Minister of State in the Ministry of Information and Broad-
casting and in the Department of Communications, Shri I. K. Gujral.
assured the House that the All India Radio would continue to keep the
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basic policies of the nation beforc it, would always follow them, and
would not be bullied by anybody**.

Theft of Important documents on the International Boundary by two-
Pakisiani women spies

On December 9, 1970, Shri N. G. Goray called the attention of
the Minister of Home Affairs to the reported theft of important docu-
ments on the international boundary including McMahon Line, by

two Pakistani womcn spies, from the office of the Survey of India,
Shillong."

The Minister of State in the Ministry of Home Affairs and Depart-
ment of Personnel in the Cabinet Secretariat, Shri Ram Niwas Mirdha,
said that on receipt of some complaints against the conduct of an
officer in charge of a survey party, the Surveyor General of India had’
instituted inquiries which were in progress. According to informa-
tion received from the State Government, it was alleged that the officer
had spent the night of November 21, 1970 in his office chamber with
two ladies. The ladies involved in the complaints had been identified
and were residents of Shillong. There was no information that they

had escaped to Pakistan or that any classified maps of the Survey of
India were missing.

The Minister of State in the Ministry of Education and Youth
Services, Shri Bhakt Darshan. said that as Survey of India was under
the Ministry of Education, that Ministry had passed orders for the:
immediate suspension of the officer concerned.

Shri Ram Niwas Mirdha, replying to the points raised by hon.
Members, said that no classified maps of the Survey of India had been
found missing.

Shri Ram Niwas Mirdha further said that the Government was
very vigilant so far as the security of the country was concerned. The
Minister assured the House that all possible steps would be taken to
still further tighten the security methods and procedures, so that
there might be neither the question of foreign agents infiltrating into
the Government machinery nor doing anything of an espionage
nature.

*0Those who took part in discussion were Snwashri M, M. Dharia, M, S.
Gurupadaswamy, Krishan Kant, Niranjan Varma, Dahyabhai V. Patel, P. C.
Mitra, Bhupesh Gupta, A. P. Chatterjee, Sheel Bhadra Yajee, Shyam Nandan
Mishra.
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Demand for Full Statehood for Delhi

A discussion under Rule 176 on the demand for full Statehood
Aor Delhi was raised by Shri L, K. Advani*® on December 9, 1970.
Shri L. K- Advani, initiating the discussion, said that it was the well-
considered and definite opinion of the people that permanent solution
.of various administrative problems faced by Dclhi lay in the grant
.of full statehood to Delhi.

He further said that the multiplicity of authorities was at the root
-of all the problems of the Delhi territory. Nobody knew as to who
should be approached to get his problems solved- Every authority
passed the buck to others. As a result, the people of Delhi were fac-
ing great difficulties and a scnse of frustration was developing among
them.

He added that Delhi was the only Union territory which was finan-
-cially viable, and it could run its administration with its own resources.
Af population was made the main basis, then also the population of

Delhi was much bigger than that of Manipur, Tripura or Himachal
-‘Pradesh which were to be given full statehood. He said that the
-case of Delhi had become stronger after the declaration that statehood
would be granted to Manipur and Tripura,

The Minister of State in the Ministry of Home Affairs, Shri K. C.
Pant, replying to the debate, said that whether Delhi should or should
not be given a Legislature, in line with the conferment of legislatures
to other Union territories, was considered in 1963 and both the Gov-
ernment and Parliament came to a deliberate decision that Delhi
should not have a Legislature, whereas they agreed that the other
-Union territories should have Legislatures. In 1966, the Metropoli-
tan Council was set up in Delhi. Delhi represented the culture of
many races. many religions and many streams which had flowed into
Delhi over the ages and which had produced a composite culture of
which we could well be proud today. The growth of Delhi had been
a phenomenal one. They had to realise that Delhi had been built
up by people coming in from all over the country. So, the Minister

-thought, the cosmopolitan character of Delhi should be retained-
The capital of the country administered by the Central Government
and administered by Parliament directly was in a unique position, and

“'The other members who participated were Kumari Shanta Vashiz:t.
‘Dr, (Mrs.) Mangla Devi Talwar, Sarvashri Nageshwar Prasad Shashi,
Lokanath Misra, A. D. Mani, Sheel Bhadra Yajee, V. B, Raju, Pranab
‘Kumar Mukherjee and K. P, Subramania Menon.

For discussion in Lok Sabha, See, p, 130 supra.
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it was a position of which the people in Delhi could well be proud.
The entire country had elected this Parliament, and they were admin-
istering Delhi, and everybody should have faith in them,

Regarding the future set-up of Delhi, the Minister said that the
ARC’s recommendations were before the Government. The Minister
had held discussions later with the Lt. Governor, the Chief Executive
Councillor, the Mayor, the President and Vice-President of the NDMC
and he proposed to hold discussions later perhaps with the M.Ps. of
Delhi as also with other political parties so that a specific and long-
term solution could be worked out.

Situation arising out of the Decision of the Supreme Court regarding
the Presidential Order derecognising the Rulers

On 16th December, 1970, Shri Bhupesh Gupta called the atten-
tion of the Minister of Home Affairs to the situation arising out of the
decision of the Supreme Court on the writ petitions challenging the
Presidential Order de-recognising the rulers.

The Minister of State in the Ministry of Home Affairs and Depart-
ment of Personnel in the Cabinet Secretariat, Shri Ram Niwas Mirdha
said that the Government had taken a decision to abolish the Privy
Purses but, along with that, an assurance was also given that some
transitional arrangements would be made. 1In the context of these
decisions, any suggestions coming from any quarters which would
‘help in implementing them, would be welcome.

The first step was to study the judgment and whatever next was
needed to be done. whether legally or administratively. would be
-done after a proper study of the judgment. The Minister stated fur-
ther that the Government was not opposed to property rights as such.
‘But it did feel that there should be reasonable limits over these rights,
80 that the general social welfare was maintained.

The Prime Minister. Shrimati Tndira Gandhi, replying to some
«other points, said that the Supreme Court judgment was a very lengthy
«document. They had received the judgment only that morning.
‘Therefore, it was very difficult to give a time or date by which they
-could study it.

The Prime Minister did not consider this to be any predicament
or any defeat. She had said very clearly in the speech which she
uade while introducing the Bill in the House: “We expect obstacles
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at every step in our march towards progress, towards bringing about
a better life for our people, towards bringing about greater equality
among the people.”

Replying to the point raised by Shri N. G. Goray whether the
power of Parliament to legislate on any issue of public importance
without any hindrance from the Supreme Court would be restored to
Parliament, when the Government would think of new measures in
the light of the Supreme Court judgment, the Prime Minister said:

I do not think, Sir, that it is right to use the word ‘hindrance'.
The Constitution is very clear on this and I think we can proceed
according to the Constitution but the Comstitution, as we have said
and as other Members have said on various occasions, is not a static
thing. The Constitution has been changed in other countries; it
has been changed in our country too and if it is necessary to
change it certainly we should do so and Government will think
about it.

Demand for Repeal of the West Bengal (Prevention of Violent Acti-
vities Act, 1970 and the West Bengal Maintenance of Public Order
Act, 1970

On Dccember 16, 1970, the Rajya Sabha considered two Statutory
Resolutions®® regarding Repeal of the West Bengal (Prevention of
Violent Activities) Act, 1970 and the West Bengal Maintenance of
Public Order Act, 1970%,

»Shri Bhupesh Gupta moved the following Resolution:

“This House resolves that in pursucnce of sub-section (4) of section
3 of the West Bengal® State Legislature (Delegation of Powers)
Act, 1870, the West Bengal (Prevention of Violent Activities)
Act, 10870, (President’s Act No. 19 of 1870), laid before the
House on the 23rd November, 1970, be repealed by the Presi-
dent by an enactment,

This House recommends to Lok Sabha that Lok Sabha do concur in
this resolution.”

Shri Chitta Basu moved the following Resolution:

“This House resolves that in pursuance of sub-section (4) of section
3 of West Bengal State Legislature (Delegation of Powers)
Act, 1970, the West Bengal Maitenance of Public Order Act
1970, (President's Act No. 20 of 1870), laid before the House

on the 2nd December, 1970, be repealed by the President by an
enactment

This House recommends to Lok Sabha that Lok Sabha do concur in
this Resolution.”

*For the discussion on the subject in Lok Sabha see. pp. 131—385 Supra.
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Shri Bhupesh Gupta, speaking on his Resolution, said that the
two Acts which were before the House for consideration were regard-
ed as black laws in the country. This House did not, and Parliament
as a whole did not, renew the Preventive Detention Act which had
continued for twenty years and more. Last year, in December, when
the matter came up for renewal, the Government decided to drop it.
But now West Bengal was under President’s rule. The Member could
not understand why West Bengal should be singled out by the Central
Government for the imposition of a Preventive Detention Act.

Shri Chitta Basu, speaking on his Resolution, said that these two
atrocious, reprehensible and despicable Acts should be repealed. The
Acts gave the police officers the right to arrest any person at any time
at any place they liked, and that also without a warrant. This was
not in tune with the democratic practice and the normal democratic
life.

The Member appealed to the House that in the name of democra-
cy, in the interest of helping the process of restoration of normal poli-
tical climate in West Bengal, Parliament should, in its wisdom, repeal
these two Draconian Acts and really create new possibilities for the
restoration of normal life in that part of the country™.

The Minister of State in the Ministry of Home Affairs, Shri K. C.
Pant, intervening in the debate, said that it was a small minority which
was holding the majority of citizens, who would have a peaceful life,
to ransom in West Bengal. That was what was happening in West
Bengal and they must fight this. The Minister was confident that
the House would reject these Resolutions, because while rejecting
these Resolutions, the House would give a mandate (as the other
House had given) that the Government had the support of all sections
of Parliament for taking the firmest measures against those who in-
dulged in murders and murderous violence.

Both the resolutions were negatived on December 17, 1970.

Legislative Business

The legislative business of the Rajya Sabha during the Session
consisted, inter alia, of the following important measures:

"Those who took part in the discussion were Sarvashri M. M. Dharia,
R. S. Doogar, B. N. Antani, Dr. Debiprasad Chattopadhyay, Sundar Singh
Bhandari, Balkrishna Gupta, Bipin Pal Das, Mahitosh Purakayastha, A. P.
Chatterjee, N. G. Goray, Rajnarain, Dr. (Mrs.) Mangla Devi Talwar, Shyam
Lal Yadav, Kalyan Roy and Naval Kishore.
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The Air Corporations (Amendment) Bill, 1970

The Minister of Tourism and Civil Aviation, Dr. Karan Singh,
moving® the motion for consideration of the Bill, said that there were
four main objects of the Bill. The first was to allow the expansion of
the Boards of Directors of the Corporations so that, if necessary, func-
tional directors could also be appointed therein. This was in keeping
with the recommendations of the Administrative Reforms Commission
and also enlightened management principles the world over, It was
sometimes important that people, who were working on the Corpora-
tions, should also be on the Board, and therefore, one important as-
pect was that the Government was expanding to the maximum per-
missible number, the number of Directors—from 9 to 15. The second
was to enable the Air Corporations to enter the hotel business. Avia-
tion and hoteliering were now very close to each other, and there were
about 30 or 35 international airlines which were involved directly or
indirectly in hoteliering. The Government, therefore, wanted to enable
Air India in particular, also Indian Airlines, if necessary, at a later
date, to enter the hotel business. Thirdly, in keeping with the Gov-
ernment’s policy that the autonomy of public sector corporations should
be encouraged in every way, the Government wanted to increasc the
amount of expenditurc that the Corporation could incur without going
to Government for sanction. This also had been looked into care-
fully as a part of the general policy of the Government of India, and
the Government wanted to increase it from fifteen lukhs to forty lakhs
of rupees. And finally, there was the question of the Advisory Com-
mittees. The Government felt that with the very vigorous and vigilant
Consultative Committee attached to the Ministry, the Advisory Com-
mittees perhaps were not really very necessary, because Members of
Parliament were fully represented on the Consultative Committecs™,

Replying to the debate, the Minister said that it was not actually
the lowness of the wage that resulted in the labour unrest in the two
Corporations.  Firstly, it was due to the general atmosphere of labour
unrest that was sweeping across the country and, secondly, there had
been a good deal of rivalry both within the Corporations and between
the Corporations. The Minister hoped that the situation would im-
prove.

% ";';‘;1; motion for the coosideration 6f the Bi?]- \;ra; movedonDecer;ber
*Clause 9 vof the Bill seeks 1o omit sub-section (1) of S, 41 of the Air

Corpprations Act, 1953, which empowers the Central Government to
appoint Advisory Committees.
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Referring to the demands made for new routes and new airports,,
the Minister assured the members that it was the intention and desire.
of the Government to improve, extend and expand the services wher-
ever it was possible.

The Minister pleaded guilty to the charge that since he became-
Minister he had not taken any personal interest in the question of air
hostesses. He assured the House that he would bring to the notice-
of the Corporations the remarks made by some hon. Members with re-
gard to the question of air hostesses.

Referring to the question of donations, the Minister said that Air
India and Indian Airlines had several functions to perform in India-
and throughout the world. If there was a calamity somewhere, where:
for public relations purposes it was necessary for the Corporation to
make a small donation, it should not be grudged. No political contri-
bution would be given. and if an amendment was given to say that
these donations should be made only in the interests of the Corpora-
tion, the Minister would be prepared to accept the amendment.

The Minister told the House that on more than one occasion he
had written personally to the Chairmen of the two Corporations urging-
upon them the necessity of giving greater representation to the Sche-
duled Castes and the Scheduled Tribes.

The motion for consideration of the Bill was adopted on the 17th’
November, 1960 and the Bill as amended was passed on the same date.

The Salaries and Allowances of Officers of Parliament ( Amendment)-
Bill, 1970

The Minister of Parliamentary Affairs, and Shipping and Trans-
port Shri K. Raghu Ramaiah, moving* the motion for consideration of
the Bill, said that this was a very simple piece of legislation. It affect-
ed only the officers of Parliament as defined in the Act, viz., the Chair-
man of Rajya Sabha and the Speaker and the Deputy Speaker of the
Lok Sabha. It only extended to them a facility which had already
been extended to Ministers. In the case of Ministers, in the event of
demission of office by a Minister, he was allowed to stay there for a
month. In the case of death of any Minister, his family was allowed*
to stay for two months. For the first month, there would be no
charges, but for the second month charges were payable. But in the

o 31The motion for the consideration of the Bill was moved on December
, 1970,
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case of officers of Parliament, at the present moment, that facility was
not there. At the present moment, they were entitled in the case of
demission for fifteen days and in the case of death the family was
cntitled for one month only. The object of this legislation was to put
them on a par with the Ministers. There was also one clause giving
retrospective effect so that the benefit of this Bill might accrue to the
family of Smt. Violet Alva, and that was the only reason why this
retrospective operation had been given,

The motion for the consideration of the Bill was adopted on De-
«ember 9, 1970, and the Bill was passed on the same date.

The State of Himachal Pradesh Bill, 1970

The State of Himachal Pradesh Bill, 1970 sought to establish a
new State of Himachal Pradesh comprising the territories of the existing
Union Territory of Himachal Pradesh and made the necessary supple-
mental, incidental and consequential provisions in relation to the es-
tablishment of the new State, including representation in Parliament
and in the State Legislative Assembly.

Shri K. C. Pant, replying to the debate on the motion for the consi-
-deration of the Bill, said that it was a red-letter day in the history of
Himachal Pradesh, and it was the privilege of the Minister to have pi-
loted the Bill. The Government was sympathetic to Himachal Pra-
desh’s requirements and needs. Himachal Pradesh was a symbol of
India's ageless culture, a receptacle of matchless beauty and, as Mr.
Chandra Shekhar said. it was also a sentinel on our borders, and so
these considerations must weigh with the Government, as also the fact
that there was a large tribal population. That was the reason why
during the Fourth Plan period the Government was continuing with
the assistance it was giving to Himachal Pradesh which was Rs. 134
per capita. When Himachal Pradesh becomes a State, its grant-in-uid
would have to be normally determined by the Finance Commission,
as in the case of the other States. But as a transitional measure the
Central Government could determine the grant until the next Finance
Commission makes its recommendations. Beyond that the Central
Government could not make any commitment at this stage, the Minis-
ter said.

So far as the question of future Plan assistance was concerned. the
Minister added that as in the case of other States. the National Deve-
lopment Council would make these allocations.

Felicitations to the new State from all sides of the House marked
the passage of the Bill. Members who participated in the two-hour
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debate wished the new State well and expressed the hope that it would
become self-reliant and viable. The motion for the consideration of
the Bill was moved an adopted on December, 17, 1970 and the Bill
was passed on the same date.

STATES

Meghalaya

The Second Session of the Meghalaya Legislative Assembly com-
menced on Monday, September 21, 1970 in the Meghalaya Assembly
Chamber, Shillong. The House met for 9 days and was prorogued on
October 5, 1970. Attendance of Members was ninety-nine per cent.

Obituary references

During the Session, obituary references were made to the passing
away of Shri P. Govinda Menon, Union Law Minister and Shri D.
Ering, Union Deputy Minister of Food and Agriculture. The House

also made a reference to the demise of President G. A. Nasser of the
U.AR.

Questions
Notices of 148 questions, out of which 60 were starred and 88 un-
starred, were received during the Session: Out of this, 57 starred ques-

tions and 75 Unstarred questions were admitted. The number of
questions answered was 52 starred and 55 unstarred,

Financial Business

The Meghalaya Budget for the year 1970-71 inclusive of the
amount expended from and out of the authorisations made under the
orders issued by the Governor under Section 57 of the Assam Re-orga-
nisation (Meghalaya) Act, 1969, was presented to the House by the
Minister of Finance on September 21, 1970, and adopted after dis-
cussion lasting six days.

As many as 23 Members took part in the general discussion on the
Budget which lasted for three days. The other three days were de-
voted to the voting on the various Demands for Grants.

Legislative Business

The following three Bills were introduced, considered and passed
during the Session.
(1) The Meghalaya Appropriation (No. 1) Bill, 1970;
3493(C) LS—12
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(2) The Meghalaya Interpretation and General Clauses Bill,
1970; and

(3) The Meghalaya Prevention of Gambling Bill, 1970.

Government Resolution

One Government Resolution urging the Union Government to con-
vert the Autonomous State of Meghalaya into a full-fledged State was
moved and adopted unanimously.

Eathfdﬁ'irmaﬁon by new Members

Members nominated by the Central Government in pursuance of
Sub-section (3) of Section 62 of the Assam Re-organisation (Megha-
laya) Act, 1969 took their oath on the 30th September, 1970,

Nagaland

The Sixth Session of the Second Nagaland Legislative Assembly
commenced on Thursday, August 27, 1970. The Session, which was
held for six days, was adjourned sine die on September 3, 1970.

Questions

Notices of 152 starred, 137 unstarred and one short notice ques-
tions had been received from Members. Out of this, 124 starred,
121 unstarred and one short notice questions were admitted and ans-
wered.

Legislative Business

The only Government Bill passed during the Session was the Naga-
land Appropriation (No. 4) Bill, 1970. Another Bill viz., the Naga-
land Village Area and Regional Councils Bill, 1970 introduced on
August 27, 1970, was discussed on August 31. On September 3,
the Bill was referred to a Select Committee consisting of 16 Members
including the Chief Minister, with directions to submit its report during
the next session of the Assembly.

Government Resolutions

A Government resolution regarding provision of vehicles to Secre-
taries and Joint Secretaries of the Government of Nagaland was moved
on August 29, 1970 by the Minister for Transport and was unani-
mously adopted by the House.
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Private Members' Business

In all, five private members’ resolutions came up before the House
during the Session. Three of them concerning exemption of sales
tax, amendments to the Nagaland Sales Tax Act, and sales tax on
Goods Tax, moved by Shri Tajen Ao, were taken up together for dis-
cussion on August 28, and were negatived. Discussion on another
resolution regarding Royalty on the Extraction of Timber, Stones, Sand
etc., moved by Shri I. Marachiba, was inconclusive and was adjourned
for the next session. The fifth resolution, moved by Shri T. A. Nagullie
and fourteen other members, on the integration of contiguous areas in-
habited by Nagas within Nagaland was unanimously adopted by the
House.

—‘l . . .
Discussion on matters of public importance

On a motion tabled by Sarvashri Wetezulo Naro, I. L. Chingmak
and I Arienba, the House had a discussion on September 1, 1970 on
a matter of urgent public importance, that relating to the observance of
cease-fire. The Chief Minister made a reply to the discussion.

Half-an-Hour Discussions

Three half-an-hour discussions arising out of the replies given to
questions were held during the session. One on Tractors in Tuensang
PWD on September 1; another on issue of works on K-2 Forms om
September 3 and a third on matters relating to Unstarred Question
1647.

Supplementary Demands

On September 1, 1970, the House discussed and passed by voice
vote the Supplementary Demands for Grants (First Batch) for the
year 1970-71; the demands had been presented to the House earlier,
on August 29, by the Finance Minister.

Committee Reports

During the Session, two Reports of the PAC (10th and 11th),
three Reports of the Estimates Committee (11th, 12th and 13th) and
one Report of the Assurance Committee (10th) were presented to
the House.

Pondicherry ..

The Legislative Assembly of Pondicherry met for four days from
October, 5, 1970 and adjourned sine die on October 8, 1970.
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Six Bills, namely, the Pondicherry Land Enforcement Bill, the
Pondicherry Cultivating Tenants (Payment of Fair Rent) Bill, the
Pondicherry Occupants of Kudiyiruppu (Protection from Eviction)
Bill, the Pondicherry Cultivating Tenants Protection Bill, the Karaikal
Pannaiyal Protection (Amendment) Bill and the Pondicherry General
Sales Tax (Fourth Amendment) Bill were passed.

Condolence resolutions were carried nem con on the passing away
of Thiru Omandur P. Ramaswamy Reddiar, former Chief Minister of
Madras, Thiru P. Govinda Menon, Union Law Minister and Thiru
Gamal Abdel Nasser, President of the U.A.R.

The Hon. Speaker referred the matter regarding the publication of
an article entitled ‘To Voters Second Series’ in a bi-monthly to the
Committee of Privileges for examination, investigation and report.

If our democracy is to flourish, it must have
criticism, if our government is to function it must
have dissent. Only rtotalitarian governments in-
sist upon conformity and they do so at their
peril. Without criticism abuses will go un-
rebuked; without dissent our dynamic system will
become static.

—H. S. COMMAGER



POLITICAL AND CONSTITUTIONAL DEVELOPMENTS IN
STATES

(September 1—December 31, 1970)
Andhra Pradesh
Telengana issue—New Moves and Recent Trends

A memorandum signed by 250 Members of Parliament demanding
a statutory executive mechanism for implementation of the recommen-
dations of the Telengana Regional Committee (T-R.C.) was submitted
to the Prime Minister, Smt. Indira Gandhi on September 3, 1970
by a depwtation of Telengana M.Ps. The new proposal envisaged,
inter alia, that in regard to the subjects in respect of which the Telen-
gana Regional Committee enjoyed autonomy; a separate department
would be created in the appropriate Ministry to ensure implementa-
tion of the recommendations of the said Committee. The proposed exe-
cutive mechanism, it was further stated, might even take the shape of a
committee of the Ministers from Telengana in the Andhra Cabinet
which would be responsible to the T.R.C. for the implementation of
its decisions. It may be recalled that only a few days earlier, on
August 31, in partial fulfilment of the Prime Minister's eight-point
programme aimed at accelerating the pace of development of Telen-
gana, the powers of the T-R.C., were enlarged by bringing within its
purview some additional subjects like University education, medium
and heavy industries, principles and methods of recruitment to subordi-
nate services and adequate opportunities of employment to the Telen-
gana people. The signatories to the Memorandum claimed that short
of break-up of Andhra the solution suggested by them was the mini-
mum that was acceptable to the people of Telengana.*

The Prime Minister, it was reported, promised the deputation that
she would have the memorandum examined, but it was later reported
that on a scrutiny of the new proposals the Union Home Ministry was
of the view that the creation of a “mini” Assembly within the legisla-
ture and a “mini” Cabinet might lead to friction by creating misun-
derstanding between the two regions. On November 24, in the course
of a meeting with a deputation of Congress (N) M.Ps, from Telen-
gana, the Prime Minister was stated to have made it clear that the

*Hinduatan Times, September 1 and 4, 1870.

181



182 Journal of Parliamentary Information

existing arrangements in regard to Telengana would continue and that
there was no question of Andhra Pradesh being bifurcated. She was
hopeful that her eight-point formula would go a long way towards
meeting the grievances of the Telengana people.*

Meanwhile, in the Siddipet by-election, result of which was
announced on Nov. 16, 1970, Shri A. Madan Mohan of the Telen-
gana Praja Samiti was declared elected to the Assembly defeating his
nearest rival Shri P. V. Rajeshwar Rao of Congress (N) by about
20,000 votes. Commenting on the election result, Dr- Chenna Reddy,
the Chairman of the Telengana Praja Samiti, claimed that the ‘mas-
sive victory’ of the Samiti showed the very strong conviction of the
people of Telengana for a separate State and urged the Prime Minis-
ter to act immediately so as to meet their wishes.**

Towards the end of December, in a fresh attempt to find a solu-
tion to the Telengana problem, the Prime Minister initiated a series
of talks with the Andhra Chief Minister, Shri Brahmananda Reddy
and the Telengana Praja Samiti Chief, Dr. Chenna Reddy. At these
talks, the Prime Minister was reported to have mooted a new for-
mula according to which a two-thirds majority among the Telengana
members of the State Assembly would have a deciding voice on the
future status of their region after a five year watch on the progress
made by the eight-point programme.}

Government defeated on a snap vote

For the first time, the Andhra Pradesh Government headed by
Shri Brahmananda Reddy was defeated in a snap vote in the Assem-
bly on November 28, 1970. The occasion was the first reading of the
Andhra Pradesh Agricultural Pests and Diseases (Amendment) Bill
1970, which provided for the conscription of labour to fight pests and
agricultural diseases. The motion, moved by the Agriculture Minister,
was lost by a voice vote.1t

The snap vote came as a complete surprise to the Ruling Congress
which had a comfortable majority in the Assembly-177 members in a

*Ibid., November 24 and 25, 1970.
**Ibid., November 19, 1970,

tIbid., January 1, 1871. However, the talks ended in a deadlock end on
January 4, 1971, the executive of the Telegana Praja Samiti formally
announced its rejection of the Prime Minister's pmyosnl

See—Ibid,, January 8 and 6, 1971, - ’ Y

$Ibid,, Hindu, November, 28, 1970.




Political and Constitutional Developments in States 183

House of 288. Immediately after the Bill was turned down the Leader
of the Opposition, Shri N. Ramachandra ‘Reddi, rose to demand the
resignation of the Government. Official sources, however, maintained
that the question of the Government’s resignation did not arise as the
Bill was not a money Bill. Later, the Deputy Speaker, Shri Vasudev
Naik, adjourned the House for the rest of the day.*

Election of Speaker

In the Andhra Pradesh Assembly, on December 3, 1970, Shri B. V.
Subba Reddy was declared elected Speaker of the Assembly in a con-
test to the office in which the Opposition nominee, Shri P. Narsing
Rao, was defeated by 178 votes to 49. Shri Subba Reddy was spon-
sored by the Ruling Congress and supported by the Jana Congress, the
Peoples’ Democratic Party and some Independents.

With this election Shri Reddy returned to the Chair after a lapse of
four months. Shri Reddy, it may be recalled, had resigned as Speaker
on July 31, 1970, following the rejection by the House of his opinion
that the inordinate delay in placing on the table of the House statutory
reports and papers by the Government constituted “contempt” of the
House.** ) s

Assam

Choudhury takes over as Chief Minister: On October 30, 1970,
Shri B. P. Chaliha who had been ailing for some time resigned from
the Chief Ministership of the State—an office which he had held for
a period of 13 years. The same day, Shri Mahendra Mohan Chou-
dhury was unanimously elected leader of the Assam Congress Legis-
lature Party, Later, on November 6, a new 26-member Ministry—
the largest Assam has ever had since Independence,—was sworn in by
the Governor.t

No-Confidence Motions

The State Assembly met on November 9 for its winter session. Two
motions expressing want of confidence in the new Ministry were ad-
mitted in the Assembly on the opening day of the Session and were ul-
timately rejected by the House on November 12 by 61 votes to 38.1+

*Ibid,

**The Hindu, December 4, 1970.

tHindustan Times, October 31 and November 7, 1870
t1Ibid., November 10 and 18, 1870,
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Deputy Speaker Elected

The Congress (R) nominee, Shri Jogen Saikia, was elected Deputy
Speaker of the Assam Assembly on November 13, his only rival, Shry
Lakhyadhar Choudhury (SSP) losing by a margin of 12 votes. The
election was necessitated by the appointment of the earlier incumbent,
Shri Ataur Rehman, as a Cabinet Minister in the newly formed Chou-
dhury Ministry.*

New Capital for Assam

The promotion of Meghalaya to full statchood will necessitate the
building of a new capital for Assam for which the Government of
India would give assistance. On November 18, 1970, the Assam
Government set up a Cabinet Sub-Committee to go into various

aspects of constructing a new capital for the State in the Brahmaputra
Valley.**

Bthar
Land Reform Ordinance

On September 10, the Governor promulgated an ordinance to
prevent transfers of land with the intention of defeating the purposes
of the parent statute—the Bihar Land Reforms (Fixation of Ceiling
Area and Acquisition of Surplus Land) Act, 1961. The Ordinance
provides that no transfer of land in excess of the ceiling can be made
without the permission of the Collector coneerned, who has been autho-

rised to refuse such permission if he is satisfied that the proposed trans-
fer was not bonafide.t

Retention of Upper House

The Bihar Legislative Assembly adopted on December 4, 1970
a non-official resolution seeking postponement of the Legislative Coun-
cil's abolition to May 7, 1974. An earlier resolution adopted by the
House during the last Budget Session had recammended the abolition
of the Council with immediate effoct. The present resolution, pilated
by Shri Vidyakar Kavi, dissident Congress (N) leader, was passed by
186 votes to 55, thus securing the required two-thirds’ majority of the

*Hindusthan Standard, November 14, 1970.
**Hindustan Times, November 20, 1970,
tHindustan Standard, September 13, 1970,
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members present. The CPI, a partner of the ruling eight-party coali-
tion, and the SSP voted against the resolution, while the Congress (0O),
Jan Sangh and Swatantra voted with Congress (N) and its other coali-
tion partners in favour of the motion.*

Exit of Daroga Rai Ministry

The ten-month old Daroga Rai Government was voted out of
office in the State Assembly on December 18, 1970 when the House
passed by 164 votes to 146 a no-confidence motion expressing lack of
faith in the Congress (N)-led coalition Government. The parties
which voted for the motion included the SSP, the Jan Sangh, the Cong-
ress (O), the Swatantra, the Janata, the rebel PSP, the BKD, the
Soshit Dal group led by Shri B. P. Mandal, the All India Jharkhand
group led by Shri Bagun Sumbrui and some Independents. Five
Congress (N) members, who had left the coalition and crossed the
floor earlier, also voted with the Opposition. Among the parties that
lined up against the motion were the Congress (N), the CPI, the
PSP and some splinter groups and Independents. Soon after the:
Assembly verdict, the Chief Minister met the Governor and submitted
the resignation of his Ministry. The Governor asked him to continue
in office till alternative arrangements were made *

Formation of New SVD Ministry

An ll-member SVD Ministry, headed by Shri Karpoori Thakur,
Chairman of the Samyukta Socialist Party, was sworn in on December
22, 1970. The new Ministry—the eighth in the State since the 1967
General Election and the fourth since the mid-term poll in 1969—was
formed with the support of the SSP, the Congress (O), the Jan Sangh,
the Swatantra, the Janata Party, the B.K.D., the Soshit Dal, the Jhar-
khand, the rebel PSP, the Justin Richard faction of the Hul Jharkhand

and an eight-member independent group, led by Shri Shatrumardan
Sahi, besides some independents.t

Gujarat
Change of Party Affiliations

The Gujarat Praja Parishad, formed by a break-away group of
Swatantra legislators in August 1970, disintegrated in October with
fifteen of its MLAs crossing over to the Congress (O) and ten joining

*Hindustan Times, December 5, 1870,
**Ibid., December 19, 1970.
1Ibid.,, December 23, 1970 and Indian Express, December 24, 1970.
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the Congress (N). With these changes in party affiliations the res-
pective strengths of the Congress (O) and the Congress (N) in the
State Assembly rose to 107 and 25 respectively, With this Congress (N)
replaced the Swatantra as the main Opposition in the Assembly and
on November 16, the opening day of the winter session, the leader
of the Congress (N) group in the Assembly, Shri  Kantilal Ghia,
occupied the seat as the Leader of the Opposition.*

Resignation of 2 Ministers

On December 10, 1970, the Gujrat Governor accepted the resig-
nations of the Finance Minister, Shri Jashwant Mehta and the Parlia-
mentary Affairs Minister Shri Chimanbhai Patel on the advice of the
Chief Minister. The two Ministers had resigned from the Cabinet
in protest against the All India Congress Committee (O)’s resolution
to forge electoral adjustments with “parties opposed to basic policies
of the Congress (O).”**

Jammu and Kashmir

Ordinance to curb Communalism

With a view to curb communalism in the State and also to facili-
tate implementation of the recommendations of the National Integra-
tion Council regarding steps to deal effectively with the problem of
communalism, the Governor of Jammu and Kashmir promulgated on
September 3, 1970 an Ordinance amending the Jammu and Kashmir
Ranbir Penal Code, the Code of Criminal Procedure and the Repre-
sentation of People Act, 1957+

Under the Ordinance, conviction by a Court for objectionable
communal activities, irrespective of the punishment awarded, would
constitute a disqualification for election under the Jammu & Kashmir
Representation of the People Act, 1957.

Kerala
Mid-term Elections

In the elections to the State Legislative Assembly held on Septem-
ber 17, over 70 per cent of the 10 million voters of the State were re-
ported to have exercised their franchise. The 21 parties and groups

*Hindustan Times, October 4 and November 17, 1970, Times of India,
October 16, 1870 and Statesman, November 18, 1070,

**Hindustan Times, December 11, 1970,
{Hindustan Times, September 4, 1970,
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which contested the elections were broadly split into three “fronts”—
the CPl-led Front, which had entered into an electoral understanding
with the Congress (N); the CPM-led front in association with the
Indian Socialist Party; and the Democratic Front of the Congress (O)
and the Kerala Congress.*

The alliance between the Congress (N) and the CPl-led mini-
front, which includes the Muslim League, the Revolutionary Socialist
Party and the Praja Socialist Party, gained an absolute majority in
the newly elected State Assembly, winning 68 seats in a House of 133
(excluding one nominated); the seats secured by each of the alliance
partners being: Congress (N)—32; CPI—16, Muslim League—11;
RSP—6; and PSP—3. The seats won by the other parties were:
CPM—28; SSP—6; Indian Socialist Party—3; Kerala Socialist Party
—2; Kerala Tozhilali Party—2; Kerala Congress—12; and Unattach-
ed Independents—12.**

New Ministry

A nine-member Ministry of a United Front comprising CPI, Mus-
lim League, PSP and RSP, headed by CPI leader Shri Chelat Achuta
Menon, was sworn-in by the Governor on October 4, ending the two-
month old President’s Rule in the State, The 32-member Congress
(N) group in the Assembly supported the new Ministry from outside.t

The swearing in marked the beginning of Shri Achuta Menon’s
second term as Chief Minister, The first CPI-led coalition Ministry,
headed by him, it would be recalled, had resigned after nine months in
office, on August 1, 1970, to seek a fresh mandate from the elec-
torate.}

Speaker and Deputy Speaker Elected

. Shri K- Moideen Kutty (Muslim League) was elected Speaker of
the Kerala Assembly on October 22. Shri Kutty whose candidature
was sponsored by the Congress (N)—United Front alliance defeated
the Opposition candidate, Shri A. C. Chacko (Kerala Congress) by
a margin of 6 votes.tt

*Hindustan Times, September 18, 1070.
**Ibid., September 19, 1970 and Indian Express, September 20, 1970.
tHindustan Times, October 4 and 6, 1870,

$Ibid,, October 4, 1970 and Free Press Journal, October 7, 1870,
ttHindustan Times, October 23, 1670,
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On October 30, the House elected Shri R. S. Unni (Revolutionary
Socialist Party), nominee of the ruling United Front, as the Deputy
Speaker, the Opposition candidate, Shri V. K. Gopinatham (SSP),
losing by a margin of 6 votes*

Opposition Walk-out in protest against Speaker's Ruling

The entire opposition in the Kerala Assembly staged a walk-out on
October 30, 1970 to protest against the Speaker’s ruling in allowing the
Home Minister, Shri C. H. Mohammed Koya, to make a statement on
police lathi-charge on students at Alleppey and Kozhikode and thus
depriving the Opposition of the opportunity to raise the issue in the
House.**

Soon after the question-hour, the Home Minister rose to make a
statement on the circumstances under which police had to use force
in those places and also to announce that an inquiry had already been
ordered. The Opposition, however, urged that the adjournment
motions tabled by Members on the lathi charges should be taken up
first as otherwise their version of the incident would go unheard- The
Minister argued that he had a right to make such a statement under
the rules of procedure of the Assembly. The Speaker upheld this
view. After the Home Minister had made the statement, the Speaker
withheld permission for moving the adjournment motions in view of
the statement made by the Home Minister and an opportunity which
Members would get to raise the issue during the debate on the motion
of thanks to the Governor's address. In protest, the Opposition Mem-
bers walked out after short statements had been made by leaders of
their parties.t

Assembly calls for amendment of the Constitution

The Kerala Assembly unanimously adopted on November 6 a non-
official resolution urging the Union Government to take necessary
steps for amending the Constitution in suoh a way as to facilitate pro-
per legislation on land, private property and security for teachers in
private educational institutions.

Replying to the debate on the resolution, the Chief Minister.
Shri C. Achuta Menon, said that he was not opposed to the idea of

*Ibid., October 31, 1870.
**Free Press Journal and Statesman, October 31, 1970,
1Ibid. hd
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calling a Constitueat Assembly to draft a new Constitution. How-
ever, new Constitution would have to be framed only if the existing
one could not be amended properly to suit the changing needs of
Indian society, he added.*

Meghalaya
Statehood for Meghalaya

The Prime Minister, Smt. Indira Gandhi, announced in Lok Sabha
on November 10, 1970 that Meghalaya, which was formed as an auto-
nomous State within Assam on April 2, 1970, would be granted ful
Statehood.

Earlier, on September 30, 1970, the Meghalaya Legislative Assem-
bly had unanimously passed a resolution demanding full Statehood for
Meghalaya. The Government resolution, moved by the Chief Minis-
ter, Captain Williamson Sangma, referred to the difficulties which had
already arisen and which were bound to increasingly confront the Gov-
ernmen? in implementing the complicated scheme embodied in the
Assam Reorganization (Meghalaya) Act, 1969-**

Mysore
New Chairman of Legislative Council passes away

Shri R. B. Naik (Congress O), who was unanimously elected Chair-
man of the Mysore Legislative Council on September 26, 1970, passed
away on November 26, following a heart attackt

Orissa

Unsuccessful Bid to Censure Government

A motion tabled by the CPI leader, Shri Gangadhar Paikray and
threz other members expressing lack of confidence in the Swatantra-
Jana Congress coalition Government headed by Shri R. N. Singh Deo
was admitted by the Speaker on September 14. During the debate on
the motion Shri Paikray alleged police repression and failure on the
part of Government to implement land reforms,

*Times of India, November 7, 1970.

**Hindustan Times, October 1 and November 11, 1970 and Hindustan
Standard, November 12, 1870.

tIndian Express, November 27, 1970,
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The motion was negatived by the House by a margin of 20 votes
the following day—73 members voting against the motion and 53 for
it.*

Change of Affiliations

Earlier, on September 14, 1970, 23 MLAs—18 Congress (N), 3
Jana Congress and 2 Independents—had informed the Speaker in
writing that they had formed the Utkal Congress Legislature Party
under the leadership of Shri Gangadhar Mahapatra who till recently
was the deputy leader of the Congress (N) party in the House. With
these defections the strength of the Congress (N) party was reduced
from 25 to 7 and that of Jana Congress from 25 to 22. Later, on
September 15, 1970, the Speaker recognised Shri Gangadhar Maha-
patra, leader of the newly formed Utkal Congress Legislature Party
as the new Leader of the Opposition in the Assembly in place of Shri
Binayak Acharaya of Congress (N).**

Abolition of Land Revenue Bill

An official Bill to give statutory effect to the abolition of land re-
venue permanently in respect of agricultural and certain other cate-
gories of land in Orissa was passed by the State Assembly on October
26. Earlier, the State Government had stayed the collection of land
revenue in respect of certain types of lands by an executive order. The
Bill seeks to give statutory effect to abolition of land revenue retros-
pectively from April 1, 1967t

Lok Pal Bill Passedt '

The State Assembly, on October 28, passed an official Bill, pro-
viding for a permanent body—'Lok Pal’ and ‘Lokayukta—to inquire
into public complaints against public servants except the Chief Minis-
ter. Commending the Bill, the Deputy Chief Minister, Shri Pabitra
Mohan Pradhan pointed out that the Bill had been framed on the basis
of the recommendations of Administrative Reforms Commission Report
which excluded the Prime Minister from the jurisdiction of the Lokpals
and the Lokayuktas.t

*Hindustan Times, September 15 and September 16, 1870.

**Ibid., September 15 and 16, 1970 and Free Press Journal, September
15, 1970.

1Conparlist, November 1870, p. 6.
{Statesman, October 20, 1970,
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Jana Congress withdraws from Coalition

On December 31, 1970, the Jana Congress announced its decision
to withdraw from the Swatantra-led coalition Government. Accord-
ing to the Jana Congress Secretary and Irrigation Minister, Shri S. N,
Patnaik, the withdrawal was on account of the “shady Kendu leaf
deal” of the departments held by the Swatantra Party Ministers. -
Shri Patnaik said that all the Ministers and Deputy Ministers of his
party would collectively submit their resignation to the Chief Minister,
Shri R. N. Singh Deo, through the party leader and Deputy Chief Min.
ister, Shri Pabitra' Mohan Pradhan, any time before January 4, 1970
when the State level committee and the legislature party would meet
to take a “formal decision” on withdrawal. He further said that his

party wanted the Assembly to be dissolved.*
Punjab

Absolute majority for Akali Dal

The ruling Akali Dal (Sant Group) regained absolute majority
on account of its strength having risen from 40 to 55 in the 104-mem-
ber State Assembly, following the decision of the break-away Gurnam
Singh Akali Group to merge with the parent body on November 26.
Shri Gurnam Singh was reported to have said that the unity decision
had been taken in the interest of the Sikhs as well as of Punjab as a
whole and to strengthen the administration.**

Changes in Ministry

On December 5, the strength of the State Council of Ministers
was raised from 25 to 27 by inclusion of two more Ministers—Shri
Atma Singh and Shri Ravel Singh, both of whom belonged to the
erstwhile Akali Dal (Gurnam Singh) group. Earlier, on November
19, 1970, Shri Balbir Singh, Parliamentary Secretary, had resigned
from the Government in protest against “extra interest being taken by
some Ministers in his constituency to his detriment.”}

*Hindustan Times, January 1, 1971. Later on January 5, 1971, the Jana
f;?nzl‘e!s formally quit the Coalition Government. See Ibid., January 6,

1.

**Hindustan Times, November 27, 1870.

tIbid,, November 20 and December 6, 1970.
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Rajasthan

Preventive Detention Bill adopted

In the face of bitter criticism from Opposition benches, the Rajas-
than Preventive Detention Bill was passed in the State Assembly, after
2 10-hour debate on November 22. The Bill empowers the State
Government to detain a person for a maximum period of three months
with a view to preventing him from acting in any manner prejudicial
to the security of the State or the maintenance of public order or the
maintenance of supplies and services essential to the community.*

Tamil Nadu

MLA cannot refuse to speak

The Speaker of the Tamil Nadu Assembly held on September 8,
1970, that when the Speaker called upon a Member to speak, it should
be taken as a direction so that refusal on the part of the Member to

speak would amount to an ‘affront’ to the Chair and ‘insult’ to the
House.

The ruling was given when a Congress (O) Member, Shri T. Mar-
tin, refused to speak on his party’s no-confidence motion when called
upon by the Speaker. Shri Martin wanted more time than stipulated
for each Member participating in the discussion. The issue was final-
ly resolved and Shri Martin was allowed to speak after the Leader of
the Opposition, Shri P. G. Karuthiruman Congress (O) had expressed
regret on behalf of his party.**

No-Trust Motion Rejected

The Tamil Nadu Assembly, on September 9, rejected the no-confi-
dence motion, sponsored by Shri P. G. Karuthiruman Congress (O)
against the DMK Ministry headed by Shri M. Karunanidhi by 133
votes to 29. During the debate on the motion the Opposition had
come out with charges of favouritism and irregularities in administra-
tion, which were vehemently denied by the Chief Minister. Besides
the DMK members, the Forward Bloc, Muslim League and the Tamil
Arasu Kazhagam MLAs voted against the motion- However, the
DMK’s 1967 poll allies, Swatantra, CPM, PSP, SSP, CPI, the lone

*Hindustan Times, November 23, 1870.
**Free Press Journal, September 9, 1970,
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Republican member and one independent remained neutral. The
Congress (N) group was not present at the time of the voting.*

Resignation of Three Ministers Accepted

The Tamil Nadu Chief Minister, Shri M. Karunanidhi, forwarded
to the Governor on September 9, 1970 the resignations of three Minis-
ters—Shri K. A. Mathialagan (Finance), Shri M. Muthuswami (Co-
operation) and Shri Vezhavandan (Labour). The resignations were
accepted the same day. According to reports, the Ministers were
apparently dropped following the directive from the Party Executive
to the Chief Minister on August 23, 1970 to reconstitute the Cabinet
by releasing some senior Ministers for party work.**

Swatantra Party breaks away from DMK

On November 17, 1970 the Swatantra Party broke away from the
electoral alliance it had entered into with the Dravida Munnetra
Kazhagam at the time of the last general elections. Shri C. Raja-
gopalachari, founder-leader of the Swatantra Party stated that the
break was on account of the DMK’s resolve to support the “Indira
Congress-cum-Communist regime.”+

Seven Party Joint Front

The formation of a “progressive front” of seven parties, including
the ruling DMK, was decided at a meeting of State leaders of these
parties at Madras, on November 25. The seven parties are the DMK,
CPI, Congress (N), Muslim League, Forward Bloc, Tamil Arasu
Kazhagam and the PSP. According to an agreement reached, the
representatives of the DMK would preside over further meetings of
the front++

Uttar Pradesh
Exit of Charan Singh Ministry and Imposition of President’'s rule

Differences of opinion between the two partners of the BKD—
Congress (N) coalition Ministry, which had come into being in the
State on February 17, 1970 came to ahead on September 24, 1970
with the Chief Minister, Shri Charan Singh, asking the Governor

*Hindustan Times and Economic Times, September 10, 1970.
**Hindustan Times, September 10, 1870.

tHindu, November 18, 1870.

ttHindustan Times, November 20, 1870,

3404(C) Ls—13.
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to “remove” 13 out of 26 Congress (N) Ministers, if they did not
resign, and the Congress (N) withdrawing its support to the Govern-
ment and urging the Governor to demand Shri Charan Singh’s resig-
nation on the ground that after the withdrawal of Congress (N) sup-
port, his Government was in a minority.

On September 27, the Governor, on the advice of the Chief Minis-
ter, divested all the 13 Congress (N) Ministers of their portfolios and
allotted them to Shri Charan Singh. On the following day, however,
the Governor wrote to Shri Charan Singh asking him to resign from
the office of the Chief Minister “as the coalition in which the Congress
(N) was a major partner no longer exists” and “as it is unconstitu-
tional in the present circumstances for you to continue as Chief Minis-
ter.” The propriety of the Governor’s action in asking him to resign
was questioned by Shri Charan Singh who maintained that the ques-
tion whether he had lost the confidence of the Assembly had to be
tested in the Assembly which was scheduled to meet “hardly a week
away” on October 6 and could be summoned even earlier if the
Governor so desired.*

On September 29, the Governor sent a report to the President stat-
ing that the constitutional machinery had broken down in the State
and recommending the imposition of President’s rule in the State.
Eventually, the State was brought under President’s rule on October 2,
1970, the necessary proclamation having been signed by the President
in Keiv in the Soviet Union on the previous day. With the promulga-
tion of President’s rule, the Governor assumed in the name of the
President all the powers of the State Government and Shri Charan
Singh ceased to be the Chief Minister. The proclamation suspended
the State Assembly but did not dissolve it to keep open the chances
of formation of a new Government.**

On October 6, 1970, the Allahabad High Court rejected a Writ
petition questioning the President’s proclamation imposing Central
Rule in U.P. The petitioners had, inter alia, contended (i) that the
recommendation of the Governor for imposition of President’s rule
~>s mala fide and against the provisions of Constitution and (ii) that
the President did not apply his mind nor was he aoquainted with the
facts of the situation and the proclamation, therefore, was nothing but
an abuse of power. Recording the reasons for rejecting the petition,
the Court held on October 19, 1970 that it was not open to it to go

*Hindustan Times, September 25, 28, 20 & 30, 1870.
**Ibid., September 30, October 2 and 3, 1970.
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into the validity of a Proclamation issued by the President because of
the provisions of Article 361 of the Constitution, which lay down that
the President shall not be answerable to any court for the exercise and

performance of the powers of his office.*

Installation of T. N. Singh Ministry

A new Samyukta Vidhayak Dal (SVD), comprising BKD, Cong-
tess (0), Jana Sangh, SSP and Swatantra parties, which together
claimed the support of 257 MLAs in a House of 426, unanimously
elected Shri T. N. Singh, Congress (O) Member of the Rajya Sabha
and a former Union Minister of Iron and Steel, as leader on October

9, 1970.t

A three-man SVD Ministry headed by Shri T. N. Singh was sworn
in on October 18, 1970. Simultaneously, the 15-day old President's
rule in the State was revoked. The new Ministry was expanded in
stages and by November 18, 1970, it comprised 53 members: 17 re-
presentatives of the Congress (0), 21 of the BKD, 7 each ‘of Jana
Sangh and SSP and 1 of Swatantra Party.(@

Speaker's Ruling on T. N. Singh’s status as Leader of the House

When the State Assembly met for the first time after the formation
of the new SVD Ministry headed by Shri T. N. Singh on December 7,
the Congress (N) Opposition raised an objection to the Chief Minis-
ter, Shri T. N, Singh’s functioning as Leader of the House without
being its member. After a 70-minute discussion, the Speaker, Shri
A. G. Kher, reserved his ruling and adjourned the House. In his
ruling on the next day, he held that in accordance with the past prac-
tice and conventions in the State, Shri T. N. Singh could act as
Leader of the House without being its member. He pointed out that
Lok Sabha rule**, on which the Opposition Members had mainly re-
lied, was not binding on the House which, being a sovereign body, was
free to lay down its own rules and conventions.t}

" *Ibid., October 7, & 20, 1970,
tHindustan Times, October 10, 1970; @Ibid., October 18, November 13,
15 & 19, 1970. Indian Express, November 1B, 1970 & Asian Recorder,

December 24—31, 1970, p. 9972,

**Rule 2 of the Rules of Procedure and Conduct of Business in Lok
Sabha says “Leader of the House means the Prime Minister, if he is a
member of the House, or a Minister who is a member of the House and is
nominated by the Prime Minister to function as the Leader of the House".
This definition was incorporated in the Rules in 1966.

ttHindustan Times, December 8 & 9, 1970,
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West Bengal
Presidential Acts to curb violent activities

President V. V. Giri, on November 22, 1970, gave his assent to the
West Bengal Prevention of Violent Activities Bill, vesting certain
special powers in the State administration to curb the extremist acti-
vities in the State which has been under President’s rule since March
19, 1970. The Bill was earlier generally endorsed by the Parliamen-
tary Consultative Committee for West Bengal.

The Presidential Act provides for preventive detention in the
case of certain specified activities. Under it, anyone indulging in or
instigating violence to promote an ideology or to overthrow or over-
come the Government established by law or to bring about a change
in the Constitution, will be liable to be taken into custody for a period
not exceeding one year.*

On November 30, 1970, the President gave his assent to another
measure recommended by the Parliamentary Consultative Committee
on West Bengal—the West Bengal Maintenance of Public Order Bill,
conferring additional powers on the West Bengal administration and
the police to take stringent measures against _ persons indulging in
arosn, looting and other crimes.**

Subsequently, resolutions seeking to repeal the aforementioned
Presidential Acts, moved in both the Houses of Parliament, were re-
jected—by the Lok Sabha on December 15 and by the Rajya Sabha
on December 17.%

Union Territories Delhi
Delhi

Statehood for Delhi Rejected

At a meeting of the Consultative Committee of Members of Par-
liament for the Ministry of Home Affairs on October 31, 1970, Prime
Minister Smt. Indira Gandhi firmly rejected the demand for statehood
for the Union Territory of Delhi, maintaining that there was no scope
for two Governments to function in Delhi. She, however, promised

*Hindustan Times, November 23, 1870.

@Ibid., December 1, 1870.

{Hindustan Times, December 16, 1970 and Indian Express, December
18, 1970.
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to consider steps to give more powers to the local administration as
recommended by the Administrative Reforms Commission.

On November 15, 1970 Shri L. K, Advani, President of the Delhi
rradesh Jan Sangh, called upon his partymen to be prepared for a mass
agitation against what he characterised as the Central Government’s
“unjust behaviour” towards Delhi's demand for statehood. On
December 7, 1970, several Jan Sangh Members of Parliament, the
Mayor and the Deputy Mayor of Delhi, representatives of Congress
(0), Members- of the Delhi Metropolitan Council and the Municipal
Corporation went in a deputation to submit a memorandum to the
Prime Minister to reconsider the demand for Statehood for Delhi.
The Prime Minister, rejecting the demand, made it clear to the depu-
tationists that any kind of agitation for statehood would not change
the decision on the issue.*

Enhanced salary and allowances for legislators

The Union Government decided on December 2, 1970 to raise the
salary and allowances of the legislators and councillors of the Delhi
Metropolitan Council with retrospective effect from January, 1970.
With this decision, the salary of the Executive Councillors has been in-
creased from Rs. 850|- to Rs. 1000|- per month and the daily allow-
ance from Rs. 25 to Rs. 30. The Chief Executive Councillor would
now be entitled to a sumptuary allowance of Rs. 200- per month in
addition to his salary. The Deputy Chairman of the Council becomes
entitled to the use of an official car and government residence.**

Himachal Pradesh
Statehood for Himachal Pradesh

A Bill conferring statehood on Himachal Pradesh was passed by
the Lok Sabha on December 15, 1970 and by the Rajya Sabha on
December 17, 1970. The Bill provides that the new State will com-
prise the territories of the existing Union Territory of Himachal Pra-
desh and makes the necessary supplemental, incidental and consequen-
tial provisions in relation to the establishment of the State including
tepresentation in Parliament and in the State Assemblyt

*Hindustan Times, November 1, 16, and December 8, 1970.

**Conparlist, December 1970, p. 5.

tHindustan Times, December 16 and 18, 1970. The new State was since
inaugurated by the Prime Minister on January 25, 1971
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Manipur

Extension of President's Rule

By an order issued on October 15, 1970 President’s Rule was ex-
tended in Manipur by another six months. It may be recalled that
President’s Rule was proclaimed in the Union Territory a year ago and
was due to expire on October 15.*

Tripura
Formation of New Party

The Congress (N) Party in the Tripura Assembly split up on Sep-
tember 16, 1370 when eight of the party members decided to form a
separate party called the Congress Legislative Party (Socialist). Shri
Sunil Chandra Dutta and Shri Promode Dasgupta were elected leader
and deputy leader respectively of the new group. After the split, the
strength of Congress (N) in the 33-member House was reduced to 19,
including the Speakers.t

*Hindustan Times, October 18, 1970.
tHindustan Times, September 17, 1870.
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GOVERNMENT IN ACTION IN THE UNITED KINGDOM by
PROF. G. W, KEETON: Published by Ernest Benn Ltd., London:
Price £ 2,50: Pages 271.

“Government in Action in the United Kingdom” by Professor
G. W. Keeton, author of many books including the now-famous “The
Passing of ‘Parliament”, is a scholarly and comprehensive account of
the forces of evolution that have contributed to the stabilisation of
parliamentary democracy in the United Kingdom. Prof- Keeton
book under review is a historical document with ample quotations
and references to various writers. He does not consider the absence
of a written Constitution in the country which all the modern States
of the world have, as a weakness of Britain’s constitutional position.

Besides the “Introduction” which is fairly long and substantial,
Prof. Keeton has divided the book into fifteen chapters which deal
succinctly with the various political institutions that have contributed
to the parliamentary system of Government in the United Kingdom.
The political parties like the Conservatives and Labour do not have
any constitutional sanction, and yet then, they exist. England has
built up conventions which have crystallised into a political system in
the country.

Before the emergence of British Parliament, there .wassome
amount of a strife with the monarchy regarding sovereignty. After
the Revolution of 1688, the process of sovereignty for Parliament
started and this sovereignty led to the ultimate centralisation of power
in the hands of Government. This centralisation of power is a fact
which Prof. Keeton does not like. This can be pointed out in the
words of the learned professor as follows:

The citizen of the United Kingdom is exposed to a greater
degree because of the lack of any forma] constitutional document.
As a direct result, invasion of personal liberty, the growth of
bureaucracy, and an increasing authoritarianism in government
have proceeded a good deal further.

The King of England rules; he does not govern. It is the Parlia-
ment that governs. This fact has been settled after a long-drawn
strife. Prof. Keeton is not blind to the economic issues that plague
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England today. In this connection, speaking about recent times, he
Soys:

Still more recently, the situation in the United Kingdom has
been aggravated further by repeated financial crises, devaluation,
and a stubborn balance of payments problem, necessitating rigid
control of many aspects of economic life, where the classic nine-
teenth-century conception of freedom of contract has been, for
many purposes, replaced by governmenta] planning of the economy
involving also a control of incomes and prices, unknown in
England since the Middle Ages, and to which trade unions, indus-
try and commerce must conform.

There is a variety of conflicts within the Commonwealth itself.
Particular mention may be made in this connection of the White domi-
nation in Rhodesia. This has led to the abandonment of the old con-
cept of the Commonwealth. The Commonwealth idea has undergone
a change because of the tremendous change in the outside world.
No society can be static, and the British political institutions have
responded to this change in social thought and outlook adequately.
To say in the words of Prof. Keeton:

What is of interest is that these far-reaching changes in the
national outlook have taken place without protest, and almost
without comment.

Even the British decision to ultimately end its influence in the
east of the Suez had not evoked any protest. The British Parliament
reigns supreme, and whatever conventions it has built up have matur-
ed into a tradition. In the absence of a written Constitution, it is tra-
dition that has a social sanction in England.

Prof, Keeton quotes approvingly Trevelyan in his book thus:

....A sacrosanct written constitution was necessary to achleve
the federal union of the States of North America after they had
cut themselves adrift from the old Empire. For England it was
not at all necessary, and it would certainly have proved incon-

Prof. Keeton has adequately dealt with the separatist movements
now growing in certain parts of the United Kingdom, particularly
Wales and Scotland. He dismisses this idea of separation as “emo-
tional” adventure. The educated middle-class wants to constitute
itself into a ruling elite, and that is why this idea of separation ger-
minates.

Over-administration in the country has led to the erosion of per-
sonal liberty. Prof. Keeton condemns violence, for, “it is a direct
threat, not only to personal liberty but also to the security of the
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state itself.” Prof. Keeton referring to violence says further:.
“Whilst the suppression of these extravagances may call for tact and
restraint, there can be no question that they must be suppressed. One
of the chief functions that a government is required to discharge is
the preservation of public order. Failure to do so will bring about
its collapse sooner than anything else.”

Professor Keeton's book “Government in Action in the United
Kingdom” is a mine of information. It projects the mind of an ob-
jective analyst in a clear and lucid way. Anybody who is interested
in the working of parliamentary democracy and the various political
institutions that contribute to its growth and development, would find
the book immensely rewarding.

—HEeM Barua, Ex—M.P.
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THE ADMINISTRATION OF AGRICULTURAL DEVELOP-
MENT: LESSONS FROM INDIA by GUY HUNTER
[Oxford University Press; London, 1970]

This book by a member of the Overseas Development Institute,
London, is concerned with the current system of agricultural deve-
lopment in India. Its object is not only to consider in detail the ob-
ject of change, namely, the rural society, but also to suggest tools
which can be expected to work effectively in changing it

The book is divided into three Parts. The first Part entitled
‘Organization’ gives a structural description of Indian agriculture,
touching upon such topics as abolition of the Zamindari system, land
reforms, the machinery of community development and panchayati
raj, the credit structure and minor irrigation.

Part Two examines the administrative machinery through which
the Indian agricultural development programme is sought to be im-
plemented. The author speaks of five main tasks faced by the ad-
ministrative machine of any developing country engaged in the im-
provement of small-holder agriculture:

First, to choose and plan both the scale and the distribution
of effort; second to implement the physical investment programme
and, directly or indirectly, the investment in research; third, to
administer a large bureaucracy of Extension and allied services;
fourth, to arrange for the supply of credit, tools, and inputs, and
to assist in the off-take and marketing of produce: fifth, to reconcile
the production programme both with national economic require-
ments and with an improvement in the incomes of individual

farmers.

Surveying the progress made in the achievement of the above
objectives, the author draws attention to the deficiencies in the pre-
sent system in each of these directions.

Planning and Targets

Some of the agricultural development plans have gone awry, in
the author’s view, owing to partial neglect of the planning stage, often
resulting in a series of emergencies and failures in agricultural deve-
lopment— in the form of shortages of fertilizer or spraying equipment
for the new crop, of transport to market it, of power supply to ener-
gize irrigation pumps, of staff to demonstrate new methods and the

202



Summaries of Books 203

like—some of which are wrongly attributed to failure by the Exten-
sion Service or to the obstinacy of farmers. Such situations could
arise from failures in a single sector to meet what were reasonably
planned deliveries, but perhaps most frequently is the result of an
over-ambitious programme, which allows effort on a country-wide
scale with resources equal only to two-thirds of the country, or en-
gages simultaneously on half a dozen schemes which all compete for
the same administrative resources.

The author is not unaware of the very real difficulties inherent in
agricultural planning. Planning involves setting certain ‘targets’ to be
achieved over a certain time. It is not only that the weather can
totally disrupt the programme. Apart from those elements of the plan
which government itself can control, the achievement of final results
depends on the voluntary, unplannable choices and activities of mil-
lions of individual farmers. In this situation, the author suggests
that—

The best that can be hoped is that planners will content them-
selves with estimates on subjects where government cannot control
results; that State and District development organizations will be
told how much finance they will get and what is the maximum
supply of fertilizer (or power or tractors) likely to be available;
and that targetry can be banned at the level of fleld Extention
staff, except where it springs from their own initiative and from
local farmers,

This is no small thing to suggest, the author points out, for, in
his view, ‘at present the whole agricultural effort in India is half mes-
merized by targets of every kind."”

Investment

What to grow and how and where to grow it is naturally the cen-
trepiece of agricultural change and of Extension work. The changes
which farmers are supposed to make at a single stroke, the author
feels, are seldom sufficiently allowed for. Both the farmer's effort and
skill and the administrative environment have to be much improved
also. It would involve, probably, accelerating harvesting procedures,
to get one crop more quickly off the ground to make room for the
next, which may mean mechanization; entail harder work by the far-
mer, often in what used to be a slack season employed for visits and
marriages; and quite clearly also mean more accurate and timely
delivery of supplies of all kinds and much more cash in hand, or cre-
dit in good time to buy them. Pointing to the complexity of the situa-
tion, the author observes:

It is clearly one of the dangers of the ‘package’ philosophy,
involving several simultaneous changes in the farmer's methods,
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his credit position, his marketing, even his family arrangements,
that the agency which urges him to change may not itself be
capable of effecting the needed environmental changes smoothly
and of giving the needed services punctually. It is the farmer who
pays the price, often in hard cash, for mistakes which are made
by officials of foreign advisers, and he is naturally not willing
to risk too much. His experience of government efficiency is not,
after all, so favourable.

Bureaucracy

Turning to the administrative machinery managing the programme,
the author feels that perhaps more attention would be paid to the prob-
lem of running the very large field force, if the difficulties of the task
were more openly recognised. An Indian State of 30 million population
will have 3,000 to 4,000 V.L.W.s in the field, almost evenly dispersed
over about 20,000 villages, and another 2,000 officers only slightly
less dispersed in about 300 Blocks. Many of the Blocks may not even
have a telephone and many of the villages may not be even accessible
except on foot or possibly on a bicycle from the nearest hard road. The
staff are poorly paid and their prospects not good. There is little mate-
rial reward for good work under hot and trying conditions, whereas
failure may be penalized: There is the problem of supervision, and the
difficulty of servicing this dispersed force is also great. Supplies to them
are often irregular or late. So much so, the author feels—

There are many reasons beyond the Extension man’s control
why his programme is frustrated, and this diminishes his standing
with the farmer and spoils his target performance, It is no wonder
that some become first fatalistic and then lazy—the remarkable fact
is that so many keep up their effort year after year,

There are no simple answers to this problem, but, he points out,
there are ways of diminishing it. He lists them as follows:

Career structure, pay and training are one. Another may well
be to restructure the service, wherever possible, so that the lowest
grade of Extension Officer is employed by the farmers whom he
serves— a Cooperative, a Village Panchayat, or a Farmers' Associa-
tion.

Other possible improvements would be to substitute tasks for
targets, to see that the officer is fairly frequently brought to
meeting with his colleagues, and to ensure that he has a chance to
talk over his problems with them and with his supervisors,

Another obvious improvement would be to give the VL.W. a
less impossible task, in terms of the number of farmers he is
supposed to look after and the number of masters he is supposed
to serve.
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The Business Side—Supplies, Credit, Selling

Analysing the supplies, credit and selling position, the author sums
up the situation thus: The small farmer is economically weak and is
simply not capable of commercial farming in a modern sense unless
supplies and services and credit are brought virtually to his door. At
the present stage his marketing is subject to gross exploitation. At pre-
sent when he needs some help, the choice lies between help from a
Government bureaucracy and help from more powerful neighbours,
on their terms.

What is needed on the part of government is a direct administration
of credit and supply, direct assistance to marketing, and a concentra-
tion on productivity- This would make for growing resources and
knowledge among farmers; growing political self-confidence among
‘new men’ elected to local councils; and growing strength of the private
sector matching increased purchasing power. Greater autonomy can
grow from this.

National Economics and Farm Economics

Dealing with national economics vis-a-vis farm economics, the author
observes that all sorts of factors influence national agricultural policy—
food shortages, shortage of foreign exchange, international marketing
quotas, and many more; even as, at the other extreme of the sale,
again, all sorts of factors influence the farmers—perhaps the most im-
portant being his own farm income, the level of work required to
make it, and his security. The national issues tend to dominate think-
ing, and rightly, says the author. who, however, feels that they have
dominated so much that the economics of the individual farm have
been perilously neglected.

The most difficult item to handle in farm management, in the
author’s view, is the future level of prices—the level at harvest—time
which must be guessed at sowing time, ‘What are prices to us? We have
to fill our bellies’ is the typical reaction of an ordinary Indian farmer
whose concern is to grow enough food and to sell any extras simply for
what he can get. But it is a factor which becomes more and more cru-
cial as capital and current investment in farm crops or animals becomes
higher. But, the author points out. the need for price control and sup-
port is already strongly felt in all those areas of Indian farming where
high-yield and high-input costs are involved, particularly because the
price of food grains is tending to fall and the price of inputs to rise.
The Tndian farmer needs a firm guarantee of at least minimum prices
at the time when crops have to be sown. The Government is well aware
of this. and has made considerable efforts to meet it.
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The author also gives in this book an evaluation of the Intensive
Agricultural District Programme (I.A.D.P-), in the course of which
he observes that the task of raising the whole level of Indian agricul-
ture, with some sixty million farm families, is so enormous that it may
well seem ridiculous to point out all that remains to be done. The
I.A.D.P. and successor programmes have their value in that they have
given a sense of the modern organisation needed for the task, a trial
run in selected areas, and a boost to morale wherever water is easily
available. The Ford Foundation deserves, according to the author, par-
ticular credit for fitting its very large financial support right into the
Indian administrative system and for working so closely with it. Great
progress has been achieved despite many faults and within a system
capable of all-India application. The author suggests that in future,
both the Extension and. prior to it, the technical research and invest-
ment, have got to be strengthened and reshaped before a viable pro-
gramme for the less favoured areas and the less favoured farmers of
India could be designed and executed.

In the Chapter dealing with the working of the panchayat system
at different levels, expressing his views on local participation, the
author says:

For real consultation and participation, the elected village
committee is critical. It is here that the government staff really
face the facts of farming, of village culture and relationships, of
the actual impact of credit applications, cooperative inefficiency,
failure of canal irrigation at critical moments, shortage of supplies,
price-falls in the primary markets, blight, storage, rats. flooded
roads, tenancy, indebtedness, caste, faction, and all unchari-
tableness. It is here that the village leaders meet officials face to
face and have to work out a means of living with them. It is
here, in the panchayat election, in the success of progressive
farmers, in new economic and technical activities, that new classes
and attitudes emerge and find means of expression.

Finally in most States, the District representative system does
not seem a vital part of the development procedure, and may even
be a dangerous one. The D. C. is (actually) the real link between
State planning and the coordination which should issue from Block
level; he is able to see the organizational and policy changes which
are needed, from a wide range of evidence in fifteen or twenty
Blocks, He has, at District, fully competent technical advice on
agriculture, irrigation, credit, supply; and he has authority. For
development purposes this power at District must be single-minded
and its chief obligation is efficiency. The dynamic and radical
changes of the agricultural economy needs, from this level, decisive
coordinating action as free as possible from political influences,
which have their opening to affect the balance of policy higher up,
in the State Parliament.
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Emphasising the need for an efficient and equitable administration
for agricultural development and the Governments’ role in it, the
author, in conclusion, observes:

Perhaps the most constantly recurring theme of this book has
been the need for adoption of policy and structures to the move-
ment and change in society, as it passes at quite local levels from
poverty, and a traditional adaption to poverty, towards greater
individual prosperity and a stronger cash economy, It is seen as a
transition from necessary and multiple intervention by Govern-
ment to break the circle of dependence and powerlessness to a
condition where the farmer, in his greater security, can choose
among the richer variety of services which a richer economy can
offer, and thus ‘coordinate’ his own farm-management by himself,
The most difficult part of the transition, as an administrative pro-
blem, is the earliest stage, where government, possibly weak in
personnel and in a poor society, has to assume the maximum task.
Yor in these early stages even the agencies which later on will
share that task—co-operative, Local Government—are composed
largely either of the weak and poor for whom the help is needed,
or of the rich and powerful whose position often stands in the way
of a wider progress.

The Indian Government has tried to shoulder this task of
intervention. But, in seeing it as a task of prescription rather than
of enablement, and in setting detailed targets, beyond what it has
the real power to achieve, it has created an administrative system
so complex, that it is constantly tripped up in its own tangle, and
so rigid that the highly local needs of farmers and the discretions
of the Extension staff are excluded. It is a system which cannot
easily reach more than a small proportion of beneficiaries;
Indeed, only this small proportion have the means and power to
exploit. Finally, in an intention to move at once to what may be
a second stage of the transition, it has endeavoured to use coopera-
tive and democratic agencies prematurely, before either their staff
or the political environment in which they work is good enough
to “give a fair chance of success,

INDUSTRY AND TRADE IN SOME DEVELOPING COUNTRIES:
A COMPARATIVE STUDY by IAN LITTLE, TIBOR
SCITOVSKY AND MAURICE SCOTT

[Oxford University Press; London; 1970]

This volume contains an analysis of the results of studies conduct-
ed over the last three years on problems of industrial development in
seven countries, namely: Argentina, Brazil, Mexico, India, Pakistan,
the Philippines and Taiwan, all of which have made substantial pro-
gress towards industrialization- The main thesis of the book is that,
especially since the second world war, industry was over-encouraged
relative to agriculture and that it was done in a manner which unneces-
sarily discouraged both industrial and agricultural exports, and which
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made it too easy to earn high profits. The result was a high-cost in-
ward-looking development, There are, nevertheless, good reasons for
promoting industry, and the authors believe that alternative policies,
parts of which have been adopted by several countries in the 1960s,
could achieve greater efficiency, higher employment in both industry
and agriculture, and a fairer distribution of wealth.

A summary of the authors’ findings, based on independent but
simultaneously commissioned studies of the above countries, is given
below: T

Industrialization Policies

During the great depression and the second world war the
ability of these and other developing countries to import manu-
factured goods was reduced by the fall in the value of their exports
of primary commedities, and the increased real burden of servicing
their foreign debt; and then, during the war, by the inability of
the developed countries to supply manufactured goods. These
experiences, together with the developing countries’ accumulation
of reserves after the war, induced a strong desire for self-sufficiency
and economic independence, and hence for industrialization, Other
arguments put forward for industrialization were the existence of
external economies, for example the benefits to be derived from the
technical progress and innovation associated with industrialization;
and the observation that industrislization historically accompanied
rises in standards of living, since with higher incomes more manu-
factured goods are consumed.

Deliberate economic policies were mdopted to encourage indus-
trialization, involving greater government intervention than in most
Western industrialized countries. The main device used was the
restriction of imports of manufactured goods. Most governments
adopted large public investment programmes. Some, in particular
in India and Pakistan, established comprehensive central planning
machinery, and attempted to control the allocation of hoth public
and private investment.

The home market for manufactured goods was protected through
tariffs, controls, and multiple exchange rates. Until the end of the
1950s, very little encouragement wag provided for exports. The
prices of many manufactured products in developing countries are
equal to, or just below, the prices at which imports are locally
available; and since protection is high, priceg are also high. Domes-
tic competition has often failed to change this situation and has
frequently led to a proliferation of firms with under-utilized capacity .
instead of a reduction in prices. Rateg of protection are much higher
than those current in developed countries, and in fact very few
developed Countries ever had the degree of protection now existing
in most of the seven countries.

These high rates of protection can be explained in part by the
desire of large countries, such as India and Brazil, for a high degree
of self-sufficiency. They can also be explained by the desire to ban
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hon-essential imports, but the result of this policy, in some cases,
has been that high profits were made in producing non-essentials
domestically; in other cases, inefficlency hag been encouraged.

Deliberate government policles to promote industrialization have
involved a proliferation of administrative controls, and drastic
intervention in the economy, whose costs may be considerable, It
is true that prices should sometimes be overruled, since they do not
always pull in the right direction. But such intervention can itself
pull in the wrong direction, and it can be inefficient, oppressive, or
cause excessive delays. Furthermore, controls can operate only by
<curbing private initiative.

Excessive government intervention creates uncertainty, as
policies change with new governments, and tends to dampen
initiative. Delays caused by administrative regulations usually
increase the capital ratio since manufacturers either hold excessively
large stocks of imported inputs as a precautionary measure, or are
prevented from fully using industrial capacity by delays in obtain-
ing foreign exchange for such inputs.

Investment decisions are also regulated, either directly or through
the need to obtain licences for importing capital equipment; post-
ponement of such decisiong can create havoc with business planning.
India is the country where such delays are probably greatest. ...
Foreign firms are sometimes diverted to other countries, and domestic
investors to speculation. Investors sometimes apply in advance for
Investment licences and then fail to use them: since the allocation
of licences is based on the number of licences granted, rather than
on those used, actual investment may be restricted to below the
planned capucity targets.

Effect of Industrialization Policies on Domestic Economy

Industrialization policies have aggravated inequalities in the
distribution of income. The extra profits made in industry are not
a net gain to the community. People in other sectors, of which
agriculture is the most important, suffer. In several developing
countries, including India, inequalities have almost certainly been
increasing in the late 1950s and 1880s. There is evidence that
standards of living in some rural areas have been declining,
although average per capifa income in the country concerned may
have been increasing.

The pursult of industrialization has also aggravated the problem
of unemployment. Industry has provided employment. But it_ pas
also helped to stimulate migration from rural areag to the cities;
employment has not kept pace with the increase in 1_.he urban
population, and unemployment in the citieg is a more serious social
problem than under-employment in rural areas.

Agricultural output is also affected by the politics favouring
industry. There has been a neglect of agriculture in the allocation
of investment. A comcomitant of over-investment in manufacturing

3498 (C) LS—14.
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industry has been inadequate investment not only in agriculture:
but also, at least in some countries, in the transport, power, and.
communication industries which provide essential services not only
to manufacturing but also to all other sectors.

Protection to Industry

Protection is in fact a roundabout way of compensating industry
for the disadvantages which have been suggested as reasons for its
special encouragement. These disadvantages could be redused or
eliminated by more direct methods: by subsidizing the use of labour,
by providing training facilities and other services, by improving the
institutions through which savings are channelled to industry, and
by rewarding industry directly for any “external” benefits which.
it may confer. Such policies are ‘promotional’ as opposed to merely
protective,

Intermediate policies may combine protection with export sub-
sidies, as in India and Pakistan; and multiple exchange rates can
be used with similar effect. These policies are superior to mere
protection, in that they give some encouragement to exports, but.
inferior to promotion in that they do not remedy the basic distor-
tions which make it desirable to provide special encouragement for-

industry.
Developing Countries Scope for Increasing their Exports

It is true that for small countries dependent en the export of
one or two primary products, the problem of increasing exports is:
a severe one, as is the problem of gecuring any efficient increase in
output. It is also true that for some commodities, such as coffee
and tes, increased exporis by one developing country are at the
expense of others, so that all could benefit from an agreement to
limit exports and so raise their price. But for the seven countries
we believe there is plenty of scope for increasing exports, especially
of manufactures, despite the restrictions imposed by developed coun-
tries.

Individual countries may lose heavily by neglecting their export
opportunities, and gain by exploiting them, But what if a large
number of developing countries were to follow the example of the
leading exporters? Is there not a danger, in that case, that they
would cut each other's throats, For some important commodities
this clearly is a danger. The most obvious examples are coffee,
tea, and cocoa, where the developing countries supply almost all
of world exports and production, and where there are no close sub-
stitutes, synthetic or otherwise, produced in the developed coun-
tries. Developing countries stand to gain if suitable commodity
agreements can be devised and enforced for commoditieg like these.

For many primary products and slmost all manufactures, how-
ever, the developing countries’ chief competitors are the developed
countries, If a large number of developing countries were to
attempt to expand their exports of these products much faster
than hitherto, the danger is not that they would cut each others”
throats but that they would provoke counter-measures by the
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developed countries whose markets are being invaded, It is
worth noting that, whatever the danger may be, in the absence of
collective action by developing countries, the individual country
still stands to lose if it neglects its export opportunities and to
gain if it exploits them.

From 1961 to 1966, India’s attempts to increase exports were
not particularly successful for a variety of reasons. However, the
devaluation of the rupee in 1868 and the accompanying measures
sparked of a rapid increase in non-traditional exports, followed later
by textiles and other agricultural based goods when agricultural
output recovered in 1867-68 and 1968-69.

Need for more decentralization by developing countries

Given the disadvantageg of present policies, including the dis-
tortions caused by import restrictions, the inefficiency of govern-
ment intervention and controls, and the bias against agriculture and
exports, we believe that developing countries would benefit from
adopting, in general, a more decentralized approach with greater
use of the price mechanism; and, in particular, given that there
are good prospects for exports, a more open approach to foreign
trade with less protection and use of controls. We believe that
such an approach is both consistent with sufficient industrialization,
and conducive to much more efficient industrialization.

The Role of Government

In spite of these suggestions for more decentralized policies, a
major role for government remains, First, the taxes and subsidies
have to be administered; but the revenue departments could be
considerably strengthened, without extra costs, as a result of the
reduction in administration consequent on abandoning, or minimiz-
ing direct controls, Secondly, the Government can improve the
domestic capital market by ensuring that interest rates are high
enough to attract savings, especially in inflationary countries, and
by providing suitable institutions to channe] these savings to indus-
try; the government can use its control of access to capital, both
domestic and foreign, in order to influence the choice of investments,
and it should base its influence on methods of project selection
using identical criteria of social profitability, whether the projects
are in the public or private sector. Quite often a developing coun-
try cannot economically support more than one plant for a parti-
cular product: monopolistic practices should be avoided not by
encouraging a proliferation of industries operating on an inadequate
scale, but by competition from imports, through public ownership
or even by price control. Thirdly, governments can do much to over-
come the initial dificulties of entering export markets: by providing
information on markets, and arranging trade fairs: by ensuring
the provision of adequate credit and insurance arrangements; and
in some cases by providing public export marketing services, possi-
ibly through arrangements with foreign merchants where there is
lack of domestic experience.

In addition, the government must provide those services, electri-
city, roads, and so on, which, for reasons of scale, cannot be pro-
vided by the industries themselves, or by the private sector. These
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should usually be made to pay for themselves: in many countries
the infrastructure is inadequate, and it is usually preferable for
industry to pay higher rates and be assured of the services it needa.
Governments could also provide training facilities for industry; this
is important partly because industries are reluctant to train workers
whom they may subsequently lose. For some important industries
a public institute might be set up to provide training, research, and
advice on industria] matters; and to ensure that the government is
able to negotiate from an informed basis with foreign firms.

Problems of transition

The transition to a more open economy may not be easy, and
the speed at which it can be made depends partly on gxternal factors
over which the countries concerned have no control. The slump
of the thirties and the war largely explain why the desire to be
independent of foreign trade has been so powerful in many develop-
ing countries. Yet the post-war world is very different from what
it was before 1946. Developed countries have made a more open
economy worth striving for by reducing the risks associated with it.
They have done much and they can do more; by maintaining high
levels of economic activity, by providing developing countries with
short-term finance to meet temporary fluctuations in their balances
of payments, and by opening their own economies to imports from
developing countries. They can also encourge a more balanced
development by making foreign finance more readily available for
agricultural projects, Not only will this encourage semi-industria-
lized countries to overcome the problems of transition but also it
may induce those smaller countries just embarking on industria-
lization to avoid the route of high protection, which is most unlikely
to be in their long-run interest,

Reviewing the above findings, Andre Philip, President of the Deve-

lopment Centre of the Organization for Economic Co-operation and
Development, Paris, which sponsored the studies in the seven countries,
recommends the following policy:—

It is important to remember that the agricultural transformation
of Europe in the eighteenth century preceded the Industrial Revolu-
tion by nearly half a century. The countries of the Third World
are essentially made up of farmers. With the new techniques which
have recently been developed, an agricultural revolution can be
achieved. However, the producer must be able to derive a direct
profit from the result of his labours and must be freed from the
domination of the landowner and the moneylender. For this to
happen there must be, in Latin America, a change in the agrarian
structure and, in South-East Asia, a public or co-operative organi-
zation of credit and internal trade to reduce the costs of financing
agricultural production.

But the progress in agriculture is likely to free part of the
population from work on the land and to encourage the exodus to
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the towns. Thig labour can be absorbed by light industries estab-
lished in gmall country towns and in medium-sized towns. The
creation of these industries will generate increased demands for
agricultural products. Without industrial growth there will be un-
employment and low wages; these would reduce the demand for
agricultura]l products and depress the rate of growth of agriculture
well below what ig technically feasible.

It is necessary to encourage industry to provide employment; but
this encouragement should be direct, and not through his levels of
indiscriminate customs protection. The authors (of the studies)
recommended retaining a revenue tariff of about 10 per cent on all
imports. In addition there would be consumption taxes, levied on
imports and domestic production of manufactures alike; but the part
levied on domestic production would be used partly to make direct
grantg to encourage industries in various ways, especially those
which create employment. This poo] of funds could also be used
to support new industries in the public sector.

Emphasis should be placed on the development of exports so as
to earn the foreign currency required to pay for essential imports,
whether of machines, materials, or food, which cannot be economi-
cally produced at home. Administrative controls should be replaced
by a better use of the price mechanism; and high-cost internal
production be replaced by a reorganized agriculture and industry,
capable of gradually becoming competitive and assuming their place
on the world market.
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STATEMENT SHOWING THE WORK TRANSACTED DURING THE TWELFTH
SESSION OF FOURTH LOK SABHA

1. PERIOD OF THE SESSION . . . Y%h November to 18th Docember, 1970
2. NUMBER OF MEETING HELD . . N N . . . . 28
3, TOTAL NUMBER OF SITTING HELD . . . . . . . 180 hours.
4. NUMBER OF DIVISION HELD . . . . . . . . . 19
5. GOVERNMENT BiLLs :
(i) Pending at tho commencement of the semlon . . . . 36
(ii) Introduced . . N N ' 10
(iii) I.xidont.heTnb]enpcnedbleJylSabba . . 4
iv) Returned ya Sabha with lmondmcwnaumendlllon
() and Illdwonkt?ljo'rlble . m:r . NIL
(v) Referred to Select Committee . . .. NIL
(vi) Referred to Joint Committee . . . .. . NIL
(vii) Reported by Seloct Committee . . s . . . NIL
(viii) Reported by Joint Committee . . . . . e 2
(ix) Discussed . . . . . . . . . . 13
) Passed . . . . . . . ... 15
(xi) Withdrawn . . . f . . . . N " 1
(xil) Negatived . . . ' . . . . . . NIL
(xiii) Part-discussed . . . . . . . . . NIL
(xiv) Discussion postponed . . 1
(xv) Returned by Rajya Sabha wnhout any recomendllmn . . 7
(xvi) Pending at the gnd of tho session . . e .. 34

6. PravATE MEMBERS® BILLS 1

(i) Pending at the commetcement of thesession . . .
(ii) Introduced . . e e e
(iti) L.idmu:anblaupu-edbymjy.s.bm ..

(iv) nemrnad bynum s.bha wltll -,uy umendment and ma ol‘l the

m Ilnportoﬂ by Select Comltioo e e e e
(v!) Discussed o e e e
(vii) Passed . . . . .,
(vili) Withdrawn . ' f f '
(ix) Nogatived . . . .
(x) Circulated for eliciting opinion . e e e e
(xi) Part-discussed . . . . . . . ' . .
(xii) Discussion postponed . . . . . .
(xi.i) Motion for curculation of Bill Wﬂ\fed e e e
rciv) Referred to Select Committee . . . . . . .
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(x¥) Removed from the Register of PendingBills . . . . 1
(xvi) Pending attheend of thosegdlon . . . . . . 304
"7. NUMBER OF DIsCUSSIONS HELD UNDER RULEg 193 1
( Matters of Urgent Public Importance)
(i) Notices received . . . . . . . . . 147
(1i) Admitted . . . f . . . . . 6
(iii) Discussion haid . . . . . . . . 3
(*Including two part-discussed)
8. NUMBER OF STATEMENTS MADE UNDER RULE 197 1
(Calling-attontion to mattars of urgent Public mporunoe)
Statements made by Minigters . . . . . 25
9. HALF-AN-HOUR-Dscussions HeLD . . . . . . . 10
10. STATUTORY RESOLUTIONS )
(i) MNoticesreceived . . . . . . . . . 16
(ii) Admitted . . . . . . . . . . 4
(iii) Moved ., . . . . . . . . . . 3
(iv) Adopted . . . . . . . . . . NIL
(v) Negatived . . . . . . . . . . 3
(vi) Withdpawm . . . . .+ . . . NIL
{1, GOVERNMENT RESOLUTIONS !
r(q)) I:mu uémvod . . . . . . . . .
(illll) Moved . -. NIL
(iv) Adopted . . . . . . . . . .
12. PrivAte MEMBERS' RESOLUTIONS |
(i) Received . . N . . . . . N . 7
(il) Admitted . . . . . . . . . 7
(iii) Discussed . . N . . . . . A 2
(iv) Withdpawn . . . . . . . . . NIL
(V) Negatived . . . . . .+ « « & 1
(vi) Adopted . . . . . . . . . . NIL
vii) Part-discussed . . . . . . . . . . 1

(viii) Discussion postponed . . . . . . . . NIL
13. GOVERNMENT MOTIONS 1

(i) Notices received . . . e e e e e s 4
(i) Admitted . . . . . . . . . . 4
“(iii) Moved . . . . . . . . . . .

{W)Adupl.ed..........}m]..
(U)Dlm . . . . . . . . - .

14, PRIVATE MEmeERS" MOTIONS |

(i) Received . . e . . . . e . 238
(i) Addmtted; . . . . .+ s 4 e 100
Gii) Adopted) . . . .+« . . .. NIL
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(iv) Discussed e o él:cmed
" digcunsed)
(v) Negatived . . . . . . . . . . 2
(vi) Part-discussed. . . ., . . . . . 1
(vii) Withdrawn . . . . . . . . . . I
15. MOTIONS RE : MODIFICATION OF STATUTIORY RULE :

(i) Received e ' . . . . . . 14
(ii) Admitted . . . . . . . . . . 14
(iii) Moved . . . . . . . . N 12
(iv) Adopted . . . A . e e e NIL
(V) Negatived . . . . . . . . . . 12
(vi) Withdrawn . . . . . . . . . NIL
(vii) Part-discussed . . . . . . . . . . NIL

16, NumBer OF PARLIAMENTARY COMMITTEES CREATED IR ANY, DUMNG THE
Session. . . . . . . . . . . . ONE

17. ToTAL NUMBER OF VISITORS' PASSES ISSUED DURING THE SesmioN . . 42013

18, Maximum NUMBER OF VIMITORS' PassEs 1sSUED ON ANY SiNaLz DAY, AND

DATE ON WHICH I8SUED. . . . . . . 25020n
17-12.1970
19. NUMBER OF ADJOURNMENT MOTIONS :
(i) Brought before the House . . . . .
(ii) Admitted and disc
(iii) Barred in view of adj m-mnem Motion admitted on the subject NIL
(iv) Consent withhe]d by .

(v) Consent given by Speaker but leave not mﬂ byﬂome .

20. ToTAL NUMBER OF QUESTIONS ADMITTED 3

(i) Starred . 838
(i) Unsr.lrrod (mcludmg Stal‘rod Queuiom oon?aiad ls w

Quest . 8201

6

(iii) Short-notme Quuum . . N f . . . .

21. NuMBer E'l; stponn OF VARIOUS PARLIAMENTARY COMMITIZES RPREENTER 10 1THE
¥ SABHA

(i) Estimates Committes . . . . . . . . 2
(ii) Public Accounts Committee . . . . e . 2
(iii) Committee on Public Undertakings . . . . . . NIL
(iv) Business Advisory Committee . . 2
(v) Committee on Absence of Members from Lhe slmnss d tlnl-loue 1
(vi) Committee on Subordinate I.umutlon . . . . 1
(vii) Commitecon Pe.itions . . . . . . N 1
(viii) Commitee of Privileges . . . . 1
(i) Com nittee on Private Members Blluntl Ruﬂluﬂnm e 4
(x) Committee on GOvernment Assurances . . . . . 1
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(xi) Com_rgiot'tao on the Welf’are of Schoduled Castes and  Scheduled 1

(xii) Joint Con'u'nltteo on Oﬁcei of Proﬂl . . '. . . . 1

(xiii) Rules Committee . . . . . . . 1

22. Numssa o MEMBERS GRANTED LEAVE OF AmsencE . 6
7

23. PeTITIONS PRESENTED . . . . . . . . .
24. Numaen or NEw MEMBERS SWORN WiTH DATES & CONSTITUENCIES .

8.No. Name of Members Sworn Dm‘: on which Constltuency
Sworn

1. Shri Chow Chandret Gohain 9-11-1970 NEFT of Assam
2. Shri A.C. George 9-11-1970  Mukandapuram, Kertja
3. Shri Prabodh Chandra 9-11-1970  Gurdaspur, Punjab.
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APPENDIX 0
Statement showing the work transacted during the TAth Session of

Rajya Sabha
1, PERIOD OF THg SESSION, . . « + 9TH NoOvEMBER TO 18TH DECEMBER, 1970
2. NUMBER OF MEETINGS HELD . . . . . " . . . 28
3. TotaL NUMBER OF SITTING HOURS . . . . 167 Houms, 28 MinuTES.
4. NUMBER OF DIVISIONS HELD . . . . . 3
5. GOVERNMENT BiLLs
(i) Pending at tho commencement of the Session . . . . 9
(ii) Introduced . . . . . 4
(iii) Laid on theTnblelle!lnkSlbhl . . 13
(iv) Returned by Lok Sabha with mmmdn\enu‘reeommendlﬁon nnd
laidonthe Table . . 1
(v) Referred to Select Committee . . . . . . . Nil
(vi) Referred to Joint Committee . . . . . . . 1
(vii) Reported to Select Commiittee . . . . . . . Nil
(viil) Reported by Joint Committee . . . . . . . 1
(ix) Discussed . . . . . ' . . . . . 18
x)Passed . . . . . . . . . .. 16
(xi) Withdrawn . . . . . . . . . . Nil
(xii) Negatived T (1
(xiil) Part-discossed . . Nil
(xiv) Returned by Rajya Sabha mlhout any roeomﬂnildluon P 7
(xv) Discussion postponed . <« .« . NI
(xvi) Pending at the end of the uuiou e e e e 10
6. PrivaTE MEMBERS' BiILLS
(i) Pending at the commencement of the Session . o e 51
(ii) Introduced . . . . . 8
(iii) [.sldontho‘l'nbleupluodlwl.aksm . . Nil
(iv) Returned by Lok Sabha with any amendment and lait! on zheTnble Nil
(¥) Reported by Joint Committee . . e e Nil
(vi) Discussed e e e e e e e e 2
(viDPamed . . . . . . .+« « « . . NI
(Vi)Withdeawn . . . . . . . . . . Ni
(ix) Negatived . . e e e . 1
(x) Circulated for eliciting oplnion e e e e Nil
(xi) Part-discussed . . . . . . . . . . 1
{xii) Discuss-on postponed e e e e Nil
(xiii) Motion for circulation of Bill nunlwd e e e e Nil
(xiv) Referred to Select Committee . . . .« . . . Nil
(xv) Pending at the end of the Seesion e e e e e 58
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7. Nusssa of Dicussions HELD UNDER RULE 176

(Matters of Urgent Public Importance)

(i) Notices received . . . . . . . . . 57
(ii) Admitted . . . . . . . . . . . 5

(1ii) Discussion held . . e . . . . . 5
NuMses OF STATEMENTS MADE UNDER Rure 180 :
(Calling-attention to matters of urgent public importance)

Statements made by Ministers . . . . . . 26
HALF-AN-HOUR DISCUSSIONS HELD . . . . . . . 4
STATUTORY RESOLUTIONS !

(i) Notices received . . . . . . . . 11
(ii) Admitted . . . . . . . . . 3
(iii) Moved . . . e e e e e e 3
(iv) Adopted . . . . . . . . . . . Nil
(v) Negatived . . . . . . . . . . 3

(vi) Withdrawn . . e e s . . . . . Nil
GOVERNMENT RESOLUTIONS :

(i) Notices received . . . . . . . . . Nil
(ii) Admitted . . . . . . . . . . Nil
(iii) Moved . N . . . . . . . . . Nil
(iv) Adopted . . . . . . . . . . . Nil

PRIVATE MEMBERS' RESOLUTIONS |

(i)Received. . . . . . . . . . 1
(ii) Admitted . . . . . . . . . . . 10
iii) Discussed . . . . . . . . . . 1
(i) Di (Not conciuded)
(iv) Withdrawn . . . . . . . . . . Nil
(v) Nogatived . . . . . . . . . . Nil.
(vi) Adopted . . . . . . . . . . . Nil

(vii) Part-discussed . Nil
(viii) Discussion postponed . . . . . . . Nil
GOVERNMENT MOTIONS :

(i) Notices received e e e e e e e 3
(ii) Admitted . . . . . . . . . . . 3
(iii) Moved . . . . . . . . . . 2
(iv) Adopted e e e e e e e e —_
(v) Part-discussed . . . . . . . . Nil
Parvate MEeuBsgrs' MOTIONS 3

(i) Received . . . . . . . . 109

(i) Admitted ; . . . . . 9%
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(iii) Moved . . e e 1

(iv) Adopted . . . . ' . . . . . Nil

(v) Part-discussed . . . . . . . . . 1

(vi) Negat:ved . . . . . . . . N.1

(vii) Withdraw . . . . . . . . . Nil
15. MOTIONS REGARDING MODIFICATION Of SvaTureay Ruis :

(i) Received . . . . . . . . . 5
(ii) Admitted . . . . . . . . . . . s
(iii) Moved . . . . . . . . . . . 5
(iv) Adopted . . . . . . . . . . . Ni}

5

(v) Negatived e e e e e e e e
((vi) Withdrawn . . . . . Nil

(vii) Part-discussed . . . . ' - . . . . Nil
16. NUMBER OF PARLIAMENTARY COMMITTEES CREATED, IF ANY, DURING THE
17. TOTAL NUMBER OF VISITORS' PASsES MSUED DURING THE Sessow . 4531
18. MaxmMuM NUMEER OF VISITORS' PASSES BSUED ON ANY SINGLE DAY,
AND DATE ON WHICH ISSUED . . . . .
(18-12-1970)
19. NumBER OF MOTIONS FOR PAPERS UNDER RULE 175
(i) Brought before the House . . . . . . Nil
(ii) Admitted and discussed . . . . . . . Nil
2. ToTAL NUMEER OF QUESTIONS ADMITTED :
(i) Seaqred . . 831
(ii) %natmed (mcludm; Sumd Quutmm converwd ac w "
(iii) Short Notice Queluons . . . . . . . . 3
21. NUMBER OF REPORTS OF VARIOUS PARLIAMENTARY ComaITTEES PAENINTED
TO[LAID ON THE TABLE OF THE RAIYA SABHA
(i) Public Accounts Committee . .. e e e Nil
(ii) Committee on Public Undertakings . . . . . . Nil
(iii) Business Advisory Committee . . . . . N . .
(iv) Comm’ttee on Subordinate Legisiation . . . . . Nil
(v) Committee on Petitions . . . . . . . Nil
. Nis

(vi) Committec on Privileges . .
(vii) Committee on the Welfare of Scneduled Castes lnd Schedubd Tﬂbcs 11

(viii) Joint Committee on Offices of Profit . . . . Nil
(ix) Rules Committee . . . . . . . . Nil

22, NUMBER OF MEMBERS GRANTED LEAVE OF ABSENCE ' . .
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23. PETITIONS PRESENTED . . . . . . ' 2
24, Nomeer oF New MEMBERS SWORN WITH DATES :

8. No. Name of Member sworn Date on which
aworn

1. Shei Narayans Kalliysna Krishnan . . . B-11-70
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Makarashtra Legisiative Cowncll

mittee

28 13  Business Advisory Com-

21

402 189

One : 14 Sittings (3rd August to 5
27th August, 1970)

Committee on Govern-

ment AssUrances

Members’ Bills and Re-

solutions,

Committee on Private
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Uttmr Pradesh Vidhan Sabka

7

Commi-

ttee

3 Public Accounts

613

7
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273+ >
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—Nil—
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APPENDIX W

» wofmmbythgmahamswﬂmd 10 by the President
S. No. Title of Bill mﬁ:{&mby
..,’1. Tgtlll?ciﬁl;?\;’wkm (Resulnuon or Employmem) Amendmem 28.8.1970
‘2. The West Bengal Appropriation (No. 2) Bill, 1970. 29.8-1970
3. The Delhi Shops and Establishments (Amendment) Bill, 1970 29-8.1970
| 4. Thelndian Post Office (Amendment) Bill, 1970 . . . 29-8-1970
S. The Delhi University (Amendment) Bill, 1970 4.9.1970
6. The Appropriation (No. 3) Bill, 1970 . 5.9.1970
7. The Contract Labour (Regulation and Abolition) Bill,
1970 . . . . . . . . . 5.9.1970
8, The Appropriation (Railways) Bill, 1970 5.9.1970
9. The Patents Bill, 1970 19-9-1970
10. The Agricultural Produce Cess (Amendment) Bill, 1970 1.12-1970
11. The Iron Ore Munel Lnbnnr Welfare Cua (Amendlmnt)
Bill , 197 2-12-1970
12. The Taxation Laws (Amendment) Bill, 1970 . . 12-12-1970
13. The Foreign Exchange Regulation (Amendment) Bill, 1970 18-12-1970

e 250



APPENDIX V

List of Bills passed by the State Legislatures during the period 1st
August to 31st October, 1970,
Andhra Pradesh

1. The Andhra Pradesh Gram Panchayats and Andhra Pra-

desh Panchayat Samitis and Zilla Parishads Act (Am-
endment) Bill, 1970*,

2. The Andhra Pradesh Rickshaw Drivers’ Licence Fee
(Abolition) Bill, 1970,

3. The Andhra Pradesh Appropriation (No. 4) Bill, 1970.
Haryana

1. The Haryana Appropriation (No. 3) Bill, 1970

2. The Haryana Appropriation (No. 4) Bill, 1970.

3. The Haryana Appropriation (No. 5) Bill, 1970.

4

. The Punjab Urban Immovable Property Tax (Haryana
Amendment) Bill, 1970.

5. The Punjab Sugarcane (Regulation of Purchase and Sup-
ply) Haryana Amendment Bill, 1970.

6. The Punjab Agricultural Produce Markets (Haryana Am-
endment) Bill, 1970.

7. The East Punjab War Awards (Haryana Amendment)
Bill, 1970.

8- The Punjab Shops and Commercial Establishments (Har-
yana Amendment) Bill, 1970.

9. The Punjab Legislative Assembly Speaker’s and Deputy
Speaker’s Salaries (Haryana Second Amendment) Bill,
1970.

10. The Punjab Legislative Assembly (Allowances of Mem-
bers) Haryana Second Amendment Bill, 1970.

11. The Punjab Ayurvedic and Unani Practitioners (Har-
yana Amendment) Bill, 1970.

12. The Punjab Commercial Crops Cess (Haryana Amendment)
Bill, 1970.

"Th“e Bill ;uas moved on the 31st July, 1970 -a-md was passed on
3rd August, 1970.

251 R
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13. The Haryana Government Electrical Undertakings (Dues
Recovery) Bill, 1970.

14. The Haryana Cattle Fairs Bill, 1970.

Jammu and Kashmir
. A Bill to amend the Public Gambling Act Samvat 1977.

. A Bill to amend the Jammu and Kashmir Houses and
Shops Rent Control Act 1966.

3. A Bill further to amend the Constitution of Jammu and
Kashmir.

| 3 I

4. A Bill to amend the Jammu and Kashmir Prevention of
Specified Trees Act 1962.

A Bill further to amend the Jammu and Kashmir State
Ranbir Penal Code Act 1998, the Code of Criminal

Procedure Act and the Representation of the Peoples
Act.

6. A Bill further to amend the Prevention of Ribbon Develop-
ment Act Samvat 2007.

©w

7. A Bill further to amend the Jammu and Kashmir Land
Revenue Act Samvat 1996.

A Bill to amend the Jammu and Kashmir Co-operative So-
cieties Act 1960,

9. A Bill further to amend the Jammu and Kashmir General
Sales Tax Act.

10. A Bill to amend the Jammu and Kashmir Anatomy Act
1959.

11. A Bill to provide for the Development of the State accord-
ing to the Plan and for matters ancillary thereto.

12. A Bill to provide for the care, protection, maintenance,
welfare training, education of neglected or delinquent

children and for the trial of delinquent children in the
State.

®

Madhya Pradesh
1. The Madhya Pradesh Panchayat (Amendment) Bill, 1970.

2. The Madhya Pradesh Krishi Upaj Mandi (Amendment and
Validation) Bill, 1970.
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3. The Madhya Pradesh Sahayata Upkram (Special Provision)
Amendment Bill, 1970,

4. The Madhya Pradesh Gramon Main Ki Dakhal-Rahit
Boomi (Special Provision) Bill, 1970.

5. The Sagar Vishwavidyalaya (Amendment) Bill, 1970.

6. The Madhya Pradesh Vishwavidyalaya Vidhi (Amendment)
Bill, 1970

7. The Bhopal Vishwavidyalaya Bill, 1970.
8. The Madhya Pradesh Prachin Smarak and Puratatviya
Sthal and Avshesh (Amendment) Bill, 1970.
9. The Madhya Pradesh Viniyog (No. 3) Bill, 1970.
10. The Madhya Pradesh Viniyog (No. 4) Bill, 1970,
11. The Madhya Pradesh Viniyog (No. 5) Bill, 1970.

Maharashtra
1. The Bombay Village Panchayat (Amendment) Bill, 1970.

2. The Bombay Khar Lands (Amendment) Bill, 1970

3. The Maharashtra Agricultural Produce Marketing (Amend-
ment) Bill, 1970

4. The Identification of Prisoners (Maharashtra Provision)
for Uniform Application and Amendment Bill, 1970

5. The Maharashtra Appropriation (Second Supplementary)
Bill, 1970.

Meghalaya

1. The Meghalaya Appropriation Bill No. 1 of 1970.

2. The Meghalaya Prevention of Gambling Bill, 1970.

3. The Meghalaya Interpretation and General Clauses Bill, 1970.

Mysore
1. The City of Bangalore Municipal Corporation (Amendment)
Bill, 1970.
2. The Mysore Excise (Second Amendment) Bill, 1970.

3. The Mysore Sales Tax (Second Amendment) Bill, 1970.
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4, :I‘he Mysore Rent Control (Amendment) Bill, 1970.

5.

The Mysore Appropriation (No. 4) Bill, 1970.
Nagaland
The Nagaland Appropriation (No. 4) Bill, 1970.
Orissa

1. The Orissa Express High Way (Amendment) Bill, 1970,

2.
3.

The Orissa Famine Relief Fund (Amendment) Bill, 1970.
The Orissa Land Reforms ( Amendmént) Bill, 1970.

4. The Orissa Prevention of Land Encroachment (Amend-

5.

ment) Bill, 1970.

The Bihar and Orissa Excise (Orissa Amendment) Bill,
1970.

6. The Orissa Cooperative Societies (Second Amendment) Bill,

11.
12.

13.

14,

15.
16.
17.
18.

1970.

. The Orissa Cess (Amendment) Bill, 1970.

. The Orissa Ayurvedic Medicine (Amendment) Bill, 1970.
. Shri Jagannath Temple (Amendment) Bill, 1970.

10.

The Orissa Electricity /Duty) (Second Amendment) Bill,
1970.

The Orissa Estates Abolition (Amendment) Bill, 1970.
The Orissa Lokpal and Lokayuktas Bill, 1969.
The Orissa Bhoodan and Gramdan Bill, 1970.

The Orissa Panchayat Samiti (2nd Amendment) Bill,
1970.

The Orissa Appropriation (No. 5) Bill. 1970.

The Orissa Additional Stamp Duty Bill, 1970,

The Orissa Panchayat Samiti (Amendment) Bill, 1970,
The Orissa Sales Tax (Amendment) Bill, 1970.



19.
20.

10.

11.

12,
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The Orissa Land Revenue (Abolition) Bill, 1970.

The Orissa Legislative Assembly Members’ Salaries and
Allowances (Amendment) Bill, 1970.

Tamil Nadu

. The Tamil Nadu Additional Assessment and Additional

Water Cess (Amendment) Bill, 1970 (L.A. Bill No. 17
of 1970).

The Tamil Nadu Buildings (Lease and Rent Control)
Amendment Bill. 1970 (L.A. Bill No. 18 of 1970).

. The Tamil Nadu Electricity Duty (Validation) Bill, 1970

(L.A. Bill No. 19 of 1970),

. The Tamil Nadu Panchayats (Second Amendment and

Validation) Bill, 1970 (L.A. Bill No. 20 of 1970).

. The Tamil Nadu General Sales Tax (Third Amendment)

Bill, 1970 (L.A. Bill No. 21 of 1970).

. The Tamil Nadu General Sales Tax (Fourth Amendment)

Bill. 1970 (L.A. Bill No. 22 of 1970).

. The Tamil Nadu Appropriation (No. 4) Bill, 1970 (L.A.

Bill No- 24 of 1970).

. The Tamil Nadu Appropriation (No. 5) Bill, 1970 (L.A.

Bill No. 25 of 1970).

. The Tamil Nadu Payment of Salaries (Amendment) Bill,

1970 (L.A. Bill No. 28 of 1970).

The Tamil Nadu Agricultural Produce Markets (Amend-
ment and Validation of Cess) Bill, 1970 (L.A. Bill No.
29 of 1970).

The Tamil Nadu Agricultural Produce Markets (Second
Amendment) Bill. 1970 (L.A. Bill No. 30 of 1970).

'The Tamil Nadu Requisitioning of Motor Vehicles Bill,
1970, (L.A. Bill No. 32 of 1970).

Himachal Pradesh

. The Himachal Pradesh Essential Services (Maintenance)

Bill, 1970 (Bill No. 5 of 1970).
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Pondicherry

1. The Pondicherry Land Encroachment Bill, 1970 (Bill No
26 of 1970).

l

2. The Pondicherry General Sales Tax (Fourth Amendment)
Bill, 1970 (Bill No- 27 of 1970).

3. The Pondicherry Cultivating Tenants (Payment of Fair
Rent) Bill, 1970 (Bill No. 28 of 1970).

4. The Pondicherry Occupants of Kudiyiruppu (Protection
from Eviction) Bill, 1970 (Bill No. 29 of 1970).

5. The Pondicherry Cultivating Tenants Protection Bill, 1970
(Bill No- 30 of 1970).

6. The Karikal Pannaiyal Protection (Amendment) Bill, 1970
(Bill No. 31 of 1970).

Tripura

1. The Appropriation (No. 5) Bill, 1970 (Bill No. 10 of
1970).



APPENDIX VI
Ordiwanees iexued during the period 1st August to 31st October, 1970,

Date of pro- Date(s) on Date of

1970.

Ramarits. (Whether

Tide of Ordinance
mulgation which laid Cessation  -subsequently with-
before the ‘dgawn or disappro-
House(s) of ved or replace
Legislature by Legislation ;
-and tn the last
‘case, title of the
Bill ntroduced)
1 2 3 5 4
Centre
Porejgn Exchange  20-9.70 9-11.70 Replaced by Legis-
‘Reguistion (Amend- jation.
ment) Ordinance, 1970
Andhra Pradesh
. The Andhra Pradesh  3.10.70
(Agricultural Pro-
duce and Livestock)
Markets (Amendment
and Validation. Ordi-
nance, 1970.
. The Andhra Pradesh 6-10-70
Minor Forest Produce
mr?ulation of Trade,
Ordinance, 1970,
Gujarat
. Ordinance No. 1 of 23.9.70 Will be
1970—The  Gujarat laid in the
Contingency Fund Ninth Ses-
(Amendment) Ordi- sion.
namnce, 1970,
. Ordinance No. 2 of 7-10.70 Do. -
1970—The Pharmacy
(Gujaret Amend-
ment) Ordinance,
1970.
Haryana
. The Punjab Urban 19-670  25-8.70 The -Punjab Ur-
Immonglé Property han Ir\!_'tmnvl}):i
Tax (Haryana Amend- Propert! Amend.
ment) Ordinance, Aryand Ame

(:cm) Bill, 1970.
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1 2 3 5
2. The Punjeb Su'lr- 31-3-10 25-8.70 The Punjab Sugar-
cane (Ruulnion of cane &uﬂlmm
Sub- gr Purchase 28 hase and
upply) Haryana
o‘ﬁm natce, 1970 Amendment Bl
1970,

3 The Punjab Agricultural 7-5-710  25-8-70 The Punjab Agricult-
Produce Markets (Har- ural Produce Mark-
yana Amendment) ets (Haryana Am-
Ordinance, 1970. endment Bill,

1970.
Jammu & Kashmir

1 The Jammu and Kashmir 30-9-T0{A) A Bill further to
Criminal and Elec- — amend the
tion Law (Amend- _— 3-10-70(C) J&K State Ranbir
ment)  Ordinance, — Penal Code, Swt.
1970 (Ordinance No. 1989, the Code
1 of 1970.) of Chriminal Pro-

cedure Svt, 1989
and the J & K
Reptuentatwn
of the People
Act, 1957,

2. The Jammu & Kash- 30-9-70. A Bill to amend the
mir General Sales J & K General
Tax  (Amendment Sales Tax Act,
Validation)  Ordi- 1962 (Amendment
nance, 1970. EOfd.i.— and Validation )
nance No. Il of 1970.) Act, 1970

3. The Jammu & Kash- 30-9-70(A) A Bill to provide

mir General Sales —— for the develop-
Tax (Second Amend- 3-10-70(C) ment of the State
ment) Ordinance, according to Plan
1970.(Ordinance No and for matters
111 of 1970.) ancillary thereto.

4, The Jammu & Kash- 31-7-70 30-9-70{A) A Bill further to
mir Development — amend the J&K
Ordinance, 1970, 3-10-70{C) Land Revenue Act,
{Ordinance No. IV. Svt. 1996
of 1970.)

5. The Jammu & Kash- 30-9-70(A) * A Bill to amend the
mir Land Revenue 10-8-70 PR J & K Preserva-
(Amendment) 3-10-70 tim of Specified
dinance, 1970. (Or- ' Trees Act, 1969.
dinanceNo. V o
1970.)

6. The Jammu & Kash- 30-9-70{A) A Bill to amend the
mir Preservation of 27-8-70 — J&K Co-operative
Specifiea (Amend- 3-10-7(C) Act, 7

Ordinance,
(Ordinance

mem)

1970.
No. VI of 1970)

Societics
1960.
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ta

The Jammu & Kash-

mir Co-operative 10-9-70

Societies _ Amend-

ment Ordinance,
1970 (Ordinance No.
VII of 1970,

The Kerala Public
Service Commission
(Additional Functions
as  respects certain
Corporations and
Companics) Ordi-
nance, 1970.

. The Agriculture In-

come-tax (Second
Amendment)  Ordi-
nance, 1970.

. The Kerala Sur-

cha on Taxes (Se-
cond Amendment)
Ordinance, 1970.

. The Kerala General

The  Calicut Uni-
versity (Third Amend-
ment) Ordinance,
1970.

., The Kerala  Agri-

cultural Workers’
Payment  of Pres-
cri Wages and
Settlement of Agri-
cultural Disputes
Ordinance, 1970.

. The Kerala Uni-

versit: (Third
Amen’:immt) Ordi-
nance, 1970,

. The Kerala Stay of

Recovery of Arrears
of Rent  Ordinance,
1970.

. The Kerala Drugs
Posses-

(Unlawful
sion) Ordincce,
1970.

9-9-70

9-9-70

9-9-70

9-9-70

9-9-70

9-9-70

17-10-70

9-9-70

30-9-70(A)
3-10-70(C)

Kerals
27-10-70

27-10-70

27-10-70

27-10-70

27-10-70

27-10-70

27-10-70

27-10-70

27-10-70

e
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1 2 3 4 5
Madhya Pradesh
1. The Madhya Pradesh 22-10-70
oo-Rajaswa Sam-
hita (Amendment) Or-
, 1970,
Maharashira

. The Maharashtra Es- 18-9-70 8-12-70 16-12.70  Replaced L.A.
seatial Services Main- Rill No. V of
tenance  (Ordinance, 1970. The Maha-
1970. (Ordinance No. rashira Esscotial
IV of 1970.) Services  Main-

tenanee Bill, 1970,
Mysore

. The Mysore Excise 7-8-70 21-9-710 chlned Legu-
(Second Amendment)

Ordinance, 1970. *peniw Bi

. The Motor Vehicles 29-10-70
(Mysore Amendment)

Ordinance, 1970.
Orissa

. The Orissa Land 2-7-70 14-9-70 18-10-70  Replaced b{u?rim
Reforms (Amendment) Land lorms
Ordinance, 1970 (Amdmen"‘? Bill
Ordinance No. 1970 on

of 1970). 17.9-70

. TheOrissa Prevention  30-6-70 14-9-70 28-10-70 Replaced by Orissa
of Land Encroachment Prevention of
(Amendment) Ordi- Land Encroach-
nance, 1970 (Ordi- ment (Amendment
nance No. 3 of 1970,) Bill, 1970 puled

on 26-9-1970,

. The Bihar and 7-7-70 14-9-70 28-10-70  Roplaced by Bihar
O:issa Excise (Amend- and Orissa Excise
ment)  Ordinance, (Amendment) Bill
1970 (Ordinance No. 1970 on
4 of 1970). 18-9-1970.

. The Orissa Co- 21-8-70 14-9-70 28-10-70  Repisced by Orissa
perative Societies (2nd Cooperative So-
Amendment) Ordi- cieties 2nd
nance, 1970 (Ordi- Amendment) Bill,
nance, No. 5 of 1970, 1970 passed on

26-9-70,

. The Orissa  Cess 27-8-70 14-9.70 28-10-70 Replaced by Cess
(Amendment)  Ordi- (Amendment) Bill,
nance, 1970 (Ordi- 1970 passed on




Appendices

261

1970,

Rajasthan

. The
Tenancy (Amendment)

Ordinance, 1970.

. The Rajasthan
Khadi and Village

Industries Board
) Ordi-
nance, 1970.

. The jasthan

Official
(Supplementary Pro-
vislons)  Ordinance
1970.

Con-
Amend-

21-8-70

8-9-70

18-9-70

18-9-70

30-9-70

20-10-70

Rajasthan
11-8-70

14-8-70

25-8-70
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" garcane (Regqulstion
g‘f Supply and Pur-,
chase) Amend-moll ‘-
Ordinance, 1970

. l;'I'he Uttar Prad.i:hs 5-8-70
reventive Detent
Ordinance, 1970.

1 2 3 4 5
Tamil Nadu

. The TamilNadu Re- 14-8-70 22.9.70 7-10-70 The Tamil Nadu
quisitioning of Mo- Requiritioning of
vable Property Ordi- Motor _ Vehicles
nance, 1970 (Tamil (L.A. Bill No.
Nadu Ordinance No. 32 of 1970).

1 of 1970).
The Tamil Nadu 18-8.70 22.9.70 29.9.70 The Tamil Nadu
Agricultural Produce Agricultural Pro-
Markets (Amend- duce Markets
ment and Vﬂid-- (Amendment and
tion of Casl) Validation of
nance, (Tl.mnl Cess Bill, 1970
Nadu OrdmnnceNo (L.A. Bill No.
2 of 1970). 29 of 1970)
The Tamil Nadu 18-8-70 229.70 29.9.70 The Tamil Nadu
Agriculiural Produce Agricultural Pro-
Markets (Second duce Markets (Se-
ent) Ordi- cond Amendment)
nance, 1970  (Tamil B:ll 1970 (LA
Nadu Ordinance No. 3 of
of 1970). 1976

. The Tamil Nadu 161070  26-10-70 The Tamil Nadu
Co-operative So- Co-operative So-
cieties (Amendment) Cieties (Amend-
Ordinance, 1970 ment) Bill, 1970
(Tamil Nldu Ordi- (L.A. Bill No, 27
nance No. 4 of 1970); of 1970).

. The Tamil Nadu 16-10-70 26-10-70 The Tamil Nadu
Co-operative So- Co-operative So-
cieties (Second cieties (Second
Amendment)  Ordi- Amendment) Bill,
nance, 1970 (Taruil 1970 (L.A. Bill
Nadu inance No. No. 38 of 1970)
5 of 1970).

The Tamil Nadu 17-10-70 26-10-70
Dnltnct Mumclpa-
lities ment)
Ordlmnl::ilw’o('l‘mll
6 of 1970).

Uttar Pradesh
Uuar Pradesh Su- §5-8-70



Appendices

263

3.

5.

The Uttar Pradesh 5-8-20
Taxes and Foes Laws
(Amendment) Ordi-

nance, 1970.

The Uttar Pradesh 7.9.70

" Control of Goondas

Ordinance, 1970.

The Bisht Industrial
C:gowwn Ll{lj . 12-9-70
uigition of ﬂdel‘ .
1akin;s) (Ordinance

1970.)

6. Uttar Pradesh Pal'l‘p 25.9-70

chayat R
dhan ;ilml!h;
1970.

Uttar Pradesh Lmd J128-9-70
Laws (Amendment)
Ordinance, 1970,

Uttar Pradesh Tem-j 28-9-70
porary Control of

Rent and B\nc-tlollj
(Continuance) Ordi- ]

nance, 1970. {

. The Uttar Pradesh 28.9.70
end-

Sales Tax (Am
ment) Ordinance,
1970.
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LOK SABHA

ToTaL .
(exclvding the Speaker)

(Party-wise)
S1. No. Name of Party/Group Strength
1. Coogress Party . . . . 28
2. Congress Party( QOplotition) . . 65
3. Swatantra Group . 5
4. Jan Sangh Group 33
5. D.M.K. Group e 24
6. C.PI Group . . e %
1. C.PI. (M) Group . . . 19
8. S5.8.P. Group . . 17
9, P.S.P. Group . . . . 15
19, United Independent Parliamentary Group 25
11. B.K.D. Groupo . . . . . . 10
12. Unattached . . 24
Vacancies . . 3
. 522
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Il. Rajya Sabha
(As on December, 23,11970) -
(State-wise)

State Nsl:ic.a ?sr Cong. %)ng Swa, 1.5, CPI ﬁ:l, SSP PSP DMK ML BKD AD JC Rep. BC FB alh RSP SMSTUF I3 m v;:"
Andhra Pradesh . . 18 9 4 1 1 1 2
Assam . . . 17 s .. e 1 . . . . 1
Bihar . . . . 22 9% 2 .. 1 2 4 1 . . 2 1
Gujarat . . . . 11 .. 7 2 ) . . . . - 1
Haryana , . . . 5 4 1 . . . .
Jammu & Kaghinir . . 4 . . . . .. .
Kerala . . . . 9 L. L. .. 32 2 .. . . . 1
Madhya Pradesh . . 16 9 1 4 .. . . . 1 2
Mahagasherla . . . 19 12 1 1 1 2 . 1
Mysore . N . 12 1 7 2 2
Nagaland f . 1 1 PP e .
Orissa . . 10 1 2 4 . 1 . . 2
Punajb . . 7 3 . 1 . . 3
Rajasthan . 10 5 1 1 2 1
Tamil Nadu . 18 1 4 3 1 6 2 . 1
Uttar Pradesh . . 34 13 8 1 4 1 3 2 . e . . 1
West Bengal . 16 3 1 2 s 1 1 1 1 2 1
Dethi . . . 3 . 1 2 .
Himachal Pradesh . 3 3
Manipur . . . 1 1 ve me ..
Pondicherry . . ) 1 .. 1 .
Tripura . . . 1 1 . . . .e ..
Nominated . 12 3 . e e . e e e e 9 .

Tota, . . . 240 8 40 12 15 10 & & S 1 4 3 3 2 2 1 1 1 1 1 1 1 b2] 2

Nominated Members are :—1, Prof. Rasheeduddin Khan, 2. Shri M.N. Kaul. 3, Shri Uma Shankar Joghi. 4, Shri Jairamdas Daviatram. 5. Shri M.C:
Setalvad. 6. Dr.K.Ramiah. 7. Shrimati Maragatham Chandrasekhar, 8, Shri Gange Sharan Sinha, 9, Dr. H.R, Bachchan.

10. Shri Q. Shankara Kurup, 11, Shri Joachim Alva. 12. Prof. S4iyid Nurul Hasan, (of these 3 mominsted Members
have joined 1hr Congress Party).
269 P



RAJVA SABHA
(Partwwise)

Sl. No. Naur o of the Party/Group

Congross Party (Opoogition) .

. JanSambh . . . . . .
S CRPL . . . . . ..
6. CPLM) . . . . . .
. §8$P. . . . .

8. PSP. . . . . . . .
9. DMK. .

10. BKD. . . . . . . .
11. OtherParties . . . . . .

12. Independents & Others . . . .

Vacancies

> =N -

ToTaL . '

tIncludes 3 Nomina-ed Mambers. ¢
»Includes 9 Nominated Members
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